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ffde JfeRI Fdal don gl 4 e o & AfeRI, wdadl sar Gl |
ol var a1 1 F1, SHD AT UY-UGIE & 31, TIART AT [UTGT @ |

(2) SUERT (1) & 39 e gNT & T Iy # fdll iR & uanT
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PRI & TANT & ol Magads T B B BT IIIPKR;

() TG 5 & Usel W H A GRSl JoI IUERISH & Aef=
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[ERESIRE

(@) oAl 7 B TN W ¥ e PRI, Faddl AT AT BT TN AT
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R S qwT & W9 98 SfUd BRUME VAT 7 @R AD qAT HAl Bl
AT BT TAT SHD TN JAMBRI BT TINT B AqD;

(@) 9@ &1 ys Radd 8 P ST H 3fd qR< Dl bl a2
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T H P G & fRad if¥ares w S ugE R anfie fRar S gar @1 sterar
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(@) goict &I TART H AR T dTell YTl qm YU S,

®) e vama) @ @9 dORd) gNT WD @1 W dTell
faa=for, faavor @ik ufides; 8k

(1) T 9T, e sdTa e W @ @ {Riem dama)’ wr @
ARl @ STeuell, SuTeHell, W@, SUSHE! e el B fIAr S Hahdr
gl

A 7
TR T Yodl 3R 9T TR BT SIS

119— (1) 39 IR & wem & o [Rrer tara)' F=fifag ox &= S fen demd)
SRITYT PR AT & T SABT IR SIRT I Fedl 8; Fefq— BN SRIfYT fed S

RE S
(@) fawa qen FwhRy W) &R

@) P T I IR ORI I ARG B BT AR I
fAgH—vvsd ®1 “9Rd BT AfuE b |, Sa I=ia |Gfau BT
argess 277 W1 B, & a1 e (e darad)’ gRT SIRIUY 90 WRAR A
TS faar 81|

(2) X IR @ G & AT 285 & MM @A Y dA TA
Ffafae don agde ffa el Rffsr don Sufafei & srgaR fuiRa ik
Se]fed T SIRIAT |

1. Sov0 FfAfH W= 9 ¥ 1994 B AT B GRT 61 RT UfRentid |
2. SWE B GRT 107 §RT TRRenfud |
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PE N

forva e 9wy R &)

120—— (1) Ife Ffdga e & S gd fodt et # fawa qen 9wufy w®
R (tax on circumstances and property) Y=ifeld &1 &1, Sl JATscs ATavTel

Rede 9IS Vae, 1922 & efi= ARG fbar a1 & a1 Sy <@ T 8, 7 g
W,mw%wwwﬁqﬁmﬁwmwﬁaﬁﬁﬂmﬁm
o, {[er dara)’ gRT S o) 9 iR S wdl ), RWa orfm ag gataw
AT & 319 Ifed T I T o, IgUfed fhar SIar &7, oI &R 121
§ fot T & B gd M, FREd Reie W W a7 & SqRd Y o @
T | yaferd wava am, faftam ok Sufaf, awa emewr qeor fasfe oiR

[ S YR Yafeld e Al d 39 Sy & e A s,

T AT PR B SR IT TH AWM & Iyl & gaR fFRwa, uRafda A
URRd b ST FebTT |

(2) afe MR=a faie | 1% qg, &N oot H fowa dom |wufy R R

Ugel & 9 yaford 9 8 o1 59 Rl & e vara)’ emr ff 18 Ay | v ax

ARG Y gl 2|

(3) fawg dem FHRT W PR BT DS ghRT (Ko dorad)’ gNT wWHfa o

IR 8 & A T AN & JbIAT & wU H gl (b7 ST Fball ¢ |

121— [Frerm vamraa)’ &1 fava dem =Ry R BR IRING B BT IRIeR

Prefeman Tl ok PRl & el <ed gy emm, sreffd—

(@) f=ft 0 =ff W F= IR B o7 w%ar & S I e
H REdT AT FaArd HRal 8, Ufday I8 2 b FuRemdE av § o Hera)

P T B9 B JeI4 ddb dg Afdd 39 THR 8T 8 IT 997 39 YR Jadd
foar &

(@) T U8 Afdd IR R TS T SIRAT, RoIaT | dR—arg
3T AR TR SUd ) affes & HH &

(M) PR B R Bl AT AW W 9 T W gl wom |
fdd = Bl qen

(@) T fdd IR ARIMNT B DI Rl GARIRT S AfTDHTH GARIRT
M W B, fog g9 srd FAfoRad it @ o T erf—

WHP— 0 IRT B ROl & ol ‘PR AT AT =R I Afrhad

AR 3T 9 2, fog s9@ Iivra frfaiRad avt @t amg 9 grfi—

(1) SPeTa g9ed e Vae, 1922 ¥ Jor uRwWila “wifideare
gH” (agricultutal income);

{&RT 120—121]

foyg  gemr wwhy
IRV SR & 3,
9. Ve 10, 1922

foyg domr @Ry W
P ARG B Bl
It iR fodss

Ve =T 11, 1922

() sma o W FArEce wifdwasl ARSI Vae, 1916 @ & 9 toe 9. 2, 1916

gRT 128 & N fhdfl TTRUIfeIdT 91€ A1 NEIBIgs VAT HAST gRT Ugol &
BE IR IR fHar S g &

3) ema R gRT 119 P SUIRT (1) & WS (b) B Aef foped
T [t darad)’ gRT uge €1 aR IRIfUG AT S ga @

1.
2.

Sovo IrfAf ey Gar 9 9 1994 B IEATI—ANT BT TRT 61 gRT Ffaenid |
ITIR BT GRT 108 FRT AT |
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(4) amg R/ R FATSCS UIfa=ASl /e URATS Ude, 1914 &1 &RT
14 & 39 ISl & BIE B AR fHam ST Fabr &,

(5) 3, T UR ITR UQE TR HEUTeIehT JMfSTH, 1959 B &RT
172 & I fHA TR ASTUIfeldT §RT Ugel & IR SMRIMUA fbar o1 gar
& |

122—— YATECE WA=TST damId Il Vae, 1947 # foddt 919 & 81 8¢ 0,
e damad)’ AT BHIRM TR, S HHI-ET R Y WRGR g1 s fear
o, feft G dorad)’ @ sue Jomad &F & falRE) ) o e favg
TqAT FHRT TR IR Gl YA BT B AU Ahal € IR I9 9 F [Tm garad )’
HT Ig dad BN [ g8 O ARl 9 Sad wR agd X d IE! g
IR o7 frerr A § S ¥ |

HYRIIT

123— (1) o9 B {Rrer varad)’ B IRINT R ARG BT @18
I8 fA9Y Hoheu gRT U IR N, R feferRad ad fAfde @) SiRifi—

(@) B ST GRT 119 H afdTd &1 # & dIg 7, a1, O 98 eRifua
Wﬁ@;

@) afdd o Sfdad & o, v\ w® &= & <Rh@ Srar SE
AT I FHRT IT 3 IR—ANY I AT [99a &1 9o, [S9a T § 39
TR IR STl SIRAT, feg 519 Hig VAT 9F A7 90 08 () @ el a1
9 AT gRT Usd €1 9 UAT| U | uRaIfa 81 A S9! RS &
e 7 grfl;

(M) IA® Afed a1 FfFRN & a7 A I B Dl AT AT 3,

(@) g1 140 ¥ SIfeaRaa a3 g fawy e FAfdse fFy o= @
T WRBR 99 gIRT S1Uel o |

) {Rrer daraa)’ S9 e BT Th ueg ff IR BT, ST 98 GRT 140
# IfeaiRad fawai & Twer ¥ g WRAR I 991 a18 |

(3) awzarg {[ren vare)! fEl g Qi 9 Suawn (1) & e
TR 5y A, gdE, iR SWRT (2) @ eF R Ry W e & urerar
BI, T wU H Aifed & Afed ot {[’rem demaa)’ fafm gwr fea R, yela
B |
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{&RT 122—124}

7 1. Yo 9. 2, 1914

124— (1) B3 Afdd, SN Ar=IaaT 9 RNl § 84T 8 I I9HR Bl

TR GIR 8 S ®

g1, forre Ao {rer vard)’ a) SRt $RAr =ed] €1, Sad e @ U @ e @ uma

T T & NaR, gEmi arT & fF IR 5 T & a1 5 o & faeg
faRad wu & MRy &R AHhar g R {Rrem vura)’ 39 UeR @ g far
AMRT W fIaR &l iR faRy Haed gRT 99 WR QY aIRd &l |

Jovo AR Fwr 9 af 1904 & IEATI—AT B URT 61 FRT U |
ST BT GRT 109 (F) §RT Hfcreenfid |
IWFT B GRT 109 (@) R wfcRenfua |
ST BT gRT 109 (1) FRT GRRefid |
I B GRT 109 (6) §RT Hfcreefued |

o A~ DN =
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() afx {ror dara)' oo vRaTal B IEH W R A @1 uRed
PRAT AR I 98 URGd UdTal $I AR AT AEedd 8 A gARIe Ml & Yol
P W AIfcd @ Afzd gelRia ol (e 98 @9 8@ f6 9 uxarg qen frm, afe
HE B, IMuIREl & ford yd yeRd uwaral iR il &1 IRPR ava TR T
2 |

(3) uRsgpa ywamal @& W H fel mufodl W SuaRT (1) # g Afa @
PHRIaTer o1 SRR |

125— (1) w19 {7 dard)’ o wxaral o fftm w9 | e wR o
I 98 S, S9® |y # P S uinl wfkad afe e ® um uiieny @
AOY 3R I8 S YTl AT JMURTAT BI, I BIe Bl, 9T ARBR DI AT |

(2) Saa smukEl W, IfT BIE &, AR &= & YA A9 IR, ST
9% 3ffrd g9sl, ST WAl Bl WHR B T SPR B A IR B ddbdl § I
S AR R & oy Rien vomad) @& U 99 dod) @ A7 S 1 uRwR
Py WeR PR Fddl & IT W IRRI Afed WhR B Adbdl 2, Fd Rifud
@ S arell g # BE gfg T A

126— (1) 99 I59 WHR A GRT 125 D SUERT (2) & &= {Rren
Tagd) @ WAl ® WeR W) forr @ ar a8 {fren daad)! g’ e W
Ml & UTelg R 3R &R & 918 gR= °RT 237 & 319 &R & vy § Ud
9 9T U™ B, ST 98 S 9HY JATaID A |

(2) 519 o9 99 SR A1 S ve ufy {Rrerr derad)’ B ol SRe |

127—FT g_7 & JfF Aol T el & ufd o @M R {Ryer
tarra)’ fady wRarg g, Weed § fAfde f5Y oM e feAie W e @ R
F faeer | S e S99 ddeu @ o9l 9 oA 9 &9 B 9 918 &l
BT |

1286— (1) fren dara)’ gRT 9RT 127 @ orf WRA Aded #H Th
gfaferfd IR TRER BT Aol ST |

(2) HHed @ U U B WR, 99 WRBR GRT 127 & g Ffds
fedis & IRRIYY B Toie § fIsna oxeeft ok it qemell # aRRur $9
afcrer & <19 I8d gY fohar S 6 98 39 UeR fasnfua faar S g o

(3) SUERT (2) & 1 BRIV Bl AT 59 91 BT Fe=mad YA SR
5 ox 39 A em & Suewll & JFAR SIRIT faar a7 2 |

ON O\

129— PR B AT IT AT B DI, AT ORT 123 B SUIRT (1) B
gus (@) IR (1) ¥ Ffde favai & dag 4 o= § uRadas @1 ufar guriva a8
BT, ST &RT 123 ¥ 128 TF # a’RIYY & ford fod ®1

X

{&RT 125—129]

I WHR DI
Rrer  dommat} @
TTEl B W eR
PR BT ARBR

formt @1 T, AR
ERT ST ST

foer  darE)’ @
PRI e <
BT Hhelq
BRI
P B gRdad Bl
gferar

1. Sov0 FfAfH W 9 ¥ 1994 B AT B GRT 61 RT UfRentid |
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§

130— ©RT 123 ¥ 129 d& # &M a9 & 84 Y 4, TH
R gRI, aRT 119 @1 SUERT (1) & Wvs (@) # SfeaRad fa=fl &= & mRgor
qen S uRdTT & Hew # W o ar uRepd ufhar Frad e dadl g,
SIECRSEET

=%
o’WJ

131— (1) {7 dara)’, ve av & e @ orafy & forg, feelr v
fdd B, S IFDI I H TWE & BRI PR BT PO A A oTwed B, 9
I & o1efiF SRIfUT &) a1 I9S Bl 9FT & Yo ¥ fagad w) dadl §
AT 59 YA 1, [Ta IR 98 S7awad dHsl, TAIHRY PR Fhdl o |

N RIS B a7 SHB fHd HRT & = | g wR qeht 2|

(3) T WRBR, MY gRI, il aafdd &1 a1 afdqal & ot &1 ar fad
Fuly & a1 Fulkl & fod yeR @ 39 AfRfm & 9 RIfUg &R a1 S
By 9T & A 9 fagad w) a2

(131—F— P13 &= g VAT Afq |, o=-ft fga @ o, fEfeaRad @
IR IR bl & —

(@) SR, STEi 98 AU AfERar & efg o & forg, R @
fore a7 frsl o= vl & forw o @ SaRen oA @ forg felt Ao
o1 fafor a1 SrReTT B

(@) faeaa, T8l 98 ¥l Arasiie AR A1 37 ATduli-Td I
TR YHTR Pl AT PR & AR SHADT JIRET0T Pall &, AR

(M B AT bR, BRI o F ARG R BT FARBR oG fur
AUSA Bl WA & e, e sr=ia Afde &7 ifwss 277 W ©, 8l
Jorr Rt & TarId gRT IR X WRABR F Wit far &1 ()2

132— (1) 9@ H T WER @ A A Rerg w® a1 = a8
god 21 6 e dara)’ g okt feefl R @1 SguEe didfed @ ufidd
g I fhll PR BT HRT =TI T8} § AT og WRAR {7l vard )’ & SR
R R oA @ TgEq ey gRT Ko dard)' ¥ smer e |adl ® 6 g
sy # ffde 5 W 9 g 98 & NdR, 5l W AT B R B B
IUT R T D AR F B H A IR D R A1 agent o Qfy 7 faeme 2@

(2) afz Hrem dard) T WHR & FANTIR STERT (1) & T oA
T AR BT AGUTAT 7 X AT 394 aFed 8 A1 g MR, gl g, ax
BT I IAD AT IRT HT IS, S 9T dF & ford 919 da b Sad I g2 A

R fear o, Aaffed &R Fahdl € JqAT B Bl FHIT HR Ahdl & AT BH DR
Thd B |
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{&=T 130—132]

R H{EG B D
wag H uRafda ar
R ufshar

§

&s e
gRT
HRRIYT

1. SoYo AR H=m 9 aY 1994 B AT BT ORT 61 FRT TR |
2. SUYE B URT 110 §RT 9G¥ T |
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133— (1) {Rrem vamaa)’ amew gRT ORI 121 & wWoe (d) § fAfde foi
fad A U Gl <1 & o) b8 Faddl © Sl 98 JAREd o)1 & forl fawas
g f5 —

(@) I8 fdd S B BT ISR & AT T8l o 9D fa9a a1 Fuly
R fgiRa fear mr &

@) S W fha=r g=RIr MaiRa &1 S anfg: dor

() B9 Y I SART F1, ST SHS AT # B, 9 oI a7 ®
TqAT W@TH BT A9 IR gar T B ?

(2) foeft o1 PR B Fe 7 (Rt varad)' g faRad e g i O
T I ST I PR P S9&R YdId 8l VAl GaAT o PI oUe B bl ©, Sl
= gRT Fraa &t ST |

(@) 3T T8 A REA $9 UYBR FIAT a7 & ol H8I AT 81 8, ol
T T IO I 7, S S B Al QI U S WR S UR AT fBAT ST e
S [T B9R S0} dd B bl 2 |

13— ORT 222 ¥ e w@l R el & o= s gy, e
ORI} T STl Tl Y SIS iR If Hahew gRT a8 ded wifted & ar
forer vamad)’ &1 o BIS Wew, ARGRY AT FaF JeAihd & gaArered fhe
SR ¥ YdI B Fhdl B, IHPBT (FRIE0 B Hhdl & AR IHP A1 B FhdT 2 |

135—— (1) fava dom oy R &R & FuRe a1 S FuRe § 5 ™
IRdaH & faog iiad Mg wierT & 89 AT & & o7 dadl § &R
SUP g 89 AfT | fFofig &1 s, S fE g g & S

(2) 9IRT 110 @ SWIRT (1) & Wve (@) gRT U MHR & Af= e
dard) gRT SRING &) & favy & vu WReR, fFrml gRr 0 wifderd @Y
e B, O R @ FuRer @1 s\e FuRer @ Ssae fFako § 6 W

uRadT & fawg aiiad & T |eM dor 99 Afd &) gawen & foas
AR VAT el I e oot @1 S |

136—— U BIg AU 99 T 9 JAl SN 3R 9 9 R iy fe=
SIRAT S T fbh——

(@) a8 FuRe & I fFuRe § 51 oRads @ Aifew @ wifia &
fodis & a9 a9 & Moy, o1 afe 18 Afew 9 ar war & ar fFfiRor
@ 7 R # 50 T uRadd & | @ Y ugell A & 09 fid @

T 8 3R

@) afe i wal 7 eFfed NI U ©U | Af¥E '/
T WA =R BT I N7 SHd gRT et varid)' & drifery § 9Er |
R fear T By

137— (1) 9RT 135 @ AT DI T 6@ 0 e & = e, o
BT ol B arel IR @ @i wR R g |

1. Sov0 FfAfH W 9 ¥ 1994 B AT B GRT 61 RT UfRentid |
2. ST BT GRT 111 §RT GfcRenfid |
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{&T 133—137)

IR I BT IR

F¥eTor @1 B

TR P G H YT

ProATERy T I

P B WANE w9 H
ST fRar ST
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() =9 91 & efm e dara) @1 e @ {er damad)’ g™
I 8 W FaRYd AT A aga a1 1 Feb |

(3) afs e vara) srfierdal &1 e T @, 9 A aret ey
& gar {Rrenm varad)’ @ ¥ 99 @ fRAe @ 9% 79 R @ fiox arer T 9w
ar g faam aren Srderl Rfear—Ffa @ safrte ¥ &1 sifiRer # @+ ard
T BT T B Iad GERINT QT HIA BT AR & FHAT 2 IR 98 A dagaR
Ia GERIRT 37&T B |

138— (1) 39 AfT a1 Widery &, e 39 faf s grT a1 g9a arefiv
a1 AT Bl e fE AT ¥ A wieeR g1 B qeaiea ar FeRer &
ddg # a1 feft afed w o= fuiRa 5 a1 o 99 @ < @ ey #
Jmafy 7 & SR |

(2) el wfGRT &1 VAT ereer, e gRT ToET a1 gy ar Mo
S I AT PR S AGe H Pl ATQY GG fhar 11 &, s 8 -

ufcrery I8 & & omdiciy wiferl & ford a8 v &rm & 98 efdea—ud
I S W) A1 W AU gRT I H T T S7eE B, AU HA I B QD
H A SN & IR TP R UIRT dxa GATdeATdT P |

139— DI W FERU—g= a1 o= A, Afew, [{fa a1 o= (a1 oA
ST el 9=, uRegy, faR a1 Yoo & dey § o =fdq, |ufy, axg a1 fava &1
fAfde oxar & a1 fAfde F=ar wifdd 81, daa = sRvT & ) afda & am,
Fara—r, e a1 U & e ¥ eigar Uiy, axg A1 fava & v H 3rs
I ® T B, A IA 3 BROT b S BIE fafle gl ® A1 99D R H
Pl QY T IR el BN AR I8 AT B B Hag Afd, duf, avg a1 fava,
D UEAE & YA & A gaia goiF wR fear @ etk fed i Hufa @,
3 W™ B BT R 8, W A1 AR BT AT ST 3MaeAdH 7 BT |

140—— 39 JARAFTH gRT Ted BT TS FaRAT & AJd I8 gU, IR
fawa fFrml grRT enfia 81T, ererfa—

(@) BRI BT FEROT IR I,
(@) HRIIdTT BT ABAF;

(M) uefa, e AR AR dle B AT d SR IR I
WA T S

(@) fava dom @Ry R @RI & W YaEl H AN D Afed B
fory qeIm 1o & SIfua (GRe) & FMwred & foR) e ;

() oTWEd Uy &1 & Uy & e fofg S arel &g &1 &% dein

@) I A Hag o g vy, Rras aR # 39 affaq § g
ARl F B A B AT AT I B AT Bl 3R T WRAR g H
T for) el BT 3avhd 8l |

1. Sovo FfRrfrm deam 9 9 1994 B ARI—NT BT URT 61 FIRT Uferenfid |

{&=T 138—140}
wREE B v o
art AR TUS
rarerar P
FAIPR TR h

oo
feRor, agel arerar

I vl & <y ¥
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141— [Rrem varad)’ fava den HulRl ™ #R & B9 el U Mg (net
proceeds) ¥ ftel @1 fm\ daradi)? @1 AR § =i aexilRr <, o 98 =©
RS [T GARId ) Bl SMaIHareti dI e H X@d gy TR o |

e AR geraR

142— (1) Fverm varad)’ a1 @= varaa)’, genRefy, eme § fAfRd a1 o=
yg=g H AT AT B I HuRl d—RTad =TT Bis VT ATdoii-ie AFT AT
WF W 2 Ed TN A1 AT B 98, SEH UEU B gl Q] AT 3,
AT <l 8 (Fg @1 Fedar I [ BT WU H) T A1 AT & o Yoob o
APl &, S SufAfdy a1 FrSTE Terd gRT AT g gRT FREd fHar S|

()Qﬁwmaﬁe—vrs;wﬁ@waw@ﬁﬁo—ﬁwwg ST GRT 143
@ I Wigd, deHd I1 JgAfa & AT o S 8 a1 e 8 # fa Afa
ﬁwﬁﬁwvﬁ%l

143— {fer vama) o EE dorgd)’ e o aeds, Wiafa o
A & fore, AT Wied o o1 99 59 SR gRT A1 SH o v &) A
1 iqd @ S ST o, b o Ahl ©, Sl Ul grT [REd
ST |

144— 5T AR o qd F, [en dara) a1 @ derad)’ ey
Yo, YRAGIR, ORI A7 Uglal & WA & o Yod, {Riem vara)' ar @
arad)’ g1 T o SR -t ar weemelt # F faeft a1 el
ST B Sl qoId: fHT—aReT a1 FEId-Sal & wU § URW 53 T8, 9T
o ford a1 ITH B Al AWMl @ U Yo, Wiel AT dieredl P HaT IR
AN uyeRiFEl & fou geop—Ud Hal, IRl $—yeEl iR SiEifie
Uil & foll Yo A2 I SHD WRGR & T Bl Sl 8 AT g, o
SF-AMRY Bl Ao 8 @ ARy ' iR R # ({Rren deraa)’ o G
TarId ) AR & o TS e doT 3y Jfensl @l waRenr dRell g, qef
e dmra)’ @1 @ EE veed) gRr A, e 6 T A erRfaa gelt @
AN & ford gera REd R ol ® iR S SR dR daddl B

vfeer g8 g 5 fven damd)' @ @ demd)’ S9 usEl & uEneT @
ford g AREd a1 S 7 wvll, S s ffed 7 &

145—— T TWHR gRT ded 9911 T el 799 & ol w&d gu, {forer
dererd)’ a1 & dera)’ e U9 R A SS9 gR1 wnfyd e e A
fSRIpT a8 SReToT AT U Rl 8, EfaRad gedl A1 ug-axi H W e Al
37 STRITUT PR Al &—

(@) U IIOTRI | 3T A B ATl SofTedl, mafordy, dial ar
APl TR AT Yo ;

@) fIe & o W IR § 91 o dTel aredl, ofg el At
Bl TR YF—aR;

1. So¥o AR H=T 9 9 1994 B JLARI—NT BT RT 61 FIRT Ui |
2. SUYTd B GRT 112 (&) gRT HfoRenfid |

{&RT 141—145]
wRI H I deraar)
EaRCN
ﬁ%ﬂ?ﬂq’w}‘ a7
= wma) @
s @ g2 @l
=T & g fed
w9 H TN R B
o e
AT Yop 3N
BB I Yeh

IERT & T A
AR Yodb AR 7T
BN
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@ W IR # @ & o) 91a weRid &1 & JffeR &
fory a1 S el SART A1 WREAT BT TIART B & ol IR Yoo ;

(@) U IR H 99 S arel Ol dl IR UR Yo |

146—— ©TRT 144 TAT 145 H IfedARad R Fodbl 3R 9aRi HT I =
far T 81 9 et 8 | fad A | age R S wad B |

ITI—8
TR AT B o <A Y agel
147— 9 do 6 o0 e gRT 3 aver 9 @ TS 8, URT 148

7 SfectRaa o) T g < {Rielm ara])’ gRT T aRed Afy | qraeR @
Tl THRT &7 3rfwewer (distraint) dorm 9o &) & aqa R 91 Fad 7 |

148— (1) 9 & B3 Afda—

(@) Rren darad)’ gt R 5 ax & " e eI @,
Sreran

(@) fHll o a=RIRT @1, S 39 Sfdf™ gIRT a1 agels arerar
Add ssar wiw Uae, 1878 & A AR T fRAT fram an
IufAf gRT 59 ey H JaRed A & R 9gd - AFg aIfvd
P TS B, SeR B o, {Rem vema), wemelw, U dEeR afad
BT UP A UG BRI <,

(2) ST9 T® & 99 gRT I Ay @ 8 &, BIY Afdd Udd B
IR AU Yo P GR I AT & AR 8F W FH3M SIRAT, s Fwe
# U1 AR AT Yob T & |

149—9A% W faar & f=faRaa ard fAfde gifi—

(@) sl s for), don wwRy @aam, fawa sreEr axg, s
T W AR A R 8,

(@) enRa, S ae 9 53 S @ < H RGBS e,
IR

(1) eRT 136 B TR B ITAR T s Hiax i, Il &g
8, BT ST Fhdl 8|

150— A g8 g1y, foras for, qatad Afa 9 e uwqga fdar s gar
g, e wxga 5 99 & usE R & fiox fren vara)’ & sritem # srerar
9 @fad @1, S A d gRT W qam o & & ford «ifdepd fasam &
3reT 1 B 9, o1 {Rrer dorad)’ Sad o R & foy SeR @fdd iR U ShR |
S {Rrem tarad)’ fafem gt R &, 70 @71 Th Aifes arid dRar Gadl 2|

151—— (1) AT 9 g-RINT T SGR Afdd AT & U Alfcd a1 aHied |
o T & frar—
() ifew | AFM TS R o7aT 7 R, AT

1. So¥o AR H=T 9 9 1994 B JLARI—NT BT RT 61 FIRT Ui |

{&rT 146—151)

ORI 144 T 145 &
JfF T T ol
qAT YA B agelt
afa

TR TAT I A DY

ESSUEIRUE]

9 &1 wwga faar

ST

Ude AT 17, 1878

fea & fafde @ o=
qrefl oIt

| B A

aferom &1 SN foar
ST
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R o9 & v dern e tara) s, 1961) T 152—153}

@) Fren vard)' & W PN @, R {Rier damaa)’ 9
g H M gRT Figad o, HaegaR 9 91 & SR 9 9 &
I8 IRIT HAT 3MET 7 B,

TV oI, agelt & wrel e wfed fren daaa)’ g
ApR H, S e varra)’ fafm grr fFad &), S dRa T st
(@R<) & FF TDHIER B I FHURT & 3MWEIT IR fasha gRT It al
ST Al 2|
) 39 a7 & AN IR fHU T UAS AfuF H aemey & 3@ fHy 0
FPR B Bwer B, S {{renm vara) 9 fafvm grr g sfer ufafafka
fopar =)

152— (e varad)' & e U ey & for, Y T 151 @ Q1w s & Fwrea @
SR far T St R €, 9% A9 &N 6 ag ey @ 4 feel o ey 0 Ie s
AfgE # enfate # anfate ifeRer oxwt & v fHd gART & 9 a1 Hiar
axaTol A7 Rasdl ® dael fferRaa uRRefl & dresdr Wl =T Agi—

(@) afe ftas & o e T gy smewr 2, e grr S dedf
uTferepd fam T &1, den

@) afc SHd U I8 fava™s &xa & Sfad dRuT 8 fF Sad
SART H U HRT B, ST U & 1fE AR & W bl ®, defm

M I I UfAR IR WA @ gad <F R TaY &
forr aenfafd srgafcr #iv & 9T 98 AT YA 7 PR b

gfee 98 2 5 v e Reml & e & o ugad &er #
T9 db YA T8I BT 3R A SIS IRANS Bl SIS ofd db b I
fsll & @1, S S9@ MR 8, 981 9 8¢ 9 & e 7 < faar &1

153— (1) aRT 152 # SfeaiRaa e & oy a8 a9 8r 5 a8 foft  ofws & fwres &1
IPIER B T TR BT, T &7 & NaR oT8] &) ) 98 ug ORI, SUuRT () & I
JugHl & e W& Y, AMWERIT DN |

(2) fr=forRad wafky &1 arfieRor 781 fhar Sravm——

(@) PR, SAD! T R gedl & UgA b Ma¥IDH a AT
IR, 3R SHd WHT 9919 & IMaID g,

(@) FRRI & AIR;

(M) oiET g,

(@) 9 greeR Wioew (Agriculturist) B O SH& Wl & UG,
T, IS TAT W Y, S IS SfddIre & o amawad B |

(3) AMIEROT RS T BET AT SR BT T3 THURT oI H JARTHG
S g & aReR BRSO AffE @ orfie o @ o B Ak faeedl ORf
I3 BT AMERT fhar 1 &1, RFdET grRT 151 & IUIRT (2) §RT SHS 3MefA
JAMTH H TRER 1 & ol WAdhd A & I H 59 YHR 00T T8l b
ST @R o, 9 Wl aRgU R dllel &1 SR |

1. S0 Yo AT H=m 9 a9 1994 B JLARI—H BT RT 61 IRT UfRefie |
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R oo & v dern e tarad) e, 1961) T 154—156}

(4) FRRT BT ARV IR JTHN I FURT B I Ub ol dARAT
IR S M & Ud, AMERT & 9T SH W FHeoll @ dTel A DI, Sad gl
DI AU gRT BRIERGA U Uil T 9 IR &1 Us faRaa Aifew & Saa
T s g Fea &, |

154— (1) I AT TR Ny IR WWIAP BT F T & O alell 3w & onfF avgsii
g Frdr Ife el B WM arell gERIR W ciey S ANRET b g B Swe P [9Pd A G o
T ¥ 9¢ S @ AR B, Ol S1ede 3T 3 AR, e i w @ i
TR B 8 S9 @fed &1, e de 9 Ry afEa o 18 o, Ry 4
IR HT AfeH < P o FrRy g 99 &1 Sl @R 98 deg9aR S9 99
<, 99 d [P s § Ffde ga-ifir sifders arar aR <1 9 |

(2) I UL FARART IULRT (1) & FEf = 7 99 T T8 &I, df 98 AT
SHET i &, s e &= arer sfer) g arfie ey R Aifew #
fafde 999 & v 89 R {Rrer toed)’ & e ER |adwie S gk
991 ST |ohal 8 o 6 b AfuE 99 afdd gri, fovm Sad ewer Ry O
eAffad 7 R & I A1 9PHIRR §RT <F G=RINRT ANCH, MEUF 3R AT Tl
FERT & PR S 9 e <3al |fed oer 7 &R & I |

(3) I g=RIRY, AR BT BN, STH BT FHYT BICH TARY gRT Gl A
FfdT BT A9 & IR, DD deot I FHRT off TS o | AT 39 USR AN TE
gRIFY STh—eR gRT {7l tamad)’ @1 et <€ o, O s f7em S 3 5 ax
fear ST QIR AT B g NI & 39 SR S {6y S &1 Afed 9 afdd @l
< e SrEm, den afe Aifew arfia 5 o & i 9t 9 & fiax (Kt
TarRId ) BT AU BRI FHRIRT B AN B S q 98 AN S Ao
BT el & WA | Bl guIfd, 59 for Sad Aifed & affia & fedie 9 s
9§ & MR F9 7 B o, {Rrer dard)’ @ Ry @ s

155— (1) IfT fHA) qravieR & uaid o FWRT W1 &5 & Wiar A T= &F & aiex
@ a e e fien tara)' @ omied-m W rEfaRed wiee @ fory  Rod TR @ ww

A R @ el SIBT BY ST0T ST ST R Al B—— j%e’f%?ggv_mqm“

(@) AfRge & JIBR &3 & bl 3 Wi 3 Rod qiblerR &1
¥l T AT AT A BT AMAERT T fdehl; 12T

@) SR USY B WIdR SABR BT TART B el fhdl 81
Age @ JffeR-&3 & Wi Red qoRr o foft ga awis &
JIMAEROT AT fdehl |

@) SR (1) @ Wvs (W) @ T HRAE! $HI S & I H, I8 3
HRST 39 ISR SN fhd T 3o &1 gsifesd o &k 9 fsaifad axarem
qAT T DI T8 G-I BT ST SN HR+ aTel ARG DI SR i & <S4
{frer darrd)’ @ A5t 3|

156— YRT 150 & FefH STRY fhy T YJH TAT €RT 153 AT 155 & IfefH Leo 3R a2
P T AER0T BT ATRRIGT Yoob T I GRIS B A AL HA ag &
TR BT Y, 9 << I ol SR, S 39 9%+ § ¥ WRGR gRT 991 T
qeawll el # SfeaRad 81 oiRk S 9T 151 & 31l IguTed aqell & Ig H
afeaferd &R foram ST |

1. Sovo fRrfray dear 9 99 1994 B FeII—NT BT URT 61 GIRT Uferenfud |



B v @ varaa e Rrar darad)’ sifdfem, 1961)

157— a1, few, aifero—aifduz, §@l srrar W 9wg 5 o=
HIYAEl H BIig FfE AT ST AT IHD SN IMBR H 9 B b SR 59 ARAIH &
e fhar T BIS SIWERT AT Ay oy e |HST S A SW BRA ATl

Ffd STTBR T THST ST |

158—— (1) WSRO IR I & FRAE HA & dael Ifqar diFfl T3
O] gERIRT AT IHBT Dls A JWER0T AR fAHT R agad 9 &R Fb
comH, {Rrem dara) S9 oI & IR afdd @ fIeg el aefer gad
IR # aTg ol Al B

(2) fawa T FHRT R &R & 9B B g H ({Rrem dorad)’ oRT 148
@ T TH URT B SUIRT (1) & IUG & MFAR BRIATE H1 & IffaRad g
TR T Rl @ JgER TUT 3 I8d 8Y, S AHGINI & IR & w9 A
TIA BR FhT T |

159— afs e dara)’ # Afkd a1 S8 war # | T ufy ®
T A fodt afed gnt Rien vomaa)’ @ o a1 R & Ae P ey
<7 7, a1 {rem darad)’ aeef a9 U el & sraR der i wEd ge U
el 9B B ATON & IH & Wd § I PR Tl © |

160— (Rterm dara)’ # fAfkd o1 S9& ya # | A 9ff @ e
el sraet FraRy & Ay # 5l afdd g™ Rien dara)’ & a1 R
T W TT Bl IHRT ORI 148 H ART AT A agal fBa1 SREm |

161—— 39 AT & el a1 de=iva MG fdl Frm ar sufafr &
I B vara) @ 9 BIs ORI, 1 g9 eifafmw ar W e ererar
Uy R ey # eyaRed AT @ 9 @ o1 FhA Ay wiftd @ T e,
ANMeTS YRl & AT §H AT B FaRAT & AR a9 Dl SR |

ST 9

ARG, A ATferal e GS&i 3 & T # IR dR Rk
ZHRAl &7 =

162— 3T JLUT & YA & folu —

(@) “TIgEd WRERY B Ay @rF daea)’ | e, afe fawy
EF daad) & g &9 B SIRhTd AT ' dur oy qweh # {Rer
Yargd) W BN

@) &7 @ &l v & T H, Se sr=ia R am e
f B B dEmad)” @ a9y S 9N WRSSIRGR BT GINT bR dTell
&= vard)' | '

163— (1) 39 99 & ol o Sua=i W fudd uva el fam,
39 T P YURT 164, 165, 166, 167, 168, 169, 170, 171, 172, 173, 174, 175, 176,
177, 178, 179, 180, 181, 182, 184, 186, 187, 209, 213 3R 216 B U U &F B
@I 981 AT H ggd g o {[er derad)’ gR1 39 O @ e fAfds Ry
T B

1. Sovo FfRrfm H=m 9 9 1994 B FARI—NH BT GRT 61 RT TR |
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angf

W & R o a¥gen
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(2) Rren tard)’ Hhed gRT BT 3R wadl @ fh Suawr (1) # SfoaRad
RN & AT A4 A Bl th A1 fdd Rl @ Suawr R & U &3 B 89
N7 H Yg< B8 Sl Aped H Afdwe fhar war 81 iR dcaear deey H aftid e
% QU 39 UeR Mfdw &= § ygd 8 iR 98 &3 Efa a3 FHEarm:

yfde=r I8 & o FRfa a8 & FaRal o Geea @ ardufe difesd
S AfT ¥ fear S gar 81 S FgE g’ e @ 9y |

164— (1) Fif3a am=a &3 # foeflt Ardo=e As@ a1 R SRET WRBR
forem varaa)’ o @ dara)’ # Ak wwRn 9 ol g8 O Sue uredRy faed
ARG &1 fafor ar gafmior a1 {6 faeme saRd # wewgel gRada ar fad
G DI T A [H ST B DI PR WGR R 99”1 W 7w A e
qargd)’ gRT 9918 TS U & QR @ SRRT | ergr FE fhar SIRET &R
SHDT AR 9 I 1 bl SIRAT 519 I &b @5 garad)' & ywdifaa Rt ar
URaaT BT U @RI |ied, el Iad AN & A1l UK [har ST Ul gy
T B, B W BH T HE b1 AR Aifew forfad w9 # 7 ¢ femm war '

@) frft sRa # g uRada 9 ar & o e fAgw o sufafy &
T & o) Aecaqol |Hsl SR Jfe——

(@) SUH TARD & MIE I JRelT W AT Foo—RAR0T Hara=
(ventilatic) T@@ar a1 WReT & HI e ¥ ARG @ Refd w ufdaqa
THTg TSl B AT TS Dl [Tl B, AT

@) Se ffl sIRAG @ Sars, aF%d I g9 giRkar
gl IT Tedl B AT TUR & bl dR &I g9—oRar e sufafdy grr
R AT A A HH 81 ST 8l Al

() S IS VW SARA AT SHHT HE, S Yeld: I YASH B
ford g=man w1 &, A9l & ReH & % uRafdd 8 o A

(@) ag w7 uRad 81, O def §918 TS foedt Sufafdy g1 Aewaget
qRad+ =g far Tar 8|

frmir—arl & @7 ded)’ gRT e a1 sy

165— (1) iy Sufafy & Suyswi & o9 &d g @ @)
e o o & fore, e d6g 7 aRT 164 & el Aifew faam mam =,
Wi o7 A SHR BR Abd! & IT IH U w9 F 3far Fifbd & = v8d g¢
TSR B Faell 5——

(@) v forRad feer, Ry @ damad)’ orRT 239 @ SUERT (2) &
e ‘' o SuiYe (@) H SfeaiRaa ot a1 fosft vy & ddg # <
Sferd a=t, A

@) v foRaa feer s Rl s9RA 1 gARA & 91T &) oRT
191 @ EfH fad T @ A HEor Y@ 96 a1 0 @1 @ g T
B B T H R U @ TR AT SARGI & YN Bl @ db NY
g1 STuferd Bl |
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(2) SUERT (1) & 3T TGHT < W TAPR Bl B 0 H, @ F Ay’
gRT 164 @ A AT < a1el Afad BT Iaad RAGT & HROT dI forRgd w9 4
T M|

(3) afe @ dard) ORT 164 B Ty Afed urd B9 B 91 U AN
qH 9 A & e # SuIRT (1) # SfeaalRad UeR &1 ey < 3R 9 349
fed & ur, o Sad Aifesd faan 8, uger § Suer A1 H b Y <l Sad Al
foRad u3 g1 s darad)’ @7 eaT I SUeT A1 g B SR AT IR AhT 8,
IR A, VA SUeT AT g TP A db AR SR S AT IS A SR (@
varra) #, wRaTfad T SRl @ ol v W WieR w) o

166— (1) @ Taraa) gRT ORT 165 @ i & WA w1 ) WY wHEh
S arell Wi A9 ad 9% a1 SEd B9 Ul a & o, St Sufafy g R
D ST, AT AT |

(2) S AT AT B @ 98 URdTad FEOT—ard gam oaRT & 3refie
Wi & faar el fhar S |

167— W@ @vs fIem e ok, afk @3 dara)’ & dFcd gw
qed WG & a1 @F UEEd) @ Bls o 9ew, ARNEN A wad R W
Y, 3R 391 faf gara & ot W fFwf—ard &1, ras e # arT 164 &
efie Aifes sruféra &1

() STa oo 81 e 8, AT

(@) S gof & O & ufdes & uiftq o 78 & AR, a1 v
gferdes 7 fieq & <o ¥ 39 e & oot 89 & g fE
7Y, FRIEvr IR dHar 2|

168—— ©RT 108 & fbA 910 & B 8Y I, NI 164 & Ef= Alfeq <
qreT PIs Afdd, @ varad)’ gRT ORT 165 & 1A 3 T fHeil ey & BT
ge &0 A1 B & ford 3% UfdaR U &7 ARG 7 BRT, 519 T fh——

(@) ST I 39 HRUT ¥ AF 5l srRor 9 9 fear w8 &
yifad fFAv-ard fodl Sufafe &1 Seotas & a1 SE—dTeReT a7 fasd
AT & ey A1 [RAT & fordl gIaR g1, a7

(g) SaT MY H G9IRT 165 BT SUERT (1) & @vs (@) # fAfde
YHR &1 Bl e 7 21, a1

() So ofee H Bl SHRT & gAMHT @ Wgid 39 3MER W)
9 W SR d fhar w8 & SgS Ao AT T S WH b o
U ® AT I8 U WA & ford IfiU B, O 99 WM & for
IUgaEd & AT SAN GRT 239 &I IUERT (2) & MN¥e & & swfide (3@) &
e BT Sooie BT B |

169—— (1) ©RT 165 & FEA &1 TS AT & TS FHSN T dTell Wi 39
fad @I, o Wigfa &1 T8 8 ar & TS |9eh o, R U enRa a1 vl
fagad &1 & AfaRad, RSTHST 98 °rRT 170, 171 J1 191 & A =427 9RAT i<,
DS JIMBR a7 AT U™ AT T A B, 7 ufere™ (estoppel) 3rerar
WHor & wy # yafdd gFf, 7 wwRy § 60 emm @ ywifdd el iR T
SHBT Al 3= UBR BT Iy fAfd ywrg & 8T |
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(2) fewa: U= wafa fot @afdd @1 oaRT 181 RT JIRING 9 3R 9
qad T8 P b g8 IH gR1 H IfedAad fHA Aemr & fou et Wiapfa urw
BN |

170—— Sl AT gRT 164 §RT quferd Aifew, fau faem ar o—r 165 &
Ul @1, AT @ dErEd)’ gR WG S ¥ STOR R B Ry @, A1 @5
AR} gRT URT 165 & A9 fau 7o foedt forfaa foget o1 ar fasf Sufafdy @r
Iootad 9 PR D ARG I SART B (B 4RT BT FHA0T 1 gAHOT 1 IHH DI
#gqul aRec, A1 DBrg AT I AT I 91 BIAT IR R, SN ¥ AT S
@R FN, A 98 I U OF W 3f—3U8 &1 9Tl B, Sl uig | wU¢ dd @l
HHAT B |

171— @ dara), el o 99, fafea 9itw g™ fosft wf &
WHT AT RN P SE M W B 3R W OZARAG & AR @1 i
YA A7 IAH IR B A AT SAH Bl 3N 4 AT I FST B U]
& fRe < 9@l 8 99 98 I8 99y b g fmien, gafiain oRedq, e
ST AT g7 fhar SET eRT 170 @ 319 QIR ® iR Sl UbR 98, J2rRefy,
SART AT ARG & ANT AT Y H uRacs = A1 9 R @1, o Al 98
IS AL, Y T A 7 |

GIENIRCASIGE

172— g3 vard)' fFRfa o &9 @ fiar Ot Jifert 99 waelt '
52 98 &0 91 gU oF & Agfd U ¥ Wee 3@ Ul JAaRd aRA B
for) rmawae wHer IR VAT Aol &1 {5l ¥ a1 ©IF & 49 ¥ A1, 99D
IR—UR IT IFd -1 A o S Al 8, AT W@ IT AR bl Feiferd forRad
Aifed < @ 918 S 2l gARAl a1 g § a7 ITH Tax A1 IS A F o o
GEIE

yfde=r I8 & o faai gr1 aRua SfT & seford ufdex Saad w@rdt ar
AT BT I7aT B AT ST |

173— (1) @7 dora) s—aw W) A adsfe qelt @ g o
BICT IR Fdhdl &, I SAD AN Bl 981 APl o, U &P Adhdl © AT I (Y
JUR FR [l ¢ 3R G BT ATell BT a5 PR Al & AT 8T Al © |

(2) SUERT (1) §RT Ur SMIBR &7 YT 39 o & (M B & <19
B darad)’ Sad eR BT YN B fHdl Aafdd B felt adHE Ardeie
ATl & JUANT ¥ R B Al 98 SAD dacl U ANl AT AT B SUART Arell
BT LT BT |

174— (1) U9 &9 & 9o [l S9RA a1 A & W@ AT T Bl
3o wrferat @ wamad)’ @ Aiforat # iR @1 AfdeR B

g wftemr 78 2 & a8 usa @ dora)’ @ foRed ogafa o aw o,
3R foredt Sufafd & geivra &Y ol @1 egurem X, R @ dara)’ sa afy
qer S refleror & wewr § g e R ar S e @ derad)’ #§ fafka
9 g8 TIferdl & YaTe Bl 39 UeR fd g8 Aiferdl ¥ famr mam |
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181

{@rT 170—174}

SART BT 3y f=for
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(

N

) S Erm dara)’ @ faRea oAy & far ar foeh sufafy @

23]
SUIRT (1) & N9 & T fof e srear avmedht T ) ord &1 Sedigs aRa
MWWWEﬁﬂﬁWﬁ{%ﬂW} # fAfzd foft el & S &
@@aﬂim@mﬁ H aRacd P A1 PR 1 98 [N IR S W -5
T TN BT O A S0 O @ AadT 9T B gawa)’ faRad Aifew gwr
ST AR A W SIS Bl g8 B, dle o, IRafdd &, GAHHT BT 1 9
TR § QT 3T BIS HTIATE R BT MUAT B Ahl 8, S 98 Sfad awsr |

Teb G fafras

175—— S TIT Pl BISHR old PIy ©Id ¥l ArEoi-e a1 Foll d$a |
ST go B, A 3 afdd o feell FEfa am am F R R 9 @ wrh
B AT 99 WR FHeoll QAT 81 Sl 39 F9I TP AR 99 & FAIoHl & folg ugad
T BT IS B, S A AT IS (BT AN Pl TART T D WA b w9 H YR
FRAT, IO, Ug W QAT AT AFAT FHIG BT a8, AT 98 Sad I Pl U
PR, U, Ug R o AT AT WehAd PR & Yd U VAT ASH Bl (a9 3R
At B S Sad e @ fR adAE ardette a1 Aol aee | e |

176—— (1) foelt faifa am e # fosl =8 ool S @1 fa=sr
T IR v @ gd US Jfdd W 9ed & A erar i @) ergAfa
U PR B o B AR} @ U WRA-US < 3R S W frEferRad

faaRoT WY YR HT——
(@) Asd @I yxAIfAd e, fwm qen e,

(@) & BT FREHRT (alignment) R @ fAHfoT—=gr, qerr
AU § 59 919 BT W Sookd B & Tsdb & Jadd B, ITH
TGSl oM, S Udhl HR, STH TR o= Jer ARyt iR =ferar a9+
P ford 1 &y fHar e |

(2) fodl TraSIe Asd @1 Ads AR diels a1 SAA ol 83 [l $ART
P Has d A9y H 39 JRARH & TAr SHG FNT g W fel |t ar
SURIRRT & Iuew, SuaRT (1) # IfecaRad W& & fawy #  yga e[ dor <9
SURT # SfeaiRad o wAvd faaRvr @ vara)’ & rgHeT & e 8 |

(3) SURT (1) & i UrfT-u= & Wit & 60 fom & Wax T garad)’
S, AT [ G PR oA, qrar e fhY W wqiHa e B Wior S9e
ey § arfaRad ga=m AR |

(@) T Wiy I ¥ R e 1 wHar & aR—

(1) g=aifad wsd ¥ fH=l U uewli # 9 us, Sl aed H
IR B DI (FA AAHRI AT BT HRTT HRA B o, 5
T B A @ dorad) B v H (e Ry oM @ GaraEr &,
3feraT

) uwfad ds® SuaRT (2) # SfoatRaa arfafaH, st
qor Iufafedl & Iuaweli & 3wy = 8l 3fer,

(@) U ASH B WRAAr T 9 &, ST HH A BA
BR TP Adold ded d fFel |
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|SH | T g A
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BT fI=md B qern
A BT SUGH
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fomTor @Y argAf
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(65) @1 wfdm, @ darad)' & el & 97 A WD MW B ITHY
fooeft 78 ol s srerar w1t &1 fa=s a1 i 98 e | afe SuaRr (3) &
JI faRad gam AR T 81, a1 Sad Fed b1 [ s FEiv 99 9@
IR TE BT ST S9 9@ {6 Sad o Bl Ui b gvEr uiH-ud W)
T 9 < g 8

uftrewr g € 6 @ vara) & O R gad e @ gear N g
yrRfAT-1F & 3ifod AR & o sraeyd FHs, U SRy o H fedr o g9 H
o foq & i faers =21 fovar SR |

177— I @ varad)' axt 176 @ EfE wreH-uE Ut €W @ gvaEnq
60 R % Wl TaT BT F ST AT qS B AT A ARG G AT
$ﬁrﬁﬁwwaﬁww(3)2%sqeﬁﬂmﬁmwﬁa# S B
fafde orafy & fiox 9 afad @1, Rraw sz o &1, @ dard)’ e
I & DR WM H B 7, Al val Afdd fofRga—ua gRT |ffd &1 e
Iqd IUeT, & AAAT IJHAAT Bl IR ATHE B Fhdl 2 R AR A9 A
q®s VAl Ul gd AT SABAIdT O @ O I8 |Hel e @ F dand)’ |
URATd W@ & A=t den fefor & ford ot o & Wigfa < & 7 -

gfdery g8 © fb s & g3 fdl 9 4 g 3ef 7 fFpren S fo
Jocia BB Plg BRI DR BT DR fear mar 2|

178——(1) &3 dAd)' RT ORI 176 TAT 177 & Aef= < A7 srerar <1 78
TN A aTell Wpfd U 98 ad A 8 |

(2) S& A THK B & 918 UKD HSH YA GRT & A Wi
faeT SR=y 81 @1 S |

179— ol fdd oRT 176 N1 Mfda Aifcw fa far swrar =
A )| gRT R 177 41 fslt Sufafr a1 s aifeem & fosd Suswr & arefi=
T falad 29 &1 Sooiegd wRe fhdl Tsd & fa=urg srear fFHior oiRey o,
I ORI W AT T R, A1 98 &N U S WR 37 TUS BT WFA BN, S Ui
A B TH B FHhdT © |

180—— (1) I DI AfFT gRT 176 # SfeailRad ol Tea @& fa=IT 3ferar
fafor, EF dara)’ & sl & 97 AT IS STy dwaT § a1 @ varid )
39 91 ® Bl 8¢ W1 @l A @fdd o fAog 39 fREd & el i =remn
T g, foiRea Afesd grRi—

(@) = ufed I smem I 3e B) Adhdl & fb 98 W feie
B A 9D gd, o Aifew # Ffde fEw S @ dera) @ o
faRad Td U R EWIeRET IR UG AGIHR, 9 a1 BT YA BRI
IOy f& SO ds@ @ @F vORd) & GANgER ®&OA oRafid @)
e Sma sterar Ife U Rads sre@erd & O 98 9e@ A die 4 9
ayerar

{@rT 177—180}

o TR TSP B
foarg serar  faAfoT
o o B dEna)
@ Wefd @1 q|

forar ST

iR P sty

b BT e fmATor

Idlpd  AsH
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oy # AfrerR
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@) <l Afdd | SMUeT WX \hal § b g8 dr W Al
el zrenfafdr uTfdrerd ifierdt g1, U9 fad, W9 &R I R, &1 AIfed 3
fafde 5y o, o o)’ & 9w SuRed & &R 3 Cj@ﬁﬂﬂw

qax -

(@ IfT @I e R/ R v Afed aial fdar =1 8 &3 |afd &
AAIR qafa RO 9 91 Fb, o1 @7 Garad)’ ded b1 aRafdd we srerar
e o @ ford, S Y 98 Sferd uwsi, omey T |adl B |

181—— (1) I99 AR §RT 910 T sl & o & o wd gu
R folt i amwr e & Ssal a1 Jiferl & SR vl & o @
Uarad ) g g @ e fraw @ g 8 @F verd)’ 99 <R § o g
& O BT e Sufafdy gRT waRern &1 i g—

(@) dsdl # a1 99 W RId sARAI & W 3fqdr ARl Br
faRad /Al < el € b a8 Yol aRMEI, Bofell, AT HFRI BT FHi07 A7
AT $9 UBR IR 6 ST 5l U #fa 9§ S9aT Ueu asd d
AT W I Al W B AR FART DI HAI AT A1d B AR F @1 |
AT AN X AT Sad sufaftrat # e fear T e,

(@) fr sRa a1 A & w@r srerar STl @I fofRga srgafa <
Aol & b a8 & gey a1 |Remr &1 FEior a1 gatEior 59 yeR 9 &

I 5l 99 @1 ATl & W IF A T qA7 39 AT & AR, Sl
S UpR Fd @ T 8l dch, 9¢ AT I WR JAAHHT BN |

(2) SUERT (1) & @US (®%) B JAAH AT <7 F9 @ F darad )’ 98 mafa
AR, STei—wetai (weather boards), g@MI & Tl doT AT 81 /1 Iegail @I
FSH W g1 Pl AR & |

182—— I Afdd orT 181 H SfoddRgad fHAT veld sfe@m e &
fEior a1 gAfEeT Sad arT gRT SHuferd oAl &AM sferdr S9e efiE & S
Rl 3rgald &1 Secidd PR & I, g8 QY Uy S UR 3fef TUS Pl 9II BT, I
31 Al 99 w0 @ 8 Ahdl © |

183— &= domaa)' fHfl gART & @i Srar JeuRfl § Aifed gRT
el PR Fahdl © b 98 fhdl F$dh WR T dcH dlel, IF W 9¢ gY A 39 W
JIAIHALT B Tl AAAT I R DI BT ATel, Fol ATel @l STao—YoTell 4, a1
I R I IED HUR, I 8Y B! YeTu a1efal R BT §€T < AAqT ITH gRaci
PN

Wﬂ%%%ﬁ@ﬁﬁm$mﬁﬁwawmlﬁﬁfﬁﬂ
ﬁaﬂwﬁﬂﬂmﬁﬂ\ﬂwwaﬁwﬁ EF vara)’ SW e s SuH
gRadd BRA & HeRawy B drell fhelt afd & ford ufaas < S fomfor a=e qen
fiRM & e & o & i =1 8|
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IR wEal & fory B
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geal den Arforal &
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AT AT Tt BT g™
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184— (1) afy T ammg & & B o) A& AT SHBI DI HIT
Era o) & AAgER S | fear T g a7 SaH Weo F o A
B AT BT UGHT 7 fHAr T B A7 SHH YRR 9 TR T 8 A1 |ikay A Arferat
@ AR F B T B A @F A’ 89 e &, R surnT S wed A
9T &I AR B AT I IV oI g B, WIHAT AaT AT DI A IBR 79
YL TR Fh! & f6 T BRI BY, S SAB I H AMAIS B, S FHT B WIKAR S
Aifew 9 fAfdse far S Joifea & |

@) afe Saq s Afew ¥ fAfde w9 & Niax gwfed 9 fear o
B varaa)’, afe ag SR 99, S AUIfed &R Addl 7, 91 S fhar T <™
Sad A Y AT BRI Tl AIHAT JqraT ARl W SrRArg 8 @ 3
ISP T3 Y[R} & AT & AR AR TN gurd ¥, o @ darad)’
ffad o, aga fear S|

(@) afx gdadi SuuRwEH & I P FeH THad @ T B AT IAH
WSS ST AT 8 AT 98 9ad! &1 R 8 AT S9H UR o T & a1 Akt
T iferat 9918 R & A W) IS =Iftd BR < SR |

185— (1) &3 dara) @ foRed oAl ugal ura fd faem @8 afaq
DT US AT SIDI Pls ATGT el BT 7 Sl SHRT AT SHH WRT BT fATo7 ar

BT, AT W AREAT, 9 60 3ARd & 9180 91T | gRddd 1o SHd
WG B, Ife T B 39 UBR BT 8 b SO ASh Bl YN B dTed
fooell fdd & ford SRy, WART AT FolT IfUAT AR, WAR IT Fole b Hbe UgT
2|

(2) Bz vamgd)' feel ft g Aifed gRT U7 e wR Adhal § fh SuawT
(1) % SfectRad dRIT § A BIE BRI B ATAT AT HRA BT YR HRA aTell Bl
G T9 db Sad BRI BT AR T B JUA] I 9N G- I wbl X8 oid ddb b
98 WG 9 PPied I& ga GHRT & Gl U 9rel 1T Ugl, @ Afed #
SfeetRad a1 A 8, F <R, ST AREVT T B TAT Ih] Rl 7 PN AR T8
foodft ft 997 Aifed grT I8 N 3rtem o) Iodl 2 {6 Sad el § I fad ard &
T 3 AT I8 ATERN H [T fhr ud sreran arer &1 Al # Fad w9
P AR, 81 |

@) < =fdd SUIRT (1) & SUS BT Seaigd BN T8 QM I O W
Jf—gug HT AT BN, S U ®UAT O 8 Fhdl & 9T Ugd il @ fadie
qrfl BN S Ui ®UAT db & HohdT B |

186— (& arad), FRifya wmr e ¥ i 4f & anl srerar orearit
H AT gRT oUeT R Tl @ fb 98 IH W I g AR Fsh & urd o el
B I SF W ST Uel BN W IR B, S ded b FUWR dchdl 8 RS9
TG BT B, IT WART UGT Bl B, B AT BIC |

187—— T4 PIs (ol #eb, AR I 31 0T A1 IqA ST g5 Bls 3
I AT By US AR WSS ATell DI ATEHE I I F8F & I$ of, a1 @13
AR ) W SRy A1 Vb (encumbrance) ® SHG WTHI B I W BT Whdl @
IR 9 T Pl A 8 H FIRYd T I 9 B Al & AT AMCH FRT WA
A Ve B Gl § b g8 Ay # ffde 999 & fior 99 ger 9|
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188— {813 d=mq)’, Ffed gRT Wed ¥ ol g8 fhell SART et yf

@ HATT AT JLAT A ITUeTT PR bl © [$ 98 SHRG JAT Y & U Bl
T PR TAT S dIEX o o &R I\l N AT 9 R @ dad)’ e
e, Rl & o, el yonferay dem ursul & aven X IR S ISl G |
g R @ Fed W Fer aTel Al Bl gfaer 7 8 |

qrdoie dea
189— (Rter vamrad)' ar @ vard )’ —

(@) fod 72 Araoife Fs@ & o= qen i @) |adl § 8k
G AT SHDb AEID 3= (1Ao7 F 1 Aehell &

@) fHdl gaam adoe 9 @I, afe 98, guiRefd, e
dard)’ a1 @ dard)’ # AR @ A, o), fawga ar uRafda
AHA T 3TAT ITH 3 FUR B Adhel! ©;

(M) 39 yaR AfRa &l ardefe ae@ & VA wal & i <'d
83U Sl FId @1 ST, WS, 981 AT b Fahdll B AT I I8 PR qhdll o

(@) @Efd & Sl AR —drels & ol 98 Sfod aHsl AATr—<erat
D FaRRI IR APl © Gl [HA VAl AESIh Asd W ol gY AT SHD
TredRer B, W e derad)! o B turd)’ g wvs (@), (@) qer (1)
aRaftfa @1 T 8 srerar gur T

(®) fodt W 99 & Sua=l @ i 3'd gy, e 9 od fad
T 8, N R {{ren derad)’ @ @5 dara)’ gRr wufe aiia &
ST Hapdl! B, Tl U1 i @, S9 W Rerd sARdl |fed O a8 gdadi
UGl gRT U BRI BT TANT B 81T H ol s 3far yaifad foedt
ST Al B & FAE B ford MMaad FHS], SHdG WMl & A1
DS I I AT e Tadroie Vae, 1994 AT 3 e fafyr &
e i &R el &; T

@) 5 & e & Suewsl & oA v'd gy, o 9 od g
# TN ', R ) Rrem darad)’ @1 @ vera)! | ARk wufy deid
B S ghdl 8, e dargd)’ @ @ derd) R wve (§) @ areid
ffa fosl ufRy &1 srerar {Rrem tard)' ar wfafy g Ards=e dse &
Y H yga B0 N g @1, e 99 T & o sravdddr 9 @
T B, S W T AR 8, 99 Ahdl B ST I UBR W IR AR
PR AGAT B, IR VAT A H 98 99 W [JemE {6l s9Ra @ gem, S|
JhR IR SIF drell fHdl R 39Rd & WU, @y s fiar o=t =0
SART PR B SR T B o U favy & ey H S 98 SRd 9w,
DIS A T Abal B

gfer uE ¥ 6 39 a1 & oefH o ' H oo § ([Ryem
vara) a1 B dard) ar e o g §, Suraer ererar ofie ufasdr &
el S ¥ EXae A1 IADT AfTHAT T2 H |
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190— (1) {&= vamaa)’, fasd oft e, foelt e R, 1 |rdvieeG aed
T BT 31aT AT Fsh B Bl AT WX, Aol—d Alfed T d 9 ATdold dSd
I B & 370 I BT a1 & Ahdl & AR GRT 184 B IULIRT (3) & A
YT GRT T B9 R 3a¥T VAT il | S AIfed & 39 UBR oy oI
B S A B iR S GSd B, 3T TSh B Sdd W B, qA] IHD INfABT
T & WM Sad Aifed & fOog @3 qulud} DI GAIET AIRRT WRId IR
o g @ vard)' wad @ T SemuREl R faur el &R afk ag 9=
PR PR < dl 98 Fsb IT 99 9N TR U AR Frdoi~e Afed Tmar S0
ATdIfd ded G B bl © |

2) STIRT (1) & 9 ufed Ado-e Aifcd 8@ W o oH @
AfaRad fodt g waeR-—u= # afe @15 &1, ar W e Afa 9 o @
dargd )’ Sfud awel, et fhar S |

@) frer vard)’ @ 39 9N B ANBRT BT G R W dsd A
TShl & 9T P FGee H d Ghdl 8, o a8 Rt Tl # affdferd wx=m g
Bl

191— (1) 99 P |gUgE UGN fhdl aoee  sferEr  uRdTad
A Feh & Ml dT fhl IR gARGI & ford A=y At war fAeiRa
PR TEBY FHY, I 98 VAT BRA & 3 AT BT ATdol=ih AT 7|

() % (o Aifcd # ag sl ffde & seef, e Wiz smafrt of
ST |

TR @ g3 YT ew @ PR P X@ dEeme

yfe=r I8 2 & 39 yer Ryt amm= e @1 deef a9 1 fh
ferrat &1 sremsit & 99wy 2rfl |

WWWSTI‘W@'&’TW%\'I

(5) AqfH BT B VAT W 5 39 g7 & SugHi g7 B g wR R
ARG & fAfor, gAfmeT a1 e uRads w9 e A T B, |/guygad
UIBT 37 Ve PR Fehal © b g8 I9 &fd @ ford giiaR T I 39 UBR o
S & BRU SH Ugd dA Fed Bl AT FEier e & iR Red R 4 @
ey § gfad) &1 I 8 O WR g8 4 9quged aeen § [fed g S|

(6) Fugaa WdeR Aifcd g1 Bl A gART a1 S9a 9T # uRads
PR T I ART ST B e dR Fhal o, foraer fHvon, gaffar ar aRedd
SULRT (4) BT Sool€= B fhar T 87|
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192—— (1) Fqugad WS el Aeaaie Fsd a1 o+ # fadr [fza
Se—AN, ATell AT Y—alie & [0 a1 A & AR 3 A1 o H I9H [ifgd
Py AAGTD FSbh, S—AF I Y—Ielfa, AT 7 B & BRI F=JAT
ngmmwzﬁ%ﬁaﬁ?@ﬁﬁ@ﬁ dr gEedr 9 991d & fory |l

3 garary Fifed w9 I B —
(@) uTedwer SARAT H oAl TR 3R D! AT P,

@) v v 91 WREd & 9 I B Ad AT [ G
AR A & WAoH A fdll 9@ # a1 S9@ R—UR 37E, Siofk a7 @
DR, AT

(m) f&A ®rd @ S RET 8l Rl BReb Al SHe ford iR W

ey a% uafa UaTer o Favell avd |

(@ < =fd wgugad, UGN & WeR a1 §Wfa & 991, |guged
BRI §RT SUIRT (1) & 319 FHor & Hag § a1 geedr 9 q91d & ford 5y
T A g H EASY B, 98 QI U ST UR 31IEUS &7 Whf BT, S udA
w0 dF & FHdl T |

STI—H¥ROT |idl &Y <&l

FI—F R I H ¥ ToAee, fe—aIde I Fe dlell I Fdhra dR IHD]
ABE B, JAT @ vard) SAd I W el BR Al ¥ fh I8 99 g 8
I S AT W IR o @ varad)’ SRd aH s

(2) W@ &N VH ST, A, dred, §{Y AT R WA BT uHr (el
T AT @F dAd) @ Gangar iH @ o ouged g @ @ R
Jargd ) A @ tard )’ S Wil a1 99 WS XEH arel Jafdd o Aifed
ERT IE IMUAT IR Aol ¢ b 98 99 g+l & 9 W U9 & ST § a @ik 7
TR BT U & ol SHST IWAN R 7 3R X U AMCH & Ugar (B At
gRT 98 I 99 & o SwamT # o S ar genRefy, {Rtem vura)! @ @
Tara), SHs @Ml a1 99 R AT xEH gl @fdd, 9 Aifed g1 99 GU @
R WY ¥ I8 PR DI AT W SN, Ald, I, BY AT F W I YA
AT F R ST AT S/D IRI SR TS T S DI Ul B bl &, oradT a8
ke 3, o 5 SHaT U 39 UGR SUANT § T A o 9D |

194— Tl & I &7 AT SOP [HAT 9FT H 2o AT 5T IRAR gIRT
dedf fasnfia o Hhma T oM @ g9 W, {Rren vura)’ o ewner a1 @
TaRId) @ U A1 S W R @& g1 acd wiiigd a8 afdd, weM & o
B @ @y #, far Aifew & iR N N Ty folt gy, areme a1 o I
aﬂﬁmﬁﬁqﬁdﬁzﬁ%ﬁmwﬁm%ﬁaﬁaﬁwﬁﬁﬁwm
AHAT & 3R I DI MR TR FohaT © IR 39S IffaRad ITH 4§ UMl Bl
T ST e @ o WA PRI BR FhdT B, ST 98 Sfud qHsT |
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{&T 195—198

195— (Rrerr varad)’ a1 @ vard )’ fR 0 @ ar s |, R
I W T 9, HU, M, TARR AT 3 S SR ¥ Frasiie T & forl
O BTeT ST 81 A1 feTer ST Adhdr 81 @ Ua i & Hiay Rerd dig ATed,
AUST, eETed, AR, edhyd AT el I HE-aRdbE BT I U @, Alfed
ERT I 3MUeT PR Adha! § b 98 TH AIfed & aifid & U aae & iR S9
BT QT 7€ o < |

196— (1) AT s AW @& UR™ B9 W a1 9 g guRefa
e vara) @ @ darad)’ @ foRed orgEfa @ fam, faft wrdwife Arel O
gferar a1 (e dama)’ @ @ dera) #@ AR Rl So-ed @ Iw @rE
eH IR A B Srear R gARG, AR AT T WRaAr &1 fHfor @1 famfer
foar T & W B U o T g ar gunRefa {Rrem demad)' @ @
T ) -

(@) fed g1 99 fdd & R Saad Fsd g9 R & ARaAT Bl
fomToT fhar 81 A1 Us ORI B JAaT S YA B @R AT JeRi ¥ o
R Fedh g1 T B R B ATy fHar T 8, 91 U e T
T VAT TR Adhd! & b I8 Fs$h, IRA9T a1 U P 82l < IT SAD dae
H P g ARl B o, gerReafa {[rer varad)’ ar @ derad)’ sfta
T, T

(@) Ae® AT AT US B Y EST DAl © AT SAD G H PIg
V) =T BRIATE] B Fhdl § Sl 98 SfId a9 |

(2) STRT (1) & @WUs (@) & 3T & TS PRAE & FW &7 garad)’
ERT fhar 11 @8 = I 8 H o aRed AT ¥ 99 A 9 9ga fear o
FHIT I T IR 81 AREAT BT fFAior far 81 a1 Us o T 8 |

ISR, TETe, o Y ) anfe

197— (1) & dara)’, fren afivge & AT &, I & yareret
gl & srerar fRd Ffde geR & uyel & 9w @ fo i o= e o
g—Telfe MRed #= Fadl & T Sl YR & AT 9 U9 J—Talfa & WANT &
ford oTs¥ie wigd ) |l & 3R 9199 of Fadll 2 |

(2) W19 T Y—eIe e ax Ry T & a1 B @ Sa ek |
T AT b g B AR B o W H 9w & Aot fel U 9y &
e A BT |

(@) S fd a1 A & - & WdR B o= WE H U9 Uy @
O & TaoETt 9y W, 98 Sl U O WX $1-GUS & ¥R BN, O §9 UBR
T 5y T UAS 1Y B o 9 S0 a6 B FhT 2 |

198—— S P WlaGie AT I FaRT g9 @A & ford el
AT BT g IMMawId Udld 8 A 98 HUSH b Ngdd @ (AT H & 8Y
AdGe Afed gRT UR &F & Aok O 9 e fedll wiee & for fam
fAfde yerR & 9y a1 el & au @ g a1 faf @R wedl ® der a8 Af,
A &R g8 9F 99 8” U9 U] 9g-—qF H R SIRAT J7 981 | 7Y
GHS%@T\J‘IIQH \ﬂlq‘ll,ﬁ—qﬁzﬁ\’w%|
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199— i fad I & # {5l U9 9 Bl, ST R & JAef 8
T BT 3T R WioE b o ST o S Aol 8, T AT Bl garef
Raem a1 Raaid 99 2 a8 <l IR SIM OR 1ievs &7 ¥R B8R, S o ®ud
TH B Fhel ¢ |

WG T A BB RE Ao BT dead S9 9o o 8N ST
el # o ) wier) gRT don 9fd & SR TR 1Al BINeREG Hisi
fafdse fovar ar ey

200—— 3T, T AMBRY, TR AMABRY TAT Hehed gRT d5 Wi
Py o W, {7 darE) &1 BIg 3 Ao, AAER AT HHARY IR S UBR
T, @vs Qe e a1 @ve e afer grT aeef g = daraq)’
BT DS A JSN [G7 Al & T a1 @ # ol 1 w93, {5l W 9o,
THME, Il Al WIF H, S A9 & Ao dl ug dl Al & ford, eerar
PIRTAT & WU H, 3AaT Wvail 31 4! & ford Ugad BT 81, Y% IR Hal © 3R
IFHT RV B AT  qA fHAT Gy srEr U ueref @1 errar e Uy
g1 AT B, Sl SAP e 81, FRIET 3R uR1eror HR qebell © |

201— (1) IR Y ORT & i el we &1 FReor &1 § g
T 3fral U USRf Al By UY AN d SUNM @ o ifua faeg deY
JFgUgad UdId B, A1 $9 UbR R0 $R a1l Al BT AT B Fabvell

2 3R SU BT AdhdT & IT Y % HRAl Adhdl & IT SAD 59 JbN AR B
ol g fb a8 R & R a1 39 yor SuviT & oy ueflRfa = fpar o 9o |

(2) afe wgfod wu & a8 w<g o & 5N Avar # smffsror forar war € &
QR B S Al SIAdy & YN & HRUT 98 A YA I IRARIBR 8l AT ©
AT AT TH UHR TR B 77 B fF IAqH ST w9 &1 TS 7 A7 AT g1

98 AT B AT 98 ST} B AT ®, A1 PRI BR are] Afdd Sad o U
T PR S ST FHdT B 3R I ARRLT & A9 IR BR Fhall B |

(@) afe Su afge @1, e 99 SUaRT (2) & 319 Avel wRd
g Fg ydid B fF I smuffisor far w2 W 9 Yafed wu | wdwwE
IRARIPR IT WRTG & AT &, A I8 AP - {hy T I1al 39 bR AR
P S &1 S 98 b FHY S T Adhdl ® AR I a8 udbe B fF BIE
JTRTY fhaT AT § AT I8 SHDI A BRA & ol BIRiare! o AdhdT 2 |

FB AR F Fgart | U1 BN a1 Hed

202— (1) e {forem dara}’ & ddwgER I8 w9 5 aw &
@ AWl & AR Rerd foddl gara o1 wH 9, 59 o) afdd f &g &
fomator U, fhar a1 R & RIS Bhaed! I BRIGR & Y WH & ®0 H
TART BRal & AT YART B BT MM WGl & IR TH WA & BRI IJqar v
I, YR & HRYT oAl Hbe UGT BT & T SIP Ul B P qHa=T &, ol
[rer darrd)’ e faded W S SART AT UM & W AT JLART | Aifesd gRT
T 3L PR Fhdl & b d8—

{&RT 199—202}

RIS & roref

Ao U qAT ATl
P RS B = BT
fordreror

ARG I BT
Jgeer fear g8 A
RET BT WM 3ferr
TAIR] & TG WETSi
BT ST ST

PR AURT BT
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(@) SaT AR IT M &I Yaiad T & ok W 9 & a1 1
A <, Al

(@) a0 SART AT WIF $T dHad U YA & ford, dad T
Al W AT VS ARG IRAT & IgEr TART B AT TN BRI <, S

e vorad)’ T yaom @ o 9 $URA AT W & YANT BT 3maRy
o PR D Seed ¥ Afed # Fad |

) < =afdd, SuaRr (1) @ A fear T Aifew fem @ vwarq fa=h
SHRT JAUAT WA BT Al BT Seoltq HYb YANT B JAd] YANT B & dg gl
T O R v &I ¥R R, S &1 A U ddb 8 Idhdl & a1 UIH QY
fafg & el & e (& 9@a 9 & o i 98 S9d S9RA 1rar v &1
39 UBR TANT B IMAT TN B <, SfaRad srf—guvs &1 9rft 89, ST el
FUY TH BT DT § |

203— Sl Ifdd I & H Tsh UX Hls d8d Bidbd, of S 3eqdl
I F IIRfdd MaeIDhdl Bl g I JAT—

(@) 9t QIR A w; Aqdr

(@) S feem § S arel 9A W A e § S iRl 3R
9% 98 I U O W 3f-gus P ¥R BN O °F ®ud db 8
el 2 |

JUaE— I8 GRT FAY TAT INE@US AVl & forall 4
BT 1 S <2 H Ugd BN Of9 gaiad efdshd Aiex dfgfdbed vae, 1
B GRT 121 B ASH TUSI IR 2 |

E@ﬁ:f
939 §.

204—— (1) W19 Sfra= a1 ¥Ry & ford @R & HaRoe) ST AT mawIs
yoild &, a1 @F vad)’ aduie Jifew gRT WAk afdaal o fhi ",
SARA, A1 wIF # S Afed # fAfde Al @ fior 8, desl, I a9,
JFrAT 3 SIARI UGTRIT BT WIS IW@H T BRA Pl AT ASISdl AT BH bl
ST I@H AT 3T ST BT A B Ahell 2|

2) afe SuaRT (1) & 3rfiF ANy &1 Jeoied &R AT SUART (1) & fdhedt a1
el Sufaf & Suyewl & SrfA VA AdM, SHART AT ©IF H I S & T
9RO ¥ 31fdres IR ¥ 31fdres gRATeT #, IRl Adhs), |, AT a7 3 a1
ucre] ® WUE W O A B I BT G 8 dl T ISR AeEr J7A
B gRT T Wirgd e dard)’ @1 BIS AfEN st 9w 9 Aifew
e fes srerar < # felt ff g5, U 9o A7 SHART AT A H YA B Fhdl
2 Ja1 9@ ARV HR AHhar 2|

(3) afe v usred fondl uRReor # a1 Wit afkarer & a1feres afRETor # aran
ST L, U AR @ IMfF REd §U Sl ARRGE $He 9 # T, 9@ (TR
fopar S AT 2 3R S Peot H forar S Aahal 2 |

(4) afs ATET a7 ol e~ & IR et Suerr (1) & &rfF fed
T 5 e & gfdgd Ao, SART 1T I H S far T o, O 98 S|
T B BT A & Fhll © |
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(6) 39 a1 foHelt o ffafAfa & sierar aged| a9 T ) Suas &
I Y8 BY I UPR Sl A1 AT T ARG T $ AR W g9 Ol bl ©
Tl A B dTell A VAl I & ARy | gY g B SRl & a1 forern (g
H ST B ST |

205—— ERT 204 & 3 I BT Dls ATQY el 37 VAl drami srerar
BTG & HrIarel § qId 9 8RM, S U] & AU Y@ I B dlel AT
ST URATT  Afde qRATT 3§ WUE I@H AT IR dled Fidd & [awg Bl o
Ahl 8 |

206——()Gﬁou|dm SIS FSh B Geol ATl & GRR IT =T AHIH
a7 IFDT Hl, SaRT 1 @w a7 e qznem} HT{FRBIWT&H} oI g8l Rerd U1
mwﬁaﬁu&wﬁmﬁ frer vara) @ @F dara) ar e faftdTa
TR 1 foRad wiepfcr @ AT gerdr ©, ofdl & A1 SuH yRad— oral § 3iefdl
Y fHefl UPR | SHH T Al €, A1 98 aMl g O W et qve &7 Wrl
BT, ST U Al wUF b & Ahdl 2|

@) SyaRT (1) ® It yeR & f&ll & & 5y IM & sRo {Ren
tarrd) Aar @ vard) gRT fhar T @ ariRe | oreary 8 H wyaRerd A W
A fhar S AHar 2|

207— S afdd U= AfY & AT IS far e AT M B
TR Big AT B VAT Tl Wol, 99 a1 § e el a1 U—vs H 84
I B PR Tl AfGdAl B olgd b o Fhe SO B, AT ST B DI
FETaTT 8 a1 foe wrafy @ afd uge @ % 8L, O 98 Ml 9 o WR aref
TUE BT 9FI BT, ST 19 w0 I 81 bl © |

20— (1) {Rrem o), Sfew grr @l 4y eigar sARA @ w@El
3FTaT JAEATHT H 3TUelT R Faell & fh——

{&T 205—208 )

192

I HrRIAE] B AR

H emarg

TSl 3 BT g™

(@) a8 fosdl Tl $ARA, IR, HIR AT = GRAT T SN
Ao fodl avg @l AR 7, rerar el Ul Al | wReFd B Sl {{orer
GarId ) Maed AHS! 31T vl U US BT gl ©, W Sad dTH BT El,
TSI JAR B Feol # B, Sad fawy § {yen dema)’ @ aw wdd
g o a8 R <91 § § 1 Afqqal srerar FERT & o WakATd ®; srerar

(@) T8 &0 O Y, qTeTE, ST, drER T @iq gy I @,
ST Sad WMl BT 8 A7 Sad AR B Feol H B MR T IH@! Rerfa
WEG @ M a1 e R & uRRufert & o [en dara)' @
GaRATh gdid 8, VAT Ofd § R ), e X 97 S R 7, O 98
{Rtetr demaa)’ sravas s |
2) afg {Rrem varad)’ o1 g wdlia @ & i afed rear wwfr & for
A~ Hhe B Abd & GAIGE & ford R BRIATE BT anawads 7, ar {frer
AT}’ 1 a8 dde BN 6 98 W g O BrRiarel o, e O <R H, O
222 & IYSH B ol {Nrer vard )’ @ o U7 snawe 9 B 6 98 Aifed T,
afe {[rem dard)’ o1 98 udia 8 & AIfew < & wolkawy B9 9t fae & 39
JHR B R IRl A BT ST B fawel 81 S |

1. SoYo AfRFH H=T 9 a¥ 1994 B JLARI—ANH BT RT 61 FIRT WA |
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209— (1) <t @fa {rerm darya)’ @ faRad srafy & faer——

(@) fodll ares @1, S9H S gU UY Afed oeEr S9a 991, 99
THI W, S SHH AT e AT S9H W AT SARA A7 99 WX AR Bl
eI IT IFH | IR B AR B o mawd 8, e Gy ddb 39
UhR WSl X AT Tel B < forad fasft FRifa o= &3 & fael
TSI~ d TSdh § AR Scq= 8 37T

(@) fdl ares a1 7Y BT 9 UGR BIE < JUAl 9 < fb I9A
P T TP H STaRIY S BT, 3rerar

@) &= N awg @1, fama & A wra 3 sust a1 das! @l
g ghE H 3 B o=y AT A 59 UBR Ui X 6 s9d {5
Ul TSP H SR SO 8l T

@) fo Wi dsa ¥ B AR WM, 99, TS, §ved Al
IRG AAE ST BR AT ST BT <; 31erdT

©) ot 0N Ash & P S, HSERT, TR, ¥Il AT VAT & DI
= @y (fixture) WST &R AT 91; 3fera

(@) wso @ fraly smaneE &1 SHgeex Bl AT F omwg

ar

I8 T 9 99 WR e} qUs & 9EfT BN, S Uar w9y dd 8l
el 2 |

@) Rren vard)' & SuaRt (1) #§ SfealRad fofl oraRk @I gem @1
IfIPR BT 9T SU 39 UPR B b JI JURET I (A 8 H JaRerd Afy 4
IG T 1 HH |

(3) SUURT (2) & T AsSHI A AR I ge™ B forerr ard) gR
Ty AR, e dard)’ gRr el T ol e 9, 9 98 {Rrer deraa)’ |
fafea & ar 9 &1, S foh aiRy 9 8 TR @ gem @ ford WY yAnT H @rar o
AT |

@) sE g™ A g 9 TSP D Bl WA IR W Ugd A BN, [T
IS 39 SIRAIfFEw o7 foel aRT Srerar swas e {orem damad)’ gwr & W @

AT B AHAH T WodT

210— {Rter dargd)’ 9 i afed & R 9 9 e sifs an
Ty o 6 & o o fodll aNIR, Thd A1 AICIener A1 o Ardad
FART W & W 81 A7 IFHT Ja4 8 I 39 W FR-F0T g1 8, Afed gRI
T JUET BR Fhdl & [P 8 U e SR ATl @l awen ax S {forern
Targd)’ Sfud aHel S e 7 W 991 X @R SH) ufifeT wwrs e

yfde=r I8 B f5 Bl Vae, 1948 g1 fafFafia el R 39 ORT &)
HIS 919 Ugd 7 BHN |
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21— e dara)’ f 4ft a1 gARa @& W@l a1 iR | Afes
ERT Ig 3Uel IR bl & b 98 I8 Rerd fHef Aol Y, dremE, STomm, deR,
TSS AT @IS I WIE DI, S e daEd]) B ue-usN # I8 adl & @R
% ford gIfue a1 efvaR Uclid 81, 1% BRIy AT S9d! FRAET BRI AT SH 3D,
TRAR AT STATCATRT BRary

gfe I8 © % Saq w@rll a1 il QIR Sudw @ SR effeRe
STAHRYT & T Maedd w1g i rar yreR {[’ren vad)’ & o 9
RIT PR AT AT DT A=A PR DY (T TR}’ T 3T BR AhT B |

212— IfT BIE Y T I7 RAReIHR <M # B a1 e darad)’ sHs
W ¥ ANCH §RT I9 qA B AWlg R AT I 3T IfId &M H B AR
3T ¥ee 3R I M H @ BT Vel BR el @ |

213— (1) e dara)' faft frifa o e H—

() &R TaTel JoIl dHSI—hrbe Bl IRAR ®Y A SH B &
o aral dorr eIl @) ERen WY wohdl ©;

(@) fIsT qT 3T &MaR 3R Hel-dRde & ARV & ford I
f¥ad wR AdcT §; T

(M) Aot e gRT U |RY, O &R wal & dwwr § fAder
SR AR AEHA © o R A1 9 @R A1 5 3 e gU W
(@) T wre (@) ¥ ffde dmMax gl a1 HE-axde 986 W I o
STHIT AT ST T ST A7 31geT Il FRAReT o o |

(2) MfEd WM W A1 IFS e Iqd R HRA qrell Fa-T uce UeiRid
IR ST TR (1) & @ve (@) & FfF we [REd &1 @ qat geEr A=
ST |

214— fHd UM SART 1Udr 1 &1 JeA R $Ig eMaR uare,
FHE—HIHe AT AT gRT 213 B IUERT (1) & @Us (@) & Jd= A= == |
AT G SUERT & WS (H) B 31efi qaRerd Ui a1 I o o fhl ardorf=ia
Arell & Y a7 # A1 IS e Are | fem arell i Al § et o ar
ST o S, den $i Jfad o Sad SUIRT & 9@vs (1) @ Sefi SRy fhy
forem uRug)' & fll <9 &7 Soofed &), SN U O W 31 gUS BT 9
BN, S %9 ©U ¥ 3y F 8T |

215— fAfdse &3 §, 59 & fodll 7= o & 9% A1 T8, A ATl
TARY BT T AT BIg 1 &max yard, {[rem dara)’ &1 fafea safa &
T U AT H e Bl w6 a1 Soctad e, B Ardeie ded A1 @I H
a1 frdl 8 weTel A1 Arel | S dgef gud F @ W 81, 981 a1 Mden
ST A7 @1 g A R i A sERT | W o ar R gt 97 fae
FTa AR @ S IFST @R QT IRy S WR 3ef—<ve &l 9ifl 81, i
w9 P 8 AP & |

I Gl
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{@rT 211—215]

drerel sife @ Saud
g9 dil B Bl geH
PO PR Bl
aefleR

T B S

Hel Fdbe, faer anfe
@ faRer @1 fafrme

BT PRebe fawoT ol
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216— (1) f& i g &= § @I ARG, I SHHT B BN,
e demad)’ @ T H, SAeaRer A1 Hardd & Sfd el & 3Wa & gRemE
WHY I AT, YA B Ve B ford rgugad @, a1 {Rren duraa)’ swe Rard
T AR I ACH §RT, I TARG AAAT HR BT A & B & B § o
JraT A < BT AT AT Yuied | AT 99 T @ ford g IR ahdl & 51 a (b
Saq Afew # ffde 97 & fior, S9H 1 9Rads 9 &) ¢ o 6 S9 Afew |
e farar T =

(2) o afdd @ SUIRT (1) & @f= wifew fear ar &1, af ag SHar
gurerd | ) A {re vEra) & fory I 9 B8R fb 98 Us &R AIfew gRi
I ARG IT R & R S BT el DY |

217—— it fad {5l Ao, arafife ar gittg I & fifsd 8T g —

(®) Wr7a ST B o B Aoy uere s i My A
A9 el & for) TR A1 UK &Rl 7, AT

(@) Sad fd uared, Siiwell a1 WU &I W9 98 SN Afdadl gRT
fapr @& ford weRia far a1 81 SHggaR 8T 8; a1

(M) 7= HUS I I IT of S B B AUR H 91T oIl 8, 98
I IR S OR 371ef-gUs BT 9T BRI, S €9 w9 ddb 8 bl B |

218— Ife fafecar vd wrew war fAgera (Director of medical and
health services) I8 UHIOTG &% & B &I Tl AT Bl TR & @G BT FANT
1 folt yf @t el fafe Afa & Riag—

(@) S fosly o= & Y et b Wi el e A @ o ®
TS H g9 el Afdad b @Rey B oy s B, A1 U hraf Bl Re
A7 T ® S S @Ry & ford s ax 8, a1

@) ST S9d I & & iR fhelt Afde o= § & o 8 &
ERT Sad fAfde o & Sia 9o R & gRIG 81 9 a1 S 3T U
& o Jrgugad 81 WM @ |RITET B,

aql grdifae AIfed gRT 89 Bad & Wdl, 89 WIE &I AN AT
R @1 AT & TN T ST 39 ISR SNGRE gdrar A7 81, 9T R
Hohdl & AT ISP T H Ul I o Ahbal © O Sad s srerar
RV &P S

qﬁfﬂ’ﬂﬂ’s’%ﬁ?ﬂﬂﬁﬂﬂﬂﬂﬁw s dag § 1 Aifew o
frar < gar 71, Fftg o iy & Q9 9 g u= 9 9@ omaR Sl
?Wwﬁmwwﬁﬁ@ﬁﬁawﬁaﬁ@wm
B e Saa vy gr1 afd uge 8 e [ & gfdex &1 qerae e
SR |

219— (K1 dargd)' Sifew gwi, foefl 4 & @ ar srearRf | foed
Ul geufa ar Sfedl dr A% HRA AT 8BS @ IMUETT BR Fdhdl §, Ol XaReY @
fory s a1 gl & fory efvax &1 |
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{&rT 216—219]

9l & e B IR
I

ey & o wifHex
Wi, Wred WA 3rerdr
Ri=g @1 feer

geR  gafa @l
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220— Pl UTF & ¥, e od GRT 239 & SURT (2) & §efe B
& SudN® (8) & e Sufafrn eug ¥ & {ren dama)' fae = 9 @
W A7 AR A O W PR GIE—hR Aoidy, dad a1 TSel Sad Iufafdat
BT SooHe IR AT IF U B, RIS I Ied §Y 98 Gels B IR AT
TRy, Tl AT T8@T 941 &I FFAfdT &1 AT &, WWW?JTWT
TAT I, ACH GRT VLT BR Fbll © [ 98 UH QGa gU WM, Toldqy, dqrera AT
TS &I Iaa Alfcd | (e 3@y & Miar MR < A7 9 TAHIRT N S |

o

221— (1) e varaa)’ wdeive Afed gri, U BfsRd™= a1 erHenE
@ e ddg ¥ Rifda Ioiq a1 w@rey et 7 I8 v\ fear 8 & a8
TN—Ted | Y8+ dTdl JAfdadl & wareg & o gifax ® a1 S gifex g+ &l
JUTET &, 99 fodie | o Aifew # fafds fhar o, 9= &= &1 e © Fohd)
T d1 Ife Fgfad O & WA= ¥al B SHAT AT STAT BT Dls U I 7 &
qr 98 39 WAIeH & o 9 Sugad &1 aweIl H |

2) U SRl # od BN SHAM BN SN @I, U el & A S
{frem darad)’ deef o, Sad Aifed @ @nfid & gad fhar S Hadn &

yfiewr I8 {6 T & U I @) A at U | gRaTd 8@ qer
J WM $ad I WAl & URTR & A&l I B & o) & ugad (B
STRIAT |

3) {Rrem daraa)’ @ faRed sAfd & famr ®I% T wfevam ar W,
e I8 AdSl=d & a1 ol & IR SR |

(4) ®E faa {Krem daraa)’ o foRad srgafr & e favT wra &1 fady
VA B a1 e | S SUART (1) & 3l a5 ax far T 81 a1 SuuwT (3)

BT Iooldd HRBbd AT AT B, 9 o SHAR AT STIRFT 3R 9 THdrRy a7
ST |

(5) S =afad frelt ¥a &1 39 ORT & IuG= & Ufddel SHAT AT STAT ©
IT SHAIIT IT STeIdTdT & IT SHhA AT ST odl ©, 98 iyl I o9 OR 37l v
BT IR B, S U ®U dh 8 Fhdl g |

forieror, yaer qoreft anfe

220—— 31T, YA SMUBNI TAT Hhed gRI dad W¥eRd 8 W {[oer
TAd) B BRI W, BN AT HHARNI R X UhR UHE @ve e
I W wrs e AfeRr g™ ded witgd EE daad)’ @ B o
FfEERY ol sRa | a1 g R, Fler a1 B fFeafed a7 & for geniRer,
foen vara)’ W @ dura) 39 fdfaw g™ oar el ar sufat g
mirRd & srerar o feurfed axAr {rem dera)’ @ @ derea)’ @ o s«
AT & gl Suewal ar fgdl a1 Suafafdal & gaioHl & ford erear s+ a
STRRTT H 3MaeId B, WelgD! AT SHDl & A AT I {941 Y= IR qHhT &

gfa=r a8 g fo —

(@) v19 a& & g9 fafagw # a1 fAgel a1 Sufafsl # W wu
H e waRyd 9 B, AR IR gARd & 9| yde T8l fhar SR
aqAT
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@) <9 T & 39 ffem § ur fuel, a1 sufaft # we wu
H AT ARerd 1 8l A9 & Y& @ ford ugad i suRa # Ry

() URAP ST H, iR IH I H AT 99 fHAT y—Eife # ar=uen
for Fifew & waer fear < godr 81, gt Aifesd fear s, S fasd
T P # o Rl & ford 81 ke gt ReRn @' 9§ g wR TR &

T H gl O S8l S9dl MU= H 9 Siew &l

-

|) yau By W g—[EIe & ARl BT AMITh qAT enfie
YAT3I BT Had JAIfed e @M ST |

)

§

I
232

223— ORT 222 & Sug=l & e e o1 &, a1 qarell o5 &
yareH & (A u9w w @ for uiffigd feelt @afda & ford g Qg @ % a'
el SRaTSl, WIcd AT T IR Bl Wil AT Gl STI—

(@) Al g8 VO yawr, Feror a1 qoarel & WS b o) S|

Yleldl TG HHHAT, AT

(@) afe W a1 Ry rguRerd 81, I1 IURYT 8 R 98 39

aNdTol, HIcd AT AT BT Wiod W SThR B |

{Rrem vara)' @ @= demad)’ gR1 RN afeqal o1 weac

224——@@%%@@%@@%%%3%%
darrd)’ ar @F darad)’ g™ ar e daraa)’ an @ veed)’ @ Ay gg el
HaaT & oA PRI 81, S9a dadl & Ta &) § AT |idaT & )/ & 4
wHEe Sd AT AT B AT 59 AR gRT wiRed &l FEv-—erd &
RrsiTe & Forl oTTawe WdE AT O B IqAN & WiSH ¥ o MY e fre
P TSR, 98 QN U oM W O 99 96 ® YA 9N 97 9 Al 9 dd
3refguE Tl BT 9RT BT |

AT 10
qrel faor
225— (1) fraa wiffer a1 Rter #foRge, gunRefa, o= ifdeR &= a1
3 Tt &1 ARl & Hiav—

(@) {rem damd)’ o1 S i wwRy a1 Ayed 9ty g
gyga 31efar AR Bl gt ey &1, srerar 994 4 fbdll & e
P S aret {5l &1 &1 FRerr aR Adhd § A1 HRaT Ahd ©;

@) foReq smewr g™ e N s o1 o= &, o e
GarId) A1 SEET fhe |y a1 dgad affy & sffeR srear frEer 4
B, W FHdT B 3R IHBT T B FhaT B,
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I BT JAfTPR

e dorma) ar
GEREICN TN
frrafora afeal @1
w™hIae ® ford gve

Rrem  darad)’
g ooy
em #fwge
e anfe

s s 4
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R o9 & v dern e tara) s, 1961) {EmT 226—228}

@) foRaa smeer g™ {Rrem dara) a1 Sw@r fei wfafr ar
Agad Al 4 el sRiafRAl a1 dadl § dag N faaRen forg A
gfrdes (SIa 3rava A1fT® WiTfar @ wfaded W1 €) a1 ol @ wfaferfon
TR PR D IAUETT BR Fbell © o= FHT 98 I Ty, 3iR

@) rer vera) o Swer fedl wfafa o dgea e @
faarred, SHd! FRiarfRAl ferdr daa deg § Bl fIaR 8, S 98 Sfud

AY), iEdg BY Ghdl g |

(2) T WHR gRT de Fgad Udd BRI U ISR & BT Wil
% MR g e @ e #vRge @1 SUaIRT (1) §RT Ui MfSaRI &1 wanT
3o faTT TR UWTa STe aTdl N v # o) dawar & iR W Al & ey #
{rer dari)’ @ e B AT B AdhdT ¥ AT HRAT AhT 2 |

226— (1) Rorem Afoge, ¥o—a7a ), Sfaa Aifcd & wewarq (rer R iirge & 99
e & RIS qr Rer Rvae aoe oge & daftd Awl w @df g & 09 dEeR SR
o) U 98 gl Adbal © oTdd 98 W, Jfegel 91 g JPeN iR, If
3MIeTd AN o a1, fay ifder afrfera = |

(2) Rrer #fRge 50 RAR B AN S @ Wdle &1 Th SRS
gfrae 4o |

227— (e vemd)’ & @9 9 yuia: a1 oria: AT a1 orfara i wem sfeRd @
BT AT VAT BT AT Tedad] TR IORTRI, YKIDI, oAl AT oAl Bl Fd Tl ﬁﬁ;‘ Priarel fcfad
R U ARHIRAT g1R1, ST 350 IR ad Fgad &, Fieor fear s |a | i {

228— (1) FId U e IfeR—aF & dmRl & Wiax foReq  Fog  wfterr @
sy gRy, 6l [Ren dard) @ affy ar dyad @iy serar  [Rrer dewr) SRFE @ s
o g A B e GRS A o el Rl & e oiRe ar Ry T o e
T fhell Fheu I1 M & fwres A1 I fwed &1 ANy R gaar g afe
AP T H VAT Hhed IT ATSY TS 31 & AT vfda—arar (Utoravires) & AT
39 fAfH @ T o WRBR gRT R T fRft ereer ar ey W siTd &
AT 9 UBR B & 6 I SH-—IERY & o a1 iy & o faR &1 &=+ arel
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Al IR A~ oI BT IR IRIT HRAT TaT Qﬁ?ﬂsﬁﬂﬁiﬁﬁﬁ

Bieax o e domad)’ g™ fud fRY Sig iR ®E A9 9RM ar
WRYTT I NG hR BT YT BT

@) 5ot & 3= & @ ARl & WdR gAY dTdl JmaiNg uggei
P Uhe 3R SD oI I S B AdRAT BT,

(®) wrdoife {Rem a1 gher B gy d Sy W A W B @y
fovey @ fafeem, RS9 i ®ed Uer 8iar 8 a1 U1 89 @) |uraHT 8,
IR s g a1 s & o 39 e & el @is aven 7 &f
TS Bl

(@) U ST WRRYT BT gaRey qer fafge |

B—T B ABA qAT Bl

o

(@) BEAET qAT AT & YART TAT Y= I R0 q
fafra=, ik afe R B gaxen el damaa)’ | @ 8 a1 SHB
Ff ford S arel Yoo MREd =T iR Sl &7 SR a1 R o
S & ford ARt fra @ g &,

(@) Woad, a7 Weadl HRevT & g,

(M) g S e & o deYf eIz Sufdfy 9 99 oW @
T H, II—T[ET BT ARG TAT I 01 IR S g B @ AHAH
B AT HRAT, IH BT AibHS a1 WiTE [T Bl B g A Y
S aTel AfCH a1 o |H=aal a—[ei & S faf e @t
aREAT BT,

1.
2.

Sovo IrfAfrd G 9 I 1994 B AT B €RT 61 §RT TR |
SIRRGUS AATH o 13 I 2006 BT ORT 8 FRT ebretm M7 |
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(@) T BT DA AT AT b 2T | bl U Brd BT fer
1 faffe R e s Uar 89 @ J91adT 81 3R s Ay o
fafr & o 59 e & T BIS Favem 7 &1 TS |

SN0t

(@) B U B BT ANy a1 fafEe R e ded Uer B ar
B BT AT 81 R e e a1 s & for s arfafeam gwr
3P I IF B FaRT 7 DI TS B

@) I aF b HaR o, TR der faarel @ IRV IR
SO B 3R QAT a1 Sl Iad ARG AT TA—I0HT BT YT a4
P ford emawass B, ifariar & ST &1 Ja=el &t

@ I aF & iR &N N avg @1, S e 8 a1 Her
o) a1 @ daed)’ @ 8@ srar Ko derad)’ o @ dead) @
oo # 71, afq ar gxaey | 99

@) et & a9 &= & Niax g {Rrer vera)’ @ @ gerad)

P =T § Hal iR eI ueH= & MATSH Bl FARRAT HRAT qAT
I I (b S aTel Yoob M BT,

®) ot & I &9 | saRdl &R gFAal & w@iidl g1, s
a1

srfafrag a1 fed e s Sufaf & a1 el gaeq & o),
JMHAT & ®I H ®H dA d [T 09 Jfeadl B S Sad aF |
Saa fde wed B Fgfad @ smerm &-ar den SHaT fafaes;

@) Rrer dorad) @ e domad)’ & ar frer gerad)’ ar B
Tad ) @ deol & U Aol dr ot o7 fAfdse den, e e
fopar S wwar B a1 Rwer ufaferfii & o7 wedt 8 U eifderal srerar
ol ® e I uidfftal & MfRd o oM arel Yo [fdse d=Ar
qen fleror @ik gfafarfoat &1 fear s fRfvafa s,

®) oiwefra wwwii & fasa don Sftwere= (disopensing) & fordr
TSI G DI GIARAT BT,

() AdSIe ®U A ST AR HRA dTell QA & IR afit
Sd FRHAV B aRRAT HRAT;

(&) ygfa—d=al T Ry FVI—T&] BT WIUAT TAT SAD SIRETT
@ ol @aRer

(37) IRR—FIYT ARARAT B WITIAT AT I IAIRETT TAT FEID
T DI AT BRAT,

(©) FEF—T8 AT, YRIdler, IRV, T fdheare, aTeiR,
FRIET T8, AEGHE UTd IR S AT 3 AdGid G fafrafra
‘HYHAT;

@) e darad)' ar e darad) & wfSeR @ ef| A e

T ATl U Hl, TY-9NIR, Y yasE der offefie ueeitE, o
AR BT U HRA bl bR 81 fafrafda o=

1.

Sov0 AT AT 9 a¥ 1994 B AT BT &RT 61 FRT HTRATI |
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@) Rrer varm) @ @ dad) @ SEEemiE 6
STI—HATTT AT ATforal & TRl &l {9 &7 g fhedl U 1R &l g™
PI FIRRAT HRAT;

(@) WaxATe SARGI, US| AT

Il B geHr, fRFET a1 S fARYe 99

(o1) ATETRA, [T YK AT URTS Gl AT BIbR U3t & fI=mer &l
AT HRT;

@ Hrem vora) @ @F deEd) @ ga-gRaeRt g e
vad ) @ FuRT—geEl @ FReor & o wd g e

@) f&d T Ul @ TS, ATell, WM 3 I1 |a™eR & U @
rrar el T eia tear wIfue uerd @ et A, qreme
S-SR & g Ald AT S9d a0 fafdse Wi # Rger o

JEROGIT §F T F9 BT D TSl & ol SUINT § orar o 8y,
STl S BT {8 H_AT |

240— 1 99 & T SR dAT IR g9 H Fad ey o
Wafd 9 frem vama)’ few € 9@ dt € 5 S9aT Sodwd sef-gve 9 qued
B O 0@ &R $UA)° T@ & 9T SR o9 VAT Sootgd ORI ’® dr SifaRed
f—Tvs ¥ TULY BN, Sl UM N Rilg & yvar U4 ulds faF & for s
IR F T8 Rig B o fb SOH uREN SrRier &RdT X1 ®, [U9rd SR dd &l
FHAT, AT Il HFI—7vS BT YA 9 (BT S O HREAN H TUsT BN, Sl
A9 A T BT BT GBI |

241— (1) TSI WRBR HT 39 4T & 31efie faf s a9 &1 rfddr 59
T @ S Ed g¢ o fafd 4d gene & v € 98 9 ek 9 99 9@
gqTdt 9 8 519 I b 9 Toie § gHIRa 7 81 o |

(2) 5T WHR gRT 911 T Py A9 Fd dvsal a1 5l & ford
Jqar U IR Avsalt a1 et ar et & ford, e W ®u 9 S99 gaad |
3raaford =1 faar a1 81, A WU 9 8 §ohdl § 31UdT B Ud A7 31 Aveal
a1 frel & guot & a1 f50 e 9T @ oy fey wu & & ddar g o o
I WRAR faeer &

242— (1) {7 domad)’ @ ORT 238 B SR (1) B @WOS () W ()
ad & 3EfiF faffm 999 &1 e R 39 od @ o= 8 6 U s 99 a@
Tl | B 9 9@ & 59 AR gRT S9! gfte 7 &1 9 |

) Rt dara) @1 Sufafy T9m @1 Af¥eR 39 wdt & s ' b
U Al UM g UBRM & 9TER] 8 99 SR 3R 9 99 9@ T H sl
59 I & Fag e gRT S9a1 gite 9 81 919 3R J Teic H UBIR T 8l
S |

(@) Sufafr &1 gfte o= # Fgd wieRy sreEr A &1 gfte &=+
ST WRBR D wT | hls UAT IRAAT BR Fhdl & Ol S 3a%dd gdid 8l |

1. So¥o AR H=T 9 9 1994 B JLARI—AT BT RT 61 FIRT Ui |
2. SWE B GRT 118 ERT TRoRenfid |

{&RT 240—242}

ﬁw‘r_' o Sufaferai &1

I AR gRT 1
™ ffeEt e ogd
UpTeE  emfe

fren  varE)' gw
T T faftEt gen
Sufafdai @1 gite anfe
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@) gRT 238 B BURT (1) & @S () ¥ (@) & & JfH 1 T
fafa & fpar a1 o1g aRadw a1 SH@T X fHar ST 99 dd Tud 9 BRI o9
TH 5 5T IR gRT S9! gfte 7 &1 919 3R g R ¥ e daraq)’ g
AR R Sufafy § P uRadw a1 SHHT R fRAT SHT 99 9 g9l | BT ol
T o g wieerT grT 9@ gfte 7 81 9y |

(5) ST PR I(UH I & Yd YHRM & g el 9 faf| &
forral I gfie @1 81, 3fEr I uSR FId miPer) fE i Sufafy @
forra] S gfie 1 8, & PR Fhdl & AR qguRi< g8 [Af-g¥ a1 Sufdfe yrdt 7
& SR |

I 12
ufsear

243—— SI9 39 AT &7 f=d oRT & 31T ererar st fm a1 Sufafyr
% el SR fhd T foeft Mfed grr &8 O &t oo e enuferd &), s
forr Suemr, foaw a7 Sufafy & @8 w9y Ffdad 9 8 a1 98 o v b for s9
Aifew ¥ Sfug wwu [Afdse &= e S 8k I8 vl &xar =mre & g1 #
BT o 39 yaR fAfdse fhar ar 9wy 39 a1 & 31 § Sfud 99g § a1 T8 |

244— (1) 39 A & {60 aRT & i rerar fol e a1 Sufafer
@ ENF IR 1 IR fhar a1y Aifed a1 e, 59 9 & $9 oy, | ar
IR 3 weddr s JaRerd 9 8, Fr=foiad ydR | arfidd a1 gqd foa

SRAT——
(@) VT Aifed a1 a9 aafdd @1, R 98 ww1fSd &, qax A
URJd PR, AT IAD U S[H §IRT Ao, ferar

@) afe v aafdd 9 fer ar Aifew a1 e S9@ sifvaw sia ara
WF W, Al 98 e dorad)’ a1 weg @7 vorad)’ okt @ g oEL @
IPR &F & MdR B, BIGHR I IEH B B (Ul AadIh JOY
TS AT Hadh Bl qH] AT UK PR AT Al AT I BT I gARA
T YA & AT Prg B, YS9 Al A1 9 b1 R 8l B uHE
AT IR 7T R foram S |

@) v/ 39 IS Td & T ererar fheft fom o Sufafy & erehw @18
AfCH TART AT A & WA AT AR WR qHIA BT ST, 39 AT & §IRT
a1 gaa A et fH fem a7 Suffyy & e oriféra & orgEd B, ar S|l
AR I TRl H, o9 forl 59 1S 3 oo faRly wu | <gaven 9 &7 T
F——

(@) FIfcd WM a1 ATl Bl B AT T RS T IFD U
TTH ERT AP, AT IfT TP W 3N il a7 JeqRiT & o1, S99 4
el T B TIR AT UKD DD AT SAD U ST §RT AT, AT

(@) afe qar @ A1 el A el A1 S9a g @ [l 99%h
J&Y, Hewd AT Jdd Pl THR AT Y PR IT AIfCH Bl 39 SART AT (A
@, A ST T 81, ORI S9dT G 8 fhdl U 91T W) erar
BRI ST |

(3) afe a8 =fdd, 9 W =ifes a1 e amirer fvar = =1, sraaws & ar
IqD fgE @ (Al TU% gHY, e I1 WdP W IqHI dHId fbar SEr S9
JAID TR IAD] IS FAST SIEfT |

1. So¥o AR H=T 9 9 1994 B JLARI—AT BT RT 61 FIRT Ui |

(&1 243—244}

agued & fo sfa
Ty &1 f¥=a fear

Aifew @1 arfia

210



211

R o9 & v dern e tara) s, 1961) T 245—249}

245—— PIg A IT el PR | SIY &9 & BRI IH=T =&] BN | Y MHR

246— Ife 39 IAFTH & Sy @ oefiF orear faxft fFow o fafy & afd fagw @ o
s 5l @i @ Y AT R T @, R gRT e, R wwfy @ fd moAfew @
F= 9 98 °9d B A1 ordd, Aduie & ar foh, ARw # fiffe s e T
NiR, f5N o & Fwred &1 sEr Bl 9 & Jawl &)1 & T DS BRI
BRA IT T PR DT UeT B TN B AR AT g8 wfdd S A B gurerd |
P A——

(@) deRefy rem vomaa)’ a1 weg fF turd)' T R @
ATfad wRar Al § A7 WA O B FaReN IR Al © AT IH B Bl
AT FHAT § 3R 39 A H A gRT oy T IR &9 &I I Afdd A
awlusﬁwqﬁwdﬁﬁﬁwwm%‘,ﬁwmaﬁﬁaﬁ——

W@Wﬁﬂ%%ﬁ,m@aﬁﬁwﬁ@ﬁm%wﬁw
JURTY HRAT T 8, Ui O db & Foball 2 |

27— Th W ®HU I AYAT FARYT H B, Dls AT 39 ARSH & o
I m & = ererar ﬁﬂﬁﬁwmwﬁ%?ﬁaﬁﬂmmﬁﬁﬁﬁﬂﬂ RUEERH
3TORTY T 9 T AsH 7 BN oid dd o (e varad)’ ar awg @ darad)’
a1 {1 daraa)’ srar g @F UEad)’ gRT AME A1 99y ey g1 dadf
Mifd @ @fed AT wRgd T B {{ren dard)’ a1 Sed afd 9 @
T U T B

248——(1) (Rt damad)’ an swme @ @F dAra) @ y@ FraRal @ S
UR™ & Ugel AT UIe, 9 ANTIH A1 Ul & fIwe fod T &N oruRmy o SO o
AT R AT 8, feg ufdewr 97 € f ol o erurmr #, o (e damaa )’
a1 @rF darad) gwr A {[rem derad)’ ar B ard)’ @ &R W O fey T
foaRad Afed &1 agure™ T TR & HRU g1 &1, 99 dd FHsiar 9 fdar S
T4 q% [ IH AMCH BT IARTG FUTel 7 PR AT 17 81 |

(2) <9 T aroRTer H |HST B gl BT Al IIREN Bl AT 98 AFRem H
g1, BIe faar S dor 39 yeR 9asial fhd T R & G § 998 faeg
M B HRIATEl 7 B SR |

(B) 39 ORI & AN I & wU H & T o wIRrn, fSen A a1 em
e SRA ot <o B H S @ SRET

249—— I PN W PR, e A1 gF 4, G IR g Afdd gq [ guwd) |
aftfrad grRT a1 s 1l SmRIfa enRa &1 Wit & Iy

el B va) o bRl Ry B g s ugd d G e b A w0

I &t B QT HRA BT qAT 9 AR HT 4R Afdd 39 afa

AT I R & AN B HT IR B SR fdarg @ qem 4, afame o

AT S99 RS e gRT rauRd &) SR, f59e g1 Sad o &1 aafad gfdsd

T ST dem AT B S UR U SRR BT A 9 By S WR 98 J1fWERoT

T 9 B Sl qn Sad ARG deef TSI Sy @A |
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250—— TP Yford AMABRI AU TSR H 37T dTel fhAT VA URTT Bl
S 39 Ifafm & fOwg ar ol W e & fawg foar &1 R &
e srefie el v & ften [ a7 e Ay § S fed S @ sga=en &1,
Saa fAfrE & R & | e W R fem o fawg o T &
o1 R, aReafy Hren dara)' a1 e @5 qulem} Pl ST qAT TS
gfera e [Rrem vara)' & ar 6 @7 vona) & 9Ra g, rirerRat
3R AqP! B S AT AMBR & TART § FEdm & & ford a7 8|

251—(1) ®Is afdqd, S venRufy, Rrer dard)’ ar @ dara)’ @ arn
165 (1), 171, 184, 191 (6), 193, 202, 216, 218, 221 & 3N AT YRT 239 I SULRT
2) & WG T B SUNYSG (6) T NG ‘T B [T 918 T8 UMY & =Ta
AMFHRI & MM S gRT O fHd T 5t ey ar fAewr & e 9
e @& Miar, s 9 98 999 Mara & s o S9al ufafaf o
o ford Sruféra &1 W Af@IRAl &, R o0 WReR U erdiel a1 S9H ¥
PRl STl @1 G- & g g R frar Al U Py RIS ga
T fH S a1 e 8TE e B, i B FhaT T |

(2) afe ardfiei wRreRY Sfad J@er a1 98 el oxd & ford SuIRT (1) &
ERT ST Ay BT 9gT FahaT 2 |

(3) @Iz oTiicd 9 T Yuia: AT T WIRS AT WIgd 7 Bl SR 59 qdb
% Hag vell B SR AW T G I BT IFRAT SawR 7 < fa@3r w2y @y

153

252—— (1) 31T &1 o1 A aTel R Bl WA ¥ @ ™ B
3T BT |

) 39 a1 & N e varad) @ @F dead) @ e wr e
foer dara} w1 @ Yend) RS9 UGR 99d fhAr S @ Al g
rfieTehdl W U =il BR BT IHTT B |

(3) afe {1 vara)' o1 @ vara)’ 39 O © e faiy snfrerdar a1
feam W 5l g &1 graE 9 iAe &, R R SHHT Y aRA D o
o T e B GAAT I & W Bl <9 QT & AR 9 B A1 9 A arar
=JrTerd, JARefa, frem [ a1 &3 [y @7 oaine avRify &1 aifiRem # @
el AMIT DI T T Pl GERIRT BT AT BIA BT AQY & AT & |

253—— (1) aRT 251 # SfeatRad foxt e a1 gy ) I9H aRed afa
T ARNBRY A =IAT MART 7 B AT |

(2) erdiei UGN &1 VT 3Mee, Rg® §RT 98 Sad Syl a1 fAcer @
gfie o, S T X AT SADT URDR o, 319 B,

g ufdey I8 ® & iy witert & ford a7 dg g & wrefer—us
f& S W= T1 g uE BT AIfH I & 918, 98 30 KT ol H o W fH
AT BT YAGAIDT Ueh U SIS AT §RT BN Sl IFD H 3y & &b A
A 7EH & MR & 913

%ﬁﬁauﬁ—sﬁau’s’%ﬁ?aﬁwzm § SfeaRad ameer ar e fad
FfdT ARG AADHR BT SAfcTele HAT 8 Al IH AP SATDR Jad bl
QT IR ¥ ST MR AT FRY W SMIRT B BT SRBR SR

1. Sovo FfRrfrm deam 9 9 1994 B ARI—NT BT URT 61 GIRT Uferenfid |

212

{&T 250—253 )

qREN & wr (Rrer
Yargd) den &d wfd
& uiteRar @
WErAr & 9 H
gferdt ifamR wded

Rt demra) & emeer
% fawg e

CricpRItrariicy
e BT AfTH BT



B v @ varaa e Rrar darad)’ sifdfem, 1961)

254— IfT gRT 251 H fAfd< yoR & fo=fl amewr a1 ey & faweg
diel B ST Fohell 81 3R SOh faeg 3rdficr @ T 81, a1 9T 251 & arefie oy
T AT e a1 e & fAvg—awg & g ¥ Aal are ywgd fbar T g
U ey ey &l yafdd dxa & I dRidiedl 9ol S9d Sooigd & ford
fr T T e, JRefd, ey WIfSedR & Sfdr Sl IR &
AT gRI, W | AT a1g &1 Ao 89 96 & oy Matfied 6 o 9ad €, @ik
Ife ot & a1 QI ey & v gRT U aewr A1 R < ) fear Sy

Tl SABT Seeia EBSS JTURTY AE] HAHSIT ST |

255—— (1) Ife UfAaR B IH GRS T F TGDT YA HRAT 59
sftfa grr {Rrem vara)’ o1 @5 dura)| 9 enferd ® #Ig faarg Sae ' ar
SqHHT fegert = AT & e s e fvg # Hag v wewa 8 a1 dig
FeAfa | 8 |d o1, Ko dargd) @ @5 vaad)’ gRT A ufex o &7 graT
FHRA Il AT §RT Polde DI U137 & oM &R S¥a gRT SAGI FgerT
o ST |

(2) Fetaex @1 Ufdar e &1 @13 vy, gfdex ™ &1 qrar &) arel
T & 39 ANGR & FefF eFm fF 98 IH dve UHISIRE Yde, 1894 &1 ORI
18 # aftfa ufshar & SrgaR e =mamrdier &1 sifafese axan |

(3) v "M@l |, o g & Ry # gfde] @1 ST fRar S, ol
ERT RTaT <IRImedler, o F=1a I UlhAT BT TR0 B, Sl Iadd AR §IRT
ATeSTe gl & HAT ifsid @ S arell 1 & oo & o gfdax < &
[ H B A drell Priafedl & fo) a1 W B

256— (1) afs {[rem dama)’ o @ doma)’ don R o e
Ry & 9 fedl T8 Al § R 9 Wyad U ¥ Ra w@d @, fdae S
gl a1 fdare U WReR BT AW B a1 S iR ST i sifvdw S
BT |

() v WReR (Rfer varGi) den @F damal)’ iR M I
TReIREl & g feelt W wme § R 9 dged w9 # W @d 8, I8 are
et @1 e gRr fafafia ) wad 2

257— (1) foit [®tem domga) o dod) @ faeg wr Rt
gard) a1 B verd) & fedll dew, Af¥erd a1 Add b fIeg bl drg, o
9D gRT MfAdRe R | 5y 1 srerar fd & wifdd 89
Wﬂﬁﬁmwwﬁmmmwﬁﬁwﬁr
AR} a1 B dard) @) S H SWe araied ¥ Bie oM 3R e, Ifreny
AT HAH DI AT H A AT b pRiTed 1 A e # Y 9 @ geEnq |
TEY A orafd @dia T B TE B AR Saw AR ¥ arg B BT W A @
TWEY AR R @ geRIRT T gIeegane & AW IR A W B W
U U SeoRd BN AT AIG—uF ¥ A€ YHE 1 SN R v Afew ¥ e
PRI ¥ BIe faar . g

1. SoYo AfRFH H=T 9 aF 1994 B JLARI—AH BT RT 61 FIRT WA |

{&T 254—257}

e war@}’ ar
= o) g <
gfeR & T A
faare

Uge AT 1, 1894

I SR &
dra faarel a1 o

Rremr  wera)’ @
= dumw) @
IfreR a1 Waw anfe
@ fowg are

213



R v @ varaa e e darad)’ srfafem, 1961)

() afe {Rrer vomad)’ a1 @ damad)’ a1 Sad We, ARENY AT Add |
FHTIATE AIR™ B I & Y el BI oI—GuIR WHT T R IR HR &1 &l
ar 9l §9 UBR UK B T GRIRT ¥ AfSe Plg GERINT 9 qel HIT qAqT
W gRIRT IR BRe @ e Uiadrdl gRT bl T e gdl Bl Al I
BT |

(3) SRt (1) # aftfd R @ B3 HRIAR! 99 d6 & 98 I/[aa aHRl
& UIT a1 SUP IMTH B Ao b o N RN PR T B, de—hRI I

% B HEM D I UR™ T B SIRAT ¢

B

yfie=r I § & SwaRT (1) @ fl 91d &1 98 &1ef 9 o S fh a8
| U 918 WR U9 BT B, FoaH uriid SrareT dael @ree (injuction) B, fSAeT
fr Seem Aifew R O | A1 arg Sar SHRIAE BT R R 6y oW 9
fawet 81 SR |

258— P a1g & SRIF H Pls AT ~ARITII——

(@) ot aafad & Rtem dvara)’ a1 Ren domaa)’ @ e
TRy a1 SuU—afAfy & T, eget, Suwe, RGN AT Aad & INfIBRI
BT TIRT B AT HAT AT Baedl I TG B A 59 AR R AD &
Ry f 98 =ufed genfaa wu 9 A, 3redel, SUTedel, IfaR a7 Jdd &
wu ¥ faffea, srgafera ar fgaa =18t gom €, &

@) foit aafed &1, @ darad)’ ar B dard)’ @ el afafy
Il IU—WART 6 AW, W@, SuUHd, ANGRI A1 Aad & ARGRI BT
TIART AT BT AT HAT BT IR B ¥ §9 R R Adb & foQ b
g fad I w0 9 W 9w, Ud, SUdd, AGN AT Hadh & WU
# fratfya, srgafera a1 fgad =& gom & &

@M fodiy aafed o afeqat o, a1 & Rren dord)' a1 @=3
dard ) a1 {[rer dara)’ @ @ dar) @ e |ty o suafafy &
PIs e &= a1 0 faow Jfg 9 &8 s a9 3 e & ol
DIg IRUTAT AT IT F<ARH QY 7 |

T 13
YbIof

25— T WRGR Toic H gfa g frag wfdert &1 e ffdse
e darad)’ o frer dard) s @ dara)’ a1 @ vandl)’ & e |
=9 ARFH gRT o H (fed {6l uab a1 o1t iRl &1 ufafeifga - e
=

{&T 258—261)

<rar RIRIEE)
g1 e )
=t} W
EREARCICEa S ]
foeg smemft ameer
P foder

IS RI &1 ufcrfem

260—— {7 damad)’ W yde @ darad)’ @ ga-gRadei qem (Kt
darad)’ @ aR FaRe—gfeat @ e fEE A R gar @ fatee gRr aed
gfaf gr1 Foa wat @& ol fMiges far < |wa |

261—— g%, R gde fem fafem den Syafdy & aen Refa, {{rem
dard) a1 @F vErd), @ erie # < St 9o e & R ger #
i A1 afd g1 @1 Miged PRS0 fbar S Fam Jor 9 deef Ul gRi
e I o R SHERY & 81 {5 & foy U drierl 3§ 9 247 |

FA—gRABIST AT B
faRor gfet @ e

# gfer

fr,  fafst gen
Sufaftrl & TR @
R
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262— {7l vard)’ ar fF varRd)| @ deol B Bl <dlE, WRE-u,
aqen, Afew, ey, PR @ uldfe a1 3= o @ ufafafd, aft a8 Sue
e urere a1 deef Wit g efdd g1 gerad YHIord &1 T 81, U ufafte
AT o’ & faeEE B9 & Yo gl (Prima facie) \1ed & U # UBYT B SIRAN
IR SH arfafeiRad fawal qen eeRl & fod T Ude 91g § qor 39 SMufy d&
W & wY H YU b SRAf, R iR Siel 9@ 7 ufafie ar or=, Afe ag
U fopar T BT W vl @l v aRA & forg urey B © |

263— (Rt voma)’ o frF vErd)’ @ e e a1 eEeEn 9,
ot O faftre wrdardy, e {Rrem dara)’ o @ dorad)’ e wet |9 8 B
U IORER AT o’ UK B DI, TS SIa] A a_1 & A= JHIfora
gfaferf gRT Rig @ 1 \ad! 81, srrar SaH SiforRad fawal qen wgagrRi &t
g &% @ fog el @ wu H SURed 89 &1, 99 d@ 3Uer =gl & Sl oid
TP b A9 HROT & =maTer™ 7 ey 7 e 2

264— {forem warIa)’ A1 @ dErEd) o Big wew fhl W v
I <RI BT, S genReify gota: At srefa: (e derad)’ 1 @ durad)’ & @ |
T a7 orRfara &1 don srmer @ wd Wafa | genRefy frem damaa)’ @ @
TaRId) @ BRI & fhdl IR, GRIH, oIl B e aR Fahdr g |
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{&rT 262—264 T}

foren dera} @@=
TaId & Sferdl @

Rig @1 Qfey

wew  gmr e
BRI N
tarEt) @ i
BT TAT IR BT
frdteror

{o64—F—— (1) RoTem damaa & Aeyel iR TUTRIE AR &F AT & A
3R 79 3R SU—UgE U #FeY 3R U 9l YTl o3, il e o g |

(2) 3T SR Iurm W = Riel vara & 9w SR WE 3R SuuHd
I A= &3 dad & e U W T BN, T R fdhar S

264—G—— (1) R dad & e, Iuredel A1 fhedl 9 & iR &3
fFrates AfT darad & ugw, SU-WE A1 {6l 9e & U8 WR AR Fare FarEd
T Aqae gRT Fwl § @ g G 9 fhar S, RH U9 sede, SuTeds,
T, SU-UgE & ated | wEtyd weell ok faarel & |HeE @ Al erawen
gl |

(2) el vomd & edd, Iuredel A1 fhll 9ew & IR &F Y=d &
T, SU-Yg AT fHf 9e® & U W farEd & Gared b1 Adieror HeeE &Rk
forRizor xrow feratae s # fAafkd g )

{(38) SUeIRT (4) % wm QUL & Ryam, I WGR, I aTaT S
T WRER W, ARREAT R R RTel degd & swwme A1 SuRde A1 Wedl AT

el &3 daa & U, WS SU-UHd, SO SU-WE A 9eWl & A
fratem & forg fasie ar fasial &1 fFrad s |

(4) o EteE N, 9 WRGR & UM 9, ST gR1 el forer
TEd & e, SUTHE AT el A1 Rl &F vERd @ WE, WS SU-UY,
TS SU-UgE A1 FeRl & U fafed & forg fadies a1 it @1 fraa o ()

1. Sov0 FfAfH W 9 ¥ 1994 B AT B GRT 61 RT UfRentid |
2. SUYTd @ GRT 119 ERT IR AT |
3. QoY AT Gver 33 9¥ 1999 B IALARI—NT P &RT 22 IRT de7dT 1T |

AT AR 91T

Frafert 1 9 iR
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R o9 & v dern e tara) s, 1961) &N 26477—264% }

{264—TT—— (1) 5@ afem SMART & WAeTTT SR FRIFUT & QA REd gU % I diieww
e afSrge Rtar 9 59 afdf e & oefi| wft fFaesl & darad &1 9dderor aﬁzﬁmgﬁé

B faE e
BT | fou  Suerer A

() RoTel % URIF WA WISV AR TR ARBR I GRS e U
PR Tl TP AT TRAT BT YG=IIIIBRoT, S Rfem alRge giRT AT MUetT &l
S, S 3l Xy Faied ST gRT SR FREl & sgaR i AfRge g
i R & w0 § fFgad Gl o AR &1 U $HaRl U T,
S U fated @ ddg ¥ 6= Sdal &1 Ui &3 @ foly J7aedd & |

g

(3) S UBR I Fated N, I H Suga FHed AT fHAT AT I
TIEReT ¥ iR Iugad Hemsll & SRl ¥ SuERT (2) H aAfufase el
AP DI T HHAN STALT DR P UL PR AT 2, ol T fafes & dae
# gl ol &1 9o B B I avdd ' IR 9 UAd VT AfRrEET @
Tl & |

(4) afs SUgRT (2) a1 SUERT (3) # Irfafee fad) i WfdraRor a1 verm
BT DIs HHAN U A=Al & dag § B0 ddad &1 ured R4 b oy Frge
fopar ST 1 98 W By BT UTed R B T q1ed 8T |

264—T— (1) IfT Rt alnge @ 98 uiid a1 & & RN & fiar 39 oReR, aml anfe &

c PLaE Frafa & waom @
fafm & 1= 89 drel fates & dee | il

(@) 59 YAIoE @ fou fb Sqd daaE Wi & w9 § g1 Fare
BN @ TYEq Aqufedl @ @w & forw SuanT fhar o, e oReR @

JATTTIHAT & AT MAIIHT Bl AT ©; JqdT

@) fdt Aqe™ a9 A1 B "qufedl & yRagT & ydAeH @
forg a1 W FaEa @& HaTed & SR Rl §91¢ @ @ foy gford o
% el & URaEd & A1 W At & ddg | fhsl dddl b1 ured &
fo fdl R a1 o afdd & URasd & fou el aF, Sieme ar
Sgog @ SMAYIHAT B AT AEWIHAT BE W@ © oal 98 UH
URER A7 IR, TH AW, Felae AT Sigerg &1 3ffergor  foaRkaa
TSV RT IR AH AR VW ffaRad e < |, o & 1w &
Hee H IW YIS AT WA T B

Rl VAT DIs I, S AT Sigel, O/ IRNGIR AT D!
AT T8 SFIGIR & Fafad ¥ d9a & oM & forg faftger:
STNT # o 38T 8, 39 SR & i a9 d& ARREId = fhar S o9
Td V9 fafed d #aee F9r< 9 8 919 |

(2) siferuger 59 afdd & gwRd ifad smeer grT fbar s, e
qr9d 57l ARG I8 99T & & 98 S 99Rl & @il § O SS9 R dheoll
G AT Afdd ® 3R U ARy B S Afdd R aHie, R a8 w=ifda @, fafd
Qf T B S

@) 3@ il ®IF TRl SWRT (1) & I ARFET & 9™ d9 W
ARTEY B BIAES I Breae & W faxga 7 s8Rl e forg o wwfiky Ss9
SueRT # aftfq yaoEt § 9 e @ forg emferd 21

1. Sovo IfRrfm dem 9 9 1994 B FIARI—NT BT GRT 61 RT TR |
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(4) 30 RT H—

(@) "IRIR" & BT YA, 9a9 I 4G9 BT ¥R UG 2 R UL,
IS AT Y GTAT AT SABT BIg AT $HD 3f=id A7dT 2

@) "I | U B A U B, S FsSd uRaegd & YA B
T START # 7T ® AT SWANT H oV S AT B, 9ol &1 98 i3 i
I Aifed & a1 T 8

264—S—— (1) 54 P e AfRge h IRAR BT gRT 264—9 & TARIT
H SfeNTEd BN d9 fadg aafdqdl &1 ufdex dea fbar SR, fogat 369 &1

o~

IRl f=IfeRad ral &1 e H I@ax fhar SIRATT; sferq —

(U) aRAR @ Irad <F 9IeH AT AT BIS ACd W <F 7 B Al
I gRer # I & uRER & oIy <7 wie,

@) It faag =fed dRR @& e & uRemREawy s
a4 w9 1 PRAR & WA BT g8 & oy faawr gam &1 a1 U aga
A Pl Yfaagaa &g (@l @18 8)

R el & o fRaeg AT V0 f@uiRa Ufder @ 69 o
2T 81 8y el AfdRge & fafgd w9y & 3=y I8 e a_al ¢ &
I8 AT "uReT B AR wx fear 9, 98 iy oM arer ufaer @
RPH VAl I$d Bl ok Ryenm AfRge grT 3w M Frged weaser
TR B :

R I8 IR Al & S8l Ufde” U & 8h DI d&d AT YAdR DI
RPH & YIS B ded bl fdare ©, g8 faERel & fau ¥ e
ARG S 30 gRT 59 (MR Figad #eerey &7 [Mfde & &R g8 fdare
W AR & fafreay & AR sraenRd far SR |

WL RIT— 39 SUURT ¥ “fedeg aafdd” ug 9 98 Afdd, ST aRT
264—9 % I IER[ET URAR R AU & sfdiedqd aRddd PHeoll
IGdT o7 A7 Wigt fb PIS afed 01 arRdfdd Peorl TSI WgaT o, g8 TH
IRER BT @) Afud B

(@) S@ B Rrar aRge ®I3 IM, SN AT Siael<g ORT 264—9 &
FFAROT H SARTEIT B T9 IqDb WAl BT YR e fbar SR, {9 eH
BT AR AT ARG VA I, ST AT Siiaeiw] d 9 W o & oy 39
ReS 3 yafeld 9re A1 &R & JMER UR BT -

R S8l {6 U M, ST A1 Siiaci] &1 @l U aemRd giddr @l
BT A AT B gy e wfge 9 fifdd 91 & fiar I emdes axar & &
g A AR B e #R e SR 98l Ry S aret gfae] @ veH Ul
A BRf, O ftem afirge BT 39 i fgaa Aeeer sraenRa & -

R I8 SR 1 6 el IftnEla fhy M 9 eregafagd ae a1 Seard
W 9 = AT & ool H AHT PRIR & AWR TR AT, Ig1 ARIST & IR 4
AT o IR & ®T § 9 SURT & 3T faeTRd IHH 99 Jfdd iR W@l &
dra H U A A, e e 9 Aead 8 O SR U WAl @ 3vTa H, U Af
# Sl Rrem ARge gRT 39 (A e ey fafARea o, waifa &1 S |

1. So¥o AR H=T 9 9 1994 B JLARI—NT BT RT 61 FIRT Ui |

{aT 264 €}

BIRCR AR
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264—T— 7T Ao e & ImRT & ORT 264—9 & a%ﬁ—rr JARET HRA

P AT IRT 264—S & N H<T UfTHR Bl quRd B Bl 3 st aafea &
JMSY GRT MU R I fF 98 A AHIRT Faell = deol dl Tl STHHN,
SR eey # fafafde o R, v witer @1 2, o U fafafde fhar SRy

264—B—— (1) I JATURY I_A & YA & fory f @ fos aRam, fahedt
M, STAM AT Sl & Aee H gRT 264—° & JefF e fhar o7 iR I
far S a1 fea AT # fhar SR a1 9 gt 3 6 S99 o)1 & S fdy Y,
el armaer &1 argurer YRRed far s @18 @fdd, S e afRge g1 s
T wffrea fear o 2, V9 oRER F waer o) | 3R U9 IRER iR I @
Bl a4, ST A1 Sty b1 Ao BR b |

(2) 39 a1 # “uR¥R” qr "I sl & a8 oef €, O ORT 264-9 H B |

264—<1— (1) ST Prs AT HAT ARFET URER R GRT 264—6 & A
fPu U fHA oMee & Sooiad H Peoll fBU |AT B, 99 T ahge gRT 39
T Tored B1E RGN 99 uRMR H | e da9e B A |

(2) Y wuad BIg ANGRI 6l S B, S e |Her T e, fdagaa
TATal AR 8 O & fory gfawr g fhd wad & AT drel A1 weE il Bl gerT
I WGl GBI AR fHA gR BT drs TSI AT WA Jadell & YANH & o Bl
I IS BT B DT |

264—3—— (1) TafG 9T 264—9 & 3 JIRFTEIT BIS IRAR IRU=T &
e fby S 8l a1 d9 S9a1 deall I9 Afdd B, A aRER & e by
SN & 9 deoll forar T o a1 Ife ®Ig Ur afdd FE1 o a1 S |fdd @,
g arad Rterm afiRge I8 99T & f 98 0 oRWR &1 @ ®, uRex fhar
STRATT 3R deol &1 U uRe™ e afvge &1 89 w9 Il 9, S v gRe™
@ IR H T, PO IHRT B I fbg S99 IRAR &1 99d W el AfadR!
WR yfdde gdTd T aeT, [ Bl o Jfdd 9 Afdd & Raars, Ry aReR &t
Feoll U gRed fbar B, fafy o ww=ie ufdar yafdad ovm & fofv gdhar &1

() <8 & 98 =fed, SR g1 264—9 & A AR el IRER &1
Peoll SR (1) & 31 faar o 2, qRT S S wHdr T R srarE @

FTARAT 3R FAAT BT ITADBII SIS H TBIRIT BT |

(3) STafes SuawT (2) # fAfde o T Iorad # YHIRg w) 4 TR B
qg N o | ARl aRER (9 afderee & sremed| U e & dRig &l
Wﬁﬂ?@ﬁsﬁ‘\f@wﬂ qI9d I8 FHST SR fh 9 99 afad @ aRed ax v
M W ST R G BT THAR & R e AlRge Saaq akg & vearq
fft Premaf @ forv o oRR @ deg # ol ufoar a1 o= 9 @ form

1. Sovo FfRrfw dem 9 9 1994 B FARI—NT BT URT 61 RT TR |
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264—31— AT BIE AfdT URT 264—9 IT URT 264—a & 3efiq fHy TQ
I BT Soci¥- B dl 98 HRIEAN 3, O] 3@ Uh 99 ddb &1 & AT AT
A W, a1 S| gveAE B )

265— S AMRFRH @ HIZ 91 30U Veldol Yae, 1890 @, AT IASCS
gifa=aol faeisl Uae, 1892 & fh¥il SUS UR 3fqdl S9 Vael & IfefF 9917 v
fooeft fo R g9Tg T8 STer |

AT 14

266—— (1) Jo o fSRgae aISH Yac, 1922 AT IR U F<aR¥ e
gargd)' erffee, 1958 & g foedt srfafeafafa & o fxi e & 59 arfafrm
& U™ & e’ 9 de i fedied W yafaa =1 a1 agde fAfia a1 o fay
U fH=h fm omeer o fagfa &, o W fiFie R Sad el # wafod @1 o«
TP b =T ey ueld 1 B—

@) ot Rt & SRgae I & Sooiw &1 I8 e fhar SR
f5 a8 Rtel B [t darrd)’ &1 Seorg ® iR a8 sRfafAfa frem smewr
srerar i degaR Sad (Ko dara)’ & R # ugd ge;

@) feir Rl @& SReae a8 & IRSe srar aga-—uRice &
Seordl Bl A Fg fhar S 6 9 59 affd & e fgaa orege

TAT IUTETE] b Soold 2

() f=h Rrer @ SReae 918 & A & Sool@ &I Ig 1 fhar
ST % a7 39 ifafew & efw 9w et & forw wafed Hven dara)’
b AW B Iooig B

@) g U fSRgae a1s, 1922 H &l sy a7 fvdll a)1 & ufa
Soold A7 I Ig 31 fhar o {6 98 59 siffaaw I s9e
TR LYY IRT DT Foold 2 |

{0) SR y<w Yarga fafy (demem) S ad, 1994 & uR™ & fedild @t
IR 9, fgl Fmi, fafemi, Sufaferl, aRfFea foradl & a1 aoama uga fodl o=
fafr # a1 &l okg a1 FRAE § e uRyg a1 &3 dffa & Seorkd &1 A Iz
frar ST 6 98 SHer el dara a1 &9 varRd & Sead 71)°

‘67— (1) SR <Y Ymrga fafdy (Heem) erffaew, 1904 & UR™ @
faTies @1 3R &, g1 102 & UG & 3fF & gU —

Sovo IrfAfrT T 9 a9 1994 B AT DT RT 61 FRT o |
STIHR BT GRT 120 §RT ISTAT 14T |
SUYeT BT GRT 121 §RT Hier=eiod |
Sovo IrfArfard G 21 9 1995 B IJFLATT—NT B GRT 27 gRT Tl |
S0Y0 ST HAT 29 I 1995 B IEATA—T BT €RT 11 §RT IRAT AT |

o A~ w0 DN =
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{&RT 26431—267)

rferrgor wwll foedt
AR & JodEd B
forg e
e YT Vae, 1890
qAT A

forer  ¥FeSE e,
1892 & W H AT
Uae 9. 9, 1990 3, .
Vae §. 2, 1992

= sfeferafafeal &
Joerg @ aref g .
Vae ¥ 10, 1922

g 0 Ve |22
1958

g W Yae |10,
1922

B TRl H Hufq,
Rt IEEaN]
Tl e mRY
BT STRIMTBR
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o~

(@) wad =, |diy | R iR ni¥aw, e omavia Ids
gt W 8, 5T&T B 9 Rerd &, O Saa e & e Ugel e d@rad)’
a1 &7 Y H Afzd o, g9 fafem & uaoHl & forg genRerfa, e
garrd ) a1 & demad # Ak @ IRl iR sud Afder # R der

(@) gated fSen uRvg a1 &5 |ffd & T8 a9 SaR, TTRE
qor R @ d RN Aider | SUF gU Bl AT AT, S S fadid |
AP ugd faemE 2, JenRefy, S| e dard a7 &9 dard & SIfPaR,
TR @R MR BT STRIAT |

(2) afe @13 dsg a1 faare Id @1 6wz Fw, & ar snRa suarT (1)
3 JNT e varrd a1 &9 dad § AT 8 TS ® W A8 A dIs IfUeR,
SR AT MR T U=amrad a1 & U9Id BT SIYdR, SR a7 MR &1 AT 8
qT FqE A1 VAT Hag A1 fdare genRefd g siterl a1 @ve fder Srieerl gRT
I AR Bl fafee fhar o, Saer Fola o9 96 & 98 far fafy
AT @ ) fofa | sraepr=a =1 81 i, sifsqq g8 |

268—— fo=il Rorerm uReg a1 &3 Ifafa & <7 wava gt g 9 fosdt
TR D AS H I B AT fHA o=y @i H, wenRerfa, e daraa ar e darga ol
T & YRS DI VAT BRI SR & oy Fer 8RN A7 BIg U I Hee
D oy
g

) SR U<¥ UARE A (Feired) oiffRm, 1994 & wga |
T ¥ I e uRug a1 & AT &R A1 URS™ B BT STABR]

269—— (1) for e uRug a1 &= iy gRT a1 IHST /IR A g/ 267
@ STRT (1) # fAafde fidie & gd Suwma ot oll iR miRT &R @ 18 it
dfaemett & @ ¥ O Sad fedie o femm 81, I8 |99zt o fd 9 59
AW gRT S U SIGRI @I TN aRe, denRefa Rterm dmmaa wr =
UATId §RT §Q AT fhY MU iR GgI9R d yacd # 9 2|

(2) Saa frerm uRvg a1 &F Al @ ol Wit & |\ Iaa et &t
R &N 9avd ddarfeal, er sa oy & Sugi & g e
TArId A7 &F UEd b IHe] UR® fhAT ST S1dT SHd gRT WUd fhdAr SIHm
srufera &1, JenRefa, Riell varad a1 &5 Tarad &l Ghiid dR < SR IR SHd
ERT ORI XA SR QiR R o 98k Srydrear o1, Jarivd S Uil &l
ThAd PR & SR IR SED gRT O ¥ SR, 59 a8er s1erdr {59 gy
d 59 A9 & Sus= & T URRT AT U BT Sl |

@) Sad ftem uRwg o1 &= Affa @& WfeRl & w9 Iad faid @
o g 3riiel, Jom =asr, 39 UeR FRARd & SRefl 591 S96 IR
fpv 99 & guy, genRafa, e darad ar &= garad faeme o |

(4) S e uRyg a1 &= IRfA gRT a1 SHal IR A ey Y T
AP den Sad e uRvg o1 &= affa g’1 a1 Sve fawg a1 Saa e
gRyg a1 &5 AR & 6 e g1 a1 S¥a fdwg 9w U ¥4 a8 3R
= e erfarfzal, S Sad faqie @ foare= & gunRerfa fSer derad a1 &=
UIRIG A7 TGN §RT I1 39 [0vg S UBR R &AM U IFRIe a1
T BHIRATE TAY S & T RTAT Gargd a7 &5 dargd |afed & o ga 811}’

1. Sovo AR H=T 9 9¢ 1994 B FAR—AT BT GURT 61 FRT TR |
2. SWE @GR 121 gRT uforenfad |
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{&RT 268—270}
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foemRreie wrdarfzar
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270—— 3 AT & SUGH gRT ] TS W FaReqT & M I8 gu——

(@) F=a faie & 3 gd g, 4. RRgae ded Tae, 1922 a1
SR Tew aRA [rer darad)' erfafem, 1958 {am s srfafas, Sk fe
T8 IR YW vErEd ffy (FeieE) e, 1994 RT S WREE & Ud
o}t arerar fplt v &= A yafera st o= fafsr & e & a1 g9
T S B T ARG A1 Wi B e i, =i, Sifes, a)
e, e, A, deed, g, I, W, Sufdf, e den
Uud, STel 9% 98 39 I gd & Suewl w RN | 8 99 dd wdferd
91 B 99 a6 b I8 ([Sod AfAfmw g1 wen wand sw erfafaas)t
3feraT yataa fHdl Al & oefi| @ a1 99118 T8, SINT &1 7[5 SIRIUT 37erdn
SA=, e, O Fgd, Su—fafy fafFa| a1 yus g1 sfadr< 9 &R
e s, qer

@) 7 . fSRgae 959 Vae, 1922 AT IR U <A e
garrd )’ rfafRem, 1958 © N 59 R @ uRw & feHie)” @ uRd
IR fBy U §FET doic & aw@dd, MR, Jeuae A der fauree STtet
TP 9 39 ARFH & Iuel ¥ GATT 8, 39 MM & | R
U ST SR |
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@ 271—272}

TgHHAr e fReRen &1
SIRY & 3

3 1. vae 4. 10, 1922
7, 1. VaT 4. 22, 1958

71— wu e # &M a9 @ 84 gy A, SR Yo¥ Uurgd fAfy  Rrer dordd sk ém
() STfafem, 1994 & UM & faid Bl 3R A—

(@) SR yw Ygrd ffy (Sened) ofafm, 1994 gRT o
T 59 AfAferm & srf| o e dumad)’ & Wued de @ iy
% AR KT gRYg iR SHS 31edd, IUTHel IR AR e e d=mad
IR THD Aee], IUTAET AR TSR & JTBRI BT YANT, HAT BT FATGA
IR wdal & fded ¥ iR Rfem damaa @ik 9 arede], SuTRdel SR
e qHsST SR,

@) SR Uyew vagd fafy (Feme) orfdfem, 1994 gRT Jen
TR 1 AR & i uorw e teari )’ @ Waed ddb @ Iaf b
SRM, &3 I IR IHS UgRd, IU-TE 3R FaR HHY: &3 AR SR
SAD IHD UHE, SU-UHE IR WeW & AMGRI BT UAN, BT DI
T SR dadl BT FdeT B SR &3 AR SR SHD SHd WY,
ST AR FER AT SR [}

272— (1) afe 39 Mm@ Sugseal @1 a1 g9 srfaf e # g9 i

H foell 9719 & 89 & HRU doawy Yaferd fed) srffafafd & gardt 999 o @18

BfSATE I B A TR AHR oIl ¥R IRy W srufara &1, {eritgfera smawr
ERT I8 fAew ¢ wadh 2 & g% o aw)’ W ergael & orfiF wed gY @R 9
IR®PR, gRTEIT a1 @Y & ®U H 8, YAl N ROTE 98 SMawd T SEaN

T |

N o os 0N

S0%0 NfATH =T 9 v 1994 © AN BT URT 61 §RT TR |

ST BT IRT 122 FRT Ui |

SUGe BRI 123 (P) GRT R |

Jodo IR T 21 ¥ 1995 B AU~ B GRT 28(eh) (Teh) FRT TR |
IWYFd 1 GRT 28 (@)(3N) RT Hfcreenfa |

IUYFd B GURT 29 (&) §RT TfoRenfud |

IUYAd B RT 29 (@) GRT Hfereenfia |

ARl @ HEed dd
% forg =gazen

BfeAET | I
BT ARTBR
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R o9 & vard dern e vara ) s, 1961) T 273—274}

{2) SUERT (1) & 31efi9 PIF MY TR U< Yargd fafey (Femer) arfeferas,
1994 @ UR™ & QI A &1 99 &1 Al &l FHAIRT & Iganq el a1 S |

(3) SUuRT (1) @ 3refiF el amew gRT 99V Y SU«g=T JaTdl BT, A 39
srfefras A sfafafa fee v § o var o amewr fedt iRl fiie 9 fowg,
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THE UTTAR PRADESH [KSHETTRA PANCHAYAT AND ZILA
PANCHAYAT]? ADHINIYAM, 1961"
[U. P. ACT NO. XXXIII OF 1961]

Amended by-

U. P. Act No.2 of 1963
U. P. Act No. 24 of 1963
U. P. Act No. 16 of 1965

U. P. Act No.6 of 1969
U. P. Act No. 19 of 1970
U. P. Act No. 22 of 1970
U. P. Act No. 18 0f 1971
U. P. Act No. 26 of 1972
U. p. Act No. 34 of 1972

U. P. Act No.3 of 1973
U. P. Act No. 37 0f 1976
U. P. Act No. 38 of 1978

[Passed in Hindi by the Uttar Pradesh Legislative Assembly on September 14,
1960, and by the Uttar Pradesh Legislative Council with amendments on May, 1961 which
were accepted by the Uttar Pradesh Legislative Assembly on May 19, 1961]

[Received the assent of the President on November 29, 1961, under Article 201 of
“the Constitution of India” and was published in the Uttar Pradesh Gazette Extraordinary,
dated December 3, 1961.]

AN

ACT

to provide for the establishment of [Kshettra Panchayats and Zila Panchayatss]?
in Uttar Pradesh

WHEREAS it is expedient to provide for the establishment of [Kshettra
Panchayats and Zila Panchayats]? in the districts of Uttar Pradesh to undertake certain
governmental functions at Kshettra and district levels respectively in furtherance of the
principle of democratic ecentralization of governmental functions and for ensuring proper
municipal government in rural areas, and to correlate the powers and functions of [Gram
Panchayats]* under the United Provinces Panchayat Raj Act, 1947, with [Kshettra
Panchayats and Zila Panchayats]?;

IT ISHEREBY enacted in the Twelfth Year of the Republic of India as follows:
CHAPTER I
PRELIMINARY

1. (1) This Act may be called the Uttar Pradesh [Kshettra Panchayats and Zila
Panchayats]? Adhiniyam, 1961.

(2) It extends to the whole of Uttar Pradesh.

1. ForS. O.R. see Uttar Pradesh Gazette, extraordinary, dated August 18,1960.
Chapter-111 substituted by section 60 of U.P. Act No. 9 of 1994.
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[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]' Adhiniyam, 1961]

[Section 2]

Definitions
Act Il of 1934

U.P. Act XXII
of 1958

[(3) Notwithstanding anything contained in sub-section (2), the State
Government may, upon being satisfied that it is so desirable on account of a
national emergency or for the preservation of the safety or security of the
country or any part thereof, by notification in the Gazette, suspend or
withdraw the operation of this Adhiniyam in respect of any district or portion
of any district in Uttar Pradesh or direct that the provisions of the Adhiniyam
shall apply to such area with such modifications in the nature of additions,
omissions or alterations as the State Government may specify and thereupon
the operation of the Adhiniyam to such district or portion thereof shall remain
suspended or withdrawn or the provisions of the Adhiniyam shall apply with
the modifications so specified, as the case may be, till the notification is
cancelled.]?

In this Act unless there be something repugnant in the subject or context----

(1) “Scheduled Castes” means the castes deemed to be Scheduled Castes for
the purposes of the Constitution of India;

(2) “Schedule Bank” shall have the meaning assigned to the expression in the
Reserve bank of India Act, 1934;

(3) “Antarim [Zila Panchayat]"” means the Antarim [Zila Panchayat]"
constituted under section 4 of the Uttar Pradesh Antarim [Zila Panchayat]" Act,
1958;

(4) “bye-law” means a bye-law made in exeercise of a power conferred by
this Act;

(5) “collector" includes an additional collector to whom the collector may
have by order, in writing delegated ally of his functions under this Act ;

(6) “[Kshettra Panchayat]'" means any [Kshettra Panchayat]® [incorporated]
under section 5 and shall include any committee, member, officer or servant of the
[Kshettra Panchayat]* authorised or required under this Act to exercise any power
or perform any duty or function of the [Kshettra Panchayat]' under this Act, and
‘[Kshettra Panchayat]"’ shall mean a [Kshettra Panchayat]" established under this
Act as it stood before its amendment by the Uttar Pradesh Panchayat Laws
(Amendment) Act, 1994]°;

[(7) "Khand" means the Panchayat area of a Kshettra Panchaayt specified as
such under section 3 ;

(8) ‘Backward Classes’, ‘Gram Sabha’, ‘Gram Panchayat’, ‘Circle’, ‘State
Election Commission’, ‘Finance Commissioner’ and ‘Population’ shall have the
meanings respectively assigned to them under the United Provinces Panchayat Raj
Act, 1947;]?

(9) "house" includes any shop, warehouse, shed and any enclosure used for
keeping carts or cattle ;

(10) "rural area” means the area of a district excluding every municipality,
notified area, town area, cantonment and area of Nagar Mahapalika situated in the
district;

4

1. Chapter-l11 of substituted by section 61 of U.P. Act No. 9 of 1994,
2. Subs. by section 62(a) ibid.
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3. Chapter-111 of substituted by section 14 of U.P. Act No. 21 of 1995.
4. Subs. by section 15(a)(i) ibid.
5. Added by section 15(a)(ii) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 2]

(11) "[Zila Panchayat]*" [means]® [Zila Panchayat]® [incorporated]® under
section 17 and shall include any committee and any member, officer or servant of
the [Zila Panchayat]®, authorised or required under this Act to exercise any power
or perform any duty or function of the [Zila Panchayat]? under this Act and ‘[Zila
Panchayat]"’ mean a [Zila Panchayat]" established under this Act as it stood before

Act V of 1898 its amendment by the Uttar Pradesh Panchayat Laws (Amendment) Act, 1994]°;

(12) "servant of the [Zila Panchayat]”" means a person in the pay and service
of 'the [Zila Panchayat] ;

U.P. Act Il of (13) "district board" and "board" means the district board established under
1959 the United Provinces District Boards Act, 1922;

(14) “district magistrate” means the district magistrate appointed under
[section 20 of the Code of Criminal Procedure, 1973]* ;

(15) "district level officers” means such officers of the district as the State
Government may from time to time specify as such by notification in the Gazette ;

(16)" "quarter" when referring to a period of time means a period of three
months commencing on the first day of any of the months of January, April, July
and October;

[(16-A) ‘Mukhya Nirvachan Adhikari (Panchayat)’ means the Mukhya
Nirvachan Adhikari (Panchayat) referred to in clause (kkk) of section 2 of the
United Provinces Panchaayt Raj Act, 1947:]’

[(17) (a) "municipality”, "municipal board" and "notified area" shall have the
meanings assigned to them under the U. P. Municipalities Act, 1916 ;

(b) "town area" shall have the meaning assigned to it under the U. P.
Town Areas Act, 1914;

(c) "cantonment" and "cantonment board" shall have the meanings
assigned to them under the Cantonments Act, 1924 ;

(d) "notified area committee™ or "committee for a notified area” means a
committee constituted under section 338 of the U. P. Municipalities Act, 1916;

(e) "town area committee™ or "committee for a town area"” means a
committee established under section 5 of the U. P. Town Areas Act, 1914:]"

(18) "Nagar Mahapalika" means a Nagar Mahapalika established under the
Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959 ;

(19) "prescribed" means prescribed by the Act or by any rule made
thereunder;

1. Substituted by section 2 of U. P. Act Il of 1963.
2. Chapter-I11 of substituted by section 61 of U.P. Act No. 9 of 1994,
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Subs. by section 62(b) ibid.

Subs. by section 62(c) ibid.

Chapter-111 of substituted by section 15(b)(i) of U.P. Act No. 21 of 1995.
Added by section 15(b)(ii) ibid.

Added by section 15(c) ibid.
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[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 2]

(20) "prescribed authority™ means any person or authority Notified by the
State Government in the Gazette as, prescribed authority for any purpose under
this Act;

(21) "rule” means a rule made by the State Government in exercise of a power
conferred by this Act ;

(22) [

(23) "appointed date” with reference to a Khand or a district respectively
means the [date of constitution of the first Kshettra Panchayat for that Khand or, as
the case may be, the first Zila Panchayat for the district under this Act as amended
by the Uttar Pardesh Panchayat Laws (Amendment) Act, 1994]* ;

(24) "judge" means the District Judge and, includes any other subordinate
civil judicial officer named or designated by the District Judge in this behalf;

(25) “Bhumi Prabandhak Samiti” means a Bhumi Prabandhak Samiti as
defined in the United Provinces Panchayat Raj Act, 1947;

(26) "division", "'district" and "tahsil" shall have the same meanings as they
have in the United .Provinces Land Revenue Act, 1901;

(27) "commissioner of the division™ with reference to a [Kshettra
Panchayat]' or [Zila Panchayat] means the commissioner appointed under section
12 of the United Provinces Land Revenue Act, 1901, for the division within which
the [Kshettra Panchayat]® or the [Zila Panchayats]* as the case may be exercises its
jurisdiction and includes an additional commissioner appointed under section 13
of the same Act for such division;

(28) "State” means the State of Uttar Pradesh;
(29) "State Government" means the Government of Uttar Pradesh ;

(30) "public servant” means a public servant as defined in section 21 of the
Indian Penal Code, 1860;

(31) [T
(32) [

(33) "regulation” means a regulation made in exercise of a power conferred
by this Act ;

[(34) ‘constituent Gram Panchayat’ with reference to a Khand means a Gram
Panchayat exercising jurisdiction within the Khand :]?

[(35) “Government” means the Central Government or the Government of
any State of the Indian Union ;
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Chapter-111 of substituted by section 61 of U.P. Act No. 9 of 1994,
Deleted by section 62(d) ibid.

Subs. by section 62(f) ibid.

Chapter-111 of substituted by section 15(d) of U.P. Act No. 21 of 1995.
Deleted by section 15(e) ibid.
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[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 3-4]

Division of
rural areas into
Khands

Effect of
changes in
Khands

3.

(36) "person in the service of the Government" does not include a District
Government Counsel, an Additional or Assistant District Government Counsel,
any other counsel engaged by Government but not paid a monthly salary, a
Government treasurer, a person holding a purely honorary office, or a person who
has retired from the service of the Government

(37) "public road" or "public street" means any road street, bridge, culvert,
thorughfare, passage or place over which. the public in general have legally
enforceable right of way and which is vested in, or maintained by, the Government
or a local authority;

(38) "public place” means a place, not being private property, which is open
to the use or enjoyment of the public whether such place is vested in the local
authority or not ; and

(39) "local authority" includes a [Gram Sabha]® ;]!
[(40) ‘Panchayat area’ in relation to—

(&) a Kshettra Panchayat means the territorial area of the Kshettra
Panchayat; and

(b) a Zila Panchayat means the territorial area of the Zila Panchayat.]*

CHAPTER 11
[KSHETTRA PANCHAYATS AND ZILA PANCHAYATS]?

[Kshettra Panchayats]?

The State Government shall by notification in the Gazette divide the rural area
of each district into Khands specifying each Khand by a name and the limits or
constituents of its area and may likewise change the names or make modifications
in the areas and limits of the Khands by including therein or excluding therefrom
areas or create new Khands.

When any area is under section 3 excluded from one Khand and included in
another such area shall cease to be subject to the jurisdiction of the [Kshettra
Panchayat] of the Khand from which it has been excluded and become subject to
the jurisdiction of the [Kshettra Panchayat]® of the Khand in which it has been
included and to the rules, notifications, orders, directions and notices applicable
thereto and the State Government may place at the disposal of such [Kshettra
Panchayat] such portion of the assets of the [Kshettra Panchayat]® from whose
jurisdiction the area has been excluded as it may deem proper and may make such
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temporary orders and give such temporary directions as it may consider necessary
to effectuate the change :

1. Clause (35) of section 1 of the Principal Act deleted and the subsequent Clauses (36)
to (40) renumbered respectively as ((35) to (39) by U. P. Act Il of 1963.

substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.

Deleted by section 62(g) ibid.

Subs. by section 62(h) ibid.
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[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats] Adhiniyam, 1961]

[Section 5-6]

[ {Constitution

and incorpora-

tion of Kshettra
Panchayat

Composition
of Kshettra
Panchayat

5.

6.

Provided that where the area excluded from the one Khand is included in a
new Khand having no [Kshettra Panchayat]® constituted therefor, then [until a
[Kshettra Panchayat]® is constituted for the new Khand]" the [Kshettra Panchayat]
of the Khand from which that area has been excluded, shall continue to exercise
Jurisdiction in that area, and anything done or any section taken including any
appointment or delegation made, notification, order or direction issued, rule,
regulation, from bye-law or scheme framed, permit or licence granted or
registration effected under the provisions of this Act in respect of such area by
such [Kshettra Panchayat]?, shall with respect to the new Kshand, be deemed to
have been done or taken by the new [Kshettra Panchayat]® under the provisions of
this Act and shall continue in force accordingly until superseded by anything done
or any action taken under this Act.

(1) There shall be a Kshettra Panchayat for every Khand bearing the name of
that Khand and constituted as hereinafter provided.

(2) The Kshettra Panchayat shall be a body corporate.

(3) The Kshettra Panchayat shall have its office at such place as may be
determined by the State Government and until so determined, at the place at which
it was situated immediately before the commencement of the Uttar Pradesh
Panchayat Laws (Amendment) Act, 1994.}°

[(4) Any vacancy in any category of members referred to in clauses (a) to (d)
of sub-section (1) of section 18 shall be no bar to the constitution or reconstitution
of a Kshettra Panchayat.

(5) The constitution of a Zila Panchayat shall be notified in the Gazette.]®

(1) A Kshettra Panchayat shall consist of a Pramukh, who shall be its
Chairperson; and --

(a) all the Pradhans of the Gram Panchayats in the Khand;

[(b) elected members, who shall be chosen by direct election from the
territorial constituencies of Panchayat area and for this purpose the Panchayat
area shall be divided into territorial constituencies as follows-

(1) There shall be 20 territorial constituencies in the development blocks
of hill area having the population upto 25000 and blocks having the
population more than 25000 there shal be gradual proporitonal increase in the
number of the territorial constituencies but shall not exceed 40.

(2) There shall be territorial constituencies in the development blocks of
plane area having the population upto 5000 and in the developmnet blocks
having the population more than 50000 there shall be gradual proportional
increase in the number of the territorial constituencies but shall not exceed 40.
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Provided that the a part of the territorial constituency in the blocks will
be the same a far as practicable;

Provided further that a part of the territorial constituency of the Gram
Panchayat shall not be included in the territorial constituency of any Kshetra

Panchayat.]*
1. Subs. by section 15 of U. P. Act no. 3 of 1973.
2. Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994,
3. Substituted by section 16 of Chapter-I11 of U.P. Act No. 21 of 1995.
4. Subs. by section 5 of UK Act no 8 of 2002.
5. Added by section 8 of Chapter-111 of U.P. Act No. 29 of 1995.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]' Adhiniyam, 1961]

[Section 6-A]

Reservation of 6-A
seats

(c) the members of the House of the people and the members of the
Legislative Assembly of the State representing constituencies which comprise
wholly or partly the Khand;

(d) the members of the Council of States and the members of the State
legislative Council who are registered as electors within the Khand.

(2) The member of Kshettra Panchayat mentioned in clauses (a), (c) and (d) of
sub-section (1) shall be entitled take part in the proceedings and vote at the
meetings of the Kshettra Panchayat except in matters of election of and on a
motion of no confidence against, the Pramukh or the Up-Pramukh.

(3) Each territorial constituency referred to in clause (b) of sub-section (1)
shall be represented by one member.

[(4) Every elected member of the Zila Panchayat representing constituency
which comprises, wholly or partly, any Kshettra Paanchaayt, shall be entitled to
take part and express his views in the meetings of such Kshettra Panchayat as a
special invitee but shll have no right to vote in such meetings.]?

(1) In every Kshettra Panchayat seats shall be reserved for the persons
belonging to the Scheduled Castes, the Scheduled Tribes and the Backward
Classes and the number of seats so reserved shall, as nearly as may be, bear the
same propotion to the total number of seats to be filled by direct election in the
Kshettra Panchayat as the population of the Scheduled Castes in the Khand or of
the Backward Classes in the Khand bears to the total population of such Khand and
such seats may be allotted by rotation to different territorial constituencies in a
Kshettra Panchaayt in such order as may be prescribed :

Provided that the reservation for the Backward Classes shall not exceed
[fourteen]* per cent of the total number of seats in the Kshettra Panchayat :

[Provided further that if the figures of population of the Backward Classes are
not available, their population may be determined by carrying out a survey in the
prescribed manner.]

(2) [Not less than one-half]* of the seats reserved unde sub-section (1) shall be
reserved for the women belonging to the Scheduled Castes, the Scheduled Tribes
and the Backward Classes, as the case may be.

(3) [Not less than one-half]* of the total number of seats, including the
number of seats reserved under sub-section (2) shall be reserved for women and
such seats may be allottd by rotation to different territorial constituencies in a
Kshettra Panchayat in such order as may be prescribed.
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(4) The reservation of seats for the Scheduled Castes and the Scheduled
Tribes shall cease to have effect on the expiration of the period specified in Article
334 of the Constitution.

Explanation—It is clarified that nothing in this section shall prevent the
persons belonging to the Scheduled Castes and the Scheduled Tribes and the
Backward Classes and the women from contesting election to unreserved seats.

substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
added by section 18 of Chapter-I11 of U.P. Act No. 21 of 1995.
added by section 6 of Chapter-I11 of U.P. Act No. 33 of 1999.
subs. by section 3 of UK Act no 30 of 2005.

. subs. by section 4 of UK Act no 07 of 2008.
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[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]' Adhiniyam, 1961]
[Section 6B-7A]

Electoral rolls
for Kshettra
Panchayat

Right to vote
etc.

Pramukh and
Up-Pramukh

Reservation
of the offices
of Pramukhs

6-B

6-C

7-A

(1) There shall be an electoral roll for each territorial constituency of a
Kshettra Panchayat.

(2) The electoral roll for the territorial constituency of a Kshettra Panchayat
shall constistes of the electoral roll prepared under section 9 of the United
Provinces Panchayat Raj Act, 1947 for all territorial constituencies of a Gram
Panchayat or Gram Panchaayts comprised within the territorial constituency of the
Kshettra Panchayat and it should not be necessary to prepare or revise separately
the electoral roll for any such territorial constituency of a Kshettra Panchayat :

Provided that any correction, delection or addition made in the electoral roll
after the lase date for making nominations for any election to the Kshettra
Panchayat and before the completion of that election shall not be taken into
consideration for the purposes of that election.

Except as otherwise provided by or under this Act, every person whose name
is for the time being included in the electoral roll for the territorial constituency of
a Kshettra Panchayat shall be entitled to vote at any election thereto and be eligible
for election to the membership or to any office in the Kshettra Panchayat :

Provided that a person who has not completed the age of twenty-one years
shall not be qualified to be elected as member or office bearer of the Kshettra
Panchayat.

(1) In every Kshettra Panchayat a Pramukh, a Senior Up-Pramukh and a
Junior Up-Pramukh shall be elected by the elected members of the Kshettra
Panchayat from amonghst themselves.

(2) The election to the office of Pramukhs and Up-Pramukh may be held
notwithstanding any vacancy in the office of the elected members of Kshettra
Panchayat.

(1) The offices of the Pramukhs of Kshettra Panchayats in the State shall be
reserved for the persons belonging to the Scheduled Castes, the Scheduled Tribes
and the Backward Classes :

Provided that the number of office of the Pramukhs so reserved shall bear, as
nearly as may be, the same proportion to the total number of such offices in the
State as the population of the Scheduled Castes in the State or of Scheduled Tribes
in the State or of the Backward Classes in the State bears to the total population of
the State and the offices so reserved may be allotted by rotation to different
Kshettra Panchayats in the State in such order as may be prescribed :

Provided further that the reservation for the Backward Classes shall not
exceed [fourteen]® percent of total number of offices of Pramukhs in the State :

[Provided also that if the figures of population fo the Backward Classes are
not available, their population may be determined by carrying out a survey in the
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prescribed manner.]?

(2) [Not less than one half]* of the offices reserved under sub-section (1) shall
be reserved for the women belonging to the Scheduled Castes, the Scheduled
Tribes and the Backward Classes as the case may be.

(3) [Not less than one-half]* of the total number of offices of Pramukhs,
including the number of offices reserved under sub-section (2), shall be reserved
for women and such offices may be allotted by rotation to different Kshettra
Panchayaats in the State in such order as may be prescribed.

substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
Added by section 19 of Chapter-111 of U.P. Act No. 21 of 1995.
subs. by section 3 of UK Act no 30 of 2007.

subs. by section 4 of UK Act no 07 of 2008.
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[The Uttar Pradesh [Kshettfa Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 8-A]

Term of
Kshettra
Panchayat and
its members

(4) The reservation of the offices of Pramukhs for the Scheduled Castes and
the Scheduled Tribes under this section shall cease to have effect on the expiration
of the period specified in Article 334 of the Constitution.

Explanation— It is clarified that nothing in this section shall prevent the
persons belonging to the Scheduled Castes, the Scheduled Tribes and the
Backward Classes and the women from contesting election to unreserved offices.

(1) Every Kshettra Panchayat shall unless sooner dissolved under this Act,
continue for five years the date appointed for its first meeting and no longer.

(2) The term of office of a member of a Kshettra Panchayat shall, unless
otherwise determined under the provisions of this Act, expire with the term of
Kshettra Panchayat.

(3) An election to constitute a Kshettra Panchayat shall be completed—
(a) before the expiry of its duration specified in sub-section (1);

(b) before the expiration of a period of six months from the date of its
dissolution :

Provided that where the remainder of the period for which the dissolved
Kshettra Panchayat would have continued is less than six months, its shall not
be necessary to hold any election under this sub-section for constituting the
Kshettra Panchayat for such period.

[(3-A) Notwithstanding anything contained in any other provisions of this
Act, where, due to unavoidable circumstances or in pubic interest, it is not
practicable to hold an election to constitute a Kshettra Panchayat before the expiry
of its duration, the State Government or an officer authorized by it in this behalf
may, by order, appoint an Administrative Committee consisting of such number of
persons qualified to be elected as members of the Kshettra Panchayat, as it may
consider proper or an Administrator and the members of the Administrative
Committee or the Administrator shall hold office for such period not exceeding six
months as may be specified in the said order and all powers, functions and duties
of the Kshettra Panchayat, its Pramukh and Committees shall vest in and be
exercised, performed and discharged by such Administrative Commmittee or the
Administrator, as the case may be.]*

(4) A Kshettra Panchayat constituted upon the dissolution of a Kshettra
Panchaayat before the expiration of its duration shall continue only for the
remainder of the period for which the dissolved Kshettra Panchayat would have
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continued under sub-section (1) had it not been so dissolved.

(5) A person who has become a member of the Kshettra Panchayat under

clause (a), (c) or (d) of sub-section (1) of section 6 shall cease to be a member
upon his ceasing to hold the office by virtue of which he has become such
member.]?

8-A [***]3

2. Subs. by section 63 ibid.
3. Delected by section 64 ibid.
4. Subs by section 2 of U.K. Act No. 15 of 2002.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]® Adhiniyam, 1961

[Section 9-11]

Term of 0.
Pramukh and
Up-Pramukh

[Temporary 9-A
arrangement in
certain cases

Constiution 10
and

reconstitution

of Kshettra
panchayat

[(1)]* Save as otherwise provided in this Act the term of office of a Pramukh

or Up Pramukh of a [Kshettra Panchayat]® shall commence upon his election and
shall extend up to the term of the [Kshettra Panchayat]® :

[ * % % ]2
[(2) Where the office of the Pramukh is vacant-

(a) the senior Up-Pramnkh shall discharge the functions of the Pramukh
till the Pramukh is elected;

(b) and if the office of senior Up-Pramukh is also vacant, the junior Up-
Pramukh shall discharge the functions of the Pramukh till the Pramukh or the
senior Up- Pramukh is elected;

(c) and if the offices of both, the senior and junior Up-Pramukhs also are
vacant the District Magistrate may, by order, make such arrangements as he
thinks fit for the discharge of the functions of he Pramukh, till the Pramukh,
senior Up- Pramukh or Junior Up-Pramukh is elected.]’

When the Pramukh is unable to discharge his functions owing to absence,

iliness or any other cause, and the office of Up- Pramukhs are vacant, or when the
Up-Pramukh, if any, acting under section 83 during a vacancy in the office of
Pramukh is unable to discharge his functions owing to absence, illness or any other
cause, the District Magistrate may, by order, make such arrangement, as he thinks
fit, for the discharge of the functions of the Pramukh, until the date on which the
Pramukh or Up-Pramukh, as the case may be resumes his duties.]*

(1) The State Government shall arrange for the reconstitution of the first

[Kshettra Panchayat]® for every Khand and for the constitution thereof [before the
expiry of its term or when otherwise required for the purposes of this Act]® having
regard to the provision of section 6.

@) T
(3) [***1
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[(1) A Pramukh, Up-Pramukh or any elected member of the Kshettra
Panchayat may resign his office by writing under his hand addressed, in the case of
the Pramukh, to the Adhyaksha of the Zila Panchayat concerned and in other cases
to the Pramukh of the Kshettra Panchayat.]?

_section (1) of section 9 of E

2. Deleted by section 2(a) shall be deemed to have been from July 15, 1978 of U. P. Act
no. 38 of 1978.

3. Subs. by section 22(a) of U. P. Act No.3 of 1973.

Insertion by section 2 of U. P. Act No. 37 of 1976.

Subs. and shall be deemed to have substituted with effect from October 25, 1978 by sect. 2(b) of

U. P. Act no. 38 of 1978.

6. Chapter-111 of substituted by section 61 of U.P. Act No. 9 of 1994.

Delected by section 65 ibid.

8.  Subs. by section 66(a) ibid.
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[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 12-13]

[Filling of 12
casual
vacancies

Disqualifica- 13
tions for

membership of
Kshettra

Panchayat

(2) The resignation of the Pramukh shall take effect on and from the date on
which the sanction thereto of the Adhyaksh is received in the office of the
Kshetpra Samiti and the resignation of an Up-Pramukh or member shall take effect
on and from the date on which the notice is received in the office of the [Kshettra
Panchayat]* [and such Pramukh, Up-Pramukh or the member shall be deemed to
have vacated his office.]?

If a vacancy occurs by reason of death or otherwise in the office of Pramukh,
Up-Pramukh or an elected member of the Kshettra Panchayat, it [shall be filled
before the expiration of a period of six months from the date of such vacancy]?® in
the manner provided for in sections 6 or 7, as the case may be, for the residue of
the term of his predecessor :

Provided that if on the date of occurrence of such vacancy the residue of the
term of the Kshettra Panchayat is less than six months, the vacancy shall not be
filled.

A person shall be disqualified for being chosen as and for being a member of
a Kshettra Panchayat, if he--

(@) is so disqualified by or under any law for the time being in force for
the purposes of election of the State Legislature :

Provided that no person shall be disqualified on the ground that he is
less than twenty-five years of age, if he has attained the age of twenty-one
years;

(b) holds any office of profit under a State Government or the Central
Government or a local authority, or a Nyaya Panchayat established under
section 42 of the United Provinces Panchayat Raj Act, 1947 :

(c) has been dismissed from the service of a State Government, the
Central Government or a local authority, or a Nyaya Panchayat or a co-
operative society registered under the Uttar Pradesh Co-operative Societies
Act, 1965 for misconduct:
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(d) is in arrears of any tax, fee rate or any other dues payable by him to
the Gram Panchayat, Kshettra Pachayat or Zila Panchayat for such period as
may be prescribed or has inspite of being required to do so by the Gram
Panchayat, Nyaya Panchayat, Kshettra Panchayat or Zila Panchayat failed to
deliver to it any record or property belonging to it which had come into his
possession by virtue of his holding any office under it ;

(e) is an undischarged insolvent;
(f) has been convicted of an offence involving moral turpitute;

(9) has been sentenced to imprisonment for a term exceeding tree
months for contravention of any order made under the Essential Commodities
Act, 1955;

1. Substituted by section 61 of Chapter-11T of U.P. Act No. 9 of 1994.
2. Insertion by section 66 (b) ibid.
3. Insertion by section 7 of Chapter-111 of U.P. Act No. 33 of 1999.
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[Section 14]
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membership or
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(h) has been sentenced to imprisonment for a term exceeding six
months or to transportation ofr contravention of any order made under the
Essential Supplies (Temporary Powers) Act, 1946 or the U.P. Control of
Supplies (Temporary Powers) Act, 1947;

(i) has been sentenced to imprisonment for a term exceeding three
months under the U.P. Excise Act, 1910;

(j) has been convicted of an offence under the Narcotic Drugs and
Psychotropic Substances Act, 1985;

(k) has been convicted of an election offence ;

(I) has been convicted of an offence under the U.P. Removal of Social
Disabilities Act, 1947 or the Protection of Civil Rights Act, 1955;

(m) is debarred from practising as a legal practitioner by order of any
competent authority;

(n) has been declared under section 23 to have committed any corrupt
practice within the meaning of that section and such declaration continues to
be effective; or

(o) is not registered in the electoral rolls for any tertitorial constituency
of the Kshettra Panchayat :

Provided that the period of disqualification under clauses (c), (e), (f),
(9), (h), (), (§), (k) or () shall be five years from such date as may be
prescribed :

Provided further that the disqualification under clause (d) shall cease
upon payment of arrears or delivery of the record or property, as the case may
be :

Provided also that a disqualification under any of the clauses referred t
in the first proviso may, in the manner prescribed, be removed by the State
Government.]?

(1) If any dispute arises as to whether a person is a member of the [Kshettra



disqualification

258

Panchayat]' under [clauses (a)]® of sub-section (1) of section 6, the dispute shall
be referred in the manner prescribed to the State Government and the decision of
the State Government shall be final and binding.

[(2) If any question arises as to whether a person has been lawfully chosen a
member of a Kshettra Panchayat or has ceased to remain eligible to be such
member the question shall be referred in the manner prescribed to the Judge,
whose decision shall be final and binding.]*

(3) If the Judge decides that the member was not lawfully chosen [***]° or
has ceased to remain eligible to be a member of the [Kshettra Panchayat]" such
member shall cease to be a member of the [Kshettra Panchayat]* from the date of
such decision.

Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
Subs. by section 67 ibid.

Subs. by section 68 (a) ibid.

Subs. by section 68 (b) ibid.

Delected by section 68 (c) ibid.
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[Section 15]

Motion of no 15
confidence in
Pramukh or
Up-Pramukh

(1) A motion expressing want of confidence in the Pramukh or any Up-
Pramukh of a [Kshettra Panchayat]* may be made and proceeded with in
accordance with the procedure laid down in the following sub-sections.

(2) A written notice of intention to make the motion in such form as may be
prescribed signed by at least half of the total number of [elected members of the
Kshetttra Panchayat]* for the time being together with a copy of the proposed
motion, shall be delivered in person, by anyone of the members signing the notice,
to the Collector having jurisdiction over the [Kshettra Panchayat]®.

(3) The Collector shall thereupon:-

(i) convene a meeting of the [Kshettra Panchayat]® for the consideration
of the motion at the office of the [Kshettra Panchayat]® on a date appointed
by him, which shall not be later than thirty days from the date on which the
notice under sub-section (2) was delivered to him ; and

(ii) give to the members of the [Kshettra Panchayat]® notice of not less
than fifteen days of such meeting in such manner as may be prescribed.

Explanation-- In computing the period of thirty days specified in this sub-
section, the period during which a. stay order, if any, issued by a competent court
on a petition filed against the motion made under this section is in force plus such
further time as may be required in the issue of fresh notices of the meeting to the
member, shall be excluded.

(4) The sub-divisional officer of the sub-division in which the [Kshettra
Panchayat]® exercises jurisdiction shall preside at such meeting;

Provided that if the [Kshettra Panchayat]® exercises jurisdiction in more than
one sub-division or the sub-divisional officer cannot for any reason preside, any
stipendiary additional or assistant collector, named by the collector shall preside at
the meeting.

[(4-A) If within an hour from the time appointed for the meeting such officer
is not present to precede at the meeting, the meeting shall stand adjourned to the
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date and time to be appointed by him under sub-section (4-B).

(4-B) If the officer mentioned in sub-section preside at the meeting, he may,
after recording his reasons, adjourn the meeting to such other date and time as he
may appoint, but not later than 25 days from the date appointed for the meeting
under sub-section (3). He shall without delay inform the Collector in writing of the
adjournment of the meeting. The Collector shall give to the members at least ten
days Notice of the next meeting in the manner prescribed under sub-section (3).]*

(5) [Save as provided in sub-sections (4-A) awl (4-B), a meeting]® convened
for the purpose of considering a motion under this section, shall not be adjourned.

(6) As soon as the meeting convened under this section commences, the
Presiding Officer shall read to the [Kshettra Panchayat]® the motion for the
consideration of which the meeting has been convened and declare it to be open for

debate.
1. Ins. by section 5 (i) of U. P. Act No. 16 of 1965.
2. Added. by section 5 (ii) ibid.
3. Substituted by section 61 of U.P. Act No. 9 of 1994.
4. subs by 69(a) ibid.
5. Subs. by section 69 (b)ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]® Adhiniyam, 1961]
[Section 16]

(7) No debate on the mation under this section shall be adjourned.

(8) Such debate shall automatically terminate on the expiration of two hours
from the time appointed for the commencement of the meeting, if it is not
concluded earlier. On the conclusion of the debate or on the expiration of the said
period of two hours, whichever is earlier, the motion shall be put to vote [which
shall be held in the prescribed manner by secret ballot.]!

(9) The presiding Officer shall not speak on the merits of the motion and he
shall not be entitled to vote thereon.

(10) A copy of the minutes of the meeting, together with a copy of the motion
and the result of the voting thereon, shall be forwarded forthwith on the
termination of the meeting by the Presiding Office to the State Government and to
the [Zila Panchayat]® having Jurisdiction ;

(11) If the motion is carried with the support of [not less than two-thirds]* of
the total number of members of the [Kshettra Panchayat]® for the time being-----

(a) the Presiding Officer shall cause the fact to be published by affixing a
notice thereof on the notice board of the office of the [Kshettra Panchayat]®
and also by notifying the same in the Gazette; and

(b) the Pramukh or Up-Pramukh, as the case may be, shall cease to hold
office as such and vacate the same on and from the date next following that on
which the said notice is fixed on the notice board of the office of the [Kshettra
Panchayat] .

(12) If the motion is not carried as aforesaid or if the meeting could not be
held for want of quorum, no notice of any subsequent motion expressing want of
confidence in the same Pramukh or Up-Pramukh shall be received until after the
expiration of [two years]® from the date of such meeting.
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(13) No notice of a motion under this section shall be received within [two
years]® of the assumption of office by a Pramukh or Up Pramukh, as the case may
be.

(1) If in the opinion of the State Government, the Pramukh or any Up-
Pramukh of a Kshettra Panchayat wilfully omits or refuses to perform his duties
and functions under this Act or abuses the powers vested in him or is found to be
guilty of misconduct in the discharge of his duties or becomes physically or
maintelly incapacitated for performing his duties, the State Government may after
giving the Prarnukh or such Up Pramukh, as the case may be a reasonable
opportunity for explanation and after consulting the Adhyaksha of the Zila
Panchayat concerned in the matter and taking into consideration his opinion, if
received within thrity days from the date of the dispatch of the communication for
such consultation, by order, remove such Pramukh or Up-Pramukh, as the case
may be, from office, and such order shall be final and not open to be questioned in
a court of law :

Ins. by section 5 (iii) of U. P. Act No. 16 of 1965.
Added by section 5 (iv) ibid.

Substituted by section 61 of U.P. Act No. 9 of 1994.
Substituted by section 2(a) of U.P. Act No. 20 of 1998.
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Provided that where, in an enquiry held by such person and in such manner as
may be prescribed, a Pramukh or Up-Pramukh is prima facie found to have
committed financial and other irregularities, such Pramukh or Up-Pramukh shall
cease to exercise and perform the financial and administrative powers and
functions, which shall, until he is exonerated of the charges in the final enquiry, be
exercised and performed by a committee consisting of three elected members of
the Kshettra Panchayat appointed in this behalf by the State Government.

(2) A Pramukh or Up-Pramukh, removed from his office under this section,
shall not be eligible for re-election as Pramukh or Up-Pramukh for a period of
three years from the date of his removal.]?

[Zila Panchayats]

(1) There shall be a Zila Panchayat for each district bearing the name of the
district and constituted as hereinafter provided.

(2) The Zila Panchayat shall be a body corporate.]®

(1) A Zila Panchayat shall consist of an Adhyaksha who shall be its
Chairperson, and--
(a) Pramukhs of all Kshettra Panchayat in the district;
[(b) elected members, who shall be elected by direct election from the
territorial constituencies in the Zila Panchayat area and for this purpose
the Panchayat area shall be divided into terriotiral as follows-

(1) Minimum 2 territorial constituencies shall be fixed in the
development blocks of hill area having the population upto 24000 and in
the development blocks having the population more than 24000 there shall
be gradual proportional increase in the number of the territorial
constituencies.
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(2) Minimum 2 territorial constutiencies shall be fixed in the
development blocks of plane area having the population upto 50000 and in
the development blocks having the population upto 50000 there shall be
gradual proportional incrrease in the number of the territorial
constituencies.

Provided that the proportional population of the territorial
constituencies in the development blocks will be the same as far as
practicable:

Provided further a part of the territorial constituency of the Kshettra
pnchyat shall not be included in the territorial constituency of any Zial
Panchayat.]*

(c) the members of the House of the People and the members of the
Legislative Assembly of the State representing constituencies which
comprose any part of the Panchayat area;

(d) the members of the council of States and the members of the State
Legislative Council who are registered as elector within the Panchayat area.

Substituted by section 61 of U.P. Act No. 9 of 1994,
Subs. by section 70 ibid.

Substituted by section 20 of U.P. Act No. 21 of 1995.
Subs by section 6 of UK Act no 8 of 2002.
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[Section 18A-18B]

Reservation
of seats

18-A

(2) The members of the Zila Panchaya mentioined in clauses (a), (c) and (d)
of sub-section (1) shall be entitled to take part in the proceedings and vote at the
meetings of the Zila Panchayat except in matters of election of and on a motion of
no-confidence against, the Adhyaksha or the Upadhyaksha.

(3) Each territorial constituency referred to in clause (b) of sub-section (1)
shall be represented by one member.

[(4) The territorial constituencies of a Kshettra Panchayat may be delimitated
in the prescribed manner and, if necessary, rules in this regard may be made with
retrospective effect from a date not earlier than the date of commencement of the
Uttar Pradesh Panchayat Laws (Amendment) Act, 1994.]

[(5) Any vacancy in an category of member a referred to in clauses (a) to (d)
of sub-section (1) of section 18 shall be no bar to the constitution or reconstitution
of a Kshettra Panchayat.

(6) The consititution of a Zila Panchayat shall be notified in the Gazette.]*

(1) In every Zila Panchayat, seats shall be reserved for the person belonging
to the Schedulted Castes, the Scheduled Tribes and the Backward Classes and the
number of seats so reserved shall, as nearly as may be, bear the same proportion to
the total number of seats to be filled by direct election in the Zila Panchayat as the
population of the Scheduled Castes in the Panchayat area or of the Scheduled
Tribes in the Panchayat area or of the Backward Classes in the Panchayat area
bears to the total population of that area and such seats may be allotted by rotation
to different territorial constituencies in a Zila Panchayat in such order as may be
prescribed :

Provided that the reservation for the Backward Classses shall not exceed
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[fourteen]® percent of the total number of seats in the Zila Panchayat :

[Provided further that if the figures of population of the Backward Classes are
not available, their population may be determined by carrying out a survey in the
prescribed manner.]?

(2) [Not less than one half] ®of the seats reserved under sub-section (1) shall
be reserved for the women belonging to the Schedulted Castes, the Scheduled
Tribes and the Backward Classes as the case may be.

(3) [Not less than one-half]° of the total number of seats, including the
number of seats reserved under sub-section (2), shall be reserved for women and
such seats may be allotted by rotation to different territorial constituencies in a Zila
Panchayat in such order as may be prescribed.

(4) The reservation of seats for the Schedulted Castes and the Scheduled
Tribes shall cases to have effect on the expiration of the period specified in Article
334 of the Constitution.

Explanation— It is clarified that nothing in this section shall prevent the
persons belonging to the Schedulted Castes, the Scheduled Tribes, the Backward
Classes and the women from contesting election to unreserved seats.

oukwnhE

substituted by section 61 of U.P. Act No. 9 of 1994.
added by section 21(B) of U.P. Act No. 21 of 1995.
Added by section 22 ibid.

Added by section 9 of U.P. Act No. 29 of 1995.
subs. by section 3 of UK Act no 30 of 2007.

. subs. by section 4 of UK Act no 07 of 2008

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
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(1) There shall be an electoral roll for each territorial constituency of a Zila
Panchayat.

(2) The electoral roll for the territorial constituency of a Zila Panchayat shall
consist of the electoral rolls for all such territorial constituencies of a Kshettra
Panchayat or Kshettra Panchayats as are comprised within the territorial
constituencies of the Zila Panchayat and it shall not be necessary to prepare or
revise separately the electoral roll for any such territorial constituency of Zila
Panchayat :

Provided that any correction, addition or deletion made in the electoral
roll after the last date for making nominations for an elections to the Zila
Panchayat and before the completion of that election shall not be taken into
consideration for the purpose of that election.

Except as otherwise provided by or under this act, every person whose name
is for the time being included in t he electoral roll for the territorial constituency of
a Zila Panchayat shall be entitled to vote at any election thereto and be eligible for
election to the membership or to any office in the Zila Panchayat :

Provided that a person who has not completed the age of twenty-one years
shall not be qualified to be elected as a member or office bearer of the Zila
Panchayat.

(1) In every Zila Panchayat an Adhyaksha and a Upadhyaksha shall be
elected by the elected members of the Zila Panchayat from amongst themselves.

(2) The election to the election of Adhyaksha and Upadhyakasha may be held
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notwithstanding any vacancy in the office of the elected members of the Zila
Panchayat.

(1) The offices of the Adhyakshas of the Zila Panchayat in the State shall be
reserved for the persons belonging to the Schedulted Castes, the Scheduled Tribes
and the Backward Classes :

Provided that the number of offices of Adhyakshas so reserved shall bear, as
nearly as may be the same proportion to the total number of such offices in the
State as the population of the Scheduled Castes in the State or of the Scheduled
Tribes in the State or of the Backward Classes in the State bears to the total
population of the State and the offices so reserved shall be allotted by rotation to
different Zila Panchayat in the State in such order as may be prescribed :

Provided further that the reservation for the Backward Classes shall not
exceed [fourteen]® per cent of the total number of offices of Adhyakshas in the
State :

[Provided further that if the figures of population of the Backward Classes are
not available, their population may be determined by carrying out a survey in the
prescribed manner.]

1 Substituted hy section 61 of UP_Act No.90f 1994

2. Added by section 23 of U.P. Act No. 21 of 1995.
3. subs. by section 3 of UK Act no 30 of 2007.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 20]
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(2) [Not less than one-half]® of the office reserved under sub-section (1) shall
be reserved for the women belonging to the Schedulted Castes, the Scheduled
Tribes or the Backward Classes as the case may be.

(3) [Not less than one-half]® of the total number of offices of the Adhyakshas,
including the number of offices reserved under sub-section (2), shall be reserved
for women and such offices may be allotted by rotation to different Zila
Panchayats in the State in such order as may be prescribed.

(4) The reservation of offices of Adhyakshas for the Schedulted Castes and
the Scheduled Tribes under this section shall cases to have effect on the expiration
of the period specified in Article 334 of the Constitution.

Explanation— It is clarified that nothing in this section shall prevent the
persons belonging to the Schedulted Castes, the Scheduled Tribes, the Backward
Classes and the women from contesting election to unreserved offices.

(1) A Zila Panchayat shall, unless sooner dissolved under section 232,
continue for five years from the date appointed for its first meeting and no longer.

(2) The term of office of a member of a Zila Panchayat shall, unless otherwise
determined under the provisons of this Act, expire with the term of the Zila
Panchayat.

(3) An election to constitute a Zila Panchayat shall be completed, --
(a) before the expiry of its duration specified in sub-section (1) ;
(b) before the expiration of a period of six-months from the date of its
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dissolution :

Provided that where the remainder of the period for which the dissolve
Zila Panchayat would have continued is less than six months, it shall not be
necessary to hold any election under this sub-section for constituting the Zila
Panchayat :

[(c) subject to the other provisions of this Act, the term of office of a
person chosen to be a member under clause (v) of sub-section (1) of section
18, whether before or after January 20, 1990, shall be one year, but he shall
continue to hold office til another person is chosen to be a member in his
place.

Explanation— For removal of doubts it is hereby declared that the
choice of a person to be a member under clause (v) of sub-section (1) of
section 18 may be cancelled by the State Government at any time before the
constitution or reconstitution of the [Zila Panchayat]” under section 17.]*

1. added by section 3 of U.P. Act No. 20 of 1990.
2. substituted by section 61 of U.P. Act No. 9 of 1994.
3. subs. by section 4 of UK Act no 07 of 2008.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]® Adhiniyam, 1961] [Section 21-23]
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[(3-A) notwithstanding anything contained in any other provisions of this Act,
where, due to unavoidable circumstances or in pubic interest, it is not practicable
to hold an election to constitute a Zila Panchayat before the expiry of its duration,
the State Government or an officer authorized by it in this behalf may, by order,
appoint an Administrative Committee consisting of such number of persons
qualified to be elected as members of the Zila Panchayat, as it may consider proper
or an Administrator and the members of the Administrative Committee or the
Administrator shall hold office for such period not exceeding six months as may be
specified in the said order and all powers, functions and duties of the Zila
Panchayat, its Adhyakshaya and Committees shall vest in and be exercised,
performed and discharged by such Administrative Commmittee or the
Administrator, as the case may be.]°

(4) A Zila Panchayat constituted upon the dissolution of a Zila Panchayat
before the expiration of its duration shall continue only for the remainder of the
period for which the dissolved Zila Panchayat would have continue under sub-
section (1) had it not been so dissolved.

(5) A person who has became a member of the Zila Panchayat under clause
(@), clause (c) or clause (d) of sub-section (1) of section 18 shall cease to be a
member upon his ceasing to hold the office by virtue of which he has become such
member.

Save as otherwise provided in this Act, the term of office of the Adhyaksha or
the Upadhyaksha shall commence on his election and shall end with the term of the
Zila Panchayat.]®
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[When the office of the Adhyaksha is vacant or he]® is unable to discharge his
functions owing to absence, illness or any other cause, and the office of
Upadhyakasha is vacant or when the Upadhyaksha acting under section 60 during
a vacancy in the office of Adhyaksha is unable to discharge his functions owing to
absence, illness or any other cause, the State Government may by order; make such
arrangement, as it thinks fit, for the discharge of the functions of such Adhyaksha
until the date on which the Adyaksha or Upadhyaksha, as the case may be, resumes
his duties.]*

Constitution and 929 (1) The State Government shall arrange for the constitution or reconstitution
[ezci?ans“t‘;f;‘r)]ghg‘f of the [Zila Panchayat]’ before the expiry of the term of the existing [Zila
yats]? and Panchayat]’ , if any or whenever otherwise required for the purposes of this Act.
recovery of exp- x4
enses of election (@) [***]
1. Ins. by section 3 of U. P. Act No. 37 of 1976.
2. Substituted by section 61 of U.P. Act No. 9 of 1994,
3. Subs. by section 72 ibid.
4. Omitted sub-section (2) by section 73 ibid.
5. Added by section 8 of U.P. Act No. 33 of 1999.
6. subs by section 2 of UK Act no 15 of 2002.
[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]® Adhiniyam, 1961] [Section 24-27]
isqualifica- n authority competent to decide election disputes under this Act or the
[D lif 1) A thorit tent to decide election disput der this Act or th

tion for corrupt

rules made thereunder may declare any candidate found to have committed any
corrupt practice to be incapable, for any period not exceeding five years from the
date of declaration, of being chosen [***]* as a member of a [Kshettra Panchayat]*
or a Zila [Zila Panchayat] , or elected as a Pramukh of a [Kshettra Panchayat]? or
an Adhyaksha of a [Zila Panchayat]® , or of being appointed or retained in any
office or place in the gift or disposal of a [Kshettra Panchayat]* or a Zila Parishsd.

(2) A person shall be deemed to have committed a corrupt practice, who
directly or indirectly by himself or by any other person-

(i) induces, or attempts to induce, by fraud, intentional mis-
representation, coercion or threat of injury, any voter to give or to refrain from
giving a vote in favour of any candidate;

(ii) with a view to inducing any voter to give or to refrain from giving a
vote in favour of any candidate, offers or gives any money, or valuable
consideration or any place, or employment, or holds out any promise of
individual advantage or profit to any person,

(iif) gives or procures the giving of a vote in the name of a voter who is
not the person giving such vote;

(iv) abets (within the meaning of the Indian Penal Code) the doing of
any Of the acts specified in clauses (i),(ii) and (iii);

(v) induces or attempts to induce a candidate or elector to believe that
he, or any person in whom he is interested, will become or will be rendered an
object of divine displeasure or spiritual censure;

(vi) canvasses on grounds of caste, community, sect or religion; or

(vii) commits such other practice as the State Government may, by rule,
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prescribe to be a corrupt practice;

Explanation-- A "promise of individual advantage or profit to person™
includes a promise for the benefit of the person himself, or of anyone in
whom he is interested, but does not include a promise to vote for or against
any particular measure in a [Kshettra Panchayat]® or [Zila Panchayat]®. ]*

[(1) An Adhyaksha, Upadhyaksha or any member of the Zila Panchayat may
resign his office by writing under his hand addressed, in the case of Adhyaksha, to
the State Government and in other cases to the Adhyakasha and delivered to the
Mukhya Adhikari of the Zila Panchayat.]?

oN e

Subs. by Sec. 13 of U. P. Act No. Il of 1963.
Substituted by section 61 of U.P. Act No. 9 of 1994.
omitted by section 74 ibid.

Subs. by section 75 (a) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961] [Section 27-A]
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(2) The resignation of the Adhyaksha shall take effect on and from the date on
which the sanction thereto of the State Government is received in the office of the
[Zila Panchayat]® and the resignation of an Upadhyaksha or member shall take
effect on and from the date on which the resignation is accepted by the Adhyaksha
[and such Adhyaksha, Upadhyaksha or member shall be deemed to have vacated
his office.]*

(1) If a vacancy occurs by reasons of death or otherwise in the office of
Adhyaksha, Upadhyaksha or an elected member of the Zila Panchayat, it [shall be
filled before the expiration of a period of six months from the date of such
vacnacy]® in the member provided for in section 18 or 19, as the case may be, for
the residue of the term of his predecessor :

Provided that if on the date of occurrence of such vacancy the residue of the
term of the Zila Panchayat is less than six months, the vacancy shall not be filled.

A person, who is subject to any of the disqualifications mentioned in section
13, shall be disqualified for being elected as a member under section 18 or as an
Adhyaksha or Upadyhaksha under section 19.]°

(1) If any dispute arises as to whether a particular person is a member of the
[Zila Panchayat]® under [clause (i), clause (iii), [clause (a)]° of section 18, the
dispute shall be referred in the manner prescribed to the State Government and the
decision of the State Government shall be final and binding.

(2) If a dispute arises as to whether a person-

(a) has been lawfully chosen [***]" a member of a [Zila Panchayat]?
under section 18; or
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(b) has ceased to remain eligible for being chosen [***]* a member
[xxx]" of the [Zila Panchayat]® for the purposes of section 20 ; or

(c) has become disqualified to be Adhyaksha or Upadhyaksha for the
purposes of section 19,

the dispute shall be referred in the manner prescribed to the Judge
whose decision shall be final and binding.

1. Subs. by Sec. 13 of U. P. Act No. Il of 1963.
2. Substituted by section 61 of U.P. Act No. 9 of 1994.
3. Subs. by section 75 (a) ibid.
4. Added by section 75 (b) ibid.
5. Subs. by section 76 ibid.
6. Subs. by section 77 (a) ibid.
7. Deleted by section 77 (b)(i) ibid.
8. Substituted by section 9 of U.P. Act No. 33 of 1999.
[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961] [Section 27B- 28]
[Bar to legisla-  27-A (1) Notwithstanding anything contained in section 7, 19 and 27-
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(a) a person shall be disqualified for being elected as, and for being, a
Pramukh, Up-Pramukh, Adhyaksha or Upadhyaksha if he is-

(i) a member of Parliament or of the State Legislature; or
(ii) Nagar Pramukh or Up-Nagar Pramukh of a Nagar Mahapalika ; or
(iii) President or Vice-President of a Municipal Board ; or

(iv) Chairman of a Town Area Committee or President of a Notified
Area Committee;

(b) if a person after his election as Pramukh, Up-Prarnukh, Adhyaksha or
Upadhyaksha is subsequently elected or nominated to any of the offices
mentioned in sub-clauses (i) to (iv) of clause (a), he shall, on the date of first
publication in the Gazette of India or of Uttar Pradesh of the declaration of his
election or his nomination cease to hold the office of Pramukh, Up-Pramukh,
Adhyaksha or Upadhyaksha, and a casual vacancy shall thereupon occur in
the office of Pramukh, Up-Pramukh, Adhyaksha or Upadhyaksha, as the case
may be ;

(c) no question or dispute as to whether a person has ceased to hold the
office of Adhyaksha or Upadhyaksha under clause (b) shall be referred to or
be raised before the Judge under section 27 ;

(d) no suit in respect of any question or dispute as to whether a person has
ceased to hold the office of Pramukh, Up-Pramukh, Adhyaksha or
Upadhyaksha under clause (b) shall lie in any civil court.

(2) Notwithstanding any judgment, decree or order of any court or tribunal to
the contrary, where any person after his election as Pramukh, Up-Pramukh,
Adhyaksha or Upadhyaksha is subsequently, at any time before the thirtieth day of
April, 1969, elected or nominated to any of the offices mentioned in sub-clauses (i)
to (iv) of clause (a) of sub-section (1) and continues immediately before the said
date to hold such office, he shall on the said date, cease to hold the office of
Pramukh, Up-Pramukh, Adhyaksha or Upadhyaksha, and a casual vacancy shall
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thereupon occur in the office of Pramukh, Up-Pramukh, Adhyaksha Or
Upadhyaksha, as the case may be, and the provisions of clauses (c) and (d) of the
said sub-section shall apply in relation to such cessation as they apply in relation to
cessation under clause (b) of that sub-section, and any reference pending before the
Judge under section 27 or any suit pending in any civil court immediately before
the said date in respect of any such question or dispute shall abate.]?

No person shall simultaneously—

(@) be a member of a Kshettra Panchayat for more than one territorial
constituency; or
(b) be a member of a Zila Panchayat for more than one territorial
constituency,
and the rules may provide for the vacation of all but one seat by any person
elected for more than one territorial constituency in a Kshettra Panchayat or a Zila
Panchayat.]?

27-C

28

1. subs section 61 of UP Act no 9 1994.
2. add by section 20 of UP Act no 6 of 1969.
3. Added by section 24 of U.P. Act No. 21 of 1995.

[Section 27B- 28]

(1) A person shall be disqualified for being elected to or holding the office of-

(a) a member, Pramukh or Up-Pramukh of a Kshettra Panchayat if he is
a member, Adhyaksha or Upadhyaksha of the Zila Panchayat; and

(b) a member, Adhyaksha or Upadhyaksha of the Zila Panchayat, if he
is a member, Pramukh or Up-Pramukh of a Kshettra Panchayat.

(2) A person shall cease to hold the office of member, Pramukh or Up-
Pramukh of a Kshettra Panchayat, as the case may be if subsequently or
simultaneously, he is elected to the office of member, Adhyaksha or Upadhyaksha
of the Zila Panchayat, as the case may be.

(3) Notwithstanding anything in this Act, if in the first elections held after the
commencement of the Uttar Pradesh Panchayat Laws (Amendment) Act, 1994, a
person is chosen to more than one office which he is disqualified to hold
simultaneously under sub-section (1), he shall submit his resignation from all but
one of these offices within sixty days of the declaration of the results of electionsd,
or if the declaration of the results of elections in respect of the said offices has been
made on different dates, within sixty days of the last of such dates and in the event
of failure to so resign, all offices except the offices in the Zila Panchaayt shall be
deemed vacant.]®

(1) A motion expressing want of confidence in the Adhyaksha [or the
Upadhyaksha]® of a [Zila Panchayat]® may be made and proceeded with in
accordance with the procedure laid down in the following sub-sections.

(2) A written notice of intent on to make the motion, in such form as may be
prescribed, signed by not less than one-half of the total number of [elected
members]* of the [Zila Panchayat]® for the time being, together with a copy of the
proposed motion, shall be delivered in person, by anyone of the [elected
members]* signing the notice, to the collector having jurisdiction over the [Zila
Panchayat]® .

(3) The collector shall thereupon-
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(i) convene a meeting of the [Zila Panchayat]® for the consideration of the
motion at the office of the [Zila Panchayat]® on a date appointed by him,
which shall not be later than thirty days from the date on which the notice
under sub-section (2) was delivered to him; and

(ii) give to the [elected members]® notice of not less than fifteen days of
such meeting in such manner as may be prescribed.

Explanation-- In computing the period of thirty days specified in this
sub-section, the period during which a stay order, if any, issued by a competent
court on a petition filed against the motion made under this section is in force plus
such further time as may be required in the issue of fresh notice of the meeting to
the [elected members]* shall be excluded.

2. Ins. by section 5(b) ibid.
3. Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994,
4. Subs. by section 78 bid.
5. Added by section 10 of U.P. Act No. 29 of 1995.
[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961] [Section 28]

(4) The Collector shall arrange with the District Judge of the district to
preside at such meeting :

Provided that the District Judge may instead of presiding him- self direct
a civil judicial officer not below the rank of a Civil judge subordinate to him to
president the meeting.

[(4-A) If within an hour from the time appointed for the meeting such officer
is not present to preside at the meeting, the meeting shall stand adjourned to the
date and time to be appointed by him under sub-section (4-B).

(4-B) If the officer mentioned in sub-section (4) is unable to preside at the
meeting, he may, after recording his reasons, adjourn the meeting to such other
date and time as he may appoint, but not letter than 25 days from the date
appointed for the meeting under sub- section (3). He shall without delay inform the
Collector in writing of the adjournment of the meeting. The Collector shall give to
the [elected members]® at least ten days notice of the next meeting in the manner
prescribed under sub-section (3).]*

(5) [Save as provided in Sub-sections (4-A) and (4-B a meeting]? convened
for the purpose of considering a motion under this section shall not be adjourned.

(6) As soon as the meeting convened under this section commences, the
Presiding officer shall read to the [Zila Panchayat]* the motion for the
consideration of which the meeting has been convened and declare it to be open for
debate.

(7) No debate on the motion under this section shall be adjourned.

(8) Such debate shall automatically terminate on the expiration of two hours
from the time appointed for the commencement of the meeting, if it is Lot
concluded earlier. On the conclusion of the debate or on the expiration of the said
period of two hours, whichever is earlier, the motion shall be put to vote [which
shall be held in the prescribed manner by secret ballot.]?

(9) The Presiding officer shall not speak on the merits of the motion and he
shall not be entitled to vote thereon,

(10) A copy of the minutes of the meeting together with a copy of the motion
and the result of voting thereon shall be forwarded forthwith on the termination of
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the meeting by the presiding officer to the State Government and to the Collector.

(11) If the motion is carried with the support of [not less than two-thirds]® of
the total number of [elected members]® of the [Zila Panchayat]* for the time being-

(@) the presiding officer shall cause the fact to be published by affixing
forthwith a notice thereof on the notice board of the office of the Zila Parished and
also by notifying the same in the Gazette; and

1. Added by section 7 (i) of U. P. Act No. XVI of 1965.
2. Ins. by section 7 (ii) ibid .
3. Ins. by section 7 (iii) ibid.
4. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994,
5. Subs. by section 78 bid.
6. Substituted by section 3 (a) of Chapter-I1l of U.P. Act No. 20 of 1998.
[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961] [Section 29-30]

Discharge of
Adhyaksha or
Upadhyaksha

(b) the Adhyaksha [or the Upadhyaksha, as the case may be]? shall
cease to hold office as such and vacate the same on and from the date next
following that on which the said notice is affixed on the notice board of the
office of the [Zila Panchayat]®.

(12) If the motion is not carried as aforesaid or if the meeting could not be
held for want of a quorum, no notice of any subsequent motion expressing want of
confidence in the Adhyaksha [or the Upadhyaksha, as the case may be]* shall be
received until after the expiration of [two years]® from the date of such meeting.

(13) No notice of a motion under this section shall be receive within [two
years]® of the assumption of office by an Adhyaksha [or the Upadhyaksha, as the
case may be.]?

(1) If in the opinion of the State Government the Adhyakshs or the Up-
Adhyaksha while acting in place of Adhyaksha willfully omits or refuses to
perform his duties or functions under this Act or abuses the powers vested in him
or is found to be guilty of misconduct in the discharge of his duties [or physically
or meantly incapacitated for performing his duties]®, the State Government, after
giving the Adhyaksha or Up-Adhyaksha, as the case may be, a reasonable
opportunity for explanation may by order remove him from office [and such order
shall be final and not open to be questioned in a Court of law :]*

[Provided that where in an enquiry held by such person and in such manner as
may be prescribed, an Adhyaksha or Up-Adhyaksha is prima facie found to have
committed financial and other irregurlarities such Adhyaksha or Up-Adhyaksha
shall cease to exercise and perform the financial and administrative powers and
functions, which shall, until he is exonerated of the charges in the final enquiry, be
exercised and performed by a committee consisting of three elected members of
the Zila Panchayat appointed in this behalf by the State Government.]’

2) [**T°

(3) An Adhyaksha or Up-Adhyaksha, removed from his office under this
section, shall not be eligible for election as Adhvakshs or Up-Adhyaksha for a
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period of three years from the date of his removal.

30 [+
2: Substituted by section 5 (c) énd 5 (d) of U.P. Act No. 20 of 1990.
3. Substituted by section 60 and 61 of Chapter-111 of U.P. Act No. 9 of 1994.
4. Insertion by section 79 (a) (i) ibid.
5. Added by section 79 (a) (ii) ibid.
6. Omitted by section 79 (b) ibid.
7. Omitted by section 80 ibid.
8. Substituted by section 3(b) of U.P. Act No. 20 of 1998.
9. Subs. by section 3 (c) bid.
[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961] [Section 31-33]
CHAPTER I1lI
POWERS AND FUNCTIONS OF [KSHETTRA PANCHAYATS AND ZILA
PANCHAYATS]
Exercise of 31 (1) Every [Kshettra Panchayat and Zila Panchayat]* shall exercise the powers
powers and and perform the functions conferred and entrusted or delegated to it by or under
performance this Act.
of functions ) ) ) ) o )
under the Act (2) Notwithstanding anything contained in this or any other law for the time

General powers 32
and functions

of the [Kshettra
Panchayat]*

General powers 33
and functions
of [Zila
Panchayat]

being in force, the State Government may, at any time, entrust to any [Kshettra
Panchayat]" or all [Kshettra Panchayats]® or to any [Zila Panchayat]" or all [Zila
Panchayats]' any of the functions for the time being performed by any of its
departments below or at the district, level and to withdraw the function so
entrusted.

[(3) Where the State Government entrusts any function to the Zila Panchayat
or Kshettra Panchayat under sub-section (2), it may direct that any scheme, plan or
project of the concerned department shall also be transferred to, and implemented
by or unger the control the Zila Panchayat or the Kshettra Panchayat, as the case
may be.]

Every [Kshettra Panchayat]' shall, within the Khand exercise powers and
perform the functions specified in Schedule I.

(1) Every [Zzila Panchayat]' shall exercise and perform the following powers
and functions-

(i) to classify fairs and festivals, other than those that are or may
hereafter be managed by the State Government as festivals, [Gram
Panchayat]" fairs and festivals, Kashtria Samiti fairs and [Zila Panchayat]*
fairs and festivals for purpose of management and control by [Gram
Panchayats]*, [Kshettra Panchayat]* and [Zila Panchayat]® respectively and to
reverse such classification when so deemed necessary or desirable ;

(ii) to classify roads as village roads, inter-village roads and district
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roads for the purpose of management by [Gram Panchayat]' a [Kshettra
Panchayats]* and the [Zila Panchayat]® respectively:;

(iii) to supervise generally in accordance with rules made in this behalf
the activities of [Gram Panchayats]" and [Kshettra Panchayats]" of the district;

(iv) to act, subject to the rules made in this behalf, as the main channel
of correspondence between the State Government on the one hand and the
[Kshettra Panchayats]* and [Gram Panchayats]* on the other;

(v) the powers and functions specified in Part A of Schedule I1;
(vi) performance of such other functions as may be prescribed ;

(2) A [Zila Panchayats]" may make reasonable provision within the district in
respect of matters specified in Part B of Schedule II.

2. Added by section 81 ibid.

[Section 34-36]

(1) Notwithstanding anything contained in this or any other law for the time
being in force, but subject to the provisions of any rules made by the State
Government in this behalf, a [Zila Panchayat]® or a [Kshettra Panchayat]* may at
any time with the prior sanction of the State Government and with the consent of a
[Gram Sabha]®, [Gram Panchayat]* or Bhumi Prabandhak Samiti existing in the
district delegate to such [Gram Sabha]*, [Gram Panchayat]* or Bhumi Prabandhak
Samiti, any of its powers or functions under this Act in respect of the area within
which such [Gram Sabha]®, [Gram Panchayat]' or Bhumi Prabaudhak Samiti
exercises jurisdiction:

Provided that the [Zila Panchayat]" or the [Kshettra Panchayat]" may at
any time with the sanction of the State Government resum any or all of the powers
or functions so delegated.

(2) A [Zila Panchayat]" may similarly delegate to a [Kshettra Panchayat]* and
a [Kshettra Panchayat]" to the [Zila Panchayat]' any of its powers or functions
under this Act.

(3) The State Government may at any time direct that any power or function
of the [Zila Panchayat]" shall be transferred to the [Kshettra Panchayats]' or the
[Gram Panchayats]® in the district, that any power or function of the [Kshettra
Panchayats]" shall be transferred to the [Gram Panchayats]® or that any power or
function of the [Kshettra Panchayat]' shall be transferred to the [Zila Panchayat]*
and of the [Gram Panchayats]” to the [Kshettra Panchayats]' or the [Zila
Panchayat]" .

(1) All powers, duties and functions which have been shown in the second
column of Schedule 11l hereto in respect of all [Gram Panchayats]* within the
district shall as and from the appointed date be exercised and performed by the
[Zila Panchayat]" or the [Kshettra Panchayat]" of which the [Gram Panchayats]
concerned is a constituent [Gram Panchayats]®, as may be specified in the third
column of that Schedule.

(2) Notwithstanding anything in the United Provinces Panchayat Raj Act,
1947 or the Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950, a
[Zila Panchayat]' may require [any Gram Panchayats]® in the district to co-ordinate
any of its activities with similar activities of the [Kshettra Panchayat]' and
thereupon the [***]° [Gram Panchayat]" and Bhumi Prabandhak Samiti shall
comply with the requisition.
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36 Notwithstanding anything contained in the United Provinces Panchayat Raj
Act, 1947, and any rules made thereunder or any other law for the time being in
force -----

(a) the power to approve and sanction the proposal of a [Gram Panchayats]’ in
a district to impose any tax or rate described in section 37 of the said Act and the
power under sections 111 and 112 of the said Act to frame and sanction the bye-laws
for any [Gram Panchayats]” within the district shall as from the appointed date vest in
and belong to the [Zila Panchayat]* of the district; and

(b) [*T°

1 Substituted by section 60 and 61 of U.P. Act No. 9 of 1994.
2. Subs. by section 82 ibid.

3. Subs. by section 83 (a) ibid.

4. Subs. by section 83 (b) ibid.

5. Subs. by section 83 (c)(i) ibid.

6.  Subs. by section 83 (c)(ii) ibid.

7. Subs. by section 84 (a) ibid.

8.  Omitted by section 84 (b) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]? Adhiniyam, 1961]
[Section 37-39]
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Nothing in this Act shall-

(1) confer on any [Kshettra Panchayat]? or [Zila Panchayat]? any right in
respect of any work or institution carried out and maintained by any agency not
under the control of such [Kshettra Panchayat]? or [Zila Panchayat]® ; or

(2) entitle a [Kshettra Panchayat]’ or [Zila Panchayat]’ to exercise within
the limits of any Nagar Mahapalika, municipality, notified area, cantonment or
town area any authority which is vested in the Nagar Mahapalika, municipal
board, notified area committee, cantonment board, district magistrate, any
other magistrate or town area committee, as the case may be, provided that the
[Kshettra Panchayat]? or [Zila Panchayat]* may nevertheless -

(@) [

(b) construct, maintain and control within the aforesaid limits any
school, library, hospital, dispensary, poor house, asylum, orphanage,
inspection house or other building or institution which is not maintained
exclusively for the benefit of persons residing within the aforesaid limits,
and

(c) do anything within the aforesaid limits the doing of which is
necessary for the efficient discharge of its functions under this Act.

37-

A [Kshettra Panchayat]* or a [Zila Panchayat]® may, subject to any rules
made in this behalf-

(a) unite with any other' [Kshettra Panchayat]® or [Zila Panchayat]® as
the case may be,or other local authority in works or undertakings which
benefit all the areas controlled by it and such authority; and

(b) contribute to any work or institution from which the Khand or the
district, as the case may be, benefits, although such work or institution is
undertaken or maintained outside the khand or the district or is included in
any Nagar Mahapalika, municipality, cantonment, notified area or town area

38-

CHAPTER IV
OFFICERS AND SERVANTS OF [ZILA PANCHAYAT AND KSHETTRA
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PANCHAYATS]?

[(1) Subject to any special directions issued by the State Government from
time to time, Zila Panchayat shall have the following posts of officers :--

M Mukhya Adhikari ;

(i) Apar Mukhya Adhikari ;

(i) Vitta Adhikari ;

(iv) Chikitsa Evam Swasthya Adhikari ;
(V) Peyjal Abhiyata;

(vi) Vikash Adhikari;

(vii)  Karya Adhikari ;

(viii)  Abiyanta;

1. Del. by section 9 of U. P. Act No. XVI 0f1965.
2. Substituted by section 60 and 61 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 39]

(ix) Basic Shiksha Adhikari;

(x) Krishi Adhikari;

(xi) Sahkarita Adhikari;

(xii)  Pashudhan Adhikari;

(xiii)  Samaj Kalyan Adhikari;

(xiv)  Grameen Abhiyantran Abhiyanta;
(xv)  Yuva Kalyan Adhikari;

(xvi)  Bhoomi Sanrakshan Adhikari;
(xvii)  Udhyag Adhikari;

(xviii) Panchayat Raj Adhikari;

(xix)  Laghu Sinchai Abhiyanta;
(xx)  Bal Vikas Adhikari;

(xxi)  Kar Adhikari;

(xxii) Matsya Adhikari;

(xxiii) Ganna Adhikari;

(xxiv) Dugdha Adhikari;

(xxv) Madhyamik Shiksha Adhikari;
(xxvi) Nalkoop Abhiyanta.

(2) Subject to such conditions as may be prescribed the [Zila Panchayat]?
may, in connexion with its affairs, create posts of such other officers (including
Atirikt Abhiyanta and Atirikt Swasthya Adhikari) and other servants as may be
prescribed by rules [*** ]*

[***]1

[(3) The Chief Executive Officer and where the Chief Executive Officer is not
posted in a district, the Chief Development Officer, the Deputy Chief Medical
Officer nominated by the Chief Medical Officer, the Executive Engineer, Jal
Nigam, the District Development Officer, the Basic Shiksha Adhikari, the District
Agriculture Officer, the Assistant Registrar Co-operative Societies, the Chief
Veterinary Officer, the District Social Welfare Officer, the Executive Engineer
Rural Engineering Services, the District Yuth Welfare Officer, the District Soil
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Convservation Officer, the District Horticulture Officer, the District Panchayat Raj
Officer, the Executive Engineer Minor Irrigation, the District Programme Officer
(Child Development Project), the Assistant Director (Fisheries) or the Chief
Executive Officer, Fish Farmers Development Agency, as the case may be, the
District Cane Development Officer, the Deputy Dairy Development Officer, the
District Inspector of Schools and the Executive Engineer (Tube-well) of the State
Government shall also hold respectively posts mentioned in clauses (i), (iv), (v),
(vi), (ix) to (xx) and (xxii) to (xxii) of sub-section (1).]*

[(3-A) The State Government may direct that all or any of the posts
mentioned in [clauses (vii), (viii) and (xxi) of sub-section (1)]° shall be held ex-
officio by such officers and on Such terms and conditions as may be specified.

Subs. by section 10(i) of U. P. Act No. XVI of 1965.
Substituted by section 61 of U.P. Act No. 9 of 1994.
Substituted by section 10 (a) of U.P. Act No. 33 of 1999.
Subs. by section 10 (b) ibid.

Subs. by section 10 (c) ibid.
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(3-B) The State Government may, by order, create any other post of officer or
servant in a [Zila Panchayat]® and---
(a) direct that such post shall be held ex-officio by such officer or servant
of the State Government as may be specified or

(b) appoint any person to such post; or
(c) regulate the recruitment to such post, and further specify the terms and
conditions on which the post shall be held.
(3-C) Any post created under sub-section (3-B) shall not be abolished without
the sanction of the State Government.]*

(4) The work of the [Zila Panchayat]? shall be carried on in departments and
the departments and the officers, who will be their heads shall be specified by
rules.

(1) The qualifications of persons to be appointed to the posts of Vitta
Adhikari, Karya Adhikari, Abhiyanta and Kar Adhikari created under sub-section
(1) of section 39 and to all posts created under sub-section (2) of that section shall
be as may be prescribed.

(2) The emoluments and other conditions of service of officers and other
servants of the [Zila Panchayat]® shall be such as may be prescribed.

(1) Subject to any rules made in this behalf, the State Government may-

(a) at the request of the [Zila Panchayat]® and for such time and on such
terms as may be agreed to place at the disposal of the [Zila Panchayat] the
services of any of its servants; and

(b) whenever the work of any Government office is transferred to a [Zila
Panchayat]® , by order in writing require the [Zila Panchayat]* to employ on
such posts and on such terms as may be specified in the order either the entire
staff of the office of Government connected with that work or such of the
servants in that office as may be designated or nominated by the State
Government and the services of such staff or servants shall thereupon be
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deemed to have been placed at the disposal of the [Zila Panchayat]® for the
time being :
Provided that a servant so employed with a [Zila Panchayat]* may at any
time be recalled by the State Government.
(2) The salaries and allowances of servants referred to in sub-section (1) shall
be paid out of the Zila Nidhi as if they were servants of the [Zila Panchayat]’.

The Vitta Adhikari of the [Zila Panchayat]® shall be appointed by the State
Government in the manner provided by rules.

(1) Appointments to the posts of Karya Adhikari, Abhiyanta and Kar Adhikari
and the posts created under sub-section (2) of section 39 [carrying such pay scales
as the State Government may, by notification, fix]* shall be made by the [Zila
Panchayat]® in consultation with the State Public Service Commission or such
other Commission or Selection Board as may be constituted by the State
Government in this behalf for all [Zila Panchayats]* or any groups of [Zila
Panchayat] s separately (in either case here-after referred to as the Commission) in
the manner prescribed :

1. Subs. by section 10 (IV) of U. P. Act no. XVI of 1965.
2. Substituted by section 61 of U.P. Act No. 9 of 1994.
3. Subs. by section 86 (a) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]® Adhiniyam, 1961]
[Section 44-45]

Provided that if there is a difference of opinion between the Commission and
the [Zila Panchayat]’ the matter shall be referred to the State Government whose
decision shall be final.

(2) Except in the case of [such other]® class of posts which the State
Government may specify, appointments to posts connected with any department of
the [Zila Panchayats]® specified by rules and 39 [carrying such pay scales as the
State Government may, by notification, fix]® shall be made by the Mukhya
Adhikari.

[(3) Except as otherwise provided in this Act, appointments to posts under the
[Zila Panchayat] , other than those covered by sub-sections (1) and (2), shall be
made by the Adhyaksha-----

@ [

(b) in the case of others, on the advice of the Chunao Samiti constituted
under section 45;

Provided that if in any case the Adhyaksha is of opinion that the advice
of [the Chunao Samiti]* is improper or unfair, he may make a reference to the
Commissioner of the Division whose decision in the matter shall be final and
binding.]*

(4) Notwithstanding anything in the preceding sub-section- --

(a) if the State Government has made any order under sub-section (1) of
section 41, that order would prevail, and

(b) the State Government may at any time require a [Zila Panchayat]® to
take in its own service any such Government servant whose services have
been placed at the disaposal of the [Zila Panchayat]® under clause (b) of sub-
section (1) of section 41 and who has given has consent in that behalf and
upon being so taken in the service of the [Zila Panchayat]® such servant shall
cease to be Government servant and shall become a servant of the [Zila
Panchayat]®.
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Notwithstanding anything in sections 41, 42 and 43, the State Government
may at any time create a central transferable cadre of Karya Adhikaris, Abhiyantas,
Vitta Adhikaris and other officers and where any such cadre has been created,
appointment to the posts of Karya Adhikaris, Abhiyantas, Vitta Adhikaris or other
officers aforesaid, as the case may be, shall be made out of the persons of the cadre
concerned in such manner and on such terms as may be prescribed by rules, and
notwithstanding anything elsewhere in this Act, selection of persons to any such
cadre and the transfer and punishment of officers of the cadre shall be regulated by
rules.

There shall be a Chunao Samiti consisting of the following members-

(a) the Adhyaksha -- Chairman;

(b) a member of the Karya Samiti to be nominated by the Karya Samiti
yearly ;

(c) the head of the department for which the appointment is to be made—
Secretary.
(2) In tendering advice the committee shall take its decision by majority vote,

each member of the committee having one vote.

Subs by sect 11 of U. P. Act XVI of 1965.

Subs by sect 18 of U. P. Act No XXXIV of 1972.
Del by ibid-

Subs by ibid.

substituted by section 61 of U.P. Act No. 9 of 1994.
Subs. by section 86 (b) ibid.

ISR

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]? Adhiniyam, 1961]
[Section 46-47]

Consequences
of enforcement
of the Act on
the  existing

officers  and
servants

U.P. act X of
1922

46

(1) AIll officers and servants in the employ of the [Zila Panchayat]
immediately before the date of commencement of the Uttar Pradesh Panchayat
Laws (Amendment) Act, 1994]° notwithstanding anything in sections 39 and 43
but subject to the provisions of sub-section (2) be officers and servants employed
by the [Zila Panchayat]® and until appointed to posts created under section 39 shall
be entitled to the same salaries and allowances and shall be subject to the same
conditions of service to which they were entitled or were subject immediately
before the said date.

(2) The following procedure shall be adopted in appointing the officers and
servants referred to in sub-section (1) to the posts created under section 39:-

(@) appointments to posts for which consultation of the Commission
under sub-section (1) of section 43 is necessary shall be made according to the
provisions of the said sub-section ;

(b) appointments to other posts shall be made by the Adhyaksha in
accordance with rules made in this behalf :

Provided that any officer or servant aggrieved by any appointment
made by the Adhyaksha may within thirty days of the date of the order by
which the appointment was made make a representation to the Commissioner
of the division and in that case the decision of the Commissioner of the
division shall be final and binding ;

(c) if for any post a suitable person out of the officers and servants
aforesaid is not available then appointment to the post may be made from
outside under the provisions of this Act. [The suitability of such officers and
servants shall be considered in the prescribed manner]';

(d) if any officer or servant as aforesaid declines to accept the post to
which he is appointed on the ground that the pay or the time-scale of the pay
attached to the post is less than his present time-scale of pay, then his service
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shall be terminated after such notice and on such terms as he would have been
entitled to on the abolition of the post held by him if this Act had not been
passed;
(e) in making appointments under clauses (a) and (b) due regard will be
made for the length of service and experience of the officers and servants; and
() an officer or servant appointed to a post of which the pay or time-
scale of pay is less than his present pay or time-scale of pay, may, within

thirty days of the order by which he has been appointed to that post make a

representation to the State Government and in that case the decision of the

State Government shall be final and binding.

(3) The service rendered by any such officer or servant under an aforesaid
District Board or Antarim [Zila Panchayat]® shall for the purposes of leave,
pension and grant of gratuity or allowance be deemed to be service rendered under
the [Zila Panchayat]®.

(1) Notwithstanding anything in sections 43, 44 and 46 officiating and
temporary appointments to posts mentioned in sub-section (1) of section 43 may
be made by the appointing authority specified in section 43 or in the rules made
under section 44 without consulting the Commission, but no such appointment
shall, except as provided in sub-section (2), continue beyond a period of one year
save after consultation with the commission.

1. Ins. by sec. 20 of U. P. Act no. Il of 1963.
2. Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994.
3. Substituted by section 25 of U.P. Act No. 21 of 1995.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]? Adhiniyam, 1961]
[Section 48-51]
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(2) The appointments made under sub-section (1) may, in special
circumstances and where the appointing authority is the [Zila Panchayat] , with the
approval of the Government be continued without consulting the commission for a
period not exceeding two years.]*

(1) Subject to the provisions of other sub-sections the qualifications, pay-
scales, number and conditions of service of officers and servants to be employed
with each Kahettra Samiti to enable it to carry out its functions under the Act shall
be such as the State Government may specify.

(2) The services of officers and staff employed for the time being at
development blocks in each district of Uttar Pradesh shall be placed at the disposal
of [Kshettra Panchayats]? on such terms and conditions as the State Government
may specify:

Provided that the State Government may at any time direct that the [Zila
Panchayat]? shall constitute a district cadre in respect of any class of servants
presently employed at development blocks and in that case the [Zila Panchayat]?
shall constitute such a district cadre and shall place the services of members of
such cadre at the disposal of [Kshettra Panchayats]® as provided in sub-section (3).

(3) The [Zila Panchayat]? shall provide each [Kshettra Panchayats]® with all
staff in addition to the staff mentioned in sub-section (2) required by the [Kshettra
Panchayat]” enable to it carry out its functions under the Aet and the services or all
such staff shall be deemed to be placed at the disposal of the [Kshettra Panchayat]?
on such terms as the State Government may specify.
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(1) Each [Kshettra Panchayat]® shall have a Khand Vikas Adhikari.

(2) The Block Development Officer whose services have for the time being
been placed at the disposal of [Kshettra Panchayat]? shall be the Khand Vikas
Adhikari of the [Kshettra Panchayat]® .

(1) The powers, functions and duties of the officers and other servants of [Zila
Panchayats]? and [Kshettra Panchayats]? shall be such as may be provided by or
under this Act, by or under any other enactment by rules.

(2) Subject to the provisions of sub-section (1) heads of departments of a Zila
Parsishad in the case of officers and other servants working in their respective
departments and the Mukhya Adhikari in the case of other officers and, servants
may assign to them powers, functions and duties and the Khand Vikas Adhikari
may assign powers, duties and functions to officers and other servants employed
with the [Kshettra Panchayat]® of which he is the Khand Vikas Adhikari.

(1) (a) The [Zila Panchayat]? shall exercise such control over the Mukhya
Adhikari and other Heads of Departments as may be prescribed and the Adhyaksha
shall have a right to send every year his assessment of the work and conduct of the
Mukhya Adhikari of the authority which is required to record periodical entries
about the work and conduct of the Mukhya Adhikari as a Government servant.

(b) The authority aforesaid shall in addition to recording any other entry about
the work and conduct of the said Government officer record also the assessment
sent by the Adhyaksha under clause (a).

1. Subs. by section 12 of U. P. Act No. XVI of 1965.
2. Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 52-54]
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(2) The Mukhya Adhikari shall have administrative control over all officers
and servants employed with the [Zila Panchayat]* [***]* and in particular, he shall
have the right to send every year to such authority, if any, which is required to
record periodical entries about the work and conduct of each such officer or
servant as a Government servant his assessment of the work and conduct of the
officer or servant. Such authority shall, in addition to recording an entry about the
work and conduct of the said Government servant, also record the assessment sent
by the Mukhya Adhikari.

(3) [***T°

(4) Heads of departments of the [Zila Panchayat]' shall have immediate
control over officers and servants working in their respective departments.

(1) The Prarnukh shall have general control over the Khand Vikas Adhikari.

(2) All other officers and servants employed with the [Kshettra Panchayat]
shall work under the general control of the Khand Vikas Adhikari.

(3) Officers and other servants of the Kshettrs Samitis shall work under such
immediate control as the State Government may specify.

(4) The transfer and the recording of periodical entries in the character rolls of
officers and other servants employed with a [Kshettra Panchayat]" and the grant of
casual leave to them shall be governed by rules in this behalf made by the State
Government.
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The punishment of officers and other servants employed with the [Zila
Panchayat]' or with any [Kshettra Panchayat]" including appeals from orders or
punishment, the power of revision, if any, of appellate orders and suspension
pending enquiry shall be regulated by rules:

Provided that the authority which is given the power to dismiss remove from
service or reduce in rank any officer or servant shall not be lower in rank than the
appointing authority for the post held by such officer or servant:

Provided secondly, that in the case of employees whose appointment is
required to be made in consultation with the State Public Service Commission, it
shall be necessary for the punishing authority to consult the Commission in the
manner prescribed before passing an order for the dismissal, removal or reduction
in rank of any such employee.

(1) Where an authority specified in section 43, fails within a reasonable time
to make an appointment to a post specified in section 39 or created thereunder,
whether in the manner provided in section 43 or in pursuance of an order made
under clause (b) of sub-section (1) of section 41, the State Government may, after
giving such authority a reasonable opportunity to make the appointment and
consulting the Commission, if necessary make appointment thereto and such
appointment shall be deemed to have been made in accordance with this Act.

1. Substituted by section 61 of U.P. Act No. 9 of 1994.
2. Omitted by section 87(a) ibid.
3. Omitted by section 87(b) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]? Adhiniyam, 1961]
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(2) Where [Zila Panchayat]’ fails to provide to any [Kshettra Panchayat]® any
staff under sub-section (3) of section 48, the State Government may provide such
staff out of the staff of the [Zila Panchayat]® and such staff shall be deemed to have
been placed on deputation with the [Kshettra Panchayat]’ under the said sub-
section.

[Every Adhyaksha, Up Adhyaksha, Pramukh, Up Pramukh, officer or servant
of]* a [Zila Panchayat]? or a [Kshettra Panchayat]?, shall be deemed to be a public
servant within the meaning of the Indian Penal Code, 1860, and in the definition-of
legal remuneration in section 161 of the Code, the word "Government" shall, for
the purpose of this section, be deemed to include [Zila Panchayat]* and a [Kshettra
Panchayat]?.

CHAPTER YV

CONDUCT OF BUSINESS OF [ZILA PANCHAYATS]?> AND [KSHETTRA

PANCHAYATS]?

(1) The powers, duties and functions specified in the second column of
Schedule IV, with the Exception of those against which an entry is shown in the
third column of that Schedule, may be exercised and shall be performed by a [Zila
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Panchayat]” by resolution passed at a meeting and not otherwise.

(2) The following powers, duties and functions of a [Zila Panchayat] shall be

exercised and performed by the Adhyaksha of the [Zila Panchayat]® ; namely-

(a) the determination, in accordance with the provisions of this Act and
any regulations in this behalf of questions arising in respect of the service,
leave, pay, allowance and other privileges of servants of the [Zila Panchayat]?
in respect of whom the appointing authority under section 43, is the [Zila
Panchayat]? ;

(b) the submission to the prescribed authority, the District Magistrate or
the State Government, any statements, accounts reports, copies of documents;
copies of resolutions passed by a [Zila Panchayat]’ or any committee thereof
or proposals and objections required to be submitted under this Act ;

(e) such of the powers, duties and functions referred to in the second
column of Schedule 1V, as are required under the third column thereof to be
exercised or performed by the Adhayksha or as they are delegated by the [Zila
Panchayat]® under section 57 of the Adhyaksha ;

(d) all other powers, duties and functions of the [Zila Panchayat]* not
expressly required to be exercised or performed by resolution which have not
been specified in the second column of Schedule IV and which have not been
delegated by the [Zila Panchayat]® under section 57 to any authority other
than the Adhyaksha.

(3) The powers, duties and functions, specified in the second column of

Schedule V, shall be exercised and performed on behalf the [Zila Panchayat]?, by
the Mukhya Adhikari.

Subs. by section 13 of U. P. Act No. XVI of 1965.
Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 57-58]
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(1) With the exception of a power , duty or function --

(a) specified in the second column and against which no entry is shown in
the third column of Schedule IV or the entry shown in the third column
requires the power, duty or function to be exercised or performed by any
particular officer or authority:

(b) reserved or assigned to the Adhyaksha by clauses (a)
and (b) of sub- section (2) of section 56 or by section 58 ; and

(c) reserved to the Mukhya Adhikari of a [Zila Panchayat]' under section
78 ;

a [Zila Panchayat]' may delegate by regulation all or any of the powers
duties or functions conferred or imposed on or assigned to it under this Act:

Provided that if any powers duty or function specified in the second
column of Schedule IV, is by the entry against it in the third column, made
delegable only to a specified officer or authority, the delegation in respect of
such powers, duty or function may be made to that officer or authority only.
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(2) Except as provided in sub-section (3), a [Zila Panchayat]® shall not itself
exercise or perform or interfere in the exercise or performance of any power, duty
or function which it has delegated under sub-section (1).

(3) The delegation by the [Zila Panchayat]’ under sub-section (1) of any
power, duty or function may be made subject to the condition that all or any orders
made in pursuance of such delegation shall be subject to the right of appeal to, or
revision by the [Zila Panchayat]" with in a specified period.

(4) Nothing in the foregoing provisions of this section shall be deemed to
prevent a resolution of a committee of a [Zila Panchayat]' being carried into
execution by any agency duly authorised in this behalf by or under this Act, or to
preclude any servant of the [Zila Panchayat]' from acting within the scope of his

employment.
Duties of 58 It shall be the duty of Adhyaksha-
Adhyaksha (a) unless provided otherwise by this Act or prevented by reasonable
cause-

(i) to convene and preside at all meetings of the [Zila Panchayat]*
and of such of its committees as may be prescribed in this behalf ;

(ii) otherwise to control in accordance with any regulation made in
this behalf the transaction of business at, all meetings of the [Zila
Panchayat]® ;

(b) to watch over the financial and superintend the executive
administration of the [Zila Panchayat]®, and bring to the notice of the [Zila
Panchayat] any, defect therein; and

1. Substituted by section 61 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 59-61]

(c) to perform such other duties as are required of or imposed on him under
this Act or the rules made thereunder of any other law for the time being in force.

Delegationby 59 (1) The Adhyaksha of a [Zila Panchayat]' may, by general or special order,
Adhyaksha to _ empower the Upadhyaksha or the Mukhya Adhikari to exercise or perform under
Upadhyaksha his general guidance any one or more of his powers, duties or functions except
mﬁktasa those specified in clauses (a) and (b) of section 58.

Adhikari (2) An order by the Adhyaksha under sub-section (1) may prescribe any

condition, and impose any restriction, in respect of the exercise of any power and
the performance of any duty or of any function.

Duties of 60 An Upadhyaksha shall-

Upadhyaksha - (a) in the absence of the Adhyaksha, preside at the meetings of the [Zila
Panchayat], unless prevented by reasonable cause from doing so, and shall
perform all the duties and functions and may exercise as the powers of the
Adhyaksha when presiding at a meeting;

(b) during a vacancy in the office of Adhyaksha or in case of urgent
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necessity or during the temporary absence or in capacity of the Adhyaksha,
perform any other duty or function and exercise any other power of the
Adhyakshs ;

(c) at any time perform any duty or function and exercise, when
occasion arises, any power delegated to him by the Adhyaksha under section
59;

(d) preside in the absence of the Adhysksha at the meetings of the
Karya Sarniti unless prevented by reasonable cause from doing so, and shall
perform all the duties and may exercise all the powers of the Adhyaksha when
presiding at a meeting :

Provided that in the case of clause (d), the exercise of such powers and
the performance of such duties and functions of the Adhyaksha while he is in
office, as are specified in rules made in this behalf, shall be subject to the
prior approval of the Karya Samiti.

Meetings
Meetings  of g7 [(1) A Zila Panchayat shall meet for the transaction of business at least once
[Zila in every two months;
Panchayats]*

Provided that the date to be appointed for the first meeting of a Zila
Panchayat, shall be within thirty days from the date of its constitution.]?

(2) The Adhyaksha or in his absence from the district, the Upadhyaksha may
convene a meeting of the Zila [Zila Panchayat]' whenever he thinks fit and shall,
upon a requisition made in writing by not less than one-fifth of the members of
[Zila Panchayat]' and served on the Adhyaksha or sent by registered post
acknowledgment due, addressed to the [Zila Panchayat]* at its office, convene a
meeting of the [Zila Panchayat]" within a period of one month from the date of the
service or receipt of such requisition.

1- substituted by section 61 of U.P. Act No. 9 of 1994,
2-Subs. by section 6 of UK Act no 13 of 2006.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 62-64]

(3) A meeting may be adjourned until the next or any subsequent day, and an
adjourned meeting may be further adjourned in like manner.

(4) Every meeting shall be held at the office of the [Zila Panchayat] or at
some other convenient place of which notice has been duly given.

Procedure of G2 The following matters relating to meetings of [Zila Panchayat]" shall be
etc. meetings _governed by rules:---

(a) transaction of business at the meeting ;
(b) quorum for transaction of business ;

(c) presiding over the meeting in the absence of Adhyaksha and the
Upadhyaksha ;

(d) asking of questions by members;
(e) publicity of meeting;

(F) maintaining of order at the meeting;
(9) decision by vote ;
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(h) minute book and resolutions;

(i) right of government servants, persons authorized by the State
Government and other persons to attend and take part in discussions ;

(i) right of [Zila Panchayat]® to require attendance of servants of the State
Government to attend its meetings ;

(K) right of officers of the [Zila Panchayat] in regard to meetings ;

() right of the [Zila Panchayat] to require reports, returns; etc. from the
Mukhya Adhikari ; and

(m) other incidental matters which need or ought to be prescribed.

[Preparation of 53 (1) A Zila Panchayat shall prepare every year a development plan for the
District plans _district after including the development plans of the Kshettra Panchayats of the
district.

(2) The plan referred to in sub-section (1) shall be prepared by the Krya
Samiti of the Zila Panchayat in the manner prescribed and the Mukhya Adhikari
shall lay such plan before the Niyojan Samiti, which may make such
recommendation relating thereto, as it thinks fit.

(3) the plan alongwith the recommendations, if any of the Niyojan Samiti
shall be laid by the Adhyaksha before the Zila Panchayat which may approve it in
such form as it may think fit and shall submit it to the District Planning Committee
referred to in Article 243-ZD of the Constitution by such date as may be
prescribed.]?

Committees 64 (1) As soon as may be, after the [Zila Panchayat]' has been constituted or re-
of [zila _ constituted under section 22, it shall appoint the following committees in the
Panchayat] manner and for performance of duties hereinafter provided :

1. Substituted by section 61 of U.P. Act No. 9 of 1994.
2. Substituted by section 88 ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 65-66]

(a) Karya Samiti ;

(b) Vitta Samiti ;

[(c) Shiskha Evam Jan Swasthya Samiti ;

(d) Krishi Udhyog Evam Nirman Samiti ; and
(e) Samata Samiti.]?

(2) The [Zila Panchayat]' shall also have a Niyojan Samiti for the
performance of functions specified in this Act and composed of-

(@) The Adhyaksha who will be the Chairman;
(b) The Upadhyaksha, who will be the Vice-Chairman;
(c) The Mukhya Adhikari who shall be the Secretary of the Committee ;

and
(d) all district level officers.
[Constitution 65 (1) Notwithstanding anything to the contrary contained in any other
of committees provisions of this Act or the rules made thereunder, every Zila Panchayats shall, in

of Zila place of all or any of the committees referred to in sectioin 64, hereinafter in this
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section referred to as erstwhile committee, constitute such other committee or
committees, as may be notified by the State Government for the exercise and
performance of all or any of the powers, functions or duties assigned to erstwhile
committee under this Act and may also delegate to such committee or committees
such of its oter powers, functions or duties assigned to erstwhile committee under
this Act and may also delegate to such committee or committees such of its other
powers, functions or duties as it may deem fit and upon constitution of a
committee under this section in place of an erstwhile committee with respect to its
any specified power, function or duty, the erstwhile committee with respect to that
power, function or duty shall stand abolished and any reference to the erstwhile
committee in any provisions of this Act or the rules made thereunder shall be
construed as a reference to the committee constituted under this section.

(2) Every Committee constituted under sub-section (1) shall consist of a
Chairman and six other members, who shall be elected by the members of the Zila
Panchayat from amongst themselves in such manner as may be notified by the
State Government :

Provided that in each such committee there shall be at least one woman
member, one member belonging to Schedule Castes or Scheduled Tribes and one
member belonging to Backward Classes :

Provided further that the State Government, by notifications direct that the
Adhyaksha or Upadhyaksha or any other member of Zila Panchayat shall be the
Chairman of any such Committee.]*

(1) The Karya Samiti shall consist of-
(a) the Adhyaksha ,
(b) the Upadhyaksha,

(c) chairmen of the committees specified in clauses (b) to (e) of sub-
section (1) of section 64,

1. Substituted by section 61 of U.P. Act No. 9 of 1994,
2. Substituted by section 89 ibid.
3. substituted by section 12 of U.P. Act No. 33 of 1999.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 67-69]

Constitution
of other
Committees
specified in
sub-section (1)
of section 64

67

(d) three or six persons to be elected by the members of the [Zila
Panchayat]' out of themselves, according as the number of such members is
up to forty or above forty.

(2) The Adhyaksha and the Upadhyaksha shall respectively be the Chairman
and the vice-Chairman of the Karya Samiti.

(3) The Mukhya Adhikari of the [Zila Panchayat] shall be the Secretary of
the Karya Samiti.

(1) Each of the committees specified in clauses (b) to (e) of sub-section (1) of
section 64 shall consist of six or nine members to be elected by the members of the
[Zila Panchayat]' out of themselves according as the total number of members of
the [Zila Panchayat]" is up to 40 or over 40.

(2) The Adhyaksha shall be the ex officio member and Chairman of the Vitta
Samiti [and Shiksha Evam Jans Swasthya Samiti]®.
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Method and 68 (1) The election of members of the committees specified in sub-section (1) of
manner  of _ section 64 shall be made by the method of single transferable vote and in the
election of manner to be prescribed.

member and . e - . .

term of (2) The term of each committee specified in sub-section (1) of section 64
Committees shall last till the term of the [Zila Panchayat]" but one-third of the elected members
specified in of each committee shall retire in rotation each year and the vacancies caused by
sub-section (1) rotation shall be filled in the manner provided in sub-section (1).

of section 64 (3) The determination of the members who shall retire in the first year after

their election and of the members who shall retire two years after election shall be
made by the drawing of lots in the manner to be specified by the State
Government.

(4) In the event of a vacancy occurring in the office of an elected member of a
committee by reason of death, resignation or otherwise, the vacancy shall be filled
for the remainder of the term of such member by electing another member in the
manner provided in sub-section (1).

Chairman and  §Q (1) Each committee specified in sub-section (1) of section 64 other than the

Vice- _ Karya Samiti and the Vitta Samiti shall at its first meeting to be presided over by

gha'rm?t” of the Adhyaksha elect one bf its members to be its Chairman and another member to
ommittees

be its Vice-Chairman.

(2) The Vitta Samiti shall elect at its first meeting by resolution one of its
members to be its Vice-Chairman.

(3) In the event of a tie the Adhyaksha shall have a casting vote but shall
otherwise have no vote in presiding over the committee Under sub-section (1).

(4) The term of each elected Chairman and Vice-Chairman shall be one year
from the date of election :

Provided that in the event of-a vacancy arising in the office of elected
Chairman and Vice-Chairman by-reason of death, resignation or otherwise, a new
Chairman or Vice-Chairman shall be elected for the remainder of the term of the
out-gone Chairman or Vice-Chairman.

and their terms

1. Substituted by section 61 of U.P. Act No. 9 of 1994,
2. Substituted by section 90 ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 70-75]

70 [***]3

71 [T
Powers and 72 The Karya Samiti may exercise and shall perform such powers, duties and
functions of _ functions as are- ---

Karya Samiti . . . . .
(i) required to be exercised or performed by it or by under this Act;

(ii) specified in the second column of Schedule IV and against which the
words "shall be exercised by the Karya Samiti" have been entered in the third
column of the Schedule; and

(iii) delegated to the Karya Samiti by the [Zila Panchayat]* under section
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57:

Provided that the Karya Samiti may delegate such of its powers, duties or
functions to any sub-committee established under section 75 or to any officer of
the [Zila Panchayat]' as may be prescribed by rules.

(1) The Vitta Samiti may exercise and shall perform the following powers,
duties and functions --------

(a) watching the progress of income and expenditure through out the
year and issuing such direction as it deems necessary to the Mukhya Adikari;

(b) supervising the proper appropriation of grants;
(c) powers functions and duties delegated to or required under the third
column of Schedule IV to be exercised or performed by it.

(2) For the purpose of giving effect to sub-section (1), the Vitta Samiti shall
have access to the accounts of the [Zila Panchayat.]*

The powers, duties and functions of the [Shiksha Evam Jan Swasthya Samiti,
Krishi Udhyog Evam Nirman Samiti and Samta Samiti]? shall be as provided in
this Act or in the rules made in this behalf.

(1) A Committee may appoint one or more sub-committees for examination
and report on any matter with which it is concerned or for discharging any of
functions.

(2) The composition and term of a sub-committee shall be such as may be
decided by the Committee.

(3) The report or action of the sub-committee shall be deemed to be the report
or action of the Committee if approved by it.

1. Substituted by section 61 of U.P. Act No. 9 of 1994.
2. Substituted by section 91 ibid.
3. Omitted by section 13 of U.P. Act No. 33 of 1999.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 76-78]

Meetings of 76
committees
and sub-

committees

Joint 77
committees

(1) The committees specified in section 64 shall meet, at least once, a month.

(2) In the case of meetings of committees and sub-committees matters
specified in section 62 shall be governed by rules.

(1) A [zZila Panchayat]' may, and if so required by the State Government
shall, combine with one or more than one other assenting local authority to appoint
by means of a written instrument subscribed by the local authorities concerned, a
joint committee for the purpose of transacting any business in which they are
jointly interested.

(2) Such instrument shall prescribe the number of members who shall be
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chosen by each local authority to represent it upon the joint committee, the person
who shall be chairman thereof, the powers, being powers exercisable by one or
more of the concurring local authorities which may be exercised by the joint
committee and the method of conducting the proceedings and correspondence
thereof.

(3) Such instrument may from time to time be varied or rescinded by a further
instrument subscribed by all the local authorities concerned, and in the event of the
rescission of any instrument under this sub-section, all proceedings thereunder
shall by deemed inoperative with effect from a date to be specified in such further
instrument.

(4) Any difference of opinion arising in the course of any proceedings under
the foregoing provisions of this section between two or more local authorities shall
be decided by reference to the State Government under section 256.

Powers and - 78 (1) The Mukhya Adhikari shall be the Chief Executive Officer of the [Zila
responsibilities Panchayat]" and shall be responsible to the [Zila Panchayat]* and shall exercise the
gfd';]hi Mukhya following powers, namely------

ikari

(@) The power to receive, recover and credit to the Zila Nidhi any sum
due or tendered to the [Zila Panchayat]® ;

(b) the powers conferred by the sections or sub-section of this Act and
the power to do all things necessary for the exercise of these powers ;

(c) the powers under the sections and sub-section specified in the first
column of Schedule V to be exercised for and on behalf of the [Zila
Panchayat]' and power to do all things necessary for the exercise of these
powers ;

(d) the power, subject to the control of the Adhyaksha, to grant, refuse,
suspend or withdraw any licence the power to grant which is conferred by this
Act or by rules or regulations made thereunder ;

(e) any other power that has been delegated by the [Zila Panchayat]® to
the Mukhya Adhikari ; and

1. Substituted by section 61 of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 79-80]

(F) the power to determine, in ,accordance with any regulations in this
behalf, questions arising in respect of the service, leave, pay, allowance and
other privileges of all servants of the [Zila Panchayat]* other than those for
whom the appointing authority under section 43 is the [Zila Panchayat]" :

Provided that a servant aggrieved by a decision given by the Mukhya
Adhikari under this clause may within thirty days of the date of
communication of that decision make a representation to the Adhyaksha and
in that case the decision of the Adhyaksha shall be final.

(2) The responsibility for the proper execution of all works mid contracts on
behalf of the [Zila Panchayat]' shall be of the Mukhya Adhikari.
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(3) The Mukhya Adhikari may, by general or special order, empower the
[Apar Mukhya Adhikari]? to exercise or perform under his general guidance one or
more of such of his powers, duties and functions as have not been delegated to him
by the [Zila Panchayat]" or the Adhyaksha.

(1) The powers, duties and functions specified in the second column of
Schedule VI, with the exception of those against which an entry is shown in the
third column of that Schedule may be exercised and shall be performed by a
[Kshettra Panchayat]® by resolution passed at a meeting and not otherwise.

(2) The Pramukh shall exercise and perform such of the powers, duties and
functions of a [Kshettra Panchayat]' as are required under the third column of
Schedule VI to be exercised or performed by the Pramukh or as are delegated by
the [Kshettra Panchayat]" under section 80 to the Pramukh.

(3) The powers, duties and functions specified in the second column of
Schedule VII shall be exercised and performed on behalf of the [Kshettra
Panchayat]' by the Khand Vikas Adhikari and not otherwise and he shall also
exercise and perform all those powers, duties and functions of the [Kshettra
Panchayat]" which are not expressly required to be exercised or performed by
resolution and which have not been specified in the second column of Schedule VI
and which have not been delegated by the [Kshettra Panchayat]* under section 80
to any authority, other than the Khand Vikas Adhikari.

(1) With the exception of powers, duties and functions-

(@) specified in the second column and against which no entry is shown
in the third column of Schedule VI or the entry shown in the third column
requires the power, duty or function to be exercised or performed by any
particular officer or authority ;

(b) reserved or assigned to the Pramukh or the Khand, Vikas Adhikari
under this Act ;

a [Kshettra Panchayat]" may delegate by resolution any of the powers,
duties and functions conferred or imposed on or assigned to it under this Act:

1. Substituted by section 61 of U.P. Act No. 9 of 1994.
2. Substituted by section 92 ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 81-83]

Provided that if any power, duty or function specified in the second
column of Schedule VI is by the entry against it in the third column made
delegable only to a specified officer or authority, the delegation in respect of
such power, duty or function may be made to that officer or authority only.

(2) Nothing in the foregoing provisions of this section shall be deemed to
prevent a resolution of a committee of a [Kshettra Panchayat]' being carried into
execution by any agency duly authorised in this behalf by or under this Act, or to
preclude any servant of the [Kshettra Panchayat]* from acting within the scope of
his employment.
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It shall be the duty of Pramukh ---

(@) unless provided otherwise by this Act or prevented by reasonable
cause ;

(i) to convene and preside at all meetings of the [Kshettra
Panchayat]' and of such of its committees as may be prescribed in this
behalf ;

(ii) otherwise to control in accordance with any regulation made
in this behalf the transaction of business at all meetings of the [Kshettra
Panchayat]" ;

(b) to watch over the financial and superintend the executive
administration of [the Kshettra Panchayat and bring to the notice of the
Kshettra Panchayat any defect therein ; and]?

(c) to perform such other duties as are required or imposed on him
under this Act or the rules made thereunder or any other law for the time
being in force.

[(1)]® The Pramukh of a [Kshettra Panchayat]' may by general or special
order empower to the Senior or Junior Up-Pramnkh to exercise or perform under
his general guidance anyone or more of his powers, duties or functions except
those specified in clauses (a) and (b),of section 81.

[(2) An order by the Pramukh unde sub-section (1) may prescribed any
condition or impose any restriction in respect of the exercise of any power and the
performance of any duty or of any function.]?

A Senior Up-Pramukh shall------

(@ in the absence of the Pramukh preside at the meetings of the
[Kshettra Panchayat]' unless prevented by any reasonable cause from doing
so and shall perform all duties and functions and may exercise all the powers
of the Pramukh when presiding at the meeting ;

(b) during a vacancy in the office of Pramukh or in case of urgent
necessity or during the temporary absence or incapacity of the Pramukh
perform any other duty or function and exercise any other power of the
Pramukh; and

2. Insertion by section 93 ibid.
3. Renumbered and added by section 94 ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 84-87]

Meetings of 84
[Kshettra
Panchayats]*

(c) at any time perform any duty or function and exercise, when

occasion arises, any power delegated to him by the Pramukh under section 82.

(2) A Junior Up Pramukh shall at any time perform any duty or function and

exercise, when occasion arises, any power delegated to him by the Pramukh under

section 82 and in the absence of the Senior Up-Pramukh or a vacancy in the office

of the Senior Up-Pramukh exercise the powers and perform the duties and
functions of the Senior Up-Pramukh specified in sub-section (1).

[(1) A Kshettra Panchayat shall meet for the transaction of business at least
once in every two months.
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Provided that the date to be appointed for the first meeting or a Kshettra
panchayat, shall be within thirty days from the date of its constitution.]’

(2) The Pramukh, or in his absence from the [Khand]* the Senior Up-
Pramukh, or if the latter is also absent from the [Kheand]z, the Junior Up-Parmukh,
may convene a meeting of the [Kshettra Panchayat]* whenever he thinks fit and
shall, upon a requisition made in writing by not less than one-fifth of the members
of the [Kshettra Panchayat]* and served on the Pramukh or sent by registered post
acknowledgment due addressed to the [Kshettra Panchayat]" at it office, convene a
meeting of the [Kshettra Panchayat]" within a period of one month from the date
of the service or receipt of such requisition.

[(3) A meeting may be adjourned until the next or any subsequent day and
adjourned meeting may be further adjourned in the like manner.

(4) Every meeting shall be held at the office of the Kshettra Panchaayt or at
some other convenient place of which notice has been duly given.]?

The matters of the nature specified in section 62 shall in the case of meetings
of a [Kshettra Panchayat]* be also governed by rules made in, this behalf.

(1) A Kshettra Panchayat shall prepare every year a development plan for the
Khand after including the development plans of the Gram Panchayats of the
Khand.

(2) The plan referred to in sub-section (1) shall be prepared by the Karya
Samiti of the Kshettra Panchayat with the help of the Khand Vikas Adhikari, the
Vitta Evam Vikas Samiti and the Samata Samiti in the manner prescribed and
submit it to the Kshettra Panchayat.

(3) The Kshettra Panchayat shall consider the plan and may approve it with or
without any modification.

(4) The Khand Vikas Adhikari shall submit the plan as approved by the
Kshettra Panchayat to the Zila Panchayat before such date as may be prescribed.]*

(1) As soon as may be, after the [Kshettra Panchayat]" has been constituted or
reconstituted under section 10, it shall appoint the following committees in the
manner and for performing the duties hereinafter provided:

Substituted by section 61 of U.P_Act No. 9 of 1994

Subs. by section 95 (a) ibid.

Added by section 95 (b) ibid.

Subs. by section 96 ibid.

subs. by section 7 of UK Act no 13 of 2006.
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[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]? Adhiniyam, 1961]

[Section 88]

() Karya Samiti ;

(b) Vitta Evam Vikas Samiti ,
(c) Shiksha Samiti ;

(d) Samata Samiti.]?

(2) Subject to any conditions prescribed in this behalf, a [Kshettra Panchayat]?
may [and where so required by the State Government shall]® establish any other
committees to assist it in the discharge of any specified duties or class of duties
within the whole or any portion of the Kshettra and may delegate to any such
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committee all or any of its powers, which may be necessary for the purpose of
rendering such assistance.

(3) In addition to the committees mentioned in the preceding sub-section, a
[Kshettra Panchayat]? may, from time to time, appoint from amongst its members
one or more than one advisory committee for the purpose of enquiring into or
reporting on any matter in respect of which a decision of the [Kshettra Panchayat]?
is required by or under this Act.

Constitution 88 [(1) Subject to the provisions of the other sub-section, the committees

of committees _ specified in sub-section (1) of section 87 shall consist of one member from each
circle within the Khand to be elected by the members of the Kshettra Panchayat
from amongst themselves.]*

(2) The Pramukh and the two Up Prarnukhs shall be ex- officio members of
the [Karya Samiti]® and shall, respectively, be its Chairman, Senior Vice-Chairman
and Junior Vice-Chairman.

(3) The Senior Up-Pramukh shall be ex officio member and Chairman of the
[Vitta Evam Vikas Samiti]® and the Principal of the Agricultural School, if any,
within the [Khand]® shall be an additional member of the Utpadan Samiti.

[(3-A) The Senior Up-Promukh shall be ex-offico member and Chairman of
the Samata Samiti.]®

(4) The Junior Up Pramukh shall be ex officio member and Chairman of the
[Shiksha Samiti]” and one out of the Principals and Head Masters of Higher
Secondary and Junior High Schools situated within the [Khand]® shall be co-opted
by a resolution by the [Kshettra Panchayat]® .

(5) As soon as may be after their constitution, the [Vitta Evam Vikas Samiti]®
[of the Shiksha Samiti and of the Samata Samiti]® shall elect one of their members
to be the Vice-Chairman of the Samiti.

(6) The Constitution of the committees specified in sub-sections (2) and (3) of
section 87 shall be as may be prescribed.

(7) In the event of a casual vacancy in the seat of a member or in the office of
the Chairman or Vice-Chairman a member, Chairman or Vice-Chairman, as the
case may be, shall be elected for the remainder of the term of the committee in the
manner, as far as may be, in which his predecessor had been elected.

Substituted by section 61 of U.P. Act No. 9 of 1994,
Subs. by section 97 ibid.

Subs. by section 98 (a) ibid.

Subs. by section 98 (b) ibid.

Subs. by section 98 (c) ibid.

Subs. by section 98 (d) ibid.

Subs. by section 98 (e) ibid.

N GORWDND

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 89-90]

Method of 89 (1) The method of election of members of all committeees mentioned in
eleCth? and _section 87 and of the Vice-Chairman of the [Vitta Evam Vikas Samiti of the
term o

Shiksha Samiti and of the Samata Samiti]® and of the Chairman and Vice-
Chairman of other committees shall be as may be prescribed.

(2)The term of each committee specified in sub-section (1) and (2) of section
87 shall be one year from the date of the first meeting of the committee but in no
case extend beyond he term of the [Kshettra Panchayat]".

committees
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(1) Notwithstanding anything to the contrary contained in any other
provisions of this Act or the rules made thereunder, every Kshettra Panchayat
shall, in place of all or any of the committees referred to in sectioin 87, hereinafter
in this section referred to as the erstwhile Committee, Constitute such other
Committee or Committees, as may be notified by the State Government for
exercise and performance of all or ay of the powers, functions or duties assigned to
the erstwhile committee under this Act and may also delegate to such committee or
committees such of its other powers, functions or duties assigned to erstwhile
committee under this Act and may also delegate to such committee or committees
such of its other powers, functions or duties as it may deem fit and upon
constitution of a Committee under this section in place of an erstwhile committee
with respect to its any specified power, function or duty, the erstwhile committee
with respect to that power, function or duty shall stand abolished and any reference
to the erstwhile committee in any provisions of this Act or the rules made
thereunder shall be construed as a reference to the Committee constituted under
this section.

(2) Every Committee constituted under sub-section (1) shall consist of a
Chairman and six other members, who shall be elected by the members of the
Kshettra Panchayat from amongst themselves in such manner as may be notified
by the State Government :

Provided that in each such committee there shall be at least one woman
member, one member belonging to Schedule Castes or Scheduled Tribes and one
member belonging to Backward Classes :

Provided further that the State Government may, by notifications direct that
the Pramukh, Senior Up-Pramukh or Junior Up-Pramukh of any other member of
Kshettra Panahayat shall be the Chairman of any such Committee.]°

(1) The [Kshettra Panchayat]' may, by resolution, out of the members of the
[Vitta Evam Vikas Samiti, Shiksha Samiti or Samata Samiti]® constitute one or
more than one sub-committee and assign to it such of the functions of the [Vitta
Evam Vikas Samiti, Shiksha Samiti or Samata Samiti]®, as the case may be, as it
thinks fit.

(2) Any committee mentioned in section 87 may out of its members constitute
one or more than one sub-committee to assist it in the discharge of any duty or
class of duties imposed upon sub-committee.

(3) The composition and term of such sub-committees and the manner of
filling casual vacancies shall be such as may be decided by the [Kshettra
Panchayat]' or the committee, as the case may be.

substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
Subs. by section 99 ibid.

Subs. by section 100 ibid.

Added by section 14 of U.P. Act No. 33 of 1999.
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[Section 91-92]
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(1) The [Karya Samiti]® shall assist the [Kshettra Panchayat]’ in the
performance of its functions in relation to finance, taxation [economic
development]* and general administration and shall exercise and perform such
powers, duties and functions as are ---
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(i) required to be exercised or performed by it under this Act; or
(i) delegated to it by the [Kshettra Panchayat]? under section 80.

(2) The [Vitta Evam Vikas Samiti]® shall assist the [Kshettra Panchayat]® in
the exercise of its powers and, performance of its duties and functions in relation to
improvement in the field of agriculture, co-operation, animal husbandry, minor
irrigation, rural industries and production works and such other powers, duties and
functions as are-

(i) required to be exercised or performed by it under this Act; or

(i) delegated to the [Vitta Evam Vikas Samiti]® by the [Kshettra
Panchayat]? under section 80.

(3) The [Samta Samiti]® shall assist the [Kshettra Panchayat]® in the exercise
of its powers and performance of its duties and functions in relation to
improvement in the field of health, sanitation, [social justice]’, woman welfare,
youth welfare and constructive programmes and such other powers, duties and
functions as are ----

(i) required to be exercised or performed by it under the Act; or

(ii) delegated to the [Samata Samiti]® by the [Kshettra Panchayat]® under
section 80.

[(3-A) The Shiksha Samiti shall assist the Kshettra Panchayat in the exercise
of its powers and performance of its duties and functions in relation to
improvement in the field of education.]®

(4) Any of the committees mentioned above in the manner and subject to the
conditions prescribed by rules, may delegate any of its powers, duties or functions,
other than those delegated by the [Kshettra Panchayat]’ to any officer of the
[Kshettra Panchayat.]?

[(5) The State Government may, at any time, direct that any power, duty or
function of the [Vitta Evam Vikas Samiti]®, [Samata Samiti]® shall be transferred to
any of the committees established under sub-section (2) of section 87.]*

(1) The Khand Vikas Adhikari shall be the Chief Executive Officer of the
[Kshettra Panchayat]® and shall be responsible for implementing the resolutions of
the [Kshettra Panchayat]* and its committees and shall in addition to powers,
duties and functions which he is required in this Act to exercise and perform, and
subject to any rules in this behalf, exercise and perform the following powers,
duties and functions, namely-

(i) the power to receive, recover and credit to the Kshettra Nidhi any
sum due or tendered to the Kshettra Nidhi;

Added by section 22 of U.P. Act no Il of 1963.

Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
Subs. by section 101 (a) ibid.

Ins. by section 101 (b) ibid.

Subs. by section 101 (c) ibid.

Subs. by section 101 (d) ibid.
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(i) drawing from and disbursing the funds of the Kshsttra Samiti ;
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State Government any statements, accounts, reports, copies of documents,
copies of resolutions passed by the [Kshettra Panchayat]* or any committee
thereof or proposals and objections required to be submitted under this Act;

(iv) assisting the [Gram Panchayats]' in their development work
including drawing up of plans and their execution according to the standards
and broad policy laid down by the State Government, the [Zila Panchayat]*
or the [Kshettra Panchayat]' and bringing to the notice of the [Kshettra
Panchayat]' any defects in the execution of the aforesaid plans ;

(v) subject to the provisions of sub-section (4) of section 52 the power
to determine, in accordance with any rules in this behalf, questions arising in
respect of ,the service leave, pay, allowance and other privileges of all officers
and servants employed with the [Kshettra Panchayat]* ;

(vi) power to do all things necessary for the exercise of the powers
conferred under this or any other section; and

(vii) such powers, duties and functions as may be entrusted by the State
Government with the consent of the [Kshettra Panchayat]" .

(2) The responsibility for the proper execution of all works and contracts on
behalf of the [Kshettra Panchayat]® shall be of the Khand Vikas Adhikari.

(1) A [Zila Panchayat] or a [Kshettra Panchayat]' may at any time call for
from any of its committees and likewise a committee may call for from any of its
sub-committees, a report of or extract from the proceedings of such committee or
sub-committee or as the case may be, any return.

(2) The committee or sub-committee, as the case may be, shall with all
convenient speed, comply with the request made under sub- section (1).

(1) The [Zila Panchayat]' may require the Adhyaksha or the Mukhya Adhikari
and thc [Kshettra Panchayat]' may require the Pramukh or the Khand Vikas
Adhikari to supply or produce of any of its meetings-

(@) any return, statement, estimate, statistics or other information
regarding any matter pertaining to the administration of the [Zila Panchayat]
or the Kshattri Samiti, as the case may be ;

(b) a report or explanation of any sub-committee; and

(c) any report, correspondence or plan or other document or a copy
thereof which is in his possession or control as Adhyaksha, Pramukh, Mukhya
Adhikari or Khand Vikas Adhikari, or which is recorded or filed in the office
of the [Zila Panchayat] or the Kshetra Samiti or of any servant of the [Zila
Panchayat] or the [Kshettra Panchayat]*, as the case may be.

(2) The Adhyaksha, the Mukhya Adhikari, the Pramukh or the Khand Vikas
Adhikari, as the case may be shall comply with every requisition made under sub-
section (1) without unreasonable delay.

1- Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994.
2- Subs. by section 15 of U.P. Act No. 33 of 1999.
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(3) Nothing in this section or in any other provisions of this Act shall be
deemed to prevent the [Zila Panchayat]* or the [Kshettra Panchayat]*, from making
provision authorizing the asking of question by members at its meetings subject to
such conditions and restrictions as may be prescribed.

It shall be the duty of the officers hereinafter specified to render such
assistance and to give such advice to the Zila Panchayat, in so far as it concerns
their respective department as may be necessary or desirable, or as the Zila
Panchayat may require, for the purpose of implementing the District Plan
Programme and the other work of the Zila Panchayat -----

(i)  Executive Engineer (Public Works Department) to be nominated in this
behalf by the Superintending Engineer of the concerned circle;

(i) Executive Engineer (Uttar Pradesh State Electricity Board) to be
nominated in this behalf by the Superintending Engineer of the
concerned circle;

(iif) Executive Engineer (Canals) to be nominated in this behalf by the
Superintending Engineer of the concerned circle;

(iv) Chief Medical Officer;

(v) Divisional Forest Officer exercising jurisdiction in the district ;
(vi) District Supply Officer;

(vii) Deputy Regional Marketing Officer ;

(viii) District Economics and Statistics Officer ;

(ix) General Manager, District Industries Cemtre ;

(X)  Such other Officer of the districts as are incharge of the department
concerned with any of the functions of the Zila Panchayat specified in
part A of Schedule Il :

Provided that if any of these officers is appointed ex-officio as an
officer of the Zila Panchayat under sub-section (3-A) of section 39, the
provisions of this section shall not apply to him.]?

When the Indian Registration Act, 1908, or any rule made thereunder requires
any act to be done with reference to a document by a person executing or claiming
under the same and the document has been executed on behalf of a [Zila
Panchayat]' or a [Kshettra Panchayat]' or is a document under which a Zila
Parihsad or a [Kshettra Panchayat]* claims the act may, notwithstanding anything
to the contrary contained in the aforesaid enactment or any rule thereunder, be
done by the Mukhya Adhikari or by any other officer of the [Zila Panchayat]
empowered in this behalf in the case of a [Zila Panchayat]' and by the Khand
Vikas Adhikari or by any officer of the [Kshettra Panchayat]* empowered in this
behalf in the case of a Khettra Samiti.

1. substituted by section 61 of Chapter-I1l of U.P. Act No. 9 of 1994,
2. Subs. by section 15 of U.P. Act No. 33 of 1999.
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(1) In case any doubt arises as to whether the [Zila Panchayat]’, the
Adhyaksha, the Karya Samiti, the Vitta Samiti, the Mukhya Adhikari or any other
committee or officer of the [Zila Panchayat]® is the proper authority for the
exercise of any power or the performance of any duty or function under this Act,
the matter shall be referred by the Mukhya Adhikari to the State Government
whose decision shall be final.

(2) In case any doubt arises as to whether the [Kshettra Panchayat]' the
Pramukh, [the Karya Samiti, the Vitta Evam Vikas Samiti, the Shiksha Samiti or
the Samata Samiti]* the Khand Vikas Adhiksri or any other committee or officer of
a [Kshettra Panchayats]* is the proper authority for the exercise of any power or
the performance of any duty or function under this Act, the matter shall be referred
to the District Magistrate whose decision shall be final. In making any such
decision, the District Magistrate shall be guided by such general directions as may
be issued in this behalf by the State Government from time to time.

(1) No vacancy in a [Zila Panchayat]' or in a committee of a [Zila
Panchayat]", or a sub-committee appointed by the Karya Samiti, shall vitiate any of
its acts or proceedings.

(2) No disqualification or defect in the election, co-option or appointment of a
person acting as a member of a [Zila Panchayat]' or of a committee or sub-
committee appointed under this Act or as the presiding officer of a meeting of a
[Zila Panchayat]" or of such committee or sub-committee, shall be deemed to
vitiate any act or proceeding of the [Zila Panchayat]', committee or sub-
committee, if the majority of the persons present at the time of the act being done,
or proceeding being taken were members of the [Zila Panchayat]' or committee or
sub-committee without any such disqualification or defect.

(3) Until the contrary is proved any document or minutes which purport to be
the record of the proceedings of a [Zila Panchayat]', a committee or a sub-
committee shall, if substantially made and signed in the manner prescribed for the
making and signing of the record of such proceedings, be deemed to be a correct
record of proceedings of a duly convened meeting held by a duly constituted [Zila
Panchayat]', committee or sub-committee, where of all the members were duly
qualified.

(4) The provisions of the preceding sub-sections shall mutatis mutandis apply
to acts and proceedings of every [Kshettra Panchayat]' or committee or sub-
committee thereof.

CHAPTER VI
FUND, PROPERTY AND CONTRACTS

(1) There shall be established for each [Zila Panchayat]* a fund called Zila
Nidhi and for each [Kshettra Panchayat]" a fund called Kshettra Nidhi, to the or
edit where of shall be placed all sums received [including the grants-in-aid from
the Consolidated Fund of the State]® and all loans raised by or on behalf of the
[Zila Panchayat]® or the [Kshettra Panchayat]*, as the case may be :

1. Substituted by section 61 of U.P. Act No. 9 of 1994,
2. Subs. by section 103 ibid.
3. Subs. by section 104 ibid.



298

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 100-102]

[[Zila 100
Panchayat] ]* to

be local
authority under
the local
Authorities
Loans Act, 1914
Act 9 of 1914
Act 2 of 1934

Custody and 101
investment of
fund -

Act 2 of 1882

[Withdrawal 101-A
from and
disbursement

of the fund of
Kshettra

Panchayat]

Application of 102
fund

Provided that a [Zila Panchayat]' or a [Kshettra Panchayat]" shall earmark
parts of the fund received by it for a particular purpose for that purpose and shall
expend the same in carrying out that purpose.

(2) Nothing in this section shall affect any obligations of a [Zila Panchayat] or
a [Kshettra Panchayat]" arising from a trust legally imposed upon or accepted by it.

(3) A [Zila Panchayat]" or a Kshettra Samiti may receive such contributions in
cash or in kind as may be made by any persons for any work of public utility and
the [Zila Panchayat]" or the [Kshettra Panchayat]" shall, there upon, utilize the
same together with its contributions, wherever necessary, in executing such work.

(1) A [Zila Panchayat]" shall be deemed to be a local authority as defined in
the Local Authorities Loans Act, 1914, and shall be subject to all its provisions and
the rules made thereunder for the purpose of borrowing money under that Act.

(2) Subject to the provisions of section 31 of the Reserve Bank of India Act,
1934 and with the previous sanction of the State Government a [Zila Panchayat]*
may raise loans in the open market by the issue of debentures in the manner and
for the objects and subject to the conditions, including the condition of maintaining
a sinking-fund, to be prescribed by rules.

(1) The Zila Nidhi or Kshettra Nidhi shall be kept in the Government treasury
bc sub-treasury or in the bank to which the Government treasury business has been
made over or with the previons sanction of State Government in one or more of the
Scheduled Banks or Co-oprative Banks specified by it in this behalf.

(2) In places where there is no such-treasury or bank, the Zila Nidhi or the
Kshettra Nidhi may be kept with a banker, or person acting as a banker who has
given security for the safe custody and re-payment on demand of the fund so kept
as the State Government may in each case think seufficient.

(3) Nothing in the foregoing provisions of this section shall he deemed to
preclude a [Zila Panchayat]' or [Kshettra Panchayat]' from investing, with the
previous sanction of the State Government, in any of the securities described in
section 20 of the Indian Trusts Act, 1882, or placing on fixed deposit wih the State
Bank of India or with any other authority or institution any portdon of its fund
which is not required for immediate expenditure.

All withdrawal of moneys from the fund of the Kshettra Panchayat and
disbursement thereof shall be made jointly by the Pramukh the Khand Vikas
Adhikari.]?

(1) The Nidhi and all property vested in a [Zila Panchayat]" and the Kshettra
Nidhi and all property vested in a [Kshettra Panchayat]® shall be applied for the
purposes, express or implied, for which, by or under this or any other enactment,
powers are conferred or dutie so or obligations are imposed upon the [Zila
Panchayat] or the [Kshettra Panchayat] , as the case may be.

2. Added by section 17 of U.P. Act No. 33 of 1999.
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(2) A [zila Panchayat]' or a [Kshettra Panchayat]' shall not incur any
expenditure for acquiring or renting land beyond the limits of the district or the
Khand, as the case may be or for constructing anywork beyond such limits except--

(@) with the sanction of the State Government and

(b) on such terms and condititions as the State Government may
impose.

(3) Subject to the provisions of section 99 the fund and property of a [Zila
Panchayat]" or a [Kshettra Panchayat]* shall be applied in the following order of
priority--

(a) liabilities and obligations arising from a trust legally imposed-upon,
or accepted by the [Zila Panchayat] or the [Kshettra Panchayat]" ;

(b) the payment of establishment charges including contributions to
pension, provident fund and leave allowances;

(c) all sums due to the Government ;

(d) thc repayment of, and the payment of interest on any loan incurred
under the provisions of the Local Authorities Loans, Act, 1914 ;

(e) any sum ordered to be paid from the Zila Nidhi or the Kshettra
Nadhi, as the case may be, under sub-section (2) of section 109, sub-section
(3) of section 137, sub-section (2) of section 229, sub-section (3) of section
230 and sub-section (3) of section 252;

(f) the carrying on of the duties and obligations imposed upon under
sections 31, 32, 33 and 34 of this Act or under any other enactment.

Subject to any reservation made by the State Government, all property of the
nature specified in this section and situated within the district, shall vest in and
belong to the [Zila Panchayat]' and shall with all other property which may
become vested in the [Zila Panchayat]' , be under it direction, management and
control and shall be held and applied for the purpose of this Act, that is to say-

(a) all public buildings of every description which have been constructed
or are maintained out of the Zila Nidhi ;

(b) all public roads, which have been constructed or are maintained out of
the Zila Nidhi and the stones and other materials thereof and also all trees,
erections, materials, implements and things provided for such roads; and

(c) all land and other property transferred to the [Zila Panchayat]" by
Government, or by gift, sale or otherwise for local public purposes.

Subject to any reservation made by the State Government all property of the
nature specified in this section and situated within the Khand shall vest in and
belong to the [Kshettra Panchayat]" and shall, with all other property which may
become vested in the [Kshettra Panchayat]®, be under its direction, management
and control, for the purposes of this Act, this is to say --
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(@) all public buildings of every description which have been
constructed or are maintained out of the Kshettra Nidhi ;

(b) all public roads which have been constructed or are maintained out
of the Kshettra Nidhi and the stones and other materials thereof and also all
trees, erections materials, implements and things provided for such roads ;

(c) all land and other property transferred to the [Kshettra Panchayat]*
by Government, or by gift, sale or otherwise for local purposes; and

(d) all tanks and wells and all adjacent lands, buildings, materials and
things connected therewith appertaining thereto within the Khand, not being
private property and not being maintained or controlled by any Government
or by a local authority other than the Antarim [Zila Panchayat]".

(1) Where a [Zila Panchayat]* or a [Kshettra Panchayat]* for the purpose of
exercising any power or performing any duty conferred or imposed upon it under
this or any other enactment, desires to acquire permanently or temporarily, any
land or any right in respect of land, it, may request the State Government to
acquire at, its cost the same under the provisions of the Land Acquisition Act,
1894, or of any other existing law.

(2) On the accquisition by the State Government of such land or such right
under the aforesaid provisions and on payment by the [Zila Panchayat]' or the
[Kshettra Panchayat]', as the case may be, to the State Government of the
compensation awarded thereunder and of the charges incurred by the State
Government in connection with the proceedings, the land or right, as the case may
be, shall vest in the [Zila Panchayat]" or the [Kshettra Panchayat]", as the case may
be.

(1) The management, control and administration of every public institution
maintained exclusively out of the Zila Nidhi or the Kshettra Nidhi shall vest in the
[Zila Panchayat]® or the [Kshettra Panchayat]’, as the case may be.

(2) Any other public institution may also be vested in or placed under the
management, control and administration of a [Zila Panchayat]' or a [Kshettra
Panchayat]" :

Provided that the extent of the authority of the [Zila Panchayat]' or the
[Kshettra Panchayat]® in respect thereof, may be prescribed by rule.

(3) All property, endowments and funds belonging to an public institution
vesting in, or placed under, the management, control and administration of a [Zila
Panchayat]' or a [Kshettra Panchayat]®, shall be held by the [Zila Panchayat]* or
the [Kshettra Panchayat] in trust for the purpose to which such property,
endowments and funds were lawfully applicable at the time when the institution
became so vested or was so placed :

Provided that nothing in the foregoing provisions of this section shall be held
to prevent the vesting of any trust property in the Treasurer of Charitable
Endowments under the Charitable Endowments Act, 1890.
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(1) Subject to any restriction imposed by or under this Act, a [Zila
Panchayat]' or a [Kshettra Panchayat]" may transfer by sale, mortgage, lease, gift,
exchange or otherwise any property vested in it, not being property held by it in
trust, the terms of which are inconsistent with the right so to transfer.

(2) Notwithstanding anything contained in sub-section (1), a [Zila Panchayat]*
or a [Kshettra Panchayat]' may, with the sanction of the State Government,
transfer to Government any property vested in it, but not so as to affect any trust or
public rights to which the property is subject:

Provided that every transfer under sub-section (1), other than a lease for a
term not exceeding one year, shall be made by instrument in writing sealed with
the common seal of the [Zila Panchayat]" or the [Kshettra Panchayat]', as the case
may be, and otherwise complying with all conditions in respect of contracts
imposed by or under this Act.

(1) Whoever makes any encroachment on any land belonging to a Zila
Panchayat in the territorial area of the Zila Panchayat, except construction of steps
over drain in any public street, shall be punishable with simple imprisonment for a
term which may extend to one yer and with fine which may extend to twenty
thousand rupees.

(2) An offence punishable under sub-section (1) shall be bailable and
cognizable.]?

A [Zila Panchayat]" or a [Kshettra Panchayat]' may make compensation out
of its fund to any person sustaining damage by reason of the exercise of any power
conferred or the performance of any duty imposed by or under this Act or any
other enactment, by it or by any person acting on its behalf under this Act, and
shall make such compensation where the person sustaining the damage was not
himself in default.

(1) When special police protection is asked for from the State Government by
a [Zila Panchayat]' or a [Kshettra Panchayat]* on the occasion of any fair,
agricultural show or industrial exhibition managed by the [Zila Panchayat]" or the
[Kshettra Panchayat] or of a cattle market or cattle fair controlled and regulated
by the [Zila Panchayat]' or the [Kshettra Panchayat]", the State Government may
provide such protection and the said [Zila Panchayat]' or [Kshettra Panchayat]*
shall pay the whole charges thereof or such portion of such charges as the State
Government consider equitably payable by it.

(2) If the sum charged is not paid, the prescribed authority may make an order
directing the person having the custody of the Zila Nidhi or the Kshettra Nidhi, as
the case may be to pay the expense from such Nidhi and the person shall pay it
accordingly.

(1) The Karya Samiti [of the Zila Panchayat]® shall, in consultation with the
Vitta Samiti, in the manner prescribed and with due regard to the provisions of the
proviso to sub-section (1) of section 99, prepare every year before such date as is
fixed by rule in this behalf, a complete account of its actual and expected receipts
and expenditure for the year ending an the thirty-first day of March next following
such date, together with a budget estimate far the year commencing on the first day
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of April next following.

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
2. Insertion by section 105 ibid.
3. Added by section 18 of U.P. Act No. 33 of 1999.
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(2) In preparing the budget estimate under sub-section (1) the estimate of
income shall show separately grants from the State Government towards planning
and development activities and the estimate of expenditure shall show separately
how such grants are proposed to be expended.

(3) The Adhyaksha shall thereafter lay at a meeting of the [Zila Panchayat]*
before a date to be fixed by rule in this behalf the account and budget estimate
prepared under sub-section (1).

(4) The [Zila Panchayat] shall, at the meeting referred to in sub-section (3)
discuss and then by a special resolution- -------

(@) pass the budget as a whole, or

(b) pass the budget with any modifications, which it may deem fit to
make, or

(c) remit the budget to the Karya Samiti for fresh preparation.

(5) Where the [Zila Panchayat] has remitted a budget under clause (c) of sub-
section (4), the Karya Samiti shall prepare a fresh budget and the Adhyaksha shall
may such budget before the [Zila Panchayat]' and the [Zila Panchayat]* shall
discuss it and by special resolution either pass it as a whole or after such
amendment as it thinks fit.

(6) [***T°

(7) The [Zila Panchayat] may, in consultation with the Karya Samiti, vary or
alter from time to time as circumstances may render desirable the budget [finally
passed by it.J*

[***]4

As soon as may be after the first day of October a revised budget for the year
shall be framed and such revised budget shall, so far as may be, be subject to all
the provision applicable to a budget made under section 110 .

In framing a budget, a Karya Samiti shall provide for the maintenance of
such minimum closing balance, if any, as the State Government may, by order,
prescribe.

Every [Zila Panchayat]" shall submit a copy of its budget as finally passed to
the commissioner of the division and another copy to the State Government.

(1) Where a budget or revised budget of a [Zila Panchayat]' has been finally
passed under this Act, the [Zila Panchayat]" shall not incur any expenditure under
any of the heads of the budget, other than the head providing for the refund of
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taxes, in excess of the amount passed under that head, without making provision
for such excess by the variation or alteration of the budget.

Substituted by section 61 of U.P. Act No. 9 of 1994,
Deletd by section 19 (a) of U.P. Act No. 33 of 1999.
Subs. by section 19 (b)(i) ibid.

Omitted by section 19 (b)(ii) ibid.
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(2) Where any expenditure under any head providing for the refund, of taxes
is incurred in excess of the amount approved or sanctioned under that head,
provision shall be made without delay for such expenditure by the variation or
alteration of the budget.

(1) The Karyakarini shall, in consultation with the [Vitta Evam Vikash Samiti,
Shiksha Samiti and the Samata Samiti]* and with due regard to the provisions of
the proviso to, sub-section (1) of section 99 prepare before such date as is fixed by
rule in this behalf a complete account of its actual and expected receipts and
expenditure for the year ending on the 31st day of March next, following such
date, together with a budget of its income and expenditure for the year
commencing on the Ist day of April next following :

Provided that the estimated income shall show separately grants from the
State Government towards planning and development activities and the estimates
of expenditure shall show separately how such grants are proposed to be expended.

2 [T

@) [T

(4) The [Kshettra Panchayat]' shall every year at a meeting called before a
date specified by rule for the purpose discuss the account and budget prepared by
the [Karya Samiti]® [***]° and then by resolution pass the budget without any
modifications or with such modifications as it may deem fit to make.

(5) If by the date prescribed far the passing of the budget, the budget of any
[Kshettra Panchayat]" has not been passed under sub-section (4) then the budget
prepared by [the Karya Samiti shall be deemed to be]® the budget as passed and it
shall remain in force till the [Kshettra Panchayat] declares it ineffective after
passing the budget under sub-section (4).

The provisions of sections 111, 112, 113 and 114, shall, mutatis mutandis,
apply to the budget of a [Kshettra Panchayat]*.

(1) Subject to the provisions of this Act a [Zila Panchayat]" or a [Kshettra
Panchayat]' shall have power to enter into contracts which may be necessary or
expedient for any purpose of this Act.

(2) All matters relating to the sanction, execution, variation and discharge of
contracts including the preparation and sanction of plans, estimates and projects
therefor shall be regulated by rules.

(3) If a contract is executed otherwise than in conformity with the provisions
of this Act or any rules framed for the purpose, it shall not be binding on the [Zila
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Panchayat]" or the a [Kshettra Panchayat]*.

Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
Subs. by section 106 (a) ibid.

Subs. by section 106 (b) ibid.

Deletd by section 20 (a) of U.P. Act No. 33 of 1999.

Omitted by section 20 (b) ibid.

Subs. by section 20 (c) ibid.
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[Section 118-119]
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119-

The following matters shall be governed by rules, namely-
(a) making of grants and loans ;

(b) the accounts to be kept by a [Zila Panchayat]" or [Kshettra
Panchayat]";

[(c) manner of consolation of the Vitta Samiti of the Zila Panchayat by
its Karya Samiti and of the Vitta Evam Vikash Samiti, the Shiksha Samiti and
the Samata Samiti of the Kshettra Panchaayt by its Karya Samiti in regard to
budget;]?

(d) the manner in which such accounts shall be audited and published
and the powers of auditors about disallowance and recommending against
members and officers or servants of the [Zila Panchayat]' or the [Kshettra
Panchayat]" in respect of loss, waste or misuse of any fund or property of the
[Zila Panchayat]" or [Kshettra Panchayat]" occasioned by the negligence of
misconduct of such member, officer or servant;

(e) the date before which a meeting shall be held for the sanction of the
budget;

(f) the methods and forms to be adopted in the preparation of budgets;

(9) the returns, statements and reports to be submitted by the [Zila
Panchayat]" or a [Kshettra Panchayat]"; and

(h) travelling allowance including daily allowance that may be paid to
Adhyaksha, Upadhyaksha, Pramukh Up-Pramukh and members of [Zila
Panchayat]" or a [Kshettra Panchayat]" .

CHAPTER VII
TAXATION AND LEVY OF FEES AND TOLLS

(1) The taxes which the [Zila Panchayat]’ may impose or continue the

imposition of for the purpose of this Act shall be the following; namely - ----

(a) a tax on Circumstances and Property ;

(b) any other tax which the State Legislature has the power under the
Constitution of India, including Article 277 thereof, to impose in the State and
of which imposition by the [Zila Panchayat]' has been authorized by the State
Government.
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(2) The taxes shall be assessed and levied subject to the provisions of Article
285 of “the Constitution of India” and in accordance with the provisions of this Act
and rules, regulations and bye-laws framed thereunder.

1. Subs by section 61 of U.P. Act No. 9 of 1994,
2. Subs. by section 107 (a) ibid.
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[Section 120-121]
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TAX ON CIRCUMSTANCES AND PROPERTY

(1) Where immediately before the appointed date there was in force a tax on
Circumstances and Property in any district imposed or continue under the United
Provinces District Boards Act, 1922, such tax shall until abolished or altered with
the previous sanction of the State Government, continue to be levied by the [Zila
Panchayat]" at the same rates and under the same conditions at and under which it
was being levied under the Act aforesaid and notwithstanding anything in section
121, all rules regulations and bye-laws, all orders and notifications and all
appointments relating to the levy of such taxes in force on the appointed date shall
continue in force as if they have been made under this Act and may be cancelled,
altered Or modified in accordance with the provisions of this Act.

(2) Where a tax on Circumstances and Property is not already in force in a
district immediately before the appointed date, the [Zila Panchayat]" of that district
may impose such a tax in the manner hereinafter provided.

(3) The recovery of any arrears of the tax on Circumstances and Property may
be made under Chapter VIII, or as arrears of land revenue in the discretion of the
[Zila Panchayat]".

The power of a Parishad to impose a tax on Circumstances and Property shall
be subject to the following conditions and restrictions, namely-

(@) the tax may be imposed on any person residing or carrying on
business in the rural area provided that such person has so resided or carried
on business for a total period of at least six months in the year under
assessment ;

(b) no tax shall be imposed on any person whose total taxable income is
less than [twelve thousand rupees]® per annum ;

(c) the rate of tax shall not exceed three Naye Paise in the rupee on the
total taxable income; and

(d) the total amount of tax imposed on any person shall not exceed such
maximum, if any, as may be prescribed by rule.

Explanation-- For the purpose of this section taxable income means
estimated income but shall not include income of the following classes : --

(i) "agricultural income" as defined in the Indian Income Tax Act
1922 ;

(if) income on which any tax has previously been imposed under
section 128 of the United Provinces Municipalities Act, 1916, by any
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municipal board or any notified area committee;

(iii) income on which any tax has previously been imposed by any
other [Zila Panchayat]* under clause (a) sub-section (1) of section 119;

1- Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994,
2- Subs. by section 108 ibid.
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[Section 122-124]
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(iv) income on which any tax has previously been imposed under
section 14 of the United Provinces Town Areas Act, 1914 ;

(v) income on which any tax has previously been imposed by any Nagar
Mahapalika under section 172 of the Uttar Pradesh Nagar Mahapalika
Adhiniyam, 1959.

Notwithstanding anything contained in the United Provinces Panchayat Raj
Act, 1947, a [Zila Panchayat]' may, on payment of such commission as may, from
time, be specified by the State Government entrust the work of collection of tax on
circumstances and property levied upon the [residents of the Panchayat areas]* of a
[Gram Panchayat]® to that [Gram Panchayat]® and in such case it shall be the duty
of the [Gram Panchayat]® to collect the tax from such residents and to remit the
realizations to the Zila Nidhi.

IMPOSTION OF TAXES

(1) When a [Zila Panchayat]" desires to impose a tax, it shall, by special
resolution, frame proposals specifying-

(@) the tax, being one of the taxes described in section 119 which it
desires to impose ;

(b) the persons or class of persons to be made liable and the description
of the property or other taxable thing or circumstance in respect of which they
are to be made liable, except where and in so far as any such as or description
is already sufficiently defined under clause (a) or by this Act ;

(c) the amount or rate leviable from each such person or class of
persons;

(d) any other matter referred to in section 140 which the State
Government requires by rule to be specified.

(2) The [Zila Panchayat]* shall also prepare a draft of the rules which it
desires the State Government to make in respect of the matters referred to in
section 140.

(3) The [Zila Panchayat] shall, thereupon, publish in the manner prescribed
by rules the proposals framed under sub-section (1) and the draft rules framed
under sub-section (2) alongwith a notice in such form as the [Zila Panchayat]"
may, by regulation, prescribe.

(1) Any person or ordinarily residing or carrying on business in the district
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within which the [Zila Panchayat] desires to impose a tax, may, within thirty days
from the publication of the said notice, submit to the [Zila Panchayat]" an objection
in writing, to all or any of the proposals framed under the preceding section and the
[Zila Panchayat]" shall take any objection so submitted into consideration and pass
orders thereon by special resolution.

Substituted by section 61 of chapter 3 of U.P. Act No. 9 of 1994,
Subs. by section 109 (a) ibid.

Subs. by section 109 (b) ibid.

Sub. by section 109 (c) ibid.

Subs. by section 109 (d) ibid.
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(2) If the [Zila Panchayat]" desires to modify its proposals or any of them it
shall publish modified proposals and, if necessary, revised draft rules, alongwith a
notice indicating that the proposals and the rules, if any, are in modification as
proposals and rules previously published for objections.

(3) Any objections which may be received to the modified proposals shall be
dealt with in the manner prescribed in sub-section (1).

(1) When the [Zila Panchayat]" has finally settled its proposal, it shall submit
them alongwith the objections, if any, make in connection therewith to the
prescribed authority, who shall submit the proposals and objections, if any, to the
State Government.

(2) The State Government after considering the said objections, if any, may
either refuse to sanction the proposals or return them to the [Zila Panchayat]* for
further consideration, or sanction them without modification or with such
modification, not involving any in-crease of the amount to be imposed, as it deems
fit.

(1) When the State Government has sanctioned the proposals of the [Zila
Panchayat]' under sub-section (2) of section 125, it shall, after taking into
consideration the draft rules submitted by the [Zila Panchayat]*, proceed forthwith
in to make under section 237 such rules in respect of the tax as for the time being it
considers necessary.

(2) When the rules have been made, a copy thereof shall be sent to the [Zila
Panchayat]'.

Upon receipt of the company of the rules sent under the preceding section, the
[Zila Panchayat]® shall by special resolution direct the imposition of the tax with
effect from a date, to be specified in the resolution, not less than six weeks from
the date of such resolution.

(1) A copy of the resolution passed by the [Zila Panchayat]* under section 127
shall be submitted to the State Government.

(2) Upon receipt of the copy of the resolution, the State Government shall
notify in the Gazette the imposition of the tax from the date specified under section
127 and the imposition of a tax shall in all cases be subject to the condition that it
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has been so notified.

(3) A notification of the imposition of a tax under sub-section (2) shall be
conclusive proof that the tax has been imposed in accordance with the provisions
of this Act.

The procedure for abolishing or suspending a tax, or for altering a tax in
respect of the matters specified in clauses (b) and (c) of sub-section (1) of section
123 shall, so far as may be, the procedure prescribed by sections 123 to 128 for the
imposition of a tax.

1- Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994.
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[Section 130-132]
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Notwithstanding anything in sections 123 to 129, the State Government may,
by rule, prescribe such other or modified procedure for the imposition and
alteration of any tax mentioned in clause (b) of sub-section (1) of section 119 as it
may think fit.

(1) A [Zila Panchayat]' may exempt, for a period not exceeding one year,
from the payment of a tax or any portion of a tax imposed under this Act, any
person who is, in its opinion, by reason of poverty, unable to pay the same, and
may renew the same exemption as often as it deems necessary.

(2) A [Zila Panchayat]* may, by a special resolution confirmed by the
prescribed authority exempt from the payment of a tax, or any portion of a tax,
imposed under this Act, any person or class of persons or any property or
description of property.

(3) The State Government may, by order, exempt from the payment of a tax,
or any portion of a tax, imposed under this Act, any persons or class of persons or
any property or description of property.

A Kshettra Panchayat may, in such manner as may be prescribed, impose—

(@) water tax, where it constructs or maintains a scheme for providing
drinking water, water for irrigation or for any other purposes under its
jurisdiction;

(b) electricity tax, where it provides for and maintains lighting
arrangement at a public street or other public places; and

(c) any other tax which the State Legislature has the power under the
Constitution, including Article 277 thereof, to impose in the State and of
which imposition by the Kshettra Panchayat has been authorized by the State
Government.]?

(1) Whenever it appears, on complaint made or otherwise to the State
Government that the levy of any tax imposed by a [Zila Panchayat]" is contrary to
the public interest or that any tax is unfair in its incidence, the State Government
may, after considering the explanation of the [Zila Panchayat]®, by order require
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the [Zila Panchayat]" to take measures, within a time to be specified in the order,
for the removal of any defect which it considers to exist in the tax or in the method
of assessing or collecting the tax.

(2) Upon the failure or inability of the [Zila Panchayat]' to comply, to the
satisfaction of the State Government with an order made under sub-section (1), the
State Government may, by notification, suspend the levy of the tax, or of any
portion thereof, until the defect is removed, or may abolish or reduce the tax.

1- substituted by section 61 of U.P. Act No. 9 of 1994.
2- Added by section 110 ibid.
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[Section 133-137]
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(1) A [Zila Panchayat]' may, by written communication upon any person
specified in clause (a) of section 121, to furnish such information as may be
necessary in order to ascertain----

(@) whether such a person is liable to pay a tax assessed on his
Circumstances and Property;

(b) at what amount he should be assessed; and

(c) the annual value of the building or land, which he occupies and the
name and address of the owner.

(2) In respect of any other tax, a [Zila Panchayat]' may, by written
communication, require any person who may appear to be liable to payment of
such tax, to furnish such information as may be prescribed by rule.

(3) If the person so called upon to furnish the information omits to furnish it,
or furnishes information which is untrue, he shall be liable upon conviction to a
fine which may extend to [one thousand rupees.]?

Subject to the conditions and restrictions specified in section 222, the
Adhyaksha and the Mukhya Adhikari of a [Zila Panchayat]* and, if authorized in
this behalf by a resolution any other member, officer or servant of the [Zila
Panchayat] , may enter, inspect and measure a building for the purposes of
valuation.

(1) An appeal against an assessment or any alteration of any assessment, of a
tax on Circumstances and Property may be made to, and be decided by, the
prescribed authority in such manner as may be prescribed by rules.

(2) In the case of any tax imposed by the [Zila Panchayat] under the powers
conferred by clause (b) of sub-section (1) of section 119 the State Government
shall provide by rules the authority to which an appeal may be made against
assessment or any alteration of an assessment of the tax and the manner in which
such appeal is to be made and decided.

No such appeal shall be heard and determined unless --
(@) the appeal is brought within thirty days next after the date of the
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receipt of notice of assessment or alteration of assessment, or, if no notice has
been given within thirty days next after the date of the first demand under the
assessment or alteration of assessment ; and

(b) where the amount claimed from the appellant is above twenty-five
rupees, half of that amount has been deposited by him in the office of the
[Zila Panchayat.]!

(1) In every appeal under section 135, the cost shall be in the discretion of the
officer deciding the appeal.

1. i ion 61 of Chapter-111 of U.P, Act No. 9 of 1994,
2. Subs. by section 111 ibid.
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(2) Costs awarded under this section to the [Zila Panchayat]' shall be
recoverable by the [Zila Panchayat]" in the manner provided by chapter VIII.

(3) If the [Zila Panchayat]® fails to pay the costs awarded to the appellant
within ten days after the date of the communication to the [Zila Panchayat]® of the
order for payment thereof the officer awarding the costs may order the person
having the custody of the balance of the Zila Nidhi to pay the amount and the
person shall pay it accordingly.

(1) No objection shall be taken to a valuation or assessment nor shall the
liability of a person to be assessed or taxed be questioned in any other manner or
by any other authority than is provided by or under this Act.

(2) The order of the appellate authority confirming, setting aside or modifying
an order in respect of calculation or assessment or liability to assessment or
taxation shall be final :

Provided that it shall be lawful for the appellate authority, upon application or
on his own motion, to review any order passed by him in appeal by further order
passed within three months from the date of his original order.

No assessment list or other list, notice, bill or other such document specifying
or purporting to specify with reference to any tax, charge, rent or fee any person,
property, thing or circumstances shall be invalid by reason only of a mistake in the
name, residence, place of business or occupation of person or in the description of
the property, thing or circumstance, or by reason of any mere clerical error or
defect of form; and it shall be sufficient that the person, property, thing or
circumstance is described sufficiently for the purpose of identification and it shall
not be necessary to name the owner or occupier of any property liable in respect of
a tax.

The following matters shall be governed by rules except in so far as provision
therefor is made by this Act, namely--

(@) the assessment and collection of taxes;
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(b) the prevention of evasion of taxes ;
(c) the system on which refunds shall be allowed and paid,;

(d) the fees for notice demanding payments on account of tax on
Circumstances and Property and for the execution of warrants of distress ;

(e) the rates to be charged for maintaining livestock distrained ; and

(f) any other matter relating to taxes in respect of which this Act makes
no provision or insufficient provision and provision is in the opinion of the
State Government necessary.

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
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Out of its net proceeds from the tax on Circumstances and Property, the [Zila
Panchayat]" shall contribute to the funds of the [Gram Panchayat]* Sabhas of the
district such amounts as it may determine having regard to the requirements of
each of such [Gram Panchayat]-.

FEES AND TOLLS

(1) A [Zila Panchayat]' or a [Kshettra Panchayat]' may charge fees to be
fixed by bye-law or by public auction or by agreement for the use or occupation
(otherwise than under a lease) of any immovable property vested in, or entrusted to
the management of, the [Zila Panchayat]® or the [Kshettra Panchayat] , as the case
may be, including any public road or place of which it allows the use or occupation
whether by allowing a projection thereon or otherwise.

(2) Such fees may either be levied along with the fees charged under section
143 for the sanction, licence or permission or may be recovered in the manner
prescribed by Chapter VIII.

A [Zila Panchayat]' or a [Kshettra Panchayat]' may charge a fee to be fixed
by bye-law for any licence, sanction or permission which it is entitled or required
to grant by or under this Act.

With the previous sanction of the State Government, a [Zila Panchaayt]" or a
[Kshettra Panchayat]' may fix and levy school fees, fee for the use of libraries and
Sarais and Paraos, fees for the use of, or benefits derived from, any of the works or
institutions constructed and maintained by the [Zila Panchayat]" or the Kshettra
Panchayat]", originally under-taken as famine preventive or relief works fees for
the service of bulls and stallions, and for registration of animals, and fees at fairs,
markets, agricultural shows, and industrial exhibitions held under its authority or
otherwise, to which the public is allowed access and at which the [Zila Panchayat]*
or the [Kshettra Panchayat]" provides sanitary and other facilities for the public
and tolls for the use of bridges constructed, repaired or maintained by the [Zila
Panchayat]" or the [Kshettra Panchayat]':

Provided that a [Zila Panchayat]® or [Kshettra Panchayat]* shall not fix or levy
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fees for the use of Paraos which are not vested in it.

145- Subject to any rule made by the State Government in this behalf, a [Zila
Panchayat]" or a [Kshettra Panchayat]' may impose in any market established,
maintained or managed by it anyone or more of the following fees or tolls :

(@) licence fees on brokers, commission agents, weighmen or measurers
practising their calling within such markets;

(b) ton on vehicles, pack animals or porters bringing goods for sale into
such a market ;

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
2. Subs. by section 112 (a) ibid.
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(c) market fees for the right to expose goods for sale in such market or
for the use of any building or structure therein;

(d) fees on the registration of animals sold in market.

146- Any unpaid fees and tolls referred to in sections 144 and 145 may be
recovered in the manner prescribed in Chapter VIII.

CHAPTER VIII
RECOVERY OF TAXES AND CERTAIN OTHER CLAIMS

147- Unless otherwise provided by this Act, taxes and other dues referred to in
section 148 may be recovered by the [Zila Panchayat]® by distraint, and sale of a
defaulter's movable property in the manner hereinafter provided.

148- (1) As soon as a person becomes liable for the payment of-
(a) any sum on account of a tax imposed by the [Gram Panchayat]*, or

(b) any other sum declared by or under this Act or by any rule or bye-
law made under the Northern India Ferries Act, 1878 to be recoverable in the
manner provided by this Chapter, the [Zila Panchayat]' shall, with all
convenient speed, cause a bill to be presented to the person so liable.

(2) Unless otherwise provided by rule, a person shall be deemed to become
liable for the payment of every tax and licence fee upon the common cement of the
period in respect of which such tax or fee is payable.

149- Every such bill shall specify-

(a) the period for which, and the property, occupation, circumstance or thing
in respect of which, the sum is claimed,
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(b) the liability for penalty enforceable in default of payment, and

(c) the time within which an appeal, if any, may be preferred as provided in
section 136.

If the sum for which a bill has been presented as aforesaid is not paid, into the
office of the Zila Panchayat, or to a person empowered by a regulation to receive
such payments, within fifteen days from the presentation thereof, the [Zila
Panchayat]' may cause to be served upon the person liable for the payment of the
said sum, a notice of demand in such form as the [Zila Panchayat]' may by
regulation prescribe.

(1) If the person liable for the payment of the said sum does not, within thirty
days from the service of such notice of demand either—

(@) pay the sum demanded in the notice, or

1. substituted by section 61 ot Chapter-11T ot U.P. Act No. 9 o 1994.
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(b) show cause to the satisfaction of the [Zila Panchayat]" or of such
officer as the [Zila Panchayat]' by regulation may appoint in this behalf why
he should not pay the same,

such sum with all costs of the recovery may be recovered, under a
warrant caused to be issued by the [Zila Panchayat]" in such form as the [Zila
Panchayat]' may by regulation, prescribe, by distress and sale of the movable
property of the defaulter.

(2) Every warrant issued under this section shall be signed by the Adhayaksha
or by an officer to whom the [Zila Panchayat]" has delegated this power by
regulation.

It shall be lawful for an officer of the [Zila Panchayat]', to whom warrant
issued under section 151 is addressed, to break open at any time between sunrise
and sunset, any outer or inner door or window of a building in order to make the
distress directed in the warrant, in the following circumstances and not otherwise--

(@) If the warrant contains a special order authorizing him in this behalf;
and

(b) if he has reasonable grounds for believing that the building contain
property which is liable to seizure under the warrant; and

(c) if, after notifying his authority and purpose and duly demanding
admittance, he cannot otherwise obtained admittance :

Provided that such officer shall not enter or break open the door of an
apartment appropriated for women until he has given any woman therein an
opportunity to withdraw.

(1) It shall also be lawful for the officer mentioned in section 152 to distrain,
wherever It may be found within the rural area, any movable property of the
defaulter, subject to the provisions of sub-section (2).
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(2) The following property shall not be distraincd-

(a) the necessary wearing apparel and bedding of the defaulter, his
wife and children, and his necessary cooking utensils,

(b) the tools of artisans,
(c) books of account ,

(d) when the defaulter is an agriculturist, his implements of
husbandry, seed, grain, and such cattle as may be necessary to enable him to
earn his livelihood.

(3) The distress shall not be excessive, that is to say, the property distrained
shall be as nearly as possible equal in value to the amount recoverable under the
warrant, and if any articles have been distrained which, in the opinion of a person
authorized by or under sub-section (2) of section 158 to sign a warrant, should not
have been so distrained they shall all forthwith be returned.

1. Substituted by section 61 ot Chapter-11T oT U.P. Act No. 9 ot 1994.
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(4) The officer shall, on seizing the property, forthwith make an inventory
thereof, and shall, before removing the same, give to the person in possession
thereof at the time of seizure a copy of the inventory signed by him and a written
notice in such form as the [Zila Panchayat]* may, by regulation, prescribe that the
said property will be sold as specified in such notice.

(1) When the property seized is subject to speedy and natural decay, or when
the expense of keeping in custody together with the amount to be recovered is
likely to exceed its value, the Adhyaksha or other officer by whom the warrant was
signed shall at once give notice to the person in whose possession the property was
seized to the effect that it will be sold at once and shall sell it accordingly unless
the amount named in the warrant be forth- with paid.

(2) If not sold at once under sub-section (1) the property seized or sufficient
portion thereof, may, on the expiration of the time specified in the notice served by
the officers executing the warrant be sold by public auction under the order of the
[Zila Panchayat], unless the warrant is suspended by the person who signed it or
the sum due from the defaulter is paid together with all costs incidental to the
notice, warrant and distress and detention of the property.

(3) The surplus if any, shall forthwith be remitted by money order, less postal
commission, to the person from whose possession the property was taken. If the
amount so remitted is returned to the [Zila Panchayat]" by the post office it shall be
credited to Zila Nidhi, notice of such credit being given at the same time to the said
person, and, if the same be claimed by written application to the [Zila Panchayat]*
within one year from the date of the service of the notice, a refund thereof shall be
made to such person. Any sum not claimed within one year from the date of
service of such notice shall be the property of [Zila Panchayat]".

(1) If no sufficient movable property belonging to a defaulter can be found
within the rural area, the district magistrate may, on the application of the [Zila
Panchayat]", issue warrant to an officer of his court-

(a) for the distress and sale of any movable property or effect belonging
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to a defaulter within any other part of the jurisdiction of the magistrate, or

(b) for the distress and sale of any movable property, belonging to the
defaulter within the jurisdiction of any other magistrate exercising jurisdiction
within Uttar Pradesh.

(2) In the case of action being taken under clause (b) of sub-section (1) the
other magistrate shall endorse the warrant so issued or and cause it to be executed,
and any amount recovered to be remitted to the magistrate issuing the warrant, who
shall same to the [Zila Panchayat.]*

A fee for every notice issued under section 150 and distress made under
section 153 or 155 and the cost of maintaining any livestock seized under the said
sections shall be chargeable at the rates respectively specified in such behalf in
rules made by the State Government and shall be included in the costs of recovery
to be levied under section 16l.

1. Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 157-163]

Saving

Altenative
power of
bringing suit
or recovering
as arrears of
land revenue

Recovery of
rent on land

Recovery of
rent for other
immovable

property

Recovery of
dues of
[Kshettra
Panchayat]*

157-

158-

159-

160-

161-

No distress or the sale made under this Act shall be deemed unlawful, nor any
person making the same be deemed a tresspaaser on account of an error, defect or
want of form in the bill, notice, warrant of distress, inventory or other proceeding
relating thereto.

(1) Instead of proceeding by distress and sale or in case of failure to realize
thereby the whole or any part of the demand, the [Zila Panchayat]* may sue the
person liable to pay the same in any court of competent jurisdiction.

(2) In the case of an arrear of tax on Circumstances and Property a [Zila
Panchayat]' may in addition to the power to take recourse to the provisions of
section 148 or sub-section(1) of this section, but subject to and in accordance with
rules made in this behalf recover them all arrears of land revenue.

Where any sum is duo on account of rent from a person to a [Zila Panchayat]*
in respect of the land vested in or entrusted to the management of the [Zila
Panchayat]', the [Zila Panchayat]' subject to and in accordance with rules made in
this behalf may recover any such arrear as arrear of land revenue.

Any arrears due on account of rent from a person to the [Zila Panchayat]® in
respect of immovable property, other than land vested in or entrusted to the
management of the [Zila Panchayat]" , shall be recovered in the manner provided
in section 148.

Any sum due to a [Kshettra Panchayat]" under this Act or under any rule or
bye-law made thereunder and declared by this Act or such rule or bye-law to be
recoverable in the manner provided by this chapter shall, mutatis mutandis, be
recovered as provided in this chapter.

CHAPTER IX
POWERS AND PENALTIES IN RESPECT OF BUILDINGS, PUBLIC
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DRAINS AND STREETS, ETC.
Regulation of Building

For the purposes of this Chapter

(a) "Appropirate authority” shall mean the [Kshettra Panchayat]® if the
subject comes within the functional jurisdiction of the [Kshettra Panchayat]*
and the [Zila Panchayat]" in other cases;

(b) "[Kshettra Panchayat]™ shall, in relation to any part of the rural area
including controlled rural area, mean the [Kshettra Panchayat]" exercising
jurisdiction in such part.

(1) Without prejudice to any other provisions of this Act, the provisions of
sections 164, 165,166,167,168, 169, 170, 171, 172, 173, 174, 175, 176, 177, 178,
179, 190, 181, 182, 184, 186, 187, 209,213 and 216 of this Chapter shall apply
only to those portions of the rural area as have been specified by the [Zila
Panchayat]' under this section.

1- Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
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[Section 164-165]
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(2) A [Zila Panchayat]' may by resolution declare that the provisions of the
sections mentioned in sub-section (1) or anyone or more of them shall apply to any
portion of the rural area of the district to be specified in the resolution and
thereupon the provisions of the sections mentioned in the resolution shall apply to
the area so specified which shall be called controlled rural area :

Provided that public notice of the resolution has been given to the residents
of the controlled rural area in such manner as may be prescribed by rules.

(1) No erection or re-erection of a building or material alteration in an
existing building or making or enlarging a well within a controlled rural area
abutting on or adjacent to a public street or place or property vested in Government
or in the [Zila Panchayat]" [Kshettra Panchayat]" shall be carried out except in
accordance with the directions of any rule made by Government or bye-law made
by the [Zila Panchayat]' and shall not be commenced unless written notice thereof
has been tendered to the [Kshettra Panchayat]* not less than one month in advance,
with such details of the proposed construction or alteration as may be required by
bye-law to be furnished alongwith such notice.

(2) An alteration in a building shall, ,for the purpose of this Chapter and of
any rule or bye-law, be deemed to be material if-

(a) it affects or is likely to affect prejudicially the stability or safety of
the building or the' condition ,of the building in respect of drainage,
ventilation, sanitation or, hygiene, or

(b) it increases or diminishes the height or area covered by or cubical
capacity of the building or reduces the cubical capacity of any room in the
building-below the minimum prescribed in any bye-law, or

(c) it converts into a place for human habitation a building or portion
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of a building originally constructed for other purposes, or

(d) it is an alteration declared by a bye-law made in this behalf to be
material alteration.

SANCTION OR REFUSAL OF WORK BY [KSHETTRA PANCHAYAT]!

Sanction of 165- (1) Subject to the provision of any bye-law the [Kshettra Panchayat]* may
work by either refuse to sanction any work of which notice has been given under section
[Kshettra . 164 or may sanction it absolutely or subject to-

Panchayat]

(a) any written direction that the [Kshettra Panchayat]' deems fit to
issue in respect of all or any of the matters mentioned in sub-head (f) of
heading ‘A’ of sub-section (2) of section 239, or

(b) a written direction requiring the set-back of the building or part of a
building to the regular line of the street, prescribed under section 191, or in
default of any regular line prescribed under that section to the line of frontage
of any neighboring building or buildings.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 166-169]

(2) In the case of refusal to sanction under sub-section (1), the Kshettra Samiti
shall communicate in writing the reasons for such refusal to the person giving
notice under section 164.

(3) Should the [Kshettra Panchayat]* neglect or omit for one month after the
receipt of valid notice under section 164 to make and deliver to the person who has
given such notice an order of the nature specified in sub-section (1) in respect
thereof, such person may by written communication call the attention of the
[Kshettra Panchayat]' to the omission or neglect, and, if such omission or neglect
continues for a further period of one month, the [Kshettra Panchayat]* shall be
deemed to have sanctioned the proposed work absolutely.

Duration of 166- (1) A sanction given or deemed to have been given by a [Kshettra Panchayat]*
sanction under section 165 shall be available for three years or for such lesser period as may
be prescribed by bye-law.

(2) After the expiry of the said period the proposed work may not be
commenced without a sanction under the foregoing section

Inspection of 167- The Pramukh, the Khand Vikas Adhikari and, if authorized in this behalf by
work requiring resolution of the [Kshettra Panchayat]' , any other member, officer or servant of
sanction the [Kshettra Panchayat]' may at any time and without warning inspect any work

in respect of which notice is required under section 164-
(a) while under construction, or

(b) within one month of the receipt of a report that it has been completed
or, in default of such report, at any time after completion.

Compensation ~ 168- Notwithstanding anything contained in section 108, a person giving notice
for damage under section 164 shall not be entitled to any compensation for damage or loss
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sustained by reason of an order passed by a [Kshettra Panchatyat]* under section
165 unless--

(@) the order is passed on some ground other than that the proposed
work would contravene a bye-law or be prejudicial to the health or safety of
the public or any person; or

(b) the order contains a direction, of the nature specified in clause (b) of
sub-section (1) of section 165, or

(c) the order is an order of refusal to sanction the reerection of a
building on the ground that it is unsuitable in plan or design to the locality or
is intended for a purpose unsuitable to the locality, or contravenes a bye-law
under sub-head (d) of Heading 'A’ of sub-section (2) of section. 239.

(1) A sanction given or deemed to have been given under section 165 shall
not, beyond exempting the person to whom the sanction is given or deemed to
have been given from any penalty or consequence to which he would otherwise be
liable under section 170, 171 or 191, confer or extinguish any right or disability or
operate as an estoppels or admission or affect any title to property or have any
other legal effect whatsoever.

1. Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994.
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(2) In particular, such sanction shall not operate to relieve any person from
the obligation imposed by section 181 to obtain separate sanction for any structure
referred to therein.

Whoever begins, continues or completes the erection or re-erection of, or any
material alteration in, a building or part of a building or the construction or
enlargement of a well, without giving the notice required by section 1,64 or in
contravention of the provisions of section 165 or of an order of the [Kshettra
Panchayat]' refusing sanction or any written directions made by the [Kshettra
Panchayat]" under section 165 or any bye-law, shall be liable upon conviction to a
fine which may extend to five hundred rupees.

The [Kshettra Panchayat]' may at any time by written notice direct the owner
or occupier of any land to stop the erection, reerection or alteration of a building or
part of a building or the construction or enlargement of a well thereon in any case
where the [Kshettra Panchayat]" considers that such erection, re-erection, alteration
construction or enlargement is an offence under section 170 and may, in like
manner direct the alteration or demolition, as it deems necessary, of the building,
part of a building or the well, as the case may be.

Public Drains

The [Kshettra Panchayat]' may construct within the controlled rural area such
drains as it thinks necessary for keeping an inhabited area properly cleansed and
drained and may carry such drains through, across or under any street or place, and
after reasonable notice in writing to the owner or occupier, into, through or under
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any building or land:

Provided that compensation worked out in the in manner provided by rules
shall be paid to such owner or occupier.

Alteration of 173- (1) The [Kshettra Panchayat]" may, from time to time, enlarge, lessen, alter
public drains the course of, cover or otherwise improve a public drain and may discontinue,
close up or remove any such drain.

(2) The exercise of the power conferred by sub-section (1) shall be subject to
the condition that the [Kshettra Panchayat]' shall provide another and equally
effective drain in place of any existing drain of the use of which any person is
deprived by the exercise of the said power.

Use of public ~ 174- (1) The owner or occupier of a building or land within the rural area shall be

drains by entitled to cause his drains to empty into the drains of the [Kshettra Panchayat]" ;

private owners Provided that he first obtains the written permission of the [Kshettra

Panchayat]' , and that he complies with such conditions consistent with any bye-
laws the [Kshettra Panchayat]' prescribes as to the mode in which, and the
superintendence under which the communications are to be made between drains
not vested in the [Kshettra Panchayat]* and drains which are so vested:

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 175-176]

(2) Whoever, without the written permission of the [Kshettra Panchayat]" or
in contravention of any bye-law or of any direction or condition made or imposed
under sub-section (1), makes or-causes to be made, or alters or causes to be altered
a connection of a drain belonging to himself or to some other persons with a drain
vested in the [Kshettra Panchayat]", shall be liable upon conviction to a fine which
may extend to fifty rupees, and the [Kshettra Panchayat]' may by written notice
require such person to close, demolish, alter, remake or otherwise deal with such
connection as it deems fit.

Street Regulations

Provision  of 175- Except where a site abuts a public or private street, if any person owning or
'rf‘];’l'(r:g Oa“tst?:e‘: possessing any land in a controlled rural area not hitherto used for building
beforegthe cons- purposes intends to utilize, sell lease or otherwise transfer such land or any portion
truction of buil- thereof as site for the construction of a building he shall before utilizing, selling,
ding on a site letting or otherwise transferring such site layout and make a street which shall
which does not connect such site with an existing public or private street.

abuofs a public

or private street

Permissionto ~ 176- (1) Every person before beginning to layout or make a new private street in a
lay out and controlled rural area shall submit a supplication in-writing to the [Kshettra
make a street Panchayat]" seeking permission to layout or make such street and shall alongwith

such. application submit the following particulars :
(@) the proposed level, direction and width of the street,

(b) the street alignment and the building line, and shall also state in the
application the arrangement to be made for levelling, paving, metalling,
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flagging, channelling and draining of the street.

(2) The provisions of this Act and of any rules or bye-laws made thereunder
as to the level and width of a public street and the height or a, building abutting
thereon shall also apply to the case of a street referred to in that sub-section (1);
and all other particulars referred to in that sub-section shall be subject to the
approval of the [Kshettra Panchayat]®.

(3) Within sixty days after the receipt of an application under sub-section (1)
the [Kshettra Panchayat]' shall either sanction the laying out or the making of the
street on such conditions as it may think fit to impose or disallow it or ask for
further information with respect to it within a specified reasonable period.

(4) Such sanction may be refused if --

(i) the proposed street would conflict with any arrangements which
have been made or which are, in the opinion of the [Kshettra Panchayat]",
likely to be made for carrying out any general scheme of street Improvement;
or

(ii) the proposed street does not conform to the provisions of the Act,
rules and bye-laws referred to in sub-section (2); or

(iif) the proposed street is not designed so as to connect at least one end
with a public street.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
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(5) No persons shall lay out or make any new private street or road without, or
otherwise than in conformity with, the order of the [Kshettra Panchayat]". If further
information is asked for under sub-section (3) the laying out or making of the street
shall not be commencement until orders have been passed on the application after
receipt of such information :

Provided that the passing of such orders shall not in any case be delayed by
more than thirty days after the [Kshettra Panchayat]' has received all the
information which it considers necessary for the final disposal of the application.

Should the [Kshettra Panchayat]' neglect or omit for sixty days after the
receipt of an application under section 176 to grant the sanction or if an order has
been issued under sub-section (3) of the said section asking for further information
fails within a period specified' in such order to deliver to the person who has
submitted the. application, particulars of the information required by the [Kshettra
Panchayat]' such person may by, a written communication call the attention of the
Kshettra Samibi to the omission, neglect or failure and if such omission, neglect or
failure continues-for a further period of thirty days, the [Kshettra Panchayat]* shall
be deemed to have sanctioned the laying out and making of the proposed street
absolutely:

Provided that nothing contained herein shall be construed to authorize any
person to act in contravention of any provisions of the Act or any bye-laws.

(1) A sanction given or deemed to have been given by the [Kshettra
Panchayat]" under section 176 and 177 shall be available for one year.
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(2) After the expiry of the said period the proposed street may not be
commenced without sanction under the foregoing sections.

Whoever begins, continues or completes the laying out or making of a street
without giving the notice required by section 176 or in contravention of any
written direction made by the [Kshettra Panchayat]' under section 177 or any bye-
law or any provision of this Act shall be liable upon conviction to a fine which
may extend to five hundred rupees.

(1) If any person lays out or makes any street referred to in section 176
without or otherwise than in conformity with the orders of the [Kshettra
Panchayat]', the [Kshettra Panchayat]' may notwithstanding any prosecution
which may have been started against the offender under this Act, by notice in
writing-

(a) require the offender to show sufficient cause by a written statement
signed by him and sent to the [Kshettra Panchayat]' on or before such date as
may be specified in the notice, why such street should not be altered to the
satisfaction of the [Kshettra Panchayat]® or if such alteration be impracticable
why such street should be demolished, or

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 181-183]
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(b) require the offender to appear before the [Kshettra Panchayat]* either
personally or by a duly authorized agent on such day and at such time and
place as may be specified in the notice and show cause as aforesaid.

(2) If any person on whom such notice is served fails to show sufficient cause
to the satisfaction of the [Kshettra Panchayat]®, the [Kshettra Panchayat]* may pass
such order directing the alteration or demolition of the street as it thinks fit.

(1) Subject to any rules made by the State Government prescribing the
conditions for the sanction by a [Kshettra Panchayat]* of projections over streets or
drains in a controlled rural area, a [Kshettra Panchayat]' may give written
permission, where provision is made by a bye-law for the giving of such
permission--

(a) to the owners or occupiers of buildings in or on streets to erect or re-
erect open verandahs, balconies, or rooms to project over the street from any
upper storey thereof, at such height from the surface of the street, and to such
an extent beyond the line of the plinth or basement wall as are prescribed in
such bye-laws; and

(b) to the owner or occupier of any building or land to erect or re-erect
any projection or structure so as to overhang project into, or encroach on or
over a drain in a street to such an extent, and in accordance with such
conditions, as are in like manner prescribed.

(2) In giving permission, under clause (a) of sub-section (1) a [Kshettra
Panchayat]' may prescribe the extent to which, and the conditions under which any
roofs, caves, weather boards, shop-boards and the like may be allowed to project
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over such streets.

Any person erecting or re-erecting any such projection or structure as is
referred to in section 181 without the permission thereby required or in
contravention of any permission given thereunder shall be liable on conviction to a
fine which may extend two hundred and fifty rupees.

The [Kshettra Panchayat]' may, by notice, require the owner or occupier of a
building to remove, or to alter a projection or structure overhanging, projecting
into or encroaching on a street, or into, on or over any drain, sewer or aqueduct
therein :

Provided that in the case of any such projection or structure lawfully in
existence on or before the commencement of this Act the [Kshettra Panchayat]*
shall make compensation for any damage caused by the removal or alteration,
which shall not exceed three times the cost of erection and demolition.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 184-187]
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(1) If in the controlled rural area any private street or Part thereof is not,
levelled, paved, metalled, flagged, channelled or drained to the satisfaction of the
[Kshettra Panchayat]', the [Kshettra Panchayat]' may by notice require the owners
or occupiers of premises fronting, or abutting such street or part thereof to carry
out work which in its opinion may be necessary, and within such time as may be
specified in such notice.

(2) If such work is not carried out within the time specified in the notice, the
[Kshettra Panchayat]' may, if it thinks fit, execute it and the expenses in curred
shall be recovered from the owners or occupiers in default under Chapter VIII
according to the frontage of their respective premises and in such proportion as
may be settled by the [Kshettra Panchayat]".

(3) If any street has been leveled, paved, metalled, flagged, channeled and
drained under the provisions of the preceding sub-section, such streets shall, on the
requisition of not less than three fourths of the owners thereof, be declared a public
street.

(1) No person shall cut down any tree or cut off a branch of any tree, or erect
or re-erect or demolish any building or part of a building or alter or repair the
outside of any building where such action is of a nature to cause obstruction,
danger or annoyance, or risk of obstruction, danger or annoyance to any person
suing a street, without the previous permission in writing of the [Kshettra
Panchayat]".

(2) The [Kshettra Panchayat]' may at any time by notice require that any
person doing or proposing to do any of the acts referred to in sub-section (1) shall
refrain from beginning or continuing the act unless he puts up, maintains and
provides from sunset to sunrise with sufficient lighting such hoardings or screens
as are specified or described in the notice, and may further at any time by notice
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require the removal, within a time to be specified in the notice, of any screen or
hoarding erected in anticipation or in pursuance of any of the said acts.

(3) Whoever contravenes the provisions of sub-section (1) shall be liable on
conviction to a fine which may extend to fifty rupees and to a further fine which
may extend to five rupees for every day on which contravention continues after the
date or the first conviction.

The [Kshettra Panchayat] may, by notice, require the owner or occupier of
any land in a controlled rural area to cut or trim the hedges growing thereon and
bordering on a street or any branches of trees growing thereon, which overhang a
street obstruct the same or cause danger.

When a private house, wall or other erection or anything fixed thereto or a
tree shall fall down and obstruct a public drain or encumber a street the [Kshettra
Panchayat]' may remove such obstruction or encumbrance at the expense of the
owner of the same and may recover such expense in the manner provided by
Chapter VIII, or may, by notice require the owner to remove the same within a
time to be specified in the notice.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 188-189]
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The [Kshettra Panchayat]' may, by notice, require the owner or occupier of
any building or land abutting on a street to put up and keep in good condition
proper troughs and pipes for receiving and carrying off the water from the building
or land and for discharging the same in such manner as the [Kshettra Panchayat]*
may think fit, so as not to inconvenience persons passing along the street.

Public Streets
A [Zila Panchayat] or a [Kshettra Panchayat]* may-----

(@) layout and make a new public street and construct tunnels arid other
works subsidiary to the same ;

(b) widen, lengthen, extend, enlarge or otherwise improve any existing
public street, if vested in the [Zila Panchayat]" or the [Kshettra Panchayat]*, as
the case may be;

(c) subject to such conditions as may be prescribed, turn, divert,
discontinue or close any public street so vested,;

(d) provide within its discretion building sites of such dimensions as it
thinks fit to abut on or adjoin any public street made, widened, lengthened"
extended, enlarged or improved by it under clauses (a), (b) and (c) or by the
State Government ,

(e) subject to the provisions of any rule prescribing the conditions on
which property may be acquired by it acquire by agreement with the owner or
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under the Land Acquisition Act, 1894 or any other existing law any land
along with the building thereon which it considers necessary for the purpose
of any scheme or work undertaken or projected in exercise of the powers
conferred by the preceding clauses, and

(f) subject to the provision of any rule prescribing the conditions on
which property vested in it may be transferred, lease sell or otherwise dispose
of any property acquired by jtunder clause (e) or any land used by it for a
public street and no longer required therefor, and in doing so impose any
condition as to the removal of any building existing thereon, as to the
description of any new building to be erected thereon, as to the period within
which such new building shall be completed, and as to any other matter that it
deems fit:

Provided that in undertaking work under this section the [Zila

Panchayat]' or the [Kshettra Panchayat]" as the case may be, shall in no case
interfere with or encroach upon any place of worship or religious sanctity.
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(1) A [Kshettra Panchayat] may at any time, and shall when required by a
requisition under sub-section (3) of section 184 by public notice posted up in any
street that is not a public street, or in a part of such street, give intimation of its
intention to declare the same a public street, Within two months next after such
notice has been so posted up, the owner or owners of such street or such part of a
street, or of a greater portion thereof may lodge objections addressed to the
[Kshettra Panchayat]* against the notice. The [Kshettra Panchayat]' shall consider
the objections lodged and if it rejects them, may by further public notice posted up
in such street or such part declare the same to be a public street.

(2) Any public notice required under sub-section (1) shall, in addition to being
posted up in the street, be published in a local paper, if any, or in such other
manner as the [Kshettra Panchayat]" thinks fit.

(3) The [Zila Panchayat]" may also exercise the power conferred by this
section in respect of a street or part of a street which it wants to include amongst
district roads.

(1) Whenever the appropriate authority considers it expedient to define
general line of buildings on each or either side of any existing or proposed public
street, it shall give public notice of its intention to do so.

(2) Every such notice shall specify a period within which objections will be
received.

(3) The appropriate authority shall consider all objections received within the
specified period and may then pass a resolution defining the said line, and. the line
so defined shall be called the regular line of the street :
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Provided that the general line so defined shall conform to the requirements of
any rule made in this behalf.

(4) Thereafter it shall not be lawful for any person to erect, re- erect or alter a
building or part of a building so as to project beyond the regular line of the street,
unless he is authorized to do so by sanction granted under section 165 or by a
permission in writing and the appropriate authority is hereby empowered to grant
such permission under this section.

(5) Any owner of land who is prevented by the provisions of this section from
erecting, re-erecting or altering any building on any land may require the
appropriate authority to make compensation for any damage which he may sustain
by reason of such prevention, and upon the payment of compensation in respect of
any land situated within the regular line of the street such land shall vest in the
appropriate authority.

(6) The appropriate authority may, by notice, require the alteration or

demolition of any building or part of, a building erected, re-erected or altered in
contravention of sub-section (4).
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(1) The appropriate authority shall, during the construction or repair of a
public street or of any water channel, drain or premises vested in it, or whenever
any public street, water channel drain or premises vested in it has, for want of
repair, or otherwise become unsafe for use by the public, take all necessary
precautions against accident by-

(a) shoring up and protecting adjacent buildings,

(b) fixing bars, chains or posts across or in any street or the purpose of
preventing or diverting traffic during such construction or repair, and

(c) guarding and providing with such sufficient lighting from sunset to
sunrise any work in progress.

(2) Whoever, without the authority or consent of the appropriate authority, in
any way interferes with any arrangement of construction made by the appropriate
authority under sub-section (1) or guarding against accident shall be liable on
conviction to fine which may extend to fifty rupees.

Protection of sources of water supply

(1) The [Kshettra Panchayat]® may and when so required by the Zila
Panchayat]" shall, by notice, require the owner of, or the person having control
over a private water-course, spring, tank, well or other place, the water of which is
used for drinking, to keep and maintain the same m good repair and to clean the
same, from time to time, of silt, refuse or decaying vegetation, and may also
require him to protect the Same from pollution in such manner as the [Kshettra
Panchayat] may think fit.

(2) When the water of any such water-course, spring, tank, well or of her
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place is proved to the satisfaction of the [Zila Panchayat]’ or the [Kshettra
Panchayat]' to be unfit for drinking, the [Zila Panchayat]' or the [Kshettra
Panchayat]" may, by notice require the owner or person having control thereof to
desist from so using such water or permitting others to so use it, and if, after such
notice, such water is used by any person for drinking, the [Zila Panchayat]" or the
[Kshettra Panchayat]®, as the case may be, may, by notice, require the owner or
person having control thereof to close such well, either temporarily or permanently
or to enclose or fence such water-course, spring, tank, well or other place in such
manner as it may direct so that the water' thereof may not be So used.

In the event of the rural area of the district, or any part thereof, being visited
with an outbreak of cholera or other infectious disease notified in this behalf by the
State Government, the Adhyaksha of the [Zila Panchayat]' or the Primacy of the
[Kshettra Panchayat]!, or any person authorised any them in this behalf, may,
during the continuance of the epidemic, without notice and at any time, inspect and
disinfect any well, tank or other place from which water is, or is likely to be, taken
for the purpose of drinking, and may further take such steps as he deems fit to
prevent the removal of water thereform.

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
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The [Zila Panchayat]® or the [Kshettra Panchayat]* may, by notice, require an
owner or occupier on whose land a drain, privy, latrine, urinal, cesspool or other
receptacle for filth or refuse exists within fifty feet of a spring, well, tank, reservoir
or other source from which water is or may be derived for public use, to remove or
close the same within one week from the service of such notice.

(1) Where, on or after the commencement of this Act, any street has been
made or any building, wall or other structure has been erected or any tree has been
planted without thc permission in writing of the [Zila Panchayat]' or as the case
may be,of the [Kshettra Panchayat]' over a public drain or culvert or a water work
vested in it, the [Zila Panchayat]® or the [Kshettra Panchayat]*, as the case may be,
may-

(a) by notice required the person who has made the street, erected the
structure or planted the tree, or the owner or occupier of the laud on which the
street has been made structure erected or tree planted, to remove or deal in
any other way the [Zila Panchayat] or the [Kshettra Panchayat]®, as the case
may be, thinks fit with the street, structure or tree, or

(b) itself remove or deal in any other way it thinks fit with the street
structure or tree.

(2) Any expense incurred by the [Zila Panchayat]' or the [Kshettra
Panchayat]" by action taken under clause (b) of sub-section (1) shall be recoverable
in the manner prescribed by Chapter V11 from the person by whom the street was
made, structure erected or tree planted.

Markets, slaughter houses, sale of food, etc.
(1) The [Kshettra Panchayat] may with the approval of the district magistrate,
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fix premises in a controlled rural area for the slaughter of animals, on animals of
any specified description for sale, and may, with the like approval, grant and
withdraw licences for the use of such premises.

(2) When such premises have been fixed, no person shall slaughter any such
animal for sale at any other place within a radius of two miles from such premises.

(3) Should anyone slaughter for sale, any such animal at any other place
within the radius of two miles, he shall be liable on conviction to a fine which may
extend to twenty rupees for every animal so slaughtered.

Whenever it appears to the, district magistrate to be necessary for the
preservation of the public peace or order, he may, subject to the control of the
Commissioner of the Division, prohibit or regulate, by public notice, the slaughter
anywhere within the rural area of animal or animals of any specified description
for purposes other than sale and prescribe the mode and route in and by which such
animals shall be brought to and meat shall be conveyed from the place of
slaughter.
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Whoever in the rural area feeds or allows to be fed an animal which is kept
for dairy purposes, or may be used for food, on Filthy or deleterious substances
shall be liable on conviction to a fine which may extend to fifty rupees.

Explanation- Filthy or deleterious food shall mean such food as has been
specified by an authority and in the manner prescribed by rules to be filthy or
deleterious food.

The Adhyaksha, the Mukhya Adhikari, the Swasthya Adhikari, and, if
authorized in this behalf by resolution, any other members, officer or servant of the
[Zila Panchayat]' and similarly the Pramukh, the Khand Vikas Adhikari or any
other officer of the [Kshettra Panchayat]* authorized in this behalf by the Khand
Vikas Adhikari may, without notice, at any period of the day or night enter into
and inspect a market, shop stall or place used for the sale of food or drink for man,
or as a slaughter- house, or for the sale of drugs, and inspect and examine an article
of food or drink or any animal or drug which may be therein.

(1) If, in the course of the inspection of a place under the preceding section,
an article of food of drink or an animal appears to be intended for the consumption
of man and to be unfit therefor, the person inspecting, may seize and remove the
same or may cause it to be destroyed, or to be so disposed of as to prevent its being
exposed for sale or use for such consumption.

(2) If it is reasonably suspected that a chug has been adulterated or by reason
of age or the effect of climate has become inert run wholesome, or has otherwise
become deteriorated in such manner as to lesser its efficiency, or to change its
operation, or render it noxious, the person inspecting may remove the same, giving
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a receipt therefore and may produce it before a magistrate.

(3) if it appears to a magistrate before whom a drug has been produced under
sub-section (2) that the drug has been adulterated or has become inert,
unwholesome, or deteriorated as aforesaid, he may order the same to be destroyed,
or to be so disposed of as to him may seem fit, and if any offence appears to have
been committed he may proceed to take cognizance thereof.

Nuisance for certain trades and professions
(1) If it, is shown to the satisfaction of a [Zila Panchayat]" that any building
or place within the limits of the rural area which any person uses or intends to use
as a factory or other place of business for the manufacture, storage, treatment or
disposal of any article, by reason of such use, or by reason of such intended use,
occasions or is likely to occasion a public nuisance, the [Zila Panchayat]* may at
its option require by notice the owner or occupier of the building or place-
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(a) to desist or refrain, as the case may be, form using, or allowing to be
used the building or place for such purpose, or

(b) only to use, or allow to be used, the building or place for such
purpose under such conditions or after such structural alterations as the [Zila
Panchayat]' imposes or prescribes in the notice with the object of rendering
the use of the building or place for such purposes free from objection.

(2) Whoever, after receiving a notice given under sub-section (1) uses or
allows to be used any building or place in contravention of the notice shall be
liable on conviction to a fine which may extend to two hundred rupees and to a
further fine which may extend to forty rupees for every day on which he so uses or
allows to be used the place or building after the date of the first conviction.

Whoever, in driving, leading or propelling a vehicle along a street in the rural
area, fails, except in the case of actual necessity-

(a) to keep to the left, or

(b) when passing a vehicle going in the same direction, to keep to the
right of that vehicle, shall be liable on conviction to a fine which may extend
to ten rupees.

Exception-- This section shall not apply to the districts of Kumaun and
Uttarakhand Divisions nor where the failure aforesaid amounts to an offence
punishable under section 12 of the Motor Vehicles Act, 1939.

(1) The [Kshettra Panchayat]' may, where it appears to be necessary for the
prevention of danger to life or property, by public notice prohibit all persons from
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stocking or collecting, or stocking or collecting beyond a specified quantity, wood,
dry grass, straw or other inflammable materials, or from placing mats or thatched
huts or lighting fires in any house, building place or within limits specified in the
notice.

(2) Where dry wood, grass, straw or other inflammable material is suspected
to be stocked or collected in contravention of n prohibition under sub-section (1),
or in excess of the quantity permitted to be kept in such house, building or place
under the provisions of sub-section (1) or of any bye-laws the Mukhya Adhikari or
any officer or servant of the [Zila Panchayat]" authorized by the Mukhya Adhikari
in this behalf may, without notice and at any period of the day or night, enter into
and inspect a house or building or place.

(3) Should any quantity or excess gquantity of such material be discovered it
may be seized and held subject to such order as a magistrate may pass with respect
to it.

(4) If the magistrate decides that the material seized was stored in the house,
building or place contrary to any prohibition made under sub-section (1) he may
pass an order confiscating the same.
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(5) Subject to any provisions of or made under this or any other enactment,
the material so confiscated may be sold by order of the Magistrate, and the
proceeds, after defraying the expenses of such sale shall be credited no the Zila
Nidhi.

No order of confiscation under section 204 shall operate to prevent any other
criminal or civil proceedings to which the person storing, or collecting or storing or
collecting the materials in excess of the permitted quantity may be liable.

(1) Whoever displaces, takes up or makes an alteration in or otherwise
interferes with, the pavement, gutter, flags or other internals of a public street or
the fences, walls or posts thereof, or other such [Zila Panchayat]' or [Kshettra
Panchayat]' property therein without the written consent of the [Zila Panchayat]*
or the [Kshettra Panchayat]®, as the case may be, or other lawful authority, shall be
liable on conviction to a fine which may extend to one hundred rupees.

(2) Any expense incurred by the [Zila Panchayat]' or the [Kshettra
Panchayat]' by reason of the doing of any such thing as is mentioned in sub-
section (1) may be recovered from the offender in the manner provided by Chapter
VIIL.

Whoever discharges firearms or lets off fire works or fire-baloons, or engages
in a game, in such a manner as to cause, or to be likely to cause, danger to persons
passing by or dwelling or working in the neighborhood, or risk of injury to
property shall be liable on conviction to a fine which my extend to twenty rupees.
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(1) A [Zila Panchayat]' may require notice the owner or occupier of any land
or building-

(a) to demolish or to repair in such manner as it deems necessary any
building, wall, bank or other structure, or anything affixed thereto, or to
remove any-tree, belonging to such owner or in the possession of such
occupier, which appears to the [Zila Panchayat]® to be in a ruinous condition
or dangerous to persons or property, or -

(b) to repair, protect or enclose, in such manner as it deems necessary,
any well, tank, reservoir, pool or excavation belonging to such owner or in the
possession of such occupier, which appears to the [Zila Panchayat]* for be
dangerous by reason of its situation, want of repair or other such
circumstances.

(2) Where it appears to the [Zila Panchayat]' that immediate action is
necessary for the purpose of preventing imminent danger to any person or
property, it shall be the duty of the [Zila Panchayat]® itself to take such immediate
action and in such case, notwithstanding the provisions of section 222, it shall not
be necessary for the [Zila Panchayat]* to give notice, if it appears to the [Zila
Panchayat]' that the object of taking such immediate action would be defeated by
the delay incurred in giving notice.

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
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(1) Whoever without the written permission of the [Zila Panchayat]" -

(@) causes or allows any vehicle, with or without an animal harnessed
thereto, to remain or stand so as to cause obstruction in any public street in a
controlled rural area longer than may be necessary for loading or unloading or
for taking up or setting down passengers, or

(b) leaves or fastens any vehicles or animal so as to cause obstruction in
any such street, or

(c) exposes any article for sale, whether upon a stall or booth or in any
other manner, so as to cause obstruction in any such street, or

(d) deposits, or suffers to be deposited any building materials, box,
bale, package or merchandize in any such street, or.

(e) erects or sets up any fence, rail, post, stall, or any scaffolding or any
other such fixture in any such street, or

(f) in any manner wilfully obstructs or causes obstruction to the free
passage of any such street,

shall be liable upon conviction to a fine which may extend to fifty
rupees.

(2) The [Zila Panchayat]* shall have power to remove any obstruction referred
to in sub-section (1) and the expenses of such removal shall be recoverable from
the offender in the manner provided by Chapter VIII.

(3) The power exercise able by a [Zila Panchayat]* under sub-section (2) to
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remove obstructions from streets, shall also be exerciseable for the removal by the
[Zila Panchayat]" of obstructions from any open space, whether vested in the [Zila
Panchayat]" or not, which is not private property.

(4) Nothing contained in this section shall apply to any obstruction of a street
permitted by the [Zila Panchayat]* under any section of this Act or any rule or bye-
law made or licence granted thereunder.

Sanitation and prevention of disease

The [Zila Panchayat]’ may require by notice any person employing more
than twenty workmen or labourers or owning, managing or having control of a
market, school or theatre of other place of public resort to provide such latrines and
urinals as it may deem fit, and to cause the same to be kept in proper order and to
be daily cleaned :

Provided that nothing in this section shall apply to a factory regulated by the
Factories Act, 1948.
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The [Zila Panchayat]* may by notice require the owner or occupier of any
land or building to cleanse, repair, coyer, fill up or drain off a private well, tank,
reservoir, pool, depression or excavation therein which may appear to the [Zila
Panchayat]" to be injurious to health or offensive to the neighborhood :

Provided that the owner or occupier may require the [Zila Panchayat]® to
acquire at its expense, or otherwise provide, any land or rights in land necessary
for the purpose of effecting drainage ordered under the foregoing provision.

Should any land be in a filthy or unwholesome state the [Zila Panchayat]*
may, by notice, require the owner thereof to cleanse, or otherwise put in a proper
state, the land, and thereafter to keep the same in a clean and proper state.

(1) The [Zila Panchayat]* may in any controlled rural area-

(a) provide receptacles and places for the temporary deposit of
offensive matter and rubbish;

(b) appoint places for the disposal of night-soil, and other offensive
matter and rubbish, and

(c) by public notice issue directions as to the time, manner and
conditions at, in and subject to which any offensive matter or rubbish referred
to in clauses (a) and (b) may be removed along a street, deposited or
otherwise disposed of.
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(2) 1t shall be sufficient notice of the appointment of a place under clause (b)
of sub-section (1) that a notice board indicating such appointment is displayed on
or near the place appointed.

The occupier of any building or land from which any offensive matter,
rubbish, or night soil is thrown or deposited on any part of a public drain, or into
any drain communicating with a public drain, otherwise than in a place appointed
under clause (b) or in a receptacle or place provided under clause (a) of sub-section
(1) of section 213, and any person contravening any direction of a [Zila
Panchayat] issued under clause (c) of the said sub-section shall be liable, upon
conviction, to a fine not exceeding twenty rupees.

In specified areas, whenever the water of a sink, sewer or cesspool, or any
other offensive matter is allowed to flow, drain or be put upon a public street or
place, or into a sewer or drain not set apart for the purpose without the permission
in writing of the [Zila Panchayat]" or in contravention of any condition prescribed
in such permission, the owner or occupier of the land or buildings from which such
water or offensive matter flows, drains or is put, shall be liable upon conviction, to
a fine which may extend to twenty rupees.

1- Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 216-219]

Building unfit
for human
habitation

Penalty for
acts done by
persons suffe-
ring from
certain dis-
orders

Prohibition of
cultivation, use

216-

217-

218-

(1) In a controlled rural area, should a building, or a room in a building, be in
the opinion of the [Zila Panchayat]* unfit for human habitation in consequence of
the want of proper means of drainage or ventilation or otherwise, the [Zila
Panchayat]' may, by notice, prohibit the owner or occupier thereof from using the
building or room for human habitation or suffering it to be so used either
absolutely, or unless, within a time to be specified in the notice, he effects such
alteration therein as is prescribed in the notice,

(2) Upon failure of a person to whom notice is issued under sub-section (1) to
comply therewith, it shall be lawful for the [Zila Panchayat]" to require by further
notice the demolition of the building or room.

Whoever, while suffering from an infectious, contagious or loathsome
disorder-

(@) makes or offers for sale an article of food or drink for human
consumption or a medicine or drug, or

(b) wilfully touches any such article, medicine or drug when exposed
for sale by others, or

(c) takes any part in the business of washing or carrying soiled clothes,
shall be liable upon conviction to a fine which may extend to twenty rupees.

If the Director of Medical and Health Services certify that the cultivation of
any description of crops or the use of any kind of manure or the irrigation of land
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in any specified manner.

(@) in a place within the limits of a rural area is injurious or facilitates
practices which are injurious to the health of persons dwelling in the
neighborhood, or

(b) in a specified place within the rural area is likely to contaminate the
water supply of such specified place or otherwise render it unfit for drinking
purposes,

the [Zila Panchayat]' may by public notice prohibit the cultivation of
such crop, the use of such manure or the use of the method of irrigation so
reported to be injurious, or impose such conditions with respect thereto as
may prevent the injury or contamination :

Provided that when, on any land in respect of which such notice is
issued, the act prohibited has been practiced in the ordinary course of
husbandry for the five successive years next preceding the date of prohibition
compensation shall be paid from the Zila Nidhi to all persons interested
therein for damage caused to them by such prohibition.

The [Zila Panchayat]' may, by notice require the owner or occupier of any
land to clear away and remove any vegetation or undergrowth which may be
injurious to health or offensive to the neighborhood,
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In a rural area for which bye-laws have been made Under sub-head (d) of
heading "G" of sub-section (2) of section 239 the [Zila Panchayat]' may by notice,
require the owner or occupier of any land upon which an excavation cesspool, tank
or pit had been made in contravention of such bye-laws or in breach of the
condition under which permission to dig any such excavation, cesspool, tank or pit
has been granted, to fill up or drain the excavation, cesspool, tank or pit within a
period to be specified in such notice.

(1) The [Zila Panchayat]' may, by public notice order a burial or burning
ground which is certified by the civil surgeon or Swasthya Adhikari to be
dangerous, or likely to be dangerous, to the health of persons living in the
neighborhood to be closed from a date to be specified in the notice and shall in
such case. if no suitable place for burial or burning exists within a reasonable
distance provide a fitting place for the purpose.

(2) Private burial places in such burial grounds may be excepted from the
notice, subject to such conditions as the [Zila Panchayat]" may impose in this
behalf :

Provided that the limits of such burial places are sufficiently defined, and that
they shall be used only for burial of members of the family of the owners thereof.

(3) No new burial or burning ground whether public or private, shall be made
or formed without the permission in writing of the [Zila Panchayat]" .
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(4) No person shall, except with the permission of the [Zila Panchayat]' in
writing, bury or burn or cause to be buried or burnt, a corpse in a burial or burning
ground closed under sub-section (1) or made or formed in contravention of the
provision of sub-section (3).

(5) Should a person bury or burn, or cause or permit to be buried for burnt, a
corpse contrary to the provisions of this section, he shall be liable upon conviction
to a fine which may extend to fifty rupees.

Inspection, entry, search, etc.

Power of in- 222- The Adhysksha, the Mukhya Adhikari and, if authorized in this behalf by

spection resolution any other member, officer or servant of the [Zila Panchayat]* and
similarly the Pramukh, the Khand Vikas Adhikari or any other officer of the
[Kshettra Panchayat] authorised in this behalf by the Khand Vikas Adhikari may
enter into or upon a building or land with or without assistants or workmen, in
order to make an inspection or surveyor to execute a work which the [Zila
Panchayat]" or as the case may be, the Kshettra Samiti is authorized by this Act or
by rules or bye-laws, to make or execute, or which it is necessary for the [Zila
Panchayat]" or the [Kshettra Panchayat]" for any of the purposes or in pursuance of
any of the provisions of this Act or of rules or bye- laws, to make or execute :

Provided that-

(a) except when it is in this Act or in rules or bye-laws other-wise
expressly provided, no entry shall be made between sunset and sunrise. and

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
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(b) except when it is in this Act or in rules or bye-laws otherwise
expressly provided, no building which is used as a human dwelling shall be so
entered, except with the consent of the occupier thereof, without giving the
said occupier not less than four hour's previous written notice of the intention
to make such entry, and

(c) sufficient notice shall in every instance be given even when, any
premises may otherwise be entered without notice to enable the inmates of an
apartment appropriated for females to remove to some part of the premises
where their privacy need not be distrubed, and

(d) due regard shall always be had to the social and religious usages of the
occupants of the premises entered.

Power for 223- It shall be lawful for a person authorized under the provisions of section 222
effecting entry to make an entry for the purpose of inspection, or of search, to open or cause to be
opened a door, gate or other barrier-

(@) if he considers the opening thereof necessary, for the purpose of
such entry, inspection or search, and

(b) if the owner or occupier is absent, or being present, refuses to open
such door, gate, or barrier.
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Obstruction to persons employed by [12ila Panchayat]® or

[Kshettra Panchayat]

Penalty for 224- Whoever obstructs or molests a person employed by, or under contract with,
obstructing the [Zila Panchayat]® or a [Kshettra Panchayat]* under this Act in the performance
persons emp- of his duty or in the fulfilment of his contract, or removes a mark set up for the
II;)yedh byt[lz'la purpose of indicating any level or direction necessary to the execution of works
[Iigﬁefrza] or authorized by this Act, shall be liable to conviction to imprisonment upto to three
Panchayat]* months or fine up to five hundred rupees or both.

CHAPTER 10

EXTERNAL CONTROL
Powers of 225- (1) The prescribed authority or the District magistrate may, with the limits of
Inspections, its or his jurisdiction or district, as the case may be-
etc. of prescri- . .
bed authority (@) inspect, or cause to be inspected, any movable property used or
or District occupied by a [Zila Panchayat]" or any committee or joint committee thereof,
magistrate or any work in progress under the direction of any of them ;
Zil . .. . .

g\gﬁrdga;/;]l (b) by order in writing call for and inspect a book or documents in, the

possession or under the control of a [Zila Panchayat]' or any committee or
joint committee thereof;

tThe Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 226-228]

(c) by order in writing require a [Zila Panchayat]" , or any committee or
joint committee thereof to furnish such statements, accounts, reports
(including monthly reports of progress) or copies of documents, relating to its
proceedings or duties as he thinks fit to call for ; and

(d) record in writing, for the consideration of [Zila Panchayat]' , of any
committee or joint committee thereof any observations he thinks proper in
regard to its proceedings or duties.

(2) Every officer appointed by the State Government. in this behalf may,
within the limits of his jurisdiction, exercise, the powers conferred upon the
prescribed authority or district magistrate by sub-section (1) in respect of any
matter affecting his department and may inspect or cause to be inspected, the
administration of a [Zila Panchayat]" in respect of such matters.

Certain other 226- (1) The District Magistrate may, from time to time, call after reasonable

powers and notice, a meeting of himself, the Adhyaksha and the Mukhys Adhikari and if

‘g)t!“te§ (t)f considered necessary also the Vitta Adhikari, to discuss matters relating to
IStric

expenditure from the budget grant of the [Zila Panchayat]* relating to planning and

Magistrates development.

(2) The District Magistrate shall furnish quarterly report to the State
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Government about the progress of development work.

A work, or institution, constructed or maintained in whole or part, at the
expense of as [Zila Panchayat]' , and all registers, books, accounts or documents
relating thereto shall at all times be opened to inspection by such officers as the
State Government appoints in this behalf.

(1) The prescribed authority may, within the limits of its jurisdiction by order
in writing, prohibit the execution or futher execution of a resolution or order
passed or made under this or any other enactment by a [Zila Panchayat]', or
committee of a [Zila Panchayat]', or a joint committee, or servant of a [Zila
Panchayat]' or a committee, if in its opinion such resolution or order is patently
illegal or Ultra vires or inconsistent with any order or direction given by the State
Government under this Act or is Of a nature to cause or tend to cause obstruction,
annoyance or injury to the public or to any class or body or persons lawfully
employed, or danger to human life, health or safety, or a riot or affray and may
prohibit the doing or continuance by any person of any act in pursuance of or
under cover of such resolution or order.

(2) Where an order is made under sub-section (1) a copy thereof, with a
statement of the reasons for making it, shall forthwith be forwarded by the
prescribed authority to the State Government which may after calling for an
explanation from the [Zila Panchayat]' and considering the explanation, if any,
made by it, rescind, modify or confirm the order.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats..]i Adhi'niyam, 1961]

[Section 229-231]

Extraordinary
powers of
District Magis-
trate in case of
emergency

229-

(3) Where the execution or further execution of a resolution or order is
prohibited by an order made under sub-section (1) and continuing in force, it shall
be the duty of the [Zila Panchayat]® or the committee of the [Zila Panchayat]* or
the joint committee or any officer or servant of the [Zila Panchayat], or of the
committee of the [Zila Panchayat]" or ot the joint Committee, if so required by the
authority making the order under the said sub-section, to take any action which it
would have been entitled to take, if the resolution or order had never been made or
passed, and which is necessary for preventing any person from doing or continuing
to do anything under cover of the resolution or order of which the further
executionis prohibited.

(1) In case of emergency the District Magistrate may provide for the
execution of any work, or the doing or any act which the [Zila Panchayat]" or
Committee or Joint Committee thereof is empowered to execute or do, and the
immediate execution or doing of which is, in his opinion, necessary for the safety
or protection of the public, and may direct that the expenses of executing the work
or doing the Act shall be forthwith paid by the [Zila Panchayat]®.

(2) If the expense is not so paid the District Magistrate may make an order
directing the person having the custody of the Zila Nidhi to pay the expense from
such fund and such person shall act upon such direction.

(3) The District Magistrate shall forthwith report to the [Zila Panchayat]* and
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the prescribed authority every case in which he uses the powers conferred on him
by this section.

(1) If at any time, upon representation made or otherwise, it appears to the
State Government that a [Zila Panchayat]", or joint Committee, or other Committee
of the [Zila Panchayat]" has made default in performing a duty imposed on it by or
under this or any other enactment, the State Government may, by order in writing,
fix a period for the performance of that duty.

(2) If that duty is not performed with the period so fixed, the State
Government, may appoint the District Magistrate, or any other person to perform it
and may direct that the expense, if any, of performing the duty shall be paid, within
such time as may be fixed by the District Magistrate or any other person authorized
by the State Government in this behalf, by the Paishad.

(3) If the expense is not so paid, the District Magistrate or any, other person
authorized by the State Government in this behalf with the previous sanction of the
State Government may, make an order directing the person having the custody of
the Zila Nidhi to pay the expenses from such fund.

(1) The State Government may remove a member of the [Zila Panchayat]® on
any of the following grounds:

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 231]

(a) that he has acted as a member of the [Zila Panchayat]®> or member
of any committee by voting or taking part in the discussion of any matter in
which he has directly or indirectly, a personal interest or in which he is
professionally interested on behalf of a client, principal or other person;

(b) that he has become physically or mentally incapacitated for
performing his duties as such member;

(c) that he has been guilty, whether in his present or an earlier term of
office within five years, of misconduct in the discharge of his duty as such
member or has contravened any of the provisions of this Act or caused loss or
damage to the fund or property of the [Zila Panchayat]® and such misconduct,
contravention or causing of loss or damage renders him unfit, in the opinion
of the State Government, to continue to be a member :

Provided that no order of removal shall be made by the State
Government under this section unless the member concerned has been given a
reasonable opportunity of showing cause why such order shall not be made;

[(cc) that he has taken the benefit of reservation under section 18-A on
the basis of a false declaration subscribed by him stating that he is a member
of the Scheduled Castes, the Scheduled Tribes or the Backward Classes, as
the case may be;
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(ccc) that he suffers from any of the disqualifications referred to in
section 26.]’

(2) The removal shall be made by notification in the Gazette and shall become
effective from the date of publication of such notification.

(3) Notwithstanding anything in any other enactment, where a member
specified in [clause (a)]® of sub-section (1) of section 18 is removed from
membership under this section he shall with effct from the date of publication of
notification of removal under sub-section (2), cease to hold the office of Pramukh
[***]* and a vacancy shall be deemed to have been created in that office.

@ [T

(5) A person who has been removed from membership of the [Zila
Panchayat]® under clause (a) or caluse (c) of sub-section (1) shall be disqualified
for being chosen [***]' [***]® a member of the [Zila Panchayat]® and being
elected a Pramukh of a Kshettra Samati [***]° for a period of five years from the
date of his removal :

Provided that the State Government may, at any time by order, remove the
disqualification.

Deleted by section 24 of U.P. Act no. Il of 1963

Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
Substituted by section 113 (a)(i) ibid.

Omitted by section 113 (a)(ii) ibid.

Omitted by section 113 (b) ibid.

Omitted by section 113 (c) ibid.

Added by section 21 of Chapter-111 of U.P. Act No. 33 of 1999.
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233.

If at any time, upon representation made, or otherwise, it appears to the State
Government that a [Zila Panchayat]* makes default in the performance of any duty
imposed on it by or under this or any other enactment, or exceeds or abuses its
powers, the State Government may, after calling for an explanation from the [Zila
Panchayat]® and considering any objection made by it to action being taken under
this section, and upon being satisfied that resort to such action is desirable by an
order, With the reasons for making it published in the Gazette, [dissolve the Zila
Panchayat]”.

Where a [Zila Panchayat]? is dissolved under section 232, the following
consequences shall follow:

(a) all members of the [Zila Panchayat]? including the Adhyaksha shall,
on a date to be specified in the order, vacate their offices as such hut without
prejudice to their [eligibility for being elected as a member or as an
Adhyaksha]® under this Act.

(b) As soon as may be, thereafter, [the [Zila Panchayat]® shall be
reconstituted in accordance with the provisions of the Act]*;

(c) such person or persons as the State Government may appoint in that
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behalf shall so long as the [Zila Panchayat]® is not recomputed exercise and
perform, so far as may be, the powers and duties of the [Zila Panchayat]* and
shall be deemed to be the [Zila Panchayat]® for all purposes. .

[***]6

[***]6

(1) The provisions of [sections 225 to 233]’ shall as far as may be, apply to
[Kshettra Panchayats]’ as if the expressions "[Zila Panchayat]’ Adhyaksha",

"Mukhya Adhikari" and “Zila Nidhi” had been substituted by the expression
"[Kshettra Panchayat]*","Pramukh"”, Khand Vikas Adhikari" and "Kshettra Nidhi":

Provided that the District Magistrate may delegate any or all of his powers
under the said sections to a Sub-Divisional Officer exercising jurisdiction within
the whole or part of the, Khand.

2) [=T°
) [=T°
(@) [’
1. Subs. by section 25(2) of U. P. Aot No. Il of 1963.
2. Substituted by section 61 of U.P. Act No. 9 of 1994,
3. Omitted by section 114 (a) ibid.
4. Substituted by section 114 (b) ibid.
5. Omitted by section 115 ibid.
6. Omitted by section 116 ibid.
7. Substituted by section 117 (a) ibid.
8. Omitted by section 117 (b) ibid
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CHAPTER XI
RULES, REGULATIONS AND BYE-LAWS

(1) The State Government [may by notification in the Gazette make rules]*
consistent with this Act in respect of any matter or matters for which the power of
making rules is expressly or by implication conferred by this Act, and may also
make rules which are otherwise requisite for carrying out the purposes of this Act.

(2) Any rule made under sub-section (1) may be general for all [Zila
Panchayats]* or all [Kshettra Panchayats]* or special for anyone or more [Zila
Panchayats]* or [Kshettra Panchayats]* to be specified, [***]°.

[(3) All rules made under this Act shall, as soon as may be after they are made
be laid before each House of the State Legislature while it is in session for a total
period of thirty days extending in its one session or more than one successive
sessions, and shall, unless some later date is appointed, take effect from the date of
their publication in the Gazette, subject to such modifications or annulments as the
two Houses of the State Legislature may during the said period agree to make so,
however, that any such modification or annulment shall be without prejudice to the
validity of anything previously done thereunder.]?
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Power to make ~ 238- (1) A [Zila Panchayat]* may, by special resolution, make regulations
regulations as consistent with this Act and with any rule, and with any regulation made by the
to conduct of State Government under sub-section (2) as to all or any of the following matters : -

business etc. ) ) )
(@) the time and place of its meetings;

(b) the manner of convening meetings, and of giving notice thereof;

(c) the conduct of proceedings including the asking of questions by
members at meetings, and the adjournment of meetings ;

(d) the establishment of committees other than advisory committees, for
any purpose and the determination of all matters relating to the constitution
and procedure of such committees ;-

(e) the delegation of powers, duties or functions, to:

(i) Adhyaksha of the [Zila Panchayat]* or Pramukh of [Kshettra
Panchayat]*;

(ii) a committee constituted under clause (d) ;
(iii) a chairman of such committee ;

(iv) the Mukhya Adhikari or any other servant of the [Zila
Panchayat]* ;

(F) the absentee or other allowances of the servants employed by a [Zila
Panchayat]® including the servants placed at the disposal of the Kshettri
Samitis;

Subs. by section 28(i) of U. P Act No.3 of 1973.
Del. by section 28 (ii) ibid.

Substituted by section 28 (iii) ibid.
Substituted by section 61 of U.P. Act No. 9 of 1994,

A~ wbheE
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(g) the amount and nature of the security to be furnished by a servant of
a [Zila Panchayat]" including a servant placed at the disposal of any [Kshettra
Panchayat]* from whom it is deemed expendient to require security;

(h) the grant of leavy to servants of a [Zila Panchayat]’, and the
remuneration to be paid to the persons, if any, appointed to act for them whilst
on leave ;

(i) the conditions of service, including period of service of all servants
of a [Zila Panchayat]' including servants placed at the disposal of any
[Kshettra Panchayat]' and the conditions under which such servants, or any of
them, shall receive gratuities, annuties or compassionate allowances on
retirement or on their becoming disabled through the execution of their duty,
and the amount of such gratuities, annuties or compassionate allowances ; and
the conditions under which any gratuties, annuties or compassionate
allowances may be paid to the surviving relatives of any such servants whose
death has been caused through the execution of their duty;

(i) the payment of contribution, at such rates and subject to such
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conditions, as may prescribed in such regulations, to a pension. or provident
fund established by the [Zila Panchayat]*, or with the approval of the [Zila
Panchayat]" by the said servants;

(k) principles and manners, of recruitment in, respect of the servants of
the [Zila Panchayats]* including servants placed at the disposal of any
[Kshettra Panchayat]" :

(1) procedure to be followed, in making papers available to the Vitta
Adhikari for audit and the action to be taken upon observations made by him ;

(m) procedure to be followed in filling casual vacancies of officers and
servants ;

(n) manner in which the functions transferred to the [Zila Panchayat]*
under sub-section (2) of section 31 shall be performed :

Provided that the regulations framed in the foregoing clause shall be in
conformity with any, general or special orders of instructions issued by the
State Government ;

(o) the conditions subject to which sums due to a, [Zila Panchayat]* or
a [Kshettra Panchayat]’ may be written off as irrecoverable, and the
conditions subject to which the whole or any part of a fee chargeable for
distress, may be remitted ;

(P) all matters similar to, those set forth in clause (e) to (0) or in respect
of which power to make regulations is conferred expressly or by implication
in this Act and not otherwise provided for in this sub-section; and

() all matters similar to those set forth in clauses (a) to (d) and not
otherwise provided for in this sub-section.

1. Substituted by section 61 of U.P. Act No. 9 of 1994.
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Power of [Zila
Panchayat]® to
make bye-laws

239-

(2) The State Government may, if it thinks fit, make regulations consistent
with this Act in respect of any of the matters specified in clauses (e) to (m) and (0)
to (q) of sub-section (1); and any ngulation so made shall have the effect of
rescinding any regulation made by the [Zila Panchayat]" under the said sub-section
in respect of the same matter or inconeistent therewith.

(1) A [Zila Panchayat]' may, and where required by the State Government
shall, make bye-laws for its own purposes and for the purposes of [Kshettra
Panchayats]*, applicable to the whole or any part of the rural area of the district,
consistent with this Act and with any rule, in respect of matters required by this
Act to be governed by bye-laws and for the purposes of promoting or maintaining
the health, safety and convenience of the inhabitants of the rural area of the district
and for the furtherance of the administration of this Act in the Khand and the
district.

(2) In particular and without prejudice to the generality of the power
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conferred by sub-section (1,), a [Zila Panchayat]" may, in the exercise of the said
power, make any bye-laws described in the list below

A- Building

(@) Declaring with reference to clause (d) of sub-section (2) of section
164 and alteration of any specific description to be a "material alteration™ ;

(b) prescribing that, on payment of fees in accordance with such scale
as is specified in this behalf plans and specifications shall be obtainable from
the [Kshettra Panchayat]" ;

(c) fixing with reference to section 166 the period for which a sanction
shall remain in force

(d) prescribing the type and description of building which may '‘or may
riot and the purpose for which a building may or may not be erected in any
prescribed area or areas within a controlled rural area;

(e) Prescribing the circumstances in which a temple mosque church or
other sacred building mayor may not be erected, re-erected or altered in a
controlled rural, area ;

(F) prescribing with reference to the erection, re-erection or alteration of
buildings, or any class of buildings, all or any of the following matters-

(i) the materials and method of construction to be used for
external and party' walls, roofs and floor;

(it) the position and, the materials to be used in and method of
construction of fire-places, chimneys, drains, latrines, privies, urinals
and cesspools ;

(iii) the height and slope of the roof above the upper most floor
upon which human beings are to live or cooking operations are to be
carried on;

(iv) the ventilation and space to be left about the building to
secure free circulation of air and to facilitate scavenging and for
prevention of fire ;

1. Substituted by section 61 of U.P. Act No. 9 of 1994,
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(v) the level and width of foundation, level of lowest floor and
stability of structure :

(vi) the number and height of storeys of which the building may
consist ;

(vii) the means to be provided for, egress from the building in
case of fire ;

(viii) any other matter affecting the ventilation or sanitation of
building ; and

(ix) the conditions subject to which sanction for the construction
or alteration of a well may be refused or granted, with a view to
prevent pollution of water or danger to any person using the well;

(9) Regulating in any manner not specifically provided for in this Act,
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the erection of any enclosure, wall, fence, tent, awning, or other structure, of
whatsoever kind or nature, on any land within a controlled rural area.

B-Drains, privies, cesspools, etc.

(a) Regulating in any manner not specifically provided for in this Act,
the construction, alteration, maintenance, reservation, cleansing and repair of
drains, ventilation shafts and pipes, water closets, privies, latrines, urinals,
cesspools and other drainage works ;

(b) regulating or prohibiting the discharge into drains, or deposit
therein, of sewage, sullage, polluted water and other offensive or obstructive
matter.

C-Streets

(2) Determining the information and plans to be furnished to the
[Kshettra Panchayat] under section 176 ;

(b) permitting, prohibiting or regulating the use or occupation of any or
all public streets or places by itinerant vendors by or by any person for the
sale of articles, or for the exercise of any calling or for the Betting up of any
booth or stall and providing for the levy of fees for such use or occupation;

(c) regulating the conditions on which permission may lie given by the
[Kshettra Panchayat]® under section 181 for projections over streets and
drains and by the [Zila Panchayat]' under section 209 for the temporary
occupation of streets.

D-- Markets, slaughter-houses, sale of food, etc.

(@) Prohibiting the use of any place as a slaughter-house, or as a market
or shop for the sale of animals intended for human food or of meat, or of fish,
in default bf a licence granted by the [Kshettra Panchayat]* or otherwise than
in accordance with the conditions of a licence so granted;

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,
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(b) prescribing the conditions subject to which and the circumstances
in which, and the areas or localities in, respect of which licences for such use
may be granted, refused, suspended or withdrawn;

(c) providing for the inspection of, and regulation of the conduct of
business, in, a place used as aforesaid so as to secure Cleanliness therein or
to minimize any injurious, offensive Or dangerous, effect arising or likely to
arise therefrom;

(d) providing for the establishment, and for the regulation and
inspection of markets and slaughter-houses, of livery stables, of on-camping
grounds, of sarais of flour-mills, of bakeries, of places for the manufacture,
preparation or sale of specified article of food or drink, or for keeping or
exhibiting animals for sale or hire or animals of which the produce is sold,
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and of places of public entertainment or resort, and for the proper and cleanly
conduct of business therein; and

(e) prescribing the conditions subject to which, and the circumstances
in which, and the areas or locality in respect of which, licences for the
purposes of sub-head (d) may be granted, refused, suspended or withdrawn,
and fixing the fees payable for such licences, and prohibiting the
establishment of business places, mentioned in sub-head (d) in default of
licence granted by the [Kshettra Panchayat]" or otherwise than in accordance
with the conditions of a licence so granted.

E-Offensive trades

(a) Except where and so far as is inconsistent with any- thing contained
in the Petroleum Act, 1934, or in rules made thereunder, prohibiting the use of
any place, in default of a licence granted by the [Zila Panchayat]* or
otherwise than in accordance with the conditions of licence so granted, as a
factory or other places of business-

(i) for boiling and storing offal, blood, bones, guts or rags,
(ii) for the manufacture of leather or leather goods,

(iit) for melting tallow or sulphur,

(iv) for burning or baking bricks, tiles, pottery or lime,

(v) for soap-making,

(vi) for oil-boiling,

(vii) for storing hay, straw, thatching grass, wood, coal or other
dangerously infalmmable material,

(viii) for storing petroleum or any inflammable oil or spirit,
(ix) for storing and pressing cotton and cotton refuse,

(x) for any other purpose if such use is likely to Cause a public
nuisance or involve risk of fire ;

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,
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(b) prescribing (but not so as to derogate from any power conferred on
a [Zila Panchayat]" by section 202) the circumstances in which and the areas
or localities in respect of which licences may be granted, refused, suspended
or withdrawn; and

(c) providing for the inspection and regulation of the conduct of
business in a place used as aforesaid, so as to secure cleanliness therein or to
minimize any injurious, offencesive or dangerous effect arising or likely to
arise therefrom.
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F-Public safety and convenience

(@) 1%,

(b) imposing the obligation of taking out licences on the proprietors or
drivers of vehicles (other than motor vehicles), boats or animals kept or
plying for hire, or .on persons hiring themselves out for the purpose of
carrying loads within the limits of the rural area of the district, and fixing the

fees payable for such licences and the conditions on which they are to be
granted and may be revoked,;

(c) fixing and regulating the use of place at which boats may be
moored, loaded and unloaded, and prohibiting the mooring, loading and
Unloading of boats except at such places as may be prescribed by the [Zila
Panchayat]" ;

(d) providing for the seizure and confiscation of ownerless animals
straying within the limits of the rural area of the district ;

(e) prohibiting or regulating, with a view to promoting the public
safety or convenience, any act which occasions or is likely to occasion a
public nuisance and for the prohibition or regulation of which no provision is
made under this heading;

() promoting and regulating supply of drinking water.

G-Sanitation and prevention of disease

(@) Controlling and regulating the use and management of burial and
burning grounds and fixing the fees to be charged where such grounds have
been provided by the [Zila Panchayat]*, and prescribing or prohibiting routes
for the removal of corpses to burial or burning grounds ;

(b) regulating sanitation and conservancy ;

(c) providing, in default of a bye-law made under the preceding sub-
head, for the registration and inspection of lodging houses, the prevention of
overcrowding, prescribing the notices to be given in the case of any
infectious or contagious disease breaking out therein and generally for the
proper regulation of lodging houses;

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,
2. Omitted by section 8 of UK Act no 13 of 2006.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]? Adhiniyam, 1961]
[Section 239]

(d) prohibiting or regulating, with a view to sanitation or the
prevention of disease, any act which occasions, or which is likely to
occasion, a public nuisance and for the prohibition or regulation of which no
provision is made under this heading.

H - Miscellaneous

(a) Prohibiting or regulating any act which occasions or is likely to
occasion or is public nuisance, for the prohibition or regulation of which no
provision is made elsewhere by, or under this Act;

(b) providing for the registration of births, deaths and marriages, and
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the taking of census within the rural area and for the compulsory supply of
such information as may be necessary to make-such registration or census
effective ;

(c) for the protection from injury or interference of. anything within the
rural area being the property of Government or of the [Zila Panchayat] or a
[Kshettra Panchayat]* or being under the' control of the [Zila Panchayat]* or a
[Kshettra Panchayat]" :

(d) providing for the holding of fairs and industrial exhibitions within
the, rural area of the district and under the control of the [Zila Panchayat]' or
the Kshetra Samiti, and fixing the fees to be levied thereat;

(e) requiring and regulation the appointment by owners of buildings
and lands in the rural area of the district of persons residing within or near
the said area to act as their agents for all or any of the purposes of this act or
of any rule or bye-laws;

(f) specifying the records and documents belonging to, or in the
possession Of, the [Zila Panchayat]' or the [Kshettra Panchayat]' of which
inspection may be made or copies given; and the charges to be levied or
inspection or copies of such records and documents; and regulating
inspection and the giving of copies;

(9) providing for the granting of licences for the sale and for the
dispensing of medicinal drugs;

(h) providing for the registration and control of midwives and dias
publicly practicing their profession;

(i) providing for the establishment and maintenance of maternity,
centres and child welfare clinics ;

(i) providing for establishment, maintenance and grant -in-aid to
institutions of physical culture ;

(k) regulating poor houses, orphanages, libraries, asylums, veterinary
hospitals, markets, inspection houses, public parks and gardens and other
public institutions ;

(D regulating fairs, cattle markets, agricultural shows and industrial
exhibitions held under the authority of a [Zila Panchayat]* or a [Kshettra
Panchayat]" or otherwise, to which the public is allowed access;

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 240-242]

(m) prohibiting the obstruction of any streams, channels, or drains
under the control of the [Zila Panchayat]' or a Kshettra Samitl and providing
for the removal of any such obstruction ;

(n) for removing, demolishing, or securing dangerous buildings, trees
or places ;

(o) providing for the dostruction of unclaimed, diseased or rabid dogs
and noxious animals;

(p) prescribing conditions for the inspection of the minute books of the
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[Zila Panchayat]® or a [Kshettra Panchayat]" and assessment lists of the [Zila
Panchayat]" ;

(q) prohibiting the discharge of the water of any sink, drain, steam
engine or boiler, or of any filthy, offensive or injurious matter into any river,
tank or other source of water supply, or into any specified portion thereof
ordinarily used for drinking or bathing purposes.

In making a rule the State Government, and in making a bye-law the [Zila
Panchayat]® with the sanction of the prescribed ,authority may direct that a breach
of it shall be a punishable with fine which may extend to [one thousand rupees]?
and, when the breach is a continuing breach with a further fine which may extend
to [fifty rupees]? for every day after the first conviction during which the offender
is proved to have persisted in the offence, or, in default of the fine, with an
imprisonment which may extend to three months.

(1) The power of the State Government to make regulations under this
Chapter is subject to the condition of the regulations being made after previous,
publication and of their not taking effect until they have been published in the
Gazette.

(2) Any regulation made by the State Government may be general for all
divisions or districts or for all divisions or districts not expressly accepted from its
operation, or may be special for the whole or any part of any one or more than one
division or district as the State Government direct.

(1) The power of a [Zila Panchayat]" to make regulations under clauses (e) to
(g) of sub-section (1) of section 238 shall be subject to the condition of the
regulations not taking effect until they have, been confirmed by the State
Government.

(2) The power of a [Zila Panchayat]® to make bye-laws shall be subject to the
conditions of the bye-laws being made after previous publication and of their not
taking effect until they have been confirmed by the prescribed authority and,
published in the Gazette.

(3) The prescribed authority in confirming a bye-law, or the State
Government in confirming regulation, may make any change in its form that
appears necessary.

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,
2. Subs. by section 118 ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 243-244]

(4) No alteration or rescission f a regulation made under clauses (e) to (q) of
sub-section (1) of section 238 shall have effect unless and until it has been
confirmed by the State Government and likewise to alteration or rescission of at
by-law by a [Zila Panchayat]' shall have effect unless and until it has been
c8nfirmcd by the prescribed authority.

(5) The State Government may, after previous publication of its intention,
rescind any regulation or the prescribed authority may similarly rescind any bye-
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law, which it has confirmed and, thereupon, the regulation or bye-raw shall cease
to have effect.

CHAPTER XIlI
PROCEDURE

Where any notice issued under any section of this Act or under any rule or
bye-laws requires an act to be done, for which no time is fixed by such section or
rule or bye-law, the notice shall specify a reasonable time for doing the same; and
It shall rest with the court to determine whether the time so specified was a
reasonable time within the meaning of this section.

(1) Every notice or bill issued or prepared under any section of this Act or
under any rule or bye-law shall, unless it is in such section or rule or bye-law
otherwise expressly provided, be served or presented -

(a) by giving or tendering the notice or bill, or sending it by post, to the
person to whom it is addressed, or

(b) if such person is not found, then by leaving the notice or bill at his last
known place of abode, if within the jurisdiction of the [Zila Panchayat] or the
concerned [Kshettra Panchayat] , as the case may be, or by giving or
tendering notice or bill to some adult male member or servant of his family, or
by causing the notice or bill to be fixed on some conspicuous part of the
building or land, if any, to which the notice or bill relates.

(2) When a notice under this Act or under a rule or a bye-law is required or
permitted by or under this Act, or under a rule or a bye-law to be served upon an
owner or occupier of a building or land, the service thereof, in cases not otherwise
specially provided for in this Act, shall be effected either-

(@) by giving or tendering the notice or sending it by post, to the owner
or occupier, of if there be more owners or occupiers than one, to anyone of
them, or

(b) if no such owner or occupier is found, then by giving or tendering
the notice to an adult male "member" or servant of his family, or causing the
notice to be fixed on some conspicuous part , of the building or land to which
the same relates.

(3) Whenever the person on whom a notice or bill is to be served is a minor,
service upon an adult made member or servant of his family shall be doomed to be
service upon the minor.

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]' Adhiniyam, 1961]

[Section 245-249]
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No notice or bill shall be invalid for defect of form.

If a notice has been given under the provisions of this Act or under a rule or
bye-law to a person requiring him to execute a work or to provide or do or refrain
from doing anything within time specified in the notice, and if such a person fails
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to comply with such a notice, then --

(a) the [Zila Panchayat]" or the concerned [Kshettra Panchayat]*, as the
case may be-may cause such work to be executed or such thing to be provided
or done, and may recover all expenses incurred by it on such account from the
said person in the manner provided in Chapter VIII and, further

(b) the said person shall be liable, on conviction before a magistrate, to
a fine which may extend to one hundred rupees, and, in case of a continuing
breach, to a further fine which may extend to five rupees for every day after
the date of the first conviction during which the offender is proved to have
represented in the offence.

Unless otherwise expressly provided, no court shall take cognizance of any of
the offences punishable under this Act or under any rule or bye-law, except on the
complaint of, or upon information received from, the [Zila Panchayat]" or the
concerned [Kshettra Panchayat]' or some person authorized by the [Zila
Panchayat]' or the concerned [Kshettra Panchayat]' by general or special order in
this behalf.

(1) The Adhyaksha of a [Zila Panchayat]' or the Pramukh of It [Kshettra
Panchayat]' may either before or after the institution of proceedings, compound an
offence against this Act or a rule or bye-law, provided that no offence shall be
compoundable which is constituted by failure to comply with a written notice
issued by the [Zila Panchayat]' or the Khettra Samiti, or on behalf of the [Zila
Panchayat]" or the [Kshettra Panchayat]®, unless arid until the notice has been
complied with in so far as compliance is possible.

(2) When an offence has been compounded the offender if in custody shall be
discharged and no further proceeding shall be taken against him in respect of the
offence so compounded.

(3) Sums paid by way of composition under this section shall be credited to
the Zila Nidhi or the Kshettra Nidhi, as the case may be.

If through an act, neglect or default on account where of a person has incurred
a penalty imposed by or under this Act any damage to the property of the [Zila
Panchayat]' or any [Kshettra Panchayat]" has been caused, the person incurring
such penalty shall be liable to make good such damage as well as to pay such
penalty and the amount of damage shall, in case of dispute, be determined by the
magistrate by whom the person incurring such penalty is convicted, and on
nonpayment of such amount on demand the same shall be levied by distress; and
such magistrate shall issue his warrant accordingly.

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 250-253]
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Every police officer shall give immediate information to the [Zila Panchayat]*
or the concerned [Kshettra Panchayat]' , as the case may be, of an offence coming
to his knowledge which has been committed against this Act or any Act wherein or
whereunder provision is made for the fine being credited to the Zila Nidhi or the
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Kshetra Nidhi or against any rule made under any of the said Acts, and shall be
bound to assist all members officers and servants of the [Zila Panchayat]* and of
any [Kshettra Panchayat]" in the exercise of their lawful authority.

(1) any person aggrieved by any order or direction made by a [Zila
Panchayat]' or a kshetra Samiti, as the case may be, under the powers conferred
upon it by sections 165 (1), 171, 184, 191(6), 193, 202, 216, 218, 221 or under a
bye-law made under sub-head (a) of Heading D and under heading E of sub-
section (2) of section 239, may within thirty days from the date of such direction or
order, exclusive of the time requisite for obtaining a copy thereof, appeal to such
officers as the State Government may appoint, for the purpose of hearing such
appeals or any of them or, failing such appointment, to the district magistrate.

(2) The appellate authority may, if it thinks fit, extend the period allowed by
sub-section (1) for appeal.

(3) No appeal shall be dismissed or allowed impart or whole unless
reasonable opportunity of showing cause or being heard has been given to the
parties.

(1) The court deciding the appeal shall have power to award costs at its
ciscretion.

(2) Costs awarded under this section to the [Zila Panchayat]* or a [Kshettra
Panchayat]' shall be recoverable by the [Zila Panchayat]' or the [Kshettra
Panchayat]® as if they were arrears of a tax due from the appellant.

(3) If the [Zila Panchayat]" or a [Kshettra Panchayat]® fails to pay any costs
awarded to an appellant under this section within ten days after the date of the
communication of the order for payment thereof, the court awarding the costs may
order the person having the custody of the balance of the Zila Nidhi or the Kshettra
Nidhi, as the case may be, to pay the amount.

(1) No order or direction referred to in section 251 shall be questioned in any
other manner or by any other authority than is provided therein.

(2) The order of the appellate authority confirming, setting aside or modifying
any such order or direction, shall be final :

Provided, first, that it shall be lawful for the appellate authority, upon
application, and after giving notice to the other party, to review any order passed
by him in appeal by a further order passed within three months from the date of his
original order:

Provided, secondly, that in case any order or direction referred to in section
251 infringes the civil right of any person, he shall be entitled to question the said
order or direction in any civil court having jurisdiction in the matter.

1. Substituted by section 61 o chapter 11T ot U.P. Act No. Y of 1994.
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When an order or direction of the kind specified in section 251 is subject to
appeal and appeal has been instituted against it, or a civil suit has been filed
concerning the subject matter of any order or direction made under section 251 all
proceedings to enforce such order or direction and all prosecutions for a breach
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thereof may by order of the appellate authority or of the civil court, as the case
may be suspended pending the decision of the appeal or the civil suit; and if such
order is set aside on appeal or by the decree of the civil court, disobedience thereto
shall not be deemed to be an offence.

(1) Should a dispute arise touching the amount of compensation which the
[Zila Panchayat]" or a [Kshettra Panchayat]" is required by this Act to pay, it shall
be settled in such manner as the parties may agree, or in default of agreement by
the collector upon application made to him by the [Zila Panchayat]' , the [Kshettra
Panchayat]" or the person claiming compensation.

(2) Any decision of the collector awarding compensation shall be subject to a
right of the applicant for compensation to require reference to the district judge in
accordance with the procedure set forth in section 18 of the Land Acquisition Act,
1894.

(3) In cases in which compensation is claimed in respect of land, the collector
and the district judge shall, as far as may be, observe the procedure prescribed by
the said Act for proceedings in respect of compensation for the acquisition of land
acquired for public purpose.

(1) Should a dispute arise between a [Zila Panchayat]' or a [Kshettra
Panchayat]' and any other local authority en any matter in which they are Jointly
interested, such dispute shall the referred to the State Government whose decision
shall be final.

(2) The State Government may regulate by rule the relations to be observed
between [Zila Panchayats]* and [Kshettra Panchayat]" and other local authorities in
any matter in which they are jointly interested.

(1) No suit shall be instituted against a [Zila Panchayat]' or a [Kshettra
Panchayat]" or against a member officer or servant of a [Zila Panchayat]" or a
[Kshettra Panchayat]® , in respect of an act done or purporting to have been done in
its or his official capacity until the expiration of two months next after notice in
writing has been, in the case of a [Zila Panchayat]® or a [Kshettra Panchayat]® left
at its office, and, in the case of a member, officer or servant, delivered to him or
left at his office or place of abode explicitly stating the cause of action, the nature
of the relief sought the amount of companion claimed and the name and place of
abode of the intending plaintiff, and the plaint shall contain a statement that such
notice has been delivered or left.

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 258-261]

(2) If the [Zila Panchayat]' or the [Kshettra Panchayat]' or the member,
officer or servant has before action is commenced, tendered sufficient amends to
the plaintiff the plaintiff shall not recover any sum in excess of the amount so
tendered and shall also pay ail costs incurred by the defendant after such tender.
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(3) No action such as is descried in such-section (1) shall, unless it is an
action for the recovery of immovable property or for a declaration of title thereof,
be commenced otherwise than within six months next after the accrual of the cause
of action :

Provided that nothing in sub-section (1) shall construed to apply to a suit
wherein the only relief claimed is an injunction of which the object would be
defeated by the giving of the notice or the postponement of the commencement of
the suit or proceeding.

No civil court shall, in the course of any suit, grant any temporary injunction,
or made any interim order-

(a) restraining any person from exercising the powers or performing the
functions or duties of a member, Adhyaksha, Upadhyaksha, officer or servant of a
[Zila Panchayat]® or of a committee or sub-committee of a [Zila Panchayat]* on the
ground that such person has not been duly elected, co-opted or appointed as such
member, Adhyaksha, Upadhyayaksha, officer or servant; or

(b) restraining any person from exercising the powers andperforming the
functions and duties of a member, Pramukh, Up-Pramukh, officer or servant, of
[Kshettra Panchayat]' or of a committee or sub-committee of a [Kshettra
Panchayat]' on the ground that such person has not been duly elected, co-opted or
appointed such member, Pramukh, Up-Pramukh, officer or servant; or

(c) restraining any person or persons, or any [Zila Panchayat]' or [Kshettra
Panchayat]' or committee or sub-committee of a [Zila Panchayat]* , or a [Kshettra
Panchayat]' from holding any election, or from holding any election in any
particular manner.

Chapter XIII
MISCELLANEOUS

The State Government may, by notification in the Gazette, delegate to the
prescribed authority, in respect of any specified [Zila Panchayat]', or [Zila
Panchayats]* or [Kshettra Panchayat]* or [Kshettra Panchayats]* anyone or more of
the powers vested in it by this Act.

The minute books of the [Zila Panchayat]" and every [Kshettra Panchayat]*
and the assessment lists of the [Zila Panchayat]" shall be open to inspection free of
charge by any tax payer or elector under conditions to be prescribed by bye law in
this behalf.

Books containing every rule, regulation and bye law shall be kept in the office
of the [Zila Panchayat]® or the [Kshettra Panchayat] as the case may be, and shall
be open, during the ordinary hours of business, inspection, free of charge by any
person and shall be for sale to the public at such office at a reasonable price to be
specified by, bye-law in this behalf.

1. Substituted by section 61 of chapter Il of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 262-264B]
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A copy of any receipt, application, plan, notice, order, entry in a register or
other document in the possession of a [Zila Panchayat]' or a [Kshettra Panchayat]*
shall, if duly certified by the legal keeper thereof or other person authorized in this
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behalf, be received as prima facie evidence of the existence of the entry or
document and shall be admitted as evidence of the matters and transactions therein
recorded in every case where and to the same extent as, the original entry or
document would, if produced, have been admissible to prove such matters.

No officer or servant of a [Zila Panchayat]" or of a [Kshettra Panchayat] shall
in any legal proceeding to which the [Zila Panchayat]" or the [Kshettra Panchayat]*
is not a party, be required to produce any register or document, the contents of
which can be proved under the preceding section by a certified copy, or to appear
as a witness to prove the matters and transactions recorded therein unless by order
of the court made for special cause.

Any member of a [Zila Panchayat]" or a [Kshettra Panchayat]' may inspect
any work or institution constructed or maintained, in whole or part, that the
expense of the [Zila Panchayat]" or the [Kshettra Panchayat]" , as the case may he,
and with the previous sanction of the Adhyaksha any register, book, accounts or
other documents in the office of the [Zila Panchayat] or the [Kshettra Panchayat]*
as the case may be.

(1) The Adhyaksha and Upadhyaksha of a Zila Panchayat and the Pramukh
and Up-Pramukhs of a Kshetttra Panchayat shall receive such honoraria and such
allowances as may be prescribed.

(2) The members of a Zila Panchayat, other than Adhyaksha and
Upadhyaksha and members of a Kshettra Panchayat other than Pramukh and Up-
Pramukh, shall receive such allowances as may be prescribed.

(1) The election to the office of an Adhyaksha, Upadhyaksha or a member of
a Zila Panchayat and a Pramukh, Up-Pramukh or a member of a Kshettra
Panchayat shall be held by secret ballot in the manner provided by rules which
shall also provide for resolution of doubts and disputes relating to the election of
such Adhyaksha, Upadhyaksha, Pramukh and Up-Pramukh.

(2) The superintendence, direction and control of the conduct of election of
the office of an Adhyaksha, Upadhyaksha or a member of a Zila Panchayat and of
a Pramukh, Up-Pramukh or a member of a Kshettra Panchayat shall vest in the
State Election Commision.]?

[(3) Except as provided in sub-section (4), the State
Government shall, in consultation with the State Election
Commission, by notification, appoint the date or dates for
general election of the Adhyaksha, Upadhyaksha or members of
a Zila Panchayat or the Pramukh, the Senior Up-pramukh, the
Junior Up-pramukh or members of a Kshettra Panchayat.

(4) The State Election Commission shall, in consultation
with the State Government, by notification, appoint the date or
dates for by election of the Adhyaksha, Upadhyaksha or
members of a Zila Panchayat or Pramukh, Senior Up-pramukh,
Junior Up-pramukh or members of a Kshettra Panchayat.]

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,
2. Added by section 119 ibid.
3. Added by section 22 of U.P. Act No. 33 of 1999.
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(1) Subject to the supervision and control of the State
Election Commission, the District Magistrate shall supervise the
condut of all elections under this Act in the district.

(2) Every local authority and the management of every
educational institution receiving grant-in-aid from the State
Government in the district shall, when so required by the District
Magistrate make available to him or to any other officer
appointed by the District Magistrate as Nirvachan Adhikari in
accordance with the directions issued by the State Election
Commission, such staff as may be necessary for the performance
of any duties in connection with such election.

(3) The State Election Commission may likewise require all
or any of the local authorities and the managements of all or any
of such institutions as aforesaid in the State to make available to
any officer referred to in sub-section (2) such staff as may be
necessary for the performance of any duties in connection with
such elections and they shall comply with every such requisition.

(4) Where any employee of any local authority or institution
referred to in sub-section (2) or sub-section (3) is appointed to
perform any duty in connection with such elections he shall be
bound to perform such duty.

(1) If it appears to the District Magistrate that in connection
with an election under this Act within the district—

(@) any premises are needed or are likely to be neede for
the purpose of being used as a polling place or for the storage
of ballot boxes after a poll has been taken; or

(b) any vehicle, vessel or animal is needed or is likely to
be needed for the purpose of transport of ballot boxes to or
from any polling place, or transport of members of the police
force for maintaining order during the conduct of such
election or transport of any officer or other person for
performance of any duties in connection with such election;

he may, by order in writing, requisition such premises or
such vehicles, vessels or animal, as the case may be and
make such further orders as may appear to it to be necessary
or expedient in connection with the requisitioning:
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Provided that no vehicle, vessel or animal which is
being lawfully used by a candidate or his agent for any
purpose connected with the election of such candidate shall
be requisitioned under this sub-section until the completion
of the pollat such election.

(2) The requisition shall be effected by an order in writing
addressed to the person deemed by the District Magistrate to be
the owner or person in possession of the property and such order
shall be served in the prescribed manner on the person to whom
it is addressed.

(3) Whenever any property is requisitioned under sub-section
(1), the period of such requisition shall not extend beyond the
period for which such property is required for any of the
purposes mentioned in that sub-section.

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 264 E]

Payment of
compensation

264-E

(4) In this section--

(a) “premises” means any land, building or part of a
building and includes a hut, shed or other structure or any
part thereof;

(b) “vehicle” means any vehicle used or capable of
being used for the purpose or road transport, whether
propelled by mechanical power of otherwise.

(1) Whenever in pursuance of section 264-D the District
Magistrate requisitions any premises, there shall be paid to the
person interested compensation the amount of which shall be
determined by taking into consideration the following; namely—

(i) the rent payable in respect of the premises or if no
rent is so payable, the rent payable for similar premises in the
locality;

(if) if in consequence of the requisition of th premises
the person interested is compleed to change his residence or
place of business, the reasonable expenses (if any) incidental
to such change :

Provided that where any person interested being
aggrieved by the amount of compensation so determined
makes an application within the prescribed time to the
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District Magistrate for referring the matter to an arbitrator,
the amount of compensation to be paid shall be such as the
arbitrator appointed in this behalf by the Distrcit Magistrate
may determine :

Provided further that where there is any dispute as to the
title to receive the compensation or as to the apportionment
of the amount of compensation it shall be referred by the
Distrcit Magistrate to an arbitrator appointed in this behalf by
him for determination, and shall be determined in accordance
with the decision of such arbitrator.

Explanation In this sub-section, the expression

“person interested” means the person who was in actual

possession of the premises requisitioned under section 264-D

immediately before the requisition, or where no person was

in such actual possession, the owner of such premises.

(2) Whenever in pursuance of section 264-D, the Distrcit
Magistrate requisitions any vehicle, vessel or animal, there shall
be paid to the owner thereof compensation the amount of which
shall be determined by the Distrcit Magistrate on the basis of the
fares or rates prevailing in the locality for the hire of such
vehicle, vessel or animal :

Provided that where the owner of such vehicle, vessel or
animal being aggrived by the count of compensation so
determined makes an application within the prescribed time to
the Distrcit Magistrate for referring the matter to an arbitrator,
the cmount of compensation be padi shall e such as the arbitrator
appointed in this behalf by the Distrcit Magistrate may determine

Provided futher that where immediately before the
requisitioning, the vehicles or vessel was, by virtue of a hire-
purchase agrrement, in the possession of a person toher than the
owner, the amount determined under this sub-section as the total
compensation payable in respect tof the cmount determined
under this sub-section as the total compensation payable in
respect of the requisition shall be apportioned between that
person and the owner in such manner as they may agree upon
and in default of agreement, in such manner as an arbitrator
asppointe dby the Distrcit Magistrate in this behalf may decide.

1. Substituted by section 61 of chapter Il of U.P. Act No. 9 of 1994,
[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 264 F-264 1]
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The Distrcit Magistrate may, with a view to requisitioning any property under
section 264-D or determining the compensation payable under section 264-E by
order, require any person to furnish to such authority as amy be specified in the
order such information in his possession relating to such property as amy be so
specified.

(1) Any authorized in this behalf by the Distrcit Magistrate may enter into
premises and inspect such premises and any vehicles, vessels or animal therein for
the purpose of determining whether, and if so in what manner, an order under
section 264-D should be made in relation to such premises, vehicles, vessel or
animal or with a view to securing compliance with any order made under that
section.

(2) In this section the expressions “premises” and “vehicle” have the same
meanings as in section 264-D.

(1) Any person remaining in possession of any requisitioned premises in
contravention of any order made under section 264-D may be summarily evicted
for the premises by any officer empowered by the Distrcit Magistrate in this
behalf.

(2) Any officer so empowered may, after giving to any woman not appearing
in public reasonable warning and facility to withdraw, remove or open any lock or
bolt or break open any door of any building or do ny other act necessary for
effecting such eviction.

(1) When any premises requisitioned under section 264-D are to be released
from requisition the possession there of shall be delivered to the person from
whom possession was taken at the time when the premises were requisitioned, or if
there were no such person, to the person deemed by the Distrcit Magistrate to be
the owner of such premises, and such delivery of possession shall be a full
discharge of the Distrcit Magistrate from all liabilities in respect of such delivery,
but shall not prejudice any rights in respect of the premises which any other person
may be entitled by due process of law to enforce against the person to whom
possession of the premises is so delivered.

(2) Where the person to whom possession of any premises requisitioned under
section 264-D is to be given under sub-section (1) can not be found or is not
readily ascertainable or has no agent or any other person empowered to accept
delivery on his behalf, the Distrcit Magistrate shall cause a notice declaring that
such premises are rreleased from requisition to be afized on some conspicuous part
of such premises and publish the notice in the Officeial Gazette.

(3) When a notice referred to in sub-section (2) is published in the Official
Gaazette, the premises specified in such notice shall cease to be subject to
requisition on and from the date of such publication and be deemed to have been
delivered to the person entitled to possession thereof and the Distrcit Magistrate
shall not be liable for any compensation or other claim in respect of such premises for
any period after the said date.

1. Substituted by section 61 of chapter 11l of U.P. Act No. 9 0f 1994. .

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Section 264 J-267]
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If any person contravenes any order made under section 264-D or section
264-E he shall be punishable with imprisonment for a term which may extend to
one year, or with fine, or with both.]®

Nothing in this Act wall affect any provision of the Indian Railways Act,
1890 or of the United Provinces Village Sanitation Act, 1892, or any rule made
under those Acts.

CHAPTER XIV

TRANSITORY  PRAVISIONS,

AMENDMENTS

(1) In any enactment other than the United Provinces District Boards Act,
1922, or the Uttar Pradesh Antarim [Zila Panchayat]l Act, 1958, in force on the
date immediately preceding the [date of commencement of this Act]® in a district
or any rule order or notification made or issued thereunder and in force on such
date in the said district unless a different intention appears-

(@) references to the district board of a district shall be construed as
references to the [Zila Panchayat]' of the district and such enactment, rule,
order or notification shall apply to the said [Zila Panchayat]* accordingly;

(b) references to the president or the vice-president of the district board
of a district shall be construed as references to the Adhyaksha and
Upadhyaksha appointed under this Act;

(c) references to the members of a district board of a district shall be
construed as references to the members of the [Zila Panchayat]® constituted
under this Act for that district ; and

(d) references to any Chapter or section of the United
Provinces District Boards Act, 1922, shall, as far as may be,
be construed as references to this Act or its corresponding
Chapter or section.

[(2) On and from the date of commencement of the Uttar
Pradesh Panchayat Laws (Amendment) Act, 1994, any reference
to the Zila Parishad or the Kshettra Samiti in any rules,
regulations, bye-laws, statutory instruments or in any other law
for the time being in force, or in any document or proceedings
shall be constued as reference respectively to the Zila Panchayat
or the Kshettra Panchayat.]’

REPEALS AND

(1) On and from the date of commencement of the Uttar Pradesh Panchayat
Laws (Amendment) Act, 1994 and subject to the provisions of section 102—

(@) all property, interest in property and assets, includeing cash
balances, wherever situate, which immediately before such date were vested
in the Zila Panchayat of the Kshettra Panchayat shall vest in and be held by
the Zila Panchayat of the Kshettra Panchayat as the case may be, for the
purposes of this Act; and
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1.  Substituted by section 61 of U.P. Act No. 9 of 1994.
2. Added by section 120 ibid.

3. Subs. by section 121 ibid.

4. Substituted by section 27 of U.P. Act No. 21 of 1995.
5. Added by section 11 of U.P. Act No. 29 of 1995.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Section 268-269]
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(b) all rights, liabilities and obligations of the aforesaid Zila Panchayat
or the Kshettra Panchayat, whether arising out of any contract or otherwise,
existing immediately before such date, shall be the rights, liabilities and
obligations of the Zila Panchayat or the Kshettra Panchayat as the case may
be.

(2) Where any doubt or dispute arises as to whether any property, interest or
asset has vested in a Zila Panchayat or a Kshettra Panchayat under sub-section (1),
or any right, liability or obligation has become the right, liability or obligation of
the a Zila Panchayat or a Kshettra Panchayat such doubt or dispute shall be
referred by the Mukhya Adhikari or the Khand Vikas Adhikari as the case may be
to the State Government whose decision shall unless superseded by any decision of
a court of law shall be final.

All sums to the Zila Panchayat or the Kshettra Panchayat, whether on account
of any tax or any other account, shall be recoverable by the Zila Panchayat of the
Kshettra Panchayat, as the case may be and for the purpose of such recovery. It
shall be competent to the Zila Panchayat or the Kshettra Panchayat, as the case
may be to take any measure or institute any proceeding which it would have been
open to the Zila Panchayat or the Kshettra Panchayat to take or institute, if the
Uttar Pradesh Panchayat Laws (Amendment) Act, 1994 had not come into force.

(1) All debts and obligations incurred and all contracts made by or on behalf
of the Zila Panchayat or the Kshettra Panchayat before the date referred to in sub-
section (1) of section 267 and subsisting on the said date shall be deemed to have
been incurred and made by the Zila Panchayat or the Kshettra Panchayat, as the
case may be in exercise of the powers conferred on it by this Act and shall
continue in operation accordingly.

(2) All proceedings pending before any authority of the said Zila Panchayat or
the Kshettra Panchayat on the said date, which under the provisions of this Act, are
required to be instituted before or undertaken by the Zila Panchayat or the Kshettra
Panchayat, shall be transferred to and continued by the Zila Panchayat or the
Kshettra Panchayat, as the case may be, and all other such proceedings shall, so
far as may be, be transferred to and contained by such authority before or by whom
they have to be instituted or under taken under the provisions of this Act.

(3) All appeals pending before any authority or the said board or Zila
Panchayat or the Kshettra Panchayat on the said date shall so far as may be
practicable, be disposed of, as the case may be, when they were filed.

(4) All prosecutions instituted by or on behalf of the said Zila Panchayat or
the Kshettra Panchayat and all suits and other legal proceedings instituted by or
against the said Zila Panchayat or the Kshettra Panchayat, or any officer of the said
Zila Panchayat or the Kshettra Panchayat, pending on the said date, shall be
continued by or against Zila Panchayat or the Kshettra Panchayat or the officer, as
the case may be, as if there was a Zila Panchayat or the Kshettra Panchayat
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constituted when such prosecution, suit or proceeding was instituted.]?

1. Substituted by section 61 of chapter Il of U.P. Act No. 9 of 1994,
2. Added by section 121 ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]' Adhiniyam, 1961]

[Section 270-272]
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Save as expressly provided by the provision or this Chapter-------

(@) any appointment, delegation, notification, notice, tax, order,
direction, scheme, licence, permission, registration, rule, bye law, regulation
and form made, issued, imposed or granted under the United Provinces
District Boards Act, 1922, or the Uttar Pradesh Antarim Zila Parishad Act,
1958, [or this Act as it stood before its amendment by the Uttar Pradesh
Panchayat Laws (Amendment) Act, 1994]* or any other law in force in any
local area immediately before the appointed date shall, in so far as it is not
inconsistent with the provisions of this Act, continue in force until it is
superseded by any appointment, delegation, notification, notice, tax, order,
direction, scheme, licence, permission, registration, rule, bye-laws regulation
or form made, issued, imposed on granted under this Act [as amended by the
said Act]* or any other law as aforesaid, as the case may be; and

(b) all budget estimates, assessments, valuations, measurements, and
divisions made under-the United-Provinces District Boards Act, 1922, or the
Uttar-Pradesh Antarim [Zila Panchayat]" Act, 1958, before, the [date of
commencement of this Act]’ shall in so far as they are consistent with the
provisions of this Act, be deemed to have been made under this Act.

Notwithstanding anything in this Act, during the period between the

commencement of the Uttar Pradesh Panchayat Laws (Amendment) Act, 1994, and
the constitute of —

(a) [the first Zila Panchayat under this Act as amended by the Uttar
Pradesh Panchayat Laws (Amendment) Act, 1994]° the Zila Praishad and its
Adhyaksha, Upadhyaksha and members shall respectively exercise, perform
and discharge the powers, functions and duties of the Zila Panchayat and its
Adhyaksha, Upadhyaksa and members and shall be deemed respectively to be
the Zila Panchayat and its Adhyakshas, Upadhyaksha and members; or

(b) [the first Kshettra Panchayat under this Act as amended by the Uttar
Pradesh Panchayat Laws (Amendment) Act, 1994]" the Kshettra Samiti and
its Pramukh, Up-Pramukh and members shall respectively exercise, perform
and discharge the powers, functions and duties of the Kshettra Panchayat and
its Adhyaksha, Upadhyaksa and members and shall be deemed respectively to
be the Kshettra Panchayat and its Adhyakshas, Upadhyaksha and members.]?

(1) If any difficulty arises in giving effect to the provisions of this Act, or

by reason of anything contained in this Act, to any other enactment for the time
being in force, the State Government may, as occasion requires, [by notified order
direct that this Act shall have effect]® subject to such adaptations, whether by way
of modification, addition or omission, as it may deem to be necessary and
expedient .
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Subs. by section 122 ibid.

Subs. by section 123 (a) ibid.

Substituted by section 27 of U.P. Act No. 21 of 1995.
Subs. by section 28 (a)(ii) ibid.

Subs. by section 29 (a) ibid.

Subs. by section 29 (b) ibid.

NogaM~WN
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[Section 273-274]
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[(2) No order under sub-section (1) shall be made after the expiration of the
period of two years from the date of commencement of the Uttar Pradesh
Panchayat Laws (Amendment) Act, 1994.

(3) The provisions made by any order unde sub-section shall have effect as
if enacted in this Act and any such order may be made so as to be restrospective to
any date not earlier than the date of commencement of the Uttar Pradesh Panchayat
Laws (Amendment) Act, 1994

(4) Every order made under sub-section (1) shall be laid, as soon as may be,
before both the Houses of the State Legislature and the provisions of sub-section
(1) of section 23-A of the Uttar Pradesh General Clauses Act, 1904 shall apply as
they apply in respect of rules made by the State Government under any Uttar
Pradesh Act.]*

The enactments named in Schedule-VIII shall be amended in the manner
and to the extent specified in that Schedule :

Provided that the amendment of section 37 of the United Provinces
Panchayat Raj Act, 1947, shall take effect from such date is may be specified by
the State Government by notification in the Gazette and different dates may be
specified in respect of different districts.

As from the date on which the establishment of [Kshettra Panchayats]® is
completed in a district the- United Provinces District Boards Act, 1922 and the
United Provinces Local Rates Act, 1914, shall be, and stand, repealed in relation to
that district :

[Provided that in relation to areas in wich estates have not vested in the
State under any law relating to the abolition of Zamindari, the provisions of the
said Acts to the extent they relate to imposition and collection of local rate, shall be
deemed to continue in force until the date of such vesting.]*

[(2) As from the date on which the [Zila Panchayat]® is established in a
district under section 17, the Uttar Pradesh Antarim Zila Parishad Act, 1958, shall
be and stand repealed in relation to that district.]®

1. Added by section 29 of U. P. Act No. Il of 1963.
2. Added by section 14 of U. P. Act No. 16 of 1965.
3. Substituted by section 61 of U.P. Act No. 9 of 1994.
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4. Added by section 123 ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Schedule 1]

’[SCHEDULE |
(See Section 32)

POWERS AND FUNCTIONS OF KSHETTRA PANCHAYATS

(i)

(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

(ix)

)

Agriculture, including agricultural extension :
(@ Promotion and development of agriculture and horticulture;

(b) Promotion of cultivation and marketing of vegetables, fruits and
flowers.

Land development, land reform implementation, land consolidation nd soil
conservation :

Assisting the Government and Zila Panchayat in the implementation of
land improvement, soil conservation and land consolidation programme of
the Government.

Minor irrigation, water management and watershed development :

@ Assisting the Government and Zila Panchayat in the
construction and maintenance of minor irrigation works.

(b) Implementation of community and individual irrigation works.
Animal husbandry, dairying and poultry :

@ Maintenance of veterinary services.
(b) Improvement of breed of cattle, pultry and other livestock;
(©) Promotion of dairying, pultry, piggery.
Fisheries :
Promotion of fisheries development.
Social and farm forestry :

@ Planting and preserving trees on the sides of roads and public
lands.

(b) Development and promotion of social forestry and sericulture.
Minor forest produce :
Promotion and development of minor forest produce;
Small industries :
(@) Help in development of rural industries;
(b) Creating general awareness of afro-industrial development.
Cottage and village industries :
Marketing of products of cottage industries.
Rural housing :
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Assisting in rural housing programme and its implementation.

1. Substituted by section 61 of U.P. Act No. 9 of 1994.
2. Substituted by section 124(a) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Schedule 1]

(xi) Drinking water :
(a) Providing and assisting in development of drinking water.
(b) Guarding from drinking polluted water.
(c) Encouraging and monitoring rural water supply programmes.

(xii)  Fuel and fodder land :
(a) Promotion of programmes related to fuel and fodder.
(b) Plantation of trees near roads in the Panchayat area.

(xiii) Roads, culverts, bridges, ferries, water-ways and other means of
communication :

(a) Consturction of roads, culverts outside the villages and their
maintenance.

(b) Construcition of bridges.
(c) Help in management of ferries and water-ways.

(xiv)  Rural electrification :
Promotion of rural electrification.

(xv)  Non-conventional energy source :
Promoting use of non-conventional energy and its promotion.
(xvi)  Poverty alleviation programmes :
Implementation of poverty alleviation programme.
(xvii)  Education including primary and secondary schools;
(a) Development of primary and secondary educaton :
(b) Promotion of primary and social educaton
(xviii) Technical training and vocational educaton :
Promotion of rural artisans and vocational education.
(xix)  Adult and informal education :
Supervision of adult literacy.
(xx)  Library:
Promotion and supervision of rural libraries.

(xxi)  Sports and cultural affairs :
@ Supervision of cultural activities;

(b) Promotion and organising of resional folk songs, dances and
rural sports.
©) Promotion and development of cultural centres.
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(xxii) Markets and fairs :

Promotion, management and supervision of fairs and markets (including
cattle fair) outside of Gram Panchayat.

1. Chapter-111 of substituted by section 61 of U.P. Act No. 9 of 1994.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Schedule 1]

(xxiii) Medical and sanitation :
(a) Establishment and maintenance of P.H.C. and dispensaries;
(b) Control of epidemics;
(c) Implementation of rural health and sanitation programmes.

(xxiv) Family welfare :
Promotion of health and family welfare programmes.

(xxv)  Materninty and child development :

@ Promotion of programmes for participation of organization in
women and child health, School health and nutrition programmes.

(b) Promotion of programmes relating to development of women
and child welfare.

(xxvi) Social welfare including welfare of the handicapped and mentally
retarded:

@ Participation in the social welfare programmes including
welfare of the handicappted and the mentally retarded;

(b) Monitoring of the old-age and widow pension schemes.

(xxvii) Welfare of the weaker sections and in particular of the Schedulted Castes
and Schedulted Tribes :

@ Promotion of welfare of the Scheduled Castes and weaker
sections;

(b) Preparation of plans and implementation of schemes for
social justice.

(xxviii) Public Distribution system :
Distribution of essential commodities.

(xxix) Maintenance of community assets :

Guiding and monitoring preservation and maintenance of community
assets.

(xxx) Planning and statistics :
@) Preparation of plan for economic development;

(b) Review, co-ordination and integration of the plans by the
Gram Panchayat;

(©) Ensuring excecution of the Khand and Gram Panchayat
development plan;
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(d) Periodical review of achievement and targets;

(e) Collection of date and maintenance of statistics in respect of
matters relating to the implementation of the Khand Plan.

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Schedule 11]

(xxxi) Supervision over Gram Panchayats :

€)] Distribution of grnats to the Gram Panchayats in accordance
with the prescribed procedure;

(b) General supervision according to rules over the activity of the
Gram Panchayat.

(xxxii) Providing relief in natural calamities.]?

S[SCHEDULE II
PART A
(i) Agriculture, including agricultural extension :
(&) Promotion of measures to increase agricultural production.
(b) Establishment and maintenance of godowns.

(i) Land development, land reform implementation, land consolidation nd soil
conservation :

Planning and implementation of land improvement, soil conservation
and land consolidation programmes entrusted by the Government.

(iii) Minor irrigation, water management and watershed development :

(@) Construction and maintenance of minor irrigation and inter-
Khand water projects;

(b) Managing the water distribution;
(c) Development of sub-soil water;
(d) Watershed development.

(iv)  Animal husbandry, dairying and poultry :

(a) Establishment and maintenance of veterinary and animal
husbandry services;

(b) Improvement of breeds;
(c) Promation of dairying, pultry, piggery.
(V) Fisheries :

(@) Development of fisheries in irrigation works;
(b) Implementation of fishermen’s welfare programmes.
(vi) Social and farm forestry :
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(&) Promotion of social and farm forestry, trees, planatation and
sericulture

(b) Development and wastelands.

1
2.
3.

Substituted by section 61 of U.P. Act No. 9 of 1994,
Substituted by section 124 (a) ibid.
Substituted by section 124 (a) ibid

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Schedule 11]
(vii)
(viii)

(ix)

)

(xi)

(xii)

(xiii)

(xiv)

Minor forest produce :

Promotion and implementing programemes of minor forest produce;
Small industries :

Promotion of small scale industry and food processing unit.
Cottage and village industries :

(a) Establishing and maintaining training centres for training in
village and cottage industries;

(b) Establishment of Panchayat industries at district level.
Rural housing :

(@) Promotion and development of rural housing programmes.

(b) Implementation of rural housing at non-residental area.

(c) Construction of community centres and rest houses.

(d) Monitoring of rural housing work done by Gram Panchayats and
Kshettra Panchayats.

Drinking water :
(a) Providing and assisting in development of drinking weater.
(b) Guarding from drinking polluted water.
(c) Encouraging and monitoring rural water supply programmes.

Fuel and fodder land :
(@) Monitoring and development of fuel and fodder programmes.
(b) Maintenance and development of plants for fuel and fooder areas.

(c) Monotoring of programmes regulated by Gram Panchayats and
Kshettra Panchayats.

Roads, culverts, bridges, ferries, water-ways and other means of
communication :

(a) Development and maintenance of rural orads, cultverts, bridges
and waterways of the district.

(b) Maintenance of river banks.

(c) Writings of directions and marks on roads.

(d) Help in removal of encroachment on roads and public places.
Rural electrification :

(a) Assisting Gram Panchayats and Kshettra Panchayats in rural
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electrification.
(b) Helping in distribution of light in rural areas.
(xv)  Non-conventional energy source :
(@) Development of sources of non-conventional energy.

(b) Assisting programmes of Gram Panchayats and Kshettra
Panchayats.

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Schedule 11]

(xvi)  Poverty alleviation programme :

(&) Planning, monitoring and supervision of poverty alleviation
programmes.

(b) Co-ordination of programmes with other departments.

(xvii)  Education including primary and secondary schools :

(a) Construction, maintenance and supervision of primary and
secondary schools.

(b) Providing education for all in district.
(c) Survey and evaluation of primary and secondary education in
district.

(xviii) Technical training and vocational educaton :

Establishment of technical and vocational training centres and its
monitoring.

(xix)  Adult and informal education :

Planning and implementation of adult literacy and informal
education programmes.

(xx)  Library:

(@) Construction and maintenance of libraries and reading rooms at
Khand level and in district.

(b) Implementation of programmes.

(xxi)  Sports and cultural affairs :
(a) Promotion of cultural activities.

(b) Promotion and supervision of regional cultural and sports
activities.

(c) Arrangement of cultural folk activities on important occasion.
(xxii) Markets and fairs :

(@) Supervision and monitoring of rural maikets, fairs (including
cattle fair).

(b) Supervision and monitoring of works done by Gram Panchayat
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and Kshettra Panchayats regarding markets and fairs.

(xxiii) Medical and sanitation :

(a) Assisting and suitably financing Kshettra Panchayats in the
prevention and control of epidemics.

(b) Establishment, maintenance and management or P.H.C. and
dispensaries.

(c) Providing drinking water facilities.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Schedule 1]

(xxiv) Family welfare :
Implementation, supervision and monitoring of family welfare
programmes.
(xxv)  Materninty and child development :
(@) Implementation of maternity and child health programmes.
(b) Promotion of school health and nutrition programme.
(xxvi) Social welfare including welfare of the handicapped and mentally
retarded:

(a) Participation of the social welfare programmes including welfare
of handicappted and mentally retarded.

(b) Promoting Social Welfare programmes of old age and widow
pension schemes.
(xxvii) Welfare of the weaker sections and in particular of the Schedulted Castes
and Schedulted Tribes :

(@) Promotion of welfare of the Scheduled Castes, Schedulted Tribes
and weaker sections;

(b) Protection such castes from social injustice and exploitation.
(c) Establishment and management of hostels.
(d) Preparation of plans and implementation of schemes for social
justice.
(xxviii) Public Distribution system :

Planning and monitoring of distribution of rural commaodities.

(xxix) Maintenance of community assets :
(@) Co-ordination and integration of the development schemes.

(b) Preservation and maintenance of community assets.

(xxx)  Planning and statistics :
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(a) Preparation of plan for economic development.

(b) Review of the plans by the Kshettra Panchayats, their co-
ordination and consolidation.

(c) Encuring the excecution of the plans at Khand and village level;
(d) Periodical review of achievement and targets.

(e) Collection of date and maintenance of statistics on respect all
matters relating to the implementation of the Plan with in the district.

1. Substituted by section 61 of chapter 111 of U.P. Act No. 9 of 1994,

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Schedule 11]

(xxxi) Relief word :

(@) Construction, repairs and maintenance of famine preventive
works, estaglishment and maintenance of relief works and relief houses
and adoption of such other measures of relief in time of famine and
scarity as may be considered necessary.

(b) Establishment, management, maintenance and visiting of poor
houses, asylums, orphanages, markets and rest houses.]?

PART B

(i) laying out, whether in areas previously built or not, new public roads and
acquiring land for that purpose and for the construction of building and their
compounds, to abut on such roads,

(i) reclaiming unhealthy localities,

(itf)  furthering educational objects by measures other than the establishment and
maintenance of schools,

(iv) taking a census and granting rewards for information which may tend to
secure the correct registration of vital statistics,

(v)  constructing, subsidising or guaranteeing tramways, aerial ropeways or other
means of locomotion,

(vi) securing or assisting to secure suitable places for the carrying on of any
offensive, dangerous or obnoxious trade, calling or practice,

(vii) conserving and preventing injury or contamination to, or pollution of, rivers
and other sources of water supply within its jurisiction,

(viii) promotion of tourism,
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(ix) the doing of anything whether inside or outside the district, whereon
expenditure is declared by the State Government or by the[Zila Panchayat]
with the sanction of the State Government to be an appropriate charge on

the Zila Nidhi.

1.
2.

Substituted by section 61 of U.P. Act No. 9 of 1994.
Substituted by section 124 (a) ibid.

SCHEDULE 11
[See section 35]

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
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Powers duties and functions under the United Provinces Panchayat Raj Act, 1947,
which shall be exercised or performed by the [Zila Panchayat]' or the [Kshettra
Panchayat]" as is specified in the third column :

Section of the Power, duty or function Authority by
Uni_ted which to be
Provinces exercised or
Panchayat Raj performed
Act, 1947
9 [***]2 [***]2
11(2) [***]2 [***]2
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12-E To tender oath of office to Pradhan of [Gram [Kshettra
3
Panchayat]®, and Panches, Sarpanches and Saheyak Panchayat]l
Sarpanches of Nyaya panchayats
12-F To entertain the resignations of Pradhen, UP- [Zila
Pradhans and members of [Gram Panchayats]°. Panchayat]*
17-E To sanction proposals of [Gram Panchayats]® for [Kshettra
undertaking small irrigation projects. Panchayat]"
20 (1) To direct a group of neighbouring [Gram [Kshettra
Panchayats]® within the Khand to combine to | Panchayat]*
establish and maintain a primary school or
Arurvedic, Homoeopathic or Unani Hospital or
dispensary. _
(2) To direct group of neighbouring inter Khand [Zila
[Gram Panchayats]® to combine to establish | Panchayat]
and Maintain a primary school or Ayurvedic,
Homoeopathic or Unani Hospital or dispensary
25(1) To approve the creation of a post by a Panchayat [Kshettra
not provided for in its budget. Panchayat]l
25(4) (1) To effect transfers of Panchayat servants within [Kshettra
the Khand. 1
Panchayat]
(2) To effect transfers of Panchayat servants outside .
the Khand. [Zila .
Panchayat]
25(5) To senotion appointments of servonts under the [Kshettra
Nyaya Panchayat and to exercise powers of transfer, Panchayat]*
punishment, discharge and dismissal in respect of
them.
25-A (1) To appoint Panchayat Secretaries and to exercise [Zila
administrative control over them in respect of | Panchayat]*
promotion, dismissal and removal.

1. Substituted by section 61 of U.P. Act No. 9 of 1994.
2. Omitted by section 124 (c) (i) ibid.
3. Substituted by section 124 (c) (ii) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Schedule 111]

Section of the Power, duty or function Authority by
United which to be
provinces exercised or
panchayat Raj performed
Act, 1947
(2) To exercise administrative control over [Kshettra
Panchayat Secretaries in respect of leave, Panchayat]*
transfer and other disciplinary action which
does not include appointment, promotion,
dismissal and removal.
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27 To sanction filing of a civil suit against a member of [Zila
[Gram]* Panchayat, joint committee or other | Panchayat]'
committee for loss, waste or misapplication of any
money or property of [Gram Panchayat]*

30(2) (1) To settle disputes between the constituent units [Kshettra
of a joint committee situated within the Khand. Panchayat]*
(2) To settle disputes between the Inter Khand [Zila
constituent units of a joint committee. Panchayat]*
36 [***] 2 [***] 2
37-A(2) To direct the [Gram Panchayat]® to impose a tax or [Kshettra
rate on any person Wrongly excluded Panchayat]*
37-B To authorize recovery of the arrears of Panchayat [Kshettra
taxes as arrears of land revenue in the event of the Panchayat]*
[Gram Panchayat]® failure to pass a resolution with
in three months for the realization of its dues as
arrears of land revenue
37-C(2) Under circumstances prescribed by Government to [Zila
remit the whole or part of any tax or rate. Panchayat]*
37-C(3) To approve the decision of the [Gram Panchayat]’ to [Kshettra
remit the whole or part of any tax or rate Panchayat]"
39(1) To determine the proportion in which the, expenses [Kshettra
of a Nyaya Panchayat are to be charged to the Gaon Panchayat]*
Funds of the [Gram Panchayat]® comprised in the
circle.
41(3) [***]2 [***]2
41(4) [***] 2 [***] 2
41(5) [***] 2 [***] 2

1
2.
3.

Substituted by section 61 of U.P. Act No. 9 of 1994.
Omitted by section 124 (c) (i) ibid.
Substituted by section 124 (c) (ii) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]

[Schedule 1V]

96

To prohibit execution or further execution of any
resolution or order passed or made by a [Gram
Sabha]', [Gram Panchayat]" or a joint committee or
any officer or servant thereof if in his (prescribed
authority's) opinion, such resolution or order is of a
nature as to cause or likely to cause obstruction,
annoyance or injury to the public or to any class or
body of persons lawfully employed, or danger to
human life, health, or safety or riot or affray.

[Zila
Panchayat]*
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98 To sanction the penalty clause of Panchayat bye- [Zila
laws. Panchayat]*
112(1)(9) To direct any other duties or functions to be per [Kshettra

formed by the [Gram Sabha]*.

Panchayat]*

114 To direct for leaving a vacancy on any, body, constituted under the
Panchayat Raj Act, to be left unfilled if the vacancy is not to last for
more than six months.

SCHEDULE IV
(See section 56)

POWERS AND FUNCTIONS OF THE [ZILA PANCHAYAT]

Section Power or function Remarks

34(1) To delegate any of its powers or -
functions under the Act to a [Gram
Sabha]', [Gram Panchayat]' or Bhumi
Prabandhak Samiti, within the district or
to resume any such delegated power.

34(2) To delegate any of its powers or -
functions under the Act to a [Kshettra
Panchayat]' or the consent to the
delegation of any power or function by
the [Kshettra Panchayat]' to the [Zila

Panchayat]".

35(1) To exercise powers and perform duties May be delegated to
q the Karya Samiti
an . . Adhyaksha or
functions in  respect of [Gram Mukhya Adhikari or
2 party to one and

Panchayats] ) partly to another.
35(2) To require any [Gram Panchayat]’ in the ~May be delegated

district to co-ordinate any of its activities
with similar activities of the [Kshettra
Panchayat]".

1. Substituted by section 61 of chapter Il of U.P. Act No. 9 of 1994.
2. Substituted by section 124 (c) (ii) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
[Schedule 1V]

36(a) To approve and sanction the proposal of May be
a delegated to
[Gram Sabha]® to impose any tax or rate the Karya



36(b)
38(a)

38(b)

39(2)

39(2)
proviso

39(2)
proviso

41(1)(a)

43 (1)

and

to frame and sanction the bye-laws for
any

[Gram Sabha]".

[***] 2

To decide whether to unite with any
other [Zila Panchayat]' or other legal
authority in works or undertakings which
benefit all the areas controlled by it and
such authority.

To decide whether to contribute towards
any

work or institution from which the
district benefits although such work or
institution is under-taken or maintained
outside the district or is Included in any
Nagar Mahapalika, Municipality,
cantonment, Notified Area or Town
Area.

To create posts of officers other than
those specified in section 3D(1) or to
create a post the creation of which has
been ordered by the State Government.

To obtain Government's sanction for the
abolition of a post created upon specific
order of the State Government.

To abolish a post created upon specific
direction the State Government and for
the abolition of which State Government
sanction has been secured.

To request the State Government to

Samiti.

Shall be
exercised by
the
Adhyaksha.

place at the disposal of the [Zila

Panchayat]’, the services of any of its
servants.

To make appointments to posts of Karya ..

Adhikari, Abhiyanta, Kar Adhikari and
post [carrying such pay scales as the
State Government may fix.]*

374



43(4)(b)

46(2) (d)

48 (3)
proviso

To take any Government servant in the
service of the [Zila Panchayat]' on
requisition by the state Government.

To terminate the services of any officer
or servant.

To constitute, upon direction by
Government a district cadre of any class
of employees in [Kshettra Panchayat]".

375

Shall be
exercises by
the Karya
Samiti.
Shall be
exercised by
the Karya
Samiti.

1. Substituted by section 61 of Chapter-I11 of U.P. Act No. 9 of 1994.

2. Omitted by section 124 (d) (i) ibid.
3. Substituted by section 124 (d) (iii) ibid.
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Section Power or function Remarks
1 2 3

48(3) To provide staff to each [Kshettra May be delegated

Panchayat]* to the Karya
) samitl.

51(1) To exercise control over the Mukhya Ehi” bzgﬁe'fifﬁd
Adhikari and  other  Head  Of (hder the general
Departments. guidance of the

Parishad.

51(3) [***] 2 [***]2

51(1) To delegate any of the [Zila Panchayat]
powers, duties and functions.

57(3) To decide an appeal against an order
passed by authority in exercise of a
power delegated by the [Zila Panchayat]*
or to revise such an order.

64(1) To appoint committees.

65(1) To appoint other committees by -
regulation.

65(2) To appoint advisory committees by



77(1)

86(7)

93(1)

94(1)

95

100(2)

101(3)

105(1)

107

resolution.

To combine with one or more than one
assenting local authority, to appoint a
joint committee.

[***]2
To call for any report or extract from the
proceedings of a committee or a return.

To require the Adhakari or the Mukhya
Adhikari to supply or produce any return
etc.

To require assistance or advice from
certain officers of Government.

To raise loans in the open market.

To make investments out of the Zila
Nidhi in certain securities or placing
funds in fixed deposit.

To request the State Government to
make acquistion of land for its pruposes.

To transfer any property vested in the
[Zila Panchayat]".

376

May be delegated
to the Adhyaksha

May be delegated

May be delegated.

May be delegated to
the Karya Samiti.

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.

2. Omitted by section 124 (d) (i) ibid.
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Section Power or function Remarks
1 2 3
108 To make compensation out of the Zila May be delegated to
Nidhi the Karya Samiti.
110(7)  To vary or alter the budget
1152)  To place the budget of [Kshettra fh*;agdbﬁ Zﬁggsed by
Panchayat]" before the Niyojan samiti. YAETA
115(6)  To decide on the difference of opinion

between the [Kshettra Panchayat]' and



122

124
131

132

141

142

143

144

145

189

190

191(1) to (3)

191(4)

the Niyojan Samiti about the budget.

To entrust to a [Gram Panchayat]’
collection of tax.

To decide or to modify any tax proposal.
To exempt from payment of tax

To furnish explanation and to remove a
defect in tax on being asked to do so by
the State Government.

To contribute to the funds of [Gram
Panchayat]®.

To charge fees for the use or occupation
of immovable property vested in, or
entrusted to the management of the [Zila
Panchayat]' and to levy and recover
charges.

To charge fees for licences, sanction and
permissions.

To fix and levy fees and tools described
in this section.

To impose fees and tons in markets
established,
maintained or managed by the [Zila
Panchayat]".

To layout and make new public streets
and widen, lengthen, etc. an existing
public street, to provide building sites
abutting them.

To declare a street as a public street.

To define a general line of buildings on
the sides of a public street after notifying
the intention and settling objections.

To sanction constitution of any building
which does not conform to the regular
line of a street?

377

May be delegated to
the Karya Samiti.

May be delegated

May be delegated.

May be delegated to
the [Krishi Udhyog
Evam Nirman
Samiti]®.

Shall be exercise by
the [Krishi Udhyog
Evam Nirman
Samiti]°.

| Substituted hy section 61 of (‘hnprpr-lll of UP_Act No_90f1994

2. Subs. by section 124 (d) (ii) ibid.
3. Substituted by section 124 (d) (iv) ibid.
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Section

Power or function

Remarks

1

2

3

191(5)

191(6)

192(2)

195

196

202

211

213(1)(a)

To make compensation for damage
caused due to any person being
prevented from buildings, etc.

To require alteration or demolition of
any building, etc. which contravenes the
regular line of a street?

To permit the doing of any thing by a
person which would otherwise amount to
interfering with the arrangement of
construction made by the [Zila
Panchayat]" under sub-section (1) of
section 192?

To require removal or closing drain,
privy, etc.

To permit erection of building, wall or
other structure or planting of tree on a
public drain or culvert or waterworks
vested in the [Zila Panchayat]' and to
order removal and on default. Itself to
remove any unauthorized structure or
tree and recover the expenses from the
person concerned.

To regulate offensive trades.

To acquire or otherwise to provide any
land or rights in land necessary for
purposes of effecting drainage ordered
under section 211.

To provide in any controlled rural area
receptacles and places for the temporary

Shall be
exercised by
the karya
Samiti.

Shall be

exerci- sed by

the [Krishi Udhyog
Evam Nirman

Samiti]®.

May be
delegated.

Maybe
delegated

May be
delegated.

May be
delegated.

May be
delegated.

Shall be
exercised



and (b)

213(1)(c)

216

deposit of offensive matters.

To issue directives as to the time,
manner and conditions of removal of
offensive matters in a controlled rural
area.

To prohibit the use of any building in a
controlled rural area unfit for human
habitation unless suitably altered, and
upon failure to comply, to require its
demolition.

379

the  [Shiksha
Evam Jan
Swasthya
Samiti]”.
Shall be
exercised by
the  [Shiksha
Evam Jan
Swasthya
Samiti]®.
Shall be
exercised by
the Karya
Samiti.

1. substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994,

2. Subs. by section 124 (d) (ii) ibid.
3. Substituted by section 124 (d) (iv) ibid.
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Section

Power or function

Remarks

2

218

221

228(2)

232

To prohibit the cultivation of a crop or
the use of a manner, or a method of
irrigation which is injurious to health.

To order closure of a specified burial or burning
ground and to provide a bifitting place for the
purposed if no suitable place within a reasonable
distance, to except private burial places from a
public notice and to give permission to use an
unrecognized burial or burning ground.

To furnish explanation in connection with an order
of the prescribed authority prohibiting the execution
or further execution of any resolution or order.

To furnish explanation to charges leveled against
the [Zila Panchayat]".

Shall be exercised
by the [Shiksha
Evam Jan
Swasthya Samiti]*.



239
246

General

To make bye-laws.

380

To cause a work to be executed or thing to be May be delegated.

provided or done, and to recover expenses incurred
thereon when a default has been made in the
execution, provision or doing of the work or thing in
this regard of the [Zila Panchayat]* notice.

Any power, duty or function which any rule requires
to be exercised or performed by the [Zila
Panchayat]".

1. substituted by section 61 of Chapter-I1l of U.P. Act No. 9 of 1994,

2. Substituted by section 124 (d) (iv) ibid.
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SCHEDULE V
(see section 56)

SCHEDULED POWERS AND FUNCTIONS OF THE MUKHYA

ADHIKARI
Section Power or function Remarks
1 2 3

34(1) To obtain the consent of a [Gram Sabha]’,

[Gram Panchayat]', Bhumi Prabandhak

Samiti, for the delegation of any of its powers

or functions by [Zila Panchayat]® to any of the

aforesaid bodies.
34(2) To obtain a Kshettra Samiti's consent for

taking over such power or function as may be
proposed to be delegated to it by the [Zila
Panchayat]".
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43(1) To address the Commission for consultation
in respect of appointments to posts [carrying
such pay scales as the State Government may
fix]%.

86(4)  To receive the draft plan of a Khand.

86(5) [T’

101(3) To obtain Government's sanction for the
investment of the Zila Nidhi in certain
securities.

102(2) To obtain Government's sanction for
acquiring or renting land beyond the limits of
the district.

113 To submit a copy of budget as finally passed
to the Commissioner of the Division and to
the state Government.

115(3) To communicate to the [Kshettra Panchayat]
the approval of recommendations of the
Niyojan Samiti in respect of the budget of the
[Kshettra Panchayat]".

123(3) To publish tax proposals and draft rules along
with notice.

124(2) To publish modified tax proposals and revised
draft rules along with notice.

128 To submit copy of resolution directing
imposition of tax.

148 To issue a bill of demand.

150 To issue a notice of demand.

155 To apply to the District Magistrate to issue a
warrant to another magistrate for distress of
property outside the rural area or lying within
the jurisdiction of another magistrate.

2. Subs. by section 124 (e) (i) ibid.
3. Omitted by section 124 (e) (ii) ibid.
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[Schedule V]
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Section Power or function Remarks
1 2 3
158 To bring a suit for the recovery of [Zila
Panchayat’s]" dues.
159 To require any arrears of rents being realized
as arrears of land revenue.
206 To give written consent for displacement, or alteration by
a person of a pavement, gutter, etc. belonging to the
parishad, and to recover expenses incurred by the zila
Parishad from offenders.
208 To require demolition or removal of any building, well, Appealable.
etc. and to take necessary proceedings.
209 To accord permission for things which otherwise cause
obstruction of a public street in a controlled rural area, to
remove any obstruction and to recover cost thereof.
210 To require provision of latrines and urinals in factories,
schools, etc.
211 To require cleansing, repairing, covering, filling up or Appealable.
draining off of a private well, tank, etc.
212 To require a filthy land or building to be cleansed and put Do.
in proper order.
215 To permit any sink, sewer or cesspool or other offensive
matter to flow, drain or being put on a public street or
place and to impose any conditions thereabout.
219 To order clearance of noxious vegetation. Appealable.
220 To require excavations, etc. to be filled up or drained. Do.

1. Substituted by section 61 of Chapter-IIT of U.P. Act No. 9 of 1994.
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SCHEDULE VI
(See section 79)

POWERS AND FUNCTIONS OF A [KSHETTRA PANCHAYAT]!

Section

Power or function

Remarks
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87 (1) & (2)

11(1)

34(10

34(2)

35(1)

173
38(a)

38(b)

86

87(3)
93(1)

To receive notice of resignation from [***]°
Pramukh or Member.

Up

To delegate any of its powers or functions under the
Act or to resume such a delegated power, etc. from a
[Gram Sabha]', [Gram Panchayat]’ or Bhumi
Prabandhak Samiti.

To delegate any power or function under the Act to the
[Zila Panchayat]" or to consent to the delegation of a
power or function by the [Zila Panchayat]' to the
[Kshettra Panchayat].

To exercise powers and perform duties and functions in
relations to [Gram Panchayats]°.

To alter, discontinue, close or remove a public drain.

To decide whether to unite with any other [Kshettra
Panchayat]' or other local authority in works or
undertakings which benefit all the areas controlled by
the [Kshettra Panchayat]*.

To decide whether to contribute towards any work or
institution from which the Khand benefits, although
such work or institution is undertaken or maintained
outside the Khand or is included in any Nagar
Mahapalika, municipality, cantonment, notified area or
town area.

To consider and approve the draft plan of the Khand.
To appoint committee.
To appoint advisory committees,

To call for any report or extract, etc. from the
proveedings, of a committee.

Shall be perfor-
med by the
Khand Vikas
Adhikari or any
nominee of his.

May be delegated
to the [Karya
Samiti]* or
Pramukh

May be delegated

May be delegated.

1.
2.
3.
4.

Substituted by section 61 ot U.P. Act No. 9 of 1994.
Omitted by section 124 (f) (i) ibid.
Subs. by section 124 (f) (ii) ibid.
Subs. by section 124 (f) (iii) ibid.

[The Uttar Pradesh [Kshettra Panchayats and Zila Panchayats]* Adhiniyam, 1961]
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Section

Power or function

Remarks

101(3)

105(1)

To make investments from the Kshettra Nidhi in certain
securities or placing it in fixed deposit.

To request the State Government to make acquisition of

May be
delegated to the

khand Vikas
Adhikari.
May be



107(1)
108
115(4)
142
143
144
145

165(1)

171

184 (1)
and (2)

184(3)

189

land for its purposes.
To transfer any property vested in the Kshettra Samiti.

To make compensation out of the Kshettra Nidhi.

To consider the recommendations of the Niyojan
Samiti as regards the budget.

To charge fees for the use or occupation of immovable
property vested in, or entrusted to the management of
the [Kshettra Panchayat]* and levy or recover charges.

To charge fees for licences, sanctions and permissions.

To fix and levy certain other fees and tolls described in
this section.

To impose fees or tolls in markets established,
maintained or managed by the [Kshettra Panchayat]® .
To sanction or refuse to sanction erection, etc, of a
building or digging, etc. a well aborting on or adjacent
to a public street or place or property vested in
Government, the [Zila Panchayat]' or the [Kshettra
Panchayat]* .

To direct the owner or occupier of any land to stop
erection, etc. of a building or construction, etc, of a
well (adjacent to a public street or place or property
vested in Government, the [Zila Panchayat]" or the
[Kshettra Panchayat]') and to direct alteration or
demoliatation of a building or well.

To acquire any private street in a controlled rural area
to be levelled, paved, metalled, flagged, etc. and in
default to get the work done and to recover the cost
from the person concerned.

To declare a private street in a controlled rural area to
be a public street.

To lay out and make new public streets and may be
delegated widen, longthen, etc. an existing public street
and to provide building sites abutting them.
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delegated.

May be
delegated to the
[Karya Samiti]?
Ditto,

May be
delegated to the

khand vikas
Adhikari.
May be
delegated.
May be
delegated to the
Khand Vikas
Adhikari.
May be
delegated.

1.
2.

substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994,
Subs. by section 124 (f) (iii) ibid.
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[Schedule V1]

Section

Power or function

Remarks

190

191(1),
3)

191(4)

To declare a private street as a public street.

To difine a general line of buildings on the sides of a
public street after notifying the intention and settling
objections.

To sanction construction of any building, which does

May be delegated.

Shall be exercises
by the [Karya



191(5)

191(6)

192(2)

193

194

196

228(2)
(cread
with 236)

236(4)(a)
246

General

not conform to the regular line of a street?

To allow payment of compensation for excluding any
private land from the regular line of a street.

To require alteration or demolition of any building, etc.
which contravenes the regular line of a street?

To permit the doing of anything by a person which
would otherwise amount to interfering the arrangement
of construction made by the [Zila Panchayat]" under sub-
section (1) of section 192?

To require cleaning and maintenance in good condition
of any water course, etc. and to prohibit the use of any
water course, etc. for drinking purposes, or to order its
closure.

To require removal or closing of drain, privy, etc.

To permit erection of a building, wall or other structure
or planning of tree on a public drain or culvert or water
work vested in the [Kshettra Panchayat]' and to order
removal and on default, itself to remove any
unauthorized structure or tree and recover the expenses
from the person concerned.

To furnish explanation in connexion with an order of
the prescribed authority prohibiting the execution or
further execution of any resolution or order.

[***]3

To cause a work to be executed or thing to be provided
or done, and to recover expenses incurred thereon
whom a default has been made in the execution,
provision or doing of the work or thing in this regard of
the [Kshettra Panchayat]* notice,

Any power, duty or function which any rule requires to
be exercised or performed by the [Kshettra Panchayat]".
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Samiti]?
Shall be exercised
by the [Karya
Samiti]?
Shall be exercised
by the [Karya
Samiti]?

May be delegated.
May be delegated.

Shall be delegated
to the [Karya
Samiti]® or the
Khand vikas
Adhikari.

May be delegated.

1
2.
3.

Substituted by section 61 of Chapter-I1T of U.P. Act No. 9 of 1994.

Subs. by section 124 (f) (iii) ibid.
Omitted by section 124 (f) (iv) ibid.
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[Schedule VII]

SEHEDULE VII
(See section 79 (3)]

SCHEDULED POWERS OF KHAND VIKAS ADHIKARI

Section

Power or function

Remarks

34(1)

To obtain the consent of a [Gram Sabha]’, Gram



386

34(2)

101(3)

102(2)

148 (read with
section 161)

150(read with
section 161)

155 (read with
section 161)

158 (read with
section 161)

159 (read with
section 161)

172

174(1)

174(2)

Panchayat]' or Bhumi Prabandhak Smiti for the
transfer to it of any of the powers or functions of
the [Kshettra Panchayat]* under the Act.

To obtain consent of the [Zila Panchayat]" for
delegation to it of any power or function of the
[Kshettra Panchayat]".

To obtain Government’s sanctioned for making
investments out of the Kshettra Nidhi in certain
securities.

To obtain Government’s sanctioned for incurring
an expenditure on a acquiring or renting land
beyond the limits of the [Kshettra Panchayat]" .

To issue a bill of demand.
To issue a notice of demand.

To apply to the district magistrate to issue a
warrant to another magistrate for distress of
property outside the Khand or lying within the
Jurisdiction of another Magistrate.

To bring a suit for the recovery of the dues of the
[Kshettra Panchayat]® .

To require any arrears of rents being realized as
arrears of land revenue.

To issue notice of the owner or occupier of a land
or building in a controlled rural area that a drain of
the [Kshettra Panchayat]' would be carried into,
through or under such building or land.

To permit the emptying of a private drain into a
drain of the [Kshettra Panchayat]*.

To require any person to close, demolish, etc. the
connection of a drain belonging to himself or to
some other person with a drain belonging to the
[Kshettra Panchayat]® .

Appeable.

Appeable.

1. Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.
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[Schedule VII]

Section Power or function Remarks
176 To sanction the lay-out of a private street in a Do.
controlled rural area.
180 To require an offender to show cause or to appear, Do.



181

183

185

186

187

188

195

197

201

206

and to direct the alteration or demolition of an
unsanctioned private street.

To accord permission for construction of
projections over streets or drains in a controlled
rural area.

To require removal of encroachments and
projections over street and drains.

To permit cutting of a tree or erection or demolition
of a building, etc. where it involves obstruction or
danger or annoyance to any person using the street.

To require cutting or trimming of hedges, etc,
growing on any land bordering a street in a
controlled rural area.

To remove accidental obstructions to a street
caused by the falling of any house or tree and to
recover the cost from the owner.

To require owners or occupiers of buildings or
lands abouting a street to put up and keep in good
condition proper troughs and drain-water pipes.

To require a receptacle for filth situated within fifty
feet of any well, tank etc. to be removed or closed.

To fix premises in a controlled rural area for
slaughter of animals and to grant and with draw
licences for the use of such premises.

To seize and remove or destroy any article of food
or drink or an animal intended to be used for
human consumption which is unfit for such
purpose, and similarly remove and produce before
a magistrate any spent drug.

To give written consent for displacement or
alteration by a person of a pavement, gutter, etc.
belonging to the [Kshettra Panchayat]', and to
recover expenses incurred by the [Kshettra
Panchayat]* from offenders,
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Appealable.

Do.

Do.

Do.

Appealable.

Do.

1.

Substituted by section 61 of Chapter-111 of U.P. Act No. 9 of 1994.



